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The Lak Sablz met 2t Eleven of the Clock
[Mr. Serakce in the Chair|
ORAL ANSWERS TO QUESTIONS

Asian non-Aligned Nations Conference
Held in Colombo in March 1970

oy
*87:1. SHRI N. R. LASKAR :
SHRI SAMINATHAN :
EXTERNAL

to siate :

Will  the Mlinister of
AFFAIRS be pleased

{a) whether itis fact that the Con-

ference of non-aligned  countries of Asia
was held in Colombo on the 23rd March,

1970;
(b) whether  India
Conference; and

(c) if so, the subjects discussed at
the Conflerence ?

also atiended
the

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH):
(a) and (b). An informal meeting of some
non-aligned Asian countries was held in
Colombo form 23rd to 24th March,

1g70. India was one of the countries
which participated in it.
(c) The purpose of ihe Colombo

meeting was to exchange views on the
various aspects of the forthcoming Prepa-
ratory Conference of non-aligned States
to be held in Dar-es-Salaam, including
the question of agenda and procedure and
the criteria for participation.

SHRI N. R. LASKAR : I would like
10 hiclvw first whether the hon. Minister
himself is going to represent at the
Dar-es-Salaam  summit confercnce.

Secondly, I would like to know wheth-
er the Government have pgot sufficient
assurances form the participating non-
aligned countries that the rules for entry
into this summit conference will not be
diluted. You must know that Paki-
stan has friends among non-aligned
countries who may try to bring this
issue and harass our country.

SHRI DINESH SINGH : The con”

ference ar Dar-es-Salaam will not be the
summit conference but il is a preparatory
conference. . We  have not  decided  as

to who will lead the Indian Delegation.

Regarding  the question of  criteria,
the general consenus  seems to be  that
the criteria already adopted should not
b changed. But, in any cast. it cannot be
changed in a preparatory  meeting.

SHRI N. R. LASKAR : My second
question is whether  you arc agreeing to
a summit conference.

SHRI DINESH SINGH : When we go
to attend a preparatory conference for the
summit, itis quite clear that we are in
favour of holding a summit conference, but
the details—date, vanue and all that—will
have to be arranged only after the Dar-
es-Salaam meeting. The summit conference
will be of the Heads of States or Heads
of Governments. If we go to the summit,
then it will have to be of a higher level

representation.

SHRI SRADHAKAR SUPAKAR
There were some discussions in this
mecting about the venue of the summit
conference and we learnt that India is
not prepared to host this Conference.
May I know the reaons for that ?

SHRI DINESH SINGH : We had
carlier agreed to support the holding
of the summit conference in E:hiopia.
Therefore there is  no question of our
wanting to hold or not to hold a conference
in Delhi. We have said that we support
the holding of the conference in Ethiopia,

SHRI S. KANDAPPAN : Sir, whether
we like it or not the wvery basis of non-

alignment is being undermined by
certain interested parties who would
like to include other countiers, the

inclusion of which will cut at the very
root of the policy of non-alignment.
Sir, this is the impression 1 had when
I recently visited the Arab countries
and I am sure the other teams which went
to wvarious countries in the Arab world
and South-East had the same impres-
sion. I would like to know from the
Minister whether  he can categorically
say that in the preparatory meeting they
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are ablc to convince others as to the genui-
neness and the right stand that India
has taken and I would like to know
how far India would succeed in convinc-
ing the others that the non-aligned sum-
mit would remain really non-aligned.

SHRI DINESH SINGH : That is quite
true, Sir, thst there has been an attempt
to widen the scope of the mnon-aligned
conference and include other countries.
We arc not against the widening of the
scope and gradually bringing in of other
countrics but those countries must  be
non-aligned. The point is that some aligned
countrics wish to attend mnon-aligned
conference. We  have said that we have
no objection to them if they become non-
aligned and if they get out of the pacts,
of which they are member. A country
cannot be hoth aligned and non-
aligned at the same time. When they arc
aligned and are members of the Pact
then they have no place in a non-aligned
conference. Once they get out of that and
become non-aligned then they would
be welcoine in a non-aligned  conference.
This is the general leeling of the other
non-aligned countries also.

SHRI CHENGALRAYA NAIDU
Who said that they are non-aligned.
Sir ? They are aligned with Russia.

M Ao fao wEw : wTHA A wE-
wrar fF @t 9% vaEe 916 44 g |
T URAAS ATE AT H A A T
Fzw 4, 91 wT 7@t W femww e ?

st fedq fog : 7@l 9 @ anw
AT St W ¥R graTdr g, 99
& Feaey # 4Y, TEE AT 97 399 ST
F@T T AW A qqAE AT IHE GHT -
#w gon f& st ofem & am-oamoee 2w
¢ I & wreny wr frmd o &0

ol UF WIAATT §FET A ATHA # A1
arT F2, gEifE 3= F fod ag @ @
o, 3t g7 aT feaz w= o 2, Afew
37 & feamr ¥ veEvR AR AM-UATETE
& o # weawzEr der & wE 2

SHRI S. K. TAPURIAH : You are not

aligned with Russia ; you are their satel-
lites.

APRIL 8, 1970

Oral Answers 4

SHRI HEM BARUA : In reply to the
main  question  the hon, Minister has
said about the agenda that was discussed
in Colombo. May I know whetherin
the  Agenda  the  political problems of
Laos and Cambodia find a place and if so
whether these  countrics are going to
be discussed in the preparatory confere-
nce. If they are %ﬂink to discuss it, has
the Government  formulated  its attitude
to this problem regarding Cambodia
and Laos. That is number one. And (b},
Sir, there are different shades of non-align-
ment in the worked today. Some are red;
some are pseudered, some arc pink.
In view of  thase different shades of
non-alignment in the world, may I
know what are the non-aligned countries
that are going 1o attend this conference ?
Have you anv idea about it ?

SHRI DINESH SINGH
aligned countries which
meeting  at

¢ All none
aticnded  the
c Belgrade will be attending
this. There may  be  different shades of
thinking, but  while  they remain non-
aligned. they would  be free to attend.
The agenda which was infurinally discussed
was not the agenda  of the summit  but
the agenda  of the preparatory committee,
The preparatory  committee will  be
mainly occupicd with preparing for the
summit and therefore there is not likely
to be a fuller or detailed  discussion on
political matters. OF course it is possible
that the representatives  there  would
wish 1o make statements on political
1ssues,

o We ama oo WAy, §
WA wErEE & S e § fEoww oz
fader & snft ax oforar & #17 59 7 2w
mfsrw & 9% & 3 T afeem @
@ Efew § owfes g & 7

st feAwm fag - o ad

MR. SPEAKER : At this rate I cannot

go beyond six questions.  So, can you
allow me to pass on to the next question ?

SHRI 5. M. KRISHNA : Give us
a few more minutes,
MR. SPEAKER : In that case lect

Shri K. Lakkappa put the question.

SHRI K. LAKKAPPA : Mr. Speaker,
Sir, the doctrine of non.alignment, the
philosophy of non-alignment, has failed
because when we visited certain  East
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Asian countries there was a charge against

this Government that this  Government
has failed 10 introduce this meaningful
dialogue with the samll non-aligned
countries to bring about an effective

solidarity and to contribute to the solu-
tion of the world tension.

I would like to know whether this

overnment would accepet that they have
failed to have a meaningful dialoguc with
some non-aligned  countries of Asia to
consolidate the gains.

. SHRIDINESH SINGH : The question
itsclf will establish that there is a meaning-
ful dialogue going on between the non-
aligned countries of  Asia.

SHRI K. LAKKAPPA : He has not
answered my point because Government
is being  pressurised by the other side.

MR. SPEAKER : When various Parlia-
mentary Groups are sent  abroad. he
would b= exn-cting that they would also
be quoting  him.

SHRI LOBO PRABHU : Non-align-
ment is a slogan which has almost become
meaningless now  bscause  originally it

related o the cold war. This  House
would like to know from the hon.
Minister what arc the cffective factors

in alignm#nt and whether
respect of  arm:. defensive  treaties and
economic  treatics  because  meaningless
and empty words simply mcan perhaps
more  conferences  but they mean very
little for the good of this country. So. I
would like the hon. Minister  to define
she criterion for the alignment.

SHRI DINESH SINGH : I shall be
glad to send to the hon. Member the
criterion that was evolved in Cairo and
in Belgrade. T am sorry he has not already
seen it. It was several years old. Now,
the whole point of non-alignment, Mr.
Speaker, is that wc  have repetedly
said this  in this Housc and I hope that
this time I shall be able 0 make an
impression on the hon. Member that it is
nota question of having a negative aspect
of keeping out of some blotes. The whole
eoncspt of non-alignment is a positive
concept of cooperation between countries
recognising  their independence, their
sovcreignty, their  territorial integrity
and building a basis of cooperation on
terms of equality. In that the first prob-
lem that the emerging countries based
after a quiring independence was that
there was this  tendency of the world

they are in
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being dominated by certain powers
and military blocs, The newly-indepen-
dent countries felt that they should not
get involved in these blocs and that they
should  preserve their  independence
and their independent  policies and they
should not get conditioned to the reactions
of the super-powers. That was the basis
of keeping out of the blocs. But the posi-
tive element of cooperation  between
countries on the basis of respecting
their independence, soverlignty and terri-
torial integrity is valid for all itemes.

SHRI BALRA] MADHOK : Mr,
Speaker, Sir, the Hon. Minister. has just
given the  criterion of non-alignment.
I would like 10 know on the basis of the
criterion that he has just now given,
which is the country in the world which
is not non-aligned ? Does every country
in the world satisfy the criterion that you
have laid down. May 1T know whether
U.A-R. is non-aligned country ? Is not
U.AR. completely aligned with Russia
becaus= it is getting  different kinds of
armamenis—not only arms but the Russian
pilots are working in the U.AR. Air-
Force ? Has not U.A.R. entered into
military pacts with Iraq and Syria ? If

. can be claimed to be a non-
aligned country, may I know which is
an aligned countrv  in the world ?

SHRI DINEsH SINGH : The hon.
member himsclf said that perhaps there
would be a few exceptions and, theres
fore, it is already clear that all countries
arc not non-aligned.

SHRI BALRA| MADHOK : Which
are those exceptions ?
SHRI DINESH SINGH : 1 shall be

glad to send him a list of non-aligned
countries. Others are aligned.  So far as
the UAR is concerned, it is non-aligned,

SHRI BALRAJ] MADHOK It is
not.
SHRI P. VENKATASUBBAIAH

You just made a reference 1o opportuni-
ties  for putting supplementaries being
given party-wise. Is it your ruling that
chances are  given party-wise ?

MR. SPEAKFER : I do not wish to do
it. But  the practice has dcveloped like
that. I am thiuking of only threc or four
supplementaties to a question. [1is not very
essential that each  party and group
should be accommodated. But the practice
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has grown like that. I accept his sugges-
tion and shall follow it in future.

SHRI LOBO PRABHU : No, no.
SHRI P. GOPALAN : The Minister

has said that at this mecting views
were exchanged on such aspects of the
problem including the criteria for parti-
cipation. He also stated that no agenda
is proposed in the present criteria for
participation in this conference. Recently
soms of the non-aligned  countries like
Aleeria have called for a basic change in
the very  concept of non-alignment. . .

MR. SPEAKER : I am not going to

permit regular introductions to supples
mentaries.
SHRT P. GOPALAN : Algeria has

stated that the membership to this non-
aligned  group should be reestricted to
those countries waich strictly follow a
firm anti-imperialist  and  progressive
policy, was this aspect of the problem
or the criteria discussed in this meeting ?

SHRI DINESH SINGH : Algeria was
not present in - Colombo. This was &
meeting of Asian countrics. Algeria will be
able to put forward her point of view at
Dar-c:-Salaam and we shall have an oppor-
tunity of discussing it if she wishes io
bring about any changes. But I do nm
think the question arises ai this stage.
The criteria were  lixed by the summit
conference and it can b considered and
altered only by the sunmit. This is a
preparatory conferenc  to  arrange  for
the summit on the  basis of the  criteria
already laid down.

SHRI P. VENKATASUBBIAH
Have our Government failea with regard
to their creditility and bona  fides  about
the non-aligned nature of our [lorcign
policy in recent times, and  this has also
created a sort of doubt among some of
our erstwhile friends, especially our neigh-
hours, and they have now been helping
Pakistan which is a fully aligned countrv
to gain admission to this non-aligned
conference 2 IF so, what steps do Govern-
ment propose  to  take to dispel  such
doubts and to re-establish the bona fiues
of Government with regard to  the
genuine  character of the non-aligned
policy pursucd  before 2

SHRI DINESH SINGH : Much as
the hon. Member may wish  that ther:
b any doubt on our non-aligned pasition
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in the world, I am afraid the position is
not correct. there is full recongition of our
position as a mnom-aligned country and
it has never been  questioned  except
perhaps by some hon. Members in this
House. Regarding the question of Paki-
stan's participation, [ have alrcady men-
tioned  abour it.

SHRI G. VISWANATHAN : In view
of the fact that the one Asia Asserubly
at Manila was adjusted to suit the con-
venienc® of Mr. Dinesh  Singh, our Ex-

ternal Affairs Minister, T want  to know
whether  he is  going 1o attend the one
Asia  Assembly  or  the  preparatory

conference at Dar-es-Salvam, We are told
that the E. A. Ministry s stated that
the one  Asia Assembly i more important
than Dar-es-Salaam conference. 1 want 19
know whether he is guin_q o attend it
or not.

SHRI DINESH SINGH : I am
surprised where  the hon. Member gets
all his information; 1 wish he shares it
with me, outside the Howce also .
tnlerruption® Becansce it is most fantastic
tosay tnat onc Asia Conference time wble
was adjusted to suit v convenienc: . 1
was invited  to it and o number of athers
were  also invited, . (terruptions) The
hon. Member should go by his  own
Judgmenc and not by whae is contained in
SOme newspaper.

SHRI 5. KANDAPPAN : ] request
him not 1o denv  the compliment.

SHRI DINESH SINGH : Much as [
would like  to accept it, factually it is vot
carrect. It has not been decided whether
I should g5 to Dar-es-Salam: 1 shall
not be able to oo 1o Manila.

Hydel Capacity of Jammu
and Kashmir

RACHUVIR SINGH
the Minister of IRRI-
POWLR be pleased

“872. SHRI
SHASTRI : Will
GATION AND

state:

(a) whether itis fart that a techno-
economic  survey  eonducted  recently
by the National Council of  Applied
Economic Rescarch in Jammu and Kash-

mir has revealed that hvdel capaity in
that State is 9,500 megawatts, whereas
the present power production is 15

megawatts  only: and

(b} ifso, the scheme drawn up to uti-
lise the hydel capacity of the State ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a! and (h). A statement
giving the requisite information is laid
on the Table of the House.-

Statement
(a) Yes, Sir,

(b) The following hvdro-electric schemes
are currently under  iimplementation by
the  State Government :

Installed
capacity

Name of Scheme

MW

Sumbal Hydro-electric Scheme 22
Chenani Hydro-electric Scheme 23

Lower Jhelum Hydro-electric
Scheme

In additicn, the Salal Hydro-electric
Scheme  with  an initial instaliation of
270 MW  has been taken up for imple-
mentation . the Central Sector,

The following hyvdro-clectric  schemes
in the Chenab Valley  are being investi-

gated by Central Water and Power
Commission at  presem —_
Ultimate
Name of Scheme poteatial
at 60%,
Lovad
Factor
Ikhale . 243
Rhandalkot 262
Bursar 20
Swalkot . . 410
Kistwar . . Ay

The programme of development of
these schemes will be  considered  afier
the investigations are compleicd and the
feasihility of the schemes csuablished,
Investigation ol other  potential sites in
Jammu and Kashmir is proposed to be
taken  up after the investigations of the
above-named  schemes are completed.
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s\ A fag e s R,
Hefl WERT F A faavor a7 9e ) TEr
23 | I T A7 w2 e
et ifem o am a5
i a7 € w0 dE a9 gree -
fee® = ¢ | & welr weEm ¥ qen
e g 5 wwrwie oY g7 &
sAfeT =9 97 F7 FW qF gar
FA TT T AW A HTm & 1 WK
HAT At 77 ot qaT fr w5 sfwhme
foard 37 #Y Oxfr firsft @ form ¥ aawn
o & e v wm § afaw 3 @ omi,
s Tt g @ A7 ag @ Frad
aeitA oF @ Awrs o6 g E faw &
1§ #1777 fam o w@r & 1 = -
Tl F AT H A N wroAm oA E ¢

adr
IR
w1

THE MINISTER OF IRRIGATION
AND POWER (DR K. L. RAO) :
This project  as the hon. Member has
said lies in the  vallev and we expect that
to be completed by early part of Fourth
plan.

=t wdlx fag el o WA o @
FT AT TEE I F T qer 5w Fmw

TE AT AT g @ Zh, W1 F o4r
sﬁmimfmfmaﬁeﬁéw%fﬁaw

W ¥ g ¥ fawmA F

DR. K. L. RAO : There are no com-
plaints; it was going on as per pro-
gramme,

it Tqan feg wER o AR,
wdt A ¥ A maTA T A6 A FAF 74P
fazr | A% qur fr amr 72 Orv & i 3w
woltd w% A & @Ay gE adr g €
fr =idt AraAr £ 39 ¥ Fw 97 A
qE o= guT & 7 WAT ot W w1 oqAA
F A A0

DR. K. L. RAO : I mentioned that
there were  nn complaints. On the other
hand they want more machines and we
are irying to get them.



1n Oral Answers

= Tafie feg e« B EEC FATH
TR

MR. SPEAKER : Do not talk as if he
is put in the docks itis just for elici-
ting information.

W Tl feg wred: & F 9gd saw
FT SAFTT BT 9T | FHA qATA Al
T&T T 2 |

HqW WERQ . OAT AV AT AT
%2 3 | T A7E ® e @ FAm |

s vad feg w0 A T qeT
I g f& s 7 5 =YE oer fowr
g f #1 =W 9EX Uz 9E7 &I
AT FT RIS | TA T § a9y
ER IR TR e R SR s
F1 THEAIA F1 FW & F A
7 Fa 7% fwior 310 e g A e
g T 7 °?

DR. K. L. RAO : These five projects
are veritable mines of gold so far as hydle
electric power is concerned. They are all
very big projecits and I cannot say at
this stage when they will be taken up but
itwill be very good ifsome of these projects
are taken up: they will benefit the nor-
thern region as a whole.

SHRI M. N. NAGHNOOR : From
this question and answer, we find that
there is enough hydel potential in our
country and we also find that after three
plans we have harnessed not even 10 to
20 per cent of the hydel potential that
exists in our country. You are aware that
large  forest areas are being depleted
because we have no fuel. Therefore, would
it not be in the interests of the country
to concentrate our efforts on the harness-
ing of the hydel potential in our country
not only in Jammu and Kashmir but
also in Mysorc and in the eastern zone of
our country ?

MR. SPEAKER : It is
scope of this  question.

beyond the

SHRI M. N. NAGHNOOR : Even il
we have lot of funds which will be made
available with forcign collaboration and
try to harness these...
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MR. SPEAKER : I am sorry. You
have gone much beyond the scope of the
question. I am not allowing it. Shri
Bharati.

it wgrow feg wreat @ Sl A
Fe fem 2 fr amEei # 36
A fFemErE o faoet AT G #
wfer & | ™ A &1 oW ¥ @ g
f& wrm= gfem foe a79 o1 @ & W
M A 1 w H owEa ge foag e
e fremare wff aOF aGfae F &7
vF FT (FA@EE 1 T FT g 2
#1T W AT F enA 7 WA go fF qew
#17 foama Afza1 o2 arfeme a feg-
=W ° gE A F fema & dem s
faarg =7 o+t fa=d & fag arfeea
Tt fam 2 #iv zefem am@w gw ow-
T AT AEy B

AT WERA : W1 zifFaz T O

it wgTeTa g wiedt ¢ § I AvEar
Z f& 73 fa=f ¥ fag oy arfeena
#t AT gan 2 sitw fawet g AT a9
Z 3% 36 =ra feAmEE Fr 9 fadfa
Z At 7@ qeF qrffFna ¥ I8 "y
q AumEn w7, ¥ fF fase a3
% fd &g ammT TP, T R O
= 7 faem L.

MR. SPEAKER : It is taking too long
a time for a simple question. I am sorry [
cannot allow it.

ot wgroiw fog wreat a7 gTIee-
form wame 7@ 20 7 F@ gTaEz
T A g ' g @ fF s
%o F AFATA 9 F1 EFM | AT FW AvEA
arr qer faam qifssma &1

MR. SPEAKER : What is the relevancy
of this ? Do not go beyond the scope of

the question. I cannot allow a hypothetical
question.

sit wgrem fog WAt : dEES ae]
37 %1 fasmm afao s 39 N AN o9
Lasiuccll
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AR wHIq : AT ¥ A FvAT
& i ofeen Fart s ma qor 2]
AR A F7r 7 T GG T

SHRI BALRAJ MADHOK : Sir, his
question  was  relevant, because, when
the dams will be put up, for increasing
our hydel capacity, Pakistan also will
gain by them because they will get regula-
ted water supply. and therefore, he wants
to know whether the Government would
ask Pakistan to share the costs. \What is
wrong about it ?

MR. SPEAKER :

DR. K L. RAO : Shall T anwer the
question ?

MR. SPEAKER : Yes; if vou are prepa-
red. But I am not goinz to consider the
relevancy of the  question: in case the
Ministers are prepared to answer them.

[ am sorry.

DR. K L. RAO : So fur as the Indus
treaty is  concerned. affecting the power
development. there is no difficulty. There
is not necessity  to approach Pakistan for
this matter,

MR. SPEAKER : You are patting me
in an awkward position. I have disallowed
it and you arc offering 1o answer the ques-
tion. {[nterruptions Anyway. you mav
goon. I am not going to stop you.

DR. K. L. RAO : I was only irving
to answer his question: he asked the ques-
tion about power development in Jammu
and Kashmir on the Chenab. I said it is
not necessary to approach Pakistan in this
matter,

MR. SPEAKER : He was asking
about a common gid and sharing the

cost.

SHRI MAHARA] SINGH BHARATI:
That  was only the backgound to my
question. [ asked, when we are going to
harness the waters of the Chenab, Paki-
stan will alse benefit by regulated supply
of water, and so, | wanted to know
whether they cannot share the cost.

MR. SPEAKER : I have allowed the
Minister to answer it and he has answered
it.  Next question.

SHRI HEM BARUA : Unfortunately
you allow the Minister todefy the Chair.

MR. SPEAKER : I am so sorry. He is
too goud a minister to refuse anybody.
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Repairs to Bhakra Canals

*874. SHRI SHRI CHAND GOYAL :
Will the Minister of IRRIGATION

AND POWER be pleased to state

(a) whether it is a fact that the Canals
of the Bhakra project arc in a hopeless
state and badly neced repairs;

(b} if so, the steps taken to repair the
same; and

(¢) the authority which is responsible
for repairs

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATON AND
POWER (SHRI SIDDESHWAR PRA-
SAD) : ‘a! No. Sir.

(b) Doe: not aries.

(¢) The concerned  State in whose
territory the Canal or a particular  por-
tion heriof lies is  responsible for it
repairs except for the Nangal Hydbel
Channel which is being looked after by
th= Bhakra Management Board.

SHRI SHRI CHAND GOYAL
The minister has not tried to give com-
pete information. I have been reading a
lot in the papers that because of the
bad state of repairs of the Bhakra canals,
there has been lot of loss of water. It may
he quite possible  that recently these
canals might have been repaired. Because

there was some inter-state dispute no
State was  taking  the responsibility
effecting  repairs. Therefore, there was

loss of water. I want to know when these
rapairs  have been cffected and  what
was the amount of loss of water which the
country suffered  because of  the canals
being in  a bad state of repairs ?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO} :
Our reports are that these canals are in a
good condition. It is not 5o casy to repair
the Bhakra system, hecause we will have
to interfere  with  power development
with  the irrigation system and so  on.
Thercfore, one has to be very  careful.
Our reporis indicate that there is ot
much damage. The only thing is that
some lining  gates disturbed sometimes.
When the power pasition improves and
when we are able to close these canals,
then we will take up any repairs at that
stage; not now.

SHRI SHRI CHAND GOYAL:

Bhakra is considered to be the spmal
cord of the economic structure of Punjab.
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Experts have given their opinon that
the rate of silting in  Gobi reser-
VOIT is increasing at such a pace that by
2000 A D, there will not be sufficient
supply of water for the farms or for the
factories,  Soil  crosion is not  being
controlled in H.P.

MR. SPEAKER : 1

will
aspeech on this,

not  allow

SHRI, SHRI CHAND GOYAL
The H. P. Government have demanded
Rs. Bo crores from the Planning Commission
and the Central Government so that
they can control soil erosion and check the
fast ratc of silting of Bhakra canal.
May I know what steps Government
have taken to see that the silting does
not take place a: this  fast rate ?

. DR.K.L RAO :Itis true tha: there
1% a greater rate of silting in Cobindsegar
dam than we had expected, But nevertheiess
115 not =0 alarming. The expected life
of the Bhakra projeci iz about 330 years.
But in view of itx great importance  for
the prospe ity of the  arca, we are comsi-
dering  constructing & dam higher . in
H. P.. Tha' is under invesi‘gation. Soil
conservation woik ale s b{*ing tak . up
as far as posible.

wi 9w s qat: O7 S 9= qe A
A 3 AT AT womA & oave # oWl
TAE BT 2 TR AT WA mETEm A
sam fem &1 4 wF wAEw W oA
agar § fF oz o= sqw A am W
MT TENET 2 AT Fz ST AfaEm
2TH 60 WA ¥ A%E AT wHE F WA
T SregT d wiwgead 2 fr
Frar T @ g Aiv e ©h g o
T qIT WY T FATH E | T T
aag fafy Aimar i frzaq ==
ERAT Y IW 2 A8 20 ¥ F 25
GRS FW AT SAA AT VAT Gy HARA
= agr 1 IR0 AT IF E AR
¥ gera ®1 2@ AT gEA A fal
T EIR 58 F v fagwraa w2 A
F1 qg AT 7 ATE AWM AT AT AGTF
@< fedy @0F & 3« fadi &1 AN
I FOF GF ¢
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DR. K. L. RAO : I know that area
very well, I had been to that arca a number
of times,

st Sw W qAT : WA TR TAAA
frag sgiwzimd 4! TwA ST
F1 3B o7 & A& § fx Azt v fwadr
Nt geEa g afer swor WA ?
a7 T A9E 7 wmEa £

weuw WE\RQ ;. qEi FT o0& K OrHl
AR T2
DR. K. I. RAO : 1 have already

said that the rate of silting is not such as
to cause any alarm. Origmally we ex-
pected the  dam to live up to about 500
years according to our calculations and
observations and now we find that
the life will be about 450 years; thatis a
long period. Thers is  therefore no canse
for alarm. Nevertheless, T have submitted
already that we are  tryving lo do two
things: construction of dam higher up and
ol conservat’om in the whole atca.

MR, SPAKER @ Aoe
gve monry
question.

ool g g e
1o the State ? Unal wai the

DR K I. RAO : That drprnd. Lriza
very b'g dam which cannot be put up
by Himachal Pradeh This  dan s
Aoo feer Iigh

o) mr@ed T ;AT AAT HITAT
TAATE &1 Fer woa fr wraer st
Frazd AT e MoaA AT ai Y
397 gp AL AT AT & wanar
naFTIn AT § AA F g% Fuav
T WTAT TEAT S AT T qIAT A AT
TEAT 8, TH AT AT HAAT AT Y ?
AT AIFTT AT TH AN AAAT § AN TAA
FEAT AT AT IART AOET FA
% fag w7 7% fawg ST3 &74 & 49
T 7

DR. K. I.. RAO : I submitted already
that the Bhakra canals are by and large
in a satisfactory condition. But what the
hon. Member  refers to is about some

t« of the Rajasthan canal area; therc is
some silting up of the canal; the rest of
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the, area there is not silting up and the
(.'nw.mnls.em arc taking steps to remove
that  silt.

Effect of Generation of Hydrogen

Sulphide Gas on staff working
in Hydro Stations

*375. SHRI GANESH GHOSH :
SHRI K. RAMANI :
SHRI MOHAMMAD ISMAIL ¢
SHRT UMANATH :

Will the Minister of IRRIGATION
AND POWER b p'eased to state :

(a) whether ivis a fact that the hydro-
station personnel are being affected by the
generation  of  hydrogen sulphide gas
due to water contamination in reservoirs;

. any report submitted
with regard s this by the Secretarv o
the  Central  Board of Irrigation and
Piower at its Zona! meeting held in
'I‘ridvamirum on 1oth February last month;
an

(b) whether

(¢) if 5o, the main points of the report
and the action taken by Government to
protect  the personnel  working in those
reservairy 7

‘THE DEPUTY MINISTER IN THE
AMINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SADY: (a) to (ro. A stztement giving the
requisiie mformation is laid on the Table
ol the Houwe,

Mterlement

(a) Generation of  hydregen  sulphide
ga:  due o  contamination of water in
the storags reservoirs  was noticed afler
the hyvdro-eleciric projects #/z., Bhadra in
Mysore, Kundah in Tamil Nadu and
Sabarigiri in Kerala were commis<ionod.
In earh caswe, necessary precautions wore
taken to ensure that the power station
perionnel were  not affected.

(b} Power Ruzrarch Institute, Banga-
lore has made a detailed study of the
problems of water pollution and  its
adverse  effects in hvdro-electric installa-
tions and brought out a Technical
Report in ~ November 1967, Secretary,
Centrl aBoard of Irrigation and Power
reviewed the Report at the Zonal meeting
of the Board  held recently at Trivandrum.
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(¢} The report deals with the causes
for formation of hydrogen sulphide gas
and other water pellutents. the conse-
quent adverse effects on electrical equip-
ment and power station personnel,

The report has recommended  the follow-
ing preventive and remedial measures :

il All vegetation in the area to be
submerg~ should be effectivelv
removed  belore  water is ir-
pounded in the reservoir.

(i} Provision shou'd be made for
exhaust fans where gases are
likely to be accumulated and
for adequate ventilation in the
turbine  room: control reom
should be air-conditioned; insula-
tors should be coated with petro-
leum jelly and metallic structures
should be coated with anti-
sulphide corrosive paint; turbine

room floors should  be scruhbed
periodically  with sodinm car-
bonate  solution; firefighting
egu’pment  shou'd  be rein-

forced; the power station cpe-
rating  personne! should  be
med-cally  checked periodica llv.

The report has been cirenlated to all
projeet  aunthorities  for  compliance,

SHRI GANESH GHOSH : The techni-
cal repert came. as  mentioned in the
statement. in November 1967, What
action has been  taken to se. that the
recommendations mad~ in that report,
referred  to in part (¢} of the stafernent,
are made cffective and that Bhadra,
Kundah and Sabarigiri arc improved on
the lines of  those recomimendations ?

THE MINISTER OF TRRIGATION
AND POWER (DR K. L. RAO) :
The generation of  Lydregen sulphide
as has  been rather  peculiar in these
dams: it has not been nasticed anywhers
elee,  we are still not quite ™ how it s
coming in these three dams. The onlv
thing that we can do i to remove  trees
within the reservoir. The other one 15 1o
introduce  ventilation in power hou.es.
to the hvderogen su'phide gax concentras
tion is mot very much. We have raken
steps  to provide for ventilation and aif
condition'ng in the power house.
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SHRI GANESH GHOSH : I had not
asked this question. What T ask is this.
This report  come in November 1967.
These hydro-clectric  projects  were  co-
mmissioned long before 1957. What decision
has been taken on the recommendations
made in the report 2 What steps have
been taken to implement them ?

DR. K. L. RAO : Actually this was
noticed by me when I saw the Sabarigiri
roject:  until then it was not known.
en 1 asked for investigations to bhe
made by the Power Research Institute.
AsT saiditis still a subject of research;
we are not able to know how it is hap-
pening and how we can prevent other than
by well-known methods. Hereafter we are
insisting that all the trees must be cut
down before the water is impounded.
That is one method by which we can
eliminate it. For these three projects.
which have already been done. the only
thing is 10 intreduce mare of air-condi-
tioning and ventilation and that is being
done.

SHRI GANESH GHOSH : It is said
that the report has heen circulated 1o all
the project auhorities but when it has
been circulated is not  mentioned  here.
I want to know as to what action has
been taken to see that recommendations
(i} and (i’ under fc) are being comp'icd
with.

DR. K. L. RAO : The power 1o give
directions 1o clectrical power stations is
with the States and not with us. But we
have drawn the attention of all the projects
to these  two important recommenda-
tions. One of them is the removal
of all the trees before submersion of
the reservoir. We shall see that as far as

sible it is observed. The other thing
is that adequate ventilation must be
provided in the turbine room.

SHRI GANESH GHOSH : Whart
action has hcen taken  to see that
the recommendations are being  com-
plied with ?

DR. K. L. RAO : These projects
are under the States. All that we can do
is to advise them. to circularise these
recommendations to them and inspect
them from time to time to see that these
arc observed.

APRIL 8, 1970

Oral Answers 20

Aanti-India Campaign by Pakistan in
Arab Countries

1880. SHRI BALRAJ] MADHOK :

SHRI D. N. PATODIA :
SHRI D. AMAT :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether Government's attention has
been drawn to the newspaper report on
the 15th March, 1970, about the anli-
India campaign now being waged by
Pakistan in some of the Arab Capitals;

(b) if s0. whether  Government have
collected information about the nature
of campaign being waged by Pakistan:
and

(c) the steps taken to counteract the
campaign ?
THE MINISTER OF EXTERNAL

AFFAIRS (SHIR DINESH SINGH)
(a) and (b). Yes; Sir.

(¢} The problem of anti-Indian propa-
ganda by Pakistan is a continuing one,
and we have constantly been taking steps
to counteract their campaign. Recently
the Lok Sabha on two occasions (in
response 1o Starred Question No. 369 on
6-8-1969 and TUnstarred Question No.
3214 on  4-12-1968) was informed about
action taken by uws  to counteractt the
continuing Pakistani propaganda agains!
India.

s qECH walw . HAT HEZG A A
3% faar ¢ ag facga fam faar g 2
S T v fagr swAr & 1 & S S
# fr 7ar qg a7 74 & fr vena wiwiE
# a1z A fawe &9 7 TET TR F 417
Tifear @1 w97 3" 4T K agT a2
TAT & 1T I8 FOAWE Y agT g W 2
sfF arfeena a fafaed sréw ¥ &, w2+
a7 §, wrfamn ¥ @ T wroor arfeea
a7t 9 Ffuw T4 F7 qwAT @ AR FT
w2 ? za fag st 7% ofcfeafa G &1
$ & &R St mifeee & g9 A v
gaT & IW 1 AFEen F ¥ fad wre
HLHTT FAT 91 FIT Y B 7
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st fean fag : oifeem sgem s
T2 FY Fiferer 7 777 § 78 AN AT ATAA
aewq & &% ¥y o ag o &rw @ 9w
& arqefY Bl AT # 90T @ ¥ ag wrfow
FT @1 ¢ f 7z a7 2w ¥ Ay A
frger faaema | = faefas & @ g9
T FY AT FH1qE 2 3 A Siw 2
St q% wraArg ggeg 7 famn foer sam
g Y o FF. g FATA A A1 3T F
aga famr fazy gam 2, o2 o @17 3%
TH AT ® AR FZ qF g | AfHA AT
WEAAANIC TN RAFRATTF
art ¥ gq & #7191 #ifww 77 2 § f*
T AT G97 F7 F TIFETT A1 A TNF
F QAT AT AAAT ATRAT & IH FT HF-
AT 29 3TF 290 F AT ATAT q5AT AT
faan &7 F7 1

| awore watw T oAz A7 2 R
Arfear & = 7, faw w1 s T s
£ Fg1 &, o4 7 g7 Ay &
5 fegeama & waw garra, zfenm, o=,
TG, A, F97 91fe 77 %1 zea-
o S8 FT 3 FAETAT FmAr 2, arfe-
AT 1 UF 30 TAGTAT AAT & HIT WA
Fad 1T FT I FT AN F1@T 2 AT
oA THTE F A At gwifm At @ f 7
FaT g ArfEEATT F1 9= @ & oy anf-
FATA TA TATET &1 AGAT TATHRT qaanan
21T gema " oaw fEw s Arfoar
T = AW H oAl femar @m mww
g AT @ Y9I A1 FeIT0F FIH B
fao meF & o wIEEr

s fem fag : mfeena fam 71 fes-
& &1 fewar 7 ama @ I # I
7 8, Afe7 7z T a= 2 e i 7w
F¥ # qg fraery # www w7 af @
f& wrd & 3% Wit § sarT wEew
wAE |
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o TR A T A E ) =Ry
W § et gftm W oA &
F1 oY famwar & 1 T Wi &7 93 ¥
zearat gfrar #v o awmam &

? fr maaTa 9@t agw e § v ¢
1T T ¥ AT H OF AT 4297 § O
W%fmgﬂﬁﬁmwwq{rfm
wifzd fr a2 wrew & v oA g
F TgA AT A0 AT WTIT FT AAAT §
fFm w917 7 32 99019 @1 7% ™ F any
H E9 F1 qET T L |

S| W qFA P A A oad
fr arfe=am, fergmma & faems 51y
W‘?’I%ﬁ%’ﬁﬁ'EWﬂmmﬁ
Wit & fr a7t @ga & 08 7 § o & s
#t ¥ e 7 o v & o
fegmama & a% ¥ W ard Gy 37
TS AT AER FT OO g2

A fedw fog: o a1, gy 2w § o
T 3 2 I AT W B 9 arfeery
AT AT ATA L IAH T H W g
 frem #7 weAwE dAer 8 v
A arht & S oEmt i w &
o fe 72 7@ & 1 Afea ot wzd A
#mﬂmw“?ﬂw%f

st gusiow wnn w7 g o i
FATL AT H AP A%IA AT Y Fferer
®1E F7AT 2 A IT H qAwA ¥ oAy F
mﬂﬂh*ﬂfﬁﬁfﬁw&m
TR AT A ) # aE d ar e s
g5 2 A1 38 & W1 ofoy fawar

A few feg St oA o daa
M W A A § oA g
21 :
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=\ ndlx Tag - 72 | go fr 2w
AT FT ST = g 2 39 Ao
F@ET TfFF J IIAT § HT T T4
qrfeer & avavd fagol & afaw a3z
g1 72 £ AR arfFEIE seET ®An &
¥{ FOET 997 Y@ ¢, T IA I &1 a7
IfwA A7 AF Zom, H wT 9EF A
7 7 97 A= 71 @ 2, fF T
& A9 A7 {9 wEE AT qIT F7, AR
gt g @, fom & 37 o0 A,
T AT FEEAT ZW A A 2 HT AEr
am ¢ wfeem ¥, 39 waw fma ?

s\ fedw fag : 79 @ 7T 7 I3
I our §w @ Fm fF g w=re o+
HAET qIFENT 92T & | WA #ee
oz ¥ 7% ¢ % T g ARG 2,
sz s ZAr Sifgd, &fd S g
B9 F & IA FT FTEIN AL AR IBIA
g 0f ma 7@ & @ fd wreEm
AT ¥ Toa A fwar | W' oaF =
w1 A ¢ v gw ofvwlt 2@ F A
A Iy AT F WA HUA =Y wWLAT
%<, a8 919 3% WX gW T/ F7 Ffow
%21 Afe PR g A § AW
wrae AANF AATH A TH ¥ I AN
F Wy gL geEg AWLq & AT, 9
WO awn F A Al @

st ol fag : &=y A1 Ao £
fe T8 G § F Figar =g fF aona
gH AR VATAT A TR ¥ TOAEA AN
e a1 |

s\ feas fag : 7g @1 I @ &
ot fr foaw ¥ gw Y graey aEAT @ 9N
¥ gw Ty A1 A, ' I 9T fE
T AT AAGT & A1aT |

SHRI M. L. SONDHI : You can
help the Arabs by influencing the Israclis.
What is illogical in this ? You can
bring to becar your influence with the
Ysraelis in favour of the Arabs if you
wish

.
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Export of Engineering Goods
during 1970-71

88 SHRI RAM KISHAN GUPTA -
Will the Minister of FOREIGN TRADE
be pleased 1o state

(a) whether the programme to step
up export of engineering goods during
1970-71 has been finalised: and

(b} if s0, the main leatures therenf ?

THE DEPUTY MINISTER IN THE
MINISTRY  OF  FOREIGN TRADI
(SHRI RAM SEWAK : (a) and (b,
The Government and  Engineering [ix-
port Promotion Council, an agency
responsible for organising and promoting
exports of engneering goods have been
continually reviewing the export perfor-
mance and adjusting promotional poli-
cies to suit the changing requirements.
Annual Pian for expurts of engineering
goods for 1970-71 is in the process of
finalization in terms of overseas con-
tracting, raw material and other inputs
required or export  production.

A femm aw T T At ¥ 2w
z & w3 awrdr Soifadt new e
fFor smar & T 3w A0 E ogw Zw A
aTT ¥ fAU T Ao A o o 2 7

s AM BAw : HA F oad 3WOF
BT g F TW AT 1 que fHa Swar
2 R "W a1 9T avtET Fe, aride,
ST, ST foar T qdt g anfe 2w
¥ gardt SAfr rew # owe fem
rar & 1

ot T femm oy ¢ Fa st A
T @ f5 w9 @@ amnAr fReRt wria
UFRAT FT FIAST AT E 7

= UN AWAE : 1966-67 F 32 FAE
wqq T AT ATET T, 1967-68 H 41.47
FAT FT ATA T, 1968-69 ¥ 84.97
FUT T 4T | T7 a5 31 HTH qF -
W 105 FUT ¥9F 7 A1 faew) #
W |

SHRI R. BARUA : May I know if
asaresult of the shortage of uletf[
material on the one hand rise in price
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of steel on the other there is going to
be a set-buck in the engineering industry
and ultimaicly our exports mav go
down ? May I know what sieps the
Government  are  taking to obviawe this
difficulty ?

THE MINISTER OF  FOREIGN
TRADE SHRI B. R. BHAGAT) : It is
true that if we have more raw materials
we  can  increase  our  exports  much
more and even this year, as the House
is aware, toward: the middle there was
actually a fall in exports. but  with the
co-operation of the  Steel Ministry and
my collcague. the Steel  Minister,
we  worked out a crash progra-
mme and the result was that in the sub-
scquent years the export went up and it
crores which is a

may touch Rs. 105
rise of above 259 over the last year.
We will continue this exercise next
year alro.

I quite realise the importance of
the question that the hon. Member
has raised that we will be faced with

the shortage of raw materials and shor-
tage of production in this sector and it
will be our effort with the co-operation
of the Ministries concerned to make
more of these raw materials available
for export-oriented  industries and, if
necessary, also import them so that the
export cffort is continued and built up,

=\ THTEAI WIEAL  FHIL AW H 5ig
Foltfrafon wagdt, wewen ¥ 991 & 9@
A faars &y woftd =it &, ..

Hoqw WERT @ WG FAH v
w1 1 sfefaepm o w7 &7 9w 7 77
@ | Ga At dfedi g o

W CRTRETC ) © q9 qg STy
e w et & e e st g feré
et 1 frate foe® @7 qrel # feaar
g ¢ A I W WA A feadr
fadwiy w7 s gf @ 7

st Tw ¥ : EEr e T oawy
A qra T § | 5o o @ Afew wifed |

woqw AERY ;. WafeF @@ a9
& O A Aifeat R d31 g
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At TR W A ) $T
g aTfed it e ¥ at i
FE AT AT QBT A AHAT B )

Instruments required for making
Nuclear Weapons based on Fissjon
Reactions

*832. SHRI SAMAR GUHA : will
the PRIME MINISTER  be pleased (o

state :

(a  ihe  basic explosives, modarators,
chemicals and clectronic  instruments
requited  for making nuclear weap sns
based on fission reactions;

(b) whether most of these explosives,
chemicals and electronics are now produ-
ced in India;

¢} if so, what are such India-made
nuclear explosives, chemicals and instru-
ments; and

(d; whether availability of such indi-
genous  material and instruments makes
the basis of calculation of cost for produc-
tion of nuclear weapons in India, largely
different from the cost of nuclear weapon:
made by the UNO expurts ?

THE DEPUTY MINISTER (SHRI-
MATI NANDINI ~ SATPATHY) :
(a) The fissile materials commonly used
in nuclear weapons based on fission are
Plutonium  and uranium-235. Sophisti-
cated systems are adopted for triggering
ll:lzf::ioc and for preventing its accidental
release.

(b) and (c). Plutonium is aroduced in
our reactars but we have ugreed with
the countries which assisted us to set up
these reactors that we shall not use the
plutonium produced therein for making
nuclear weapons. While our  scientists
and technologists have kept themselves
abreast with the latest developments in
the ficld of atomic encrgy, we have not
produced the devices for nuclear weapons
since we are not prepared o utilise this
kn, for military purposes as a
matter of national policy.

(d) The cost of nuclear weapons is
related, amongst others, to the basic infra-
structure of atomic energy establishments
free from safeguards available to a country.
Moreover, as the UN Secretary-General's
Report has pointed out, one does not
acquire a military capability  without
dclivery systems and this forms a sub-
stantial part of the total cost,
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SHRI SAMAR GUHA : My last
question was about the cost and whether
it isa factthat the major component for
making a nuclear weapon is the nuclear
explosives, the moderator, the chemicals
and some clectionics. The Minister has

there. I want to know whether it is
a fact that the alloy plutonium is produ-
ced in India and India produces also
electronics and also necessary chemicals
and other scientific components that will
be required for making atom or nuclear
bombs. If so, on what basis has the Govern-
ment taken the calculation made by the UN
experts regarding the costing of nuclear
bombs as applicable to India? I want
to know through you from the Minister
whether the UN expert was making these
calculations on the basis of delivery
system, not one. but scverar nuclear
bombs and also missiles and other things.
But my question is specifically  related
to the Indian conditions ir which T have
raised mot the question of missiles, not
the delivery system but only about mak-
ing strategic and tactical nuclear weapons
in India under Indian conditions when
all these components and other  things
are available in India. I want 1o know
whether on the basis of that the cost
will be very very low as compared to the
caleulations by UN  experts.

SHRIMATI NANDINI SATPATHY :
1do not know how we can only make
one atom bomb or one war-hcad without
any base...

GHRI SAMAR GUHA What is
base?

SHRIMATI NANDINL SATPATHY ¢
Base for manufacture. It cannot be a single
item as such completely out of the whole
structure.

SHRI SAMAR GUHA What is
structure ? You have no scientific idea to
answer this  question.

MR, SPEAKER : You arca scientist.
But don’t try to out bid the lady please.

SHRI NATH PAI : Please extend the
time, Sir. We want to ask some questions.

AN HON. MEMBER : Let her com-
plete her answer.

SHRIMATI NANDINI SAT-
PATHY : As [ have said for purposes
of defence what is required is not indi-
vidual weapons but the whole system
involving the delivery sysiems and the
defence of  their bases.
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SHRI SAMAR GUHA : Sir, my
second question is whether it is a fact
that the tactical nuclear weapons like
nuclear shells, nuclear sheets and nuclear
motor are not required in a system  like
missile or dclivery system with only
small amount of explosives.

Have the Government made any
calculations on the basis of the Indian
situation about the cost of tactical nucleay
weapons?

SHRIMATI NANDINI SAT-
PATHY : This is a suggestion for action.

SHRI M. L. SONDHI : Sir. I rise on
a point of order. This is a relevant point
of order. The point raised by the hon.
Member, Shri Guha is that from  the
Prime Minister, an  asssurance was
given earlier in the Committee relating
to her Deparument. It was stated that they
would undertake a study of finding out
the cost of @ bomb. That assurance
was given before a Committee, In your
wisdom. do you think. Sir. that this can
be swept away by a smile from the hono-
rahle lady Minister?  These calcula-
tions must be made. I am prepared to
be as courteous as vou want. But [ rmust
have the information. On behall of the
people of India. the assurance given that
the ¢ost of a bomb  will be calculated
must  be fulfilled. Let them provide the
data. We can calculate it. The cost must
be calculated.

SHRI ATAL  BIHARI VAJPAYEE :
It was agreed in the Consultative Com-
mittee that the cost would be calculated.

([ Interruption).

MR. SPEAKER : Would you please sit
down?  Don't exploit this lady. Of
course you can deal with cach other very
well.

SHRI

question has not

SAMAR GUHA : Sir,

been answered.

my
MR. SPEAKER : Shri Nath Pai.
SHRI NATH PAI :
s\ arza fagidt A Wqd @ T WY,
UF TEEET &1 9 LT AT B | AT
T 1 U2 aW & 774 T AT | UF FA-
ez fera w0 a1 g &, 91 g9 F1 FAL
¥ | v WY HEEE 99 FHE § 0% AT
F1 1T g2A H gAL 41T FAA L

rose—
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MR. SPEAKER : Order. order, The
Consultative Committee is a departmental
Committee. We have nothing to do with
that.

SHRI ATAL BIHARI VAJPAYEE :
This is a very strange ruling that you are
giving.

MR, SPEAKER : I shall look into it.
SHRI BALRAJ MADHOK : This is

not a departmental committee. It was
discussed at length. This is a Committee
of the House.

MR. SPEAKER :
my control.

SHRI ATAL BIHARI VAJPAYEE :
Can the Government make a contradic-
tory statement—one in the Consultative
Committee and the other on the floor of
the House ?

SHRI NATH PAI rose—

MR. SPEAKER : I should say that
the question hour is over. I could have
allowed you. If I don’t say this the hon.
Member will not sit down. I am so sorry,
I have already declared that the question
hour is over.

SHRI NATH PAI : But,
called me to ask a question.

MR. SPEAKER : Now, Short Notice
Question No. 14.

SHRI SAMAR GUHA : On a
gnim of order, Sir you have not allowed
hri Nath Pai to speak. The point of order
is this. If a certain specific question is
asked and you, in your wisdom, allowed
that question to be answered by the
Minister, and she says that thisis a
suggestion for action, is it not that the
Chair should give protection to the
Members ? The hon. Minister is neither
answering my question nor is she capable
of answering it.

MR. SPEAKER : Will the hon. Mem-
ber please sit down ?

‘This is not under

Sir, you

SHRI NATH PAI : Sir, [can"t I ask a
supplementary ?

MR. SPEAKER : The hon. Member
will never sit down ifI have not declared
that the question hour is over. Now
that I have declared it over, he sat
down.

2—5L.5./70
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SHRI NATH PAI : You can always
Myise your decision.

MR. SPEAKER : [ will make up

some other time.

SHRI SAMAR GUHA : You have
not ruled on my point of order. If I have
not asked a wrong question, you are
there to defend the rights of Members.

MR. SPEAKER : Let him please sit
down. Itis such a big headache. I have to
take aspirin everyday when I come to
the House.

If it is a wrong answer,[there is a proce-
dure he can follow.

SHORT NOTICE QUESTION

SNQ 15 SHRI DHIRESHWAR
KALITA : Will the Minister of PETRO-
LEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state:

(a) whether Government are aware
that the Sangram Parishad in Assam has
decided to launch the second phase of
its mass movement from the 6th April,
1970 to express its displeasure at the
delay in implementing the Prime Mini-
ster’s declaration in Parliament made on
the s5th December, 1969 relating, infer
aia to additional refining capacity and
setting up of Petro-chemical complex in
Assam,;

(b) if so, the stcps which have been
taken so far for expeditious implementa-
tion of the . Prime Minister's assurances;
and

(c) the progress
and a mate
mentation of her assurances

be mplelcd ?

MINISTER OF STATE IN
‘I'IIE!.{EMINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN ) :

(a) Yes, Sir.

. A group of experts under
thiblc;ls?do%chhairgan, 1ndian Oil Corpo-

ration, is engaged on writing a report

made in this regard
time by which imple-
is likely to
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on the various aspects of the refinery-
cum-petro-chemical complex in pursuance
of the Government's decision. i
report is expected to reach the Govern-
ment within a period of two months.
Further action will ensue thereafter.

SHRI DHIRESWAR KALITA : My
question is

(a) what is the present production of
crude and how it is being utilised;
{b) whether any steps are being taken
with regard to the establishment of a
new, second, refinery instead of expansion
of the existing one, and if so, what are
the indications of the studies; (c) what
are the units that will be established under
the integrated DMT polyester fibre scheme
and what is going to be the investment
in the entire complex; and (d) what is
going to be the feedstock for these
units and what is the total quantity of
the feedstock that is likely to be
produced ?

SHRI D.R. CHAVAN : Three or four
questions have been asked. With regard
to the present production of crude oil
in Assam, the information is as follows:
The Assam QOil Company production
is about 120,000 tonnes in Digboi oil-
fields; then Oil India’s production is
about 2.96 million tonnes, 8ay, about 3
million tonnes per annum. O.N.G.C.’s.
production from the Lakwa and Rudra-
sagar fields is about 150,000 tonnes.
On an average, it is producing 450
tonnes per day. ‘This is the position with
regard to present crude availability in
Assam.

Regarding (b), various alternatives in
regard to expansion of Gauhati refinery
from its present capacity of 0.75 million
tonnes per year to 1.75 million tonnes
per year and the establishment of a
separate grass root refinery of 1 million
tonnes per year capacity have been gone
into. It has been found that the incre-
mental investment to achieve the additio-
nal refining_ capacity by expanding the
existing  Gauhati refinery is comparati-
vely lower than the establishment of a
grass root refinery. Additionally, the availa-
bility of facilities like  establishment
workshop, utilities off-site and  effiyent
disposal may have to be marginally
increased at a  comparatively lower
investment at the expanded Gauhati
reﬁne;y as against the provision of such
facilities on a completely new basis at
the grass root refinery involving much
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higher investments. It is, clear, therefore,
that the expansion of the existing refinery
shows that only two cases need further
probe : (1) with atmospheric distillation
coker and hydrotreater (2) with atmo-
spheric  distillation vacuum distillation
and hydrocracker. Detailed studies in
this respect are being made. That ans-
wers point No. 2.

Point No. 3 was : what is the total availa-
bility of feed-stock when the refinery
is expended and the other refinery is
established, it will be about 80,000
tonnes of naphta per annum. As regards
the total investment likely to be there, it
is about Rs. 100 crores for the entire petro-
chemical complex. As regards the units
which are likely to be put under the
scheme a prelimimary study  has been
made regarding a petro-chemical project
in Assam to be based on naphtha. The
project will be an integrated DMT/
Polyester fibre unit which will contain
catalytic reforming, octafining, Xylene
distillation, para xylene erystallisation,
oxidation, esterification, polymerisation
and spinning units  to produce more
than 15,000 tonnes per year polyester
staple fibre (possibly it may be double)
and certain quantities of xylenes for other
uses. Final details are being worked out in
co-ordination with ONGG, Oil India
Limited and Indian Oil Corporation.
The report is awaited.

SHRI DHIRESWAR KALITA :
Just now the hon. Minister said the cost
would be Rs. 100 crores. I learn that
the Government has provided only
for Rs. 10 crores in the Fourth Plan
to execute this programme. The whole
House can certainly demand from the
Minister how he will execute a programme
costing Rs. 100 crores with the provision
of Rs. 10 crores. 1 doubt the bonafides
and the sincerity of the Government
of India and I hope he will
how he is going to do it.

explain

SHRI D. R. CHAVAN : It is true
that a provision of Rs. 10 crores has
been made in the Fourth Plan for the
implementation of this project; it 1S
provisional and tentative. As and when
more funds are required, funds would
be forthcoming for implementing the

project to bring about an accelerated
economic  development of Assam.
SHRI DHIRESWAR KALITA :

Only Rs. 10 crores had been allotted.
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MR. SPEAKER : Where you need
Rs. 100 crores, how can you do_ with
Rs. 10 crores ? That is the question.

SHRI D. R. CHAVAN : This is a
tentative provision in the Fouﬂh'l"lan.
As and when the scheme will be imple-
mented, funds are likcly to be made
available. There will not be any difficulty
so far as funds are concerned. The
Government are committed to implement
this scheme.

SHRI R. BARUA : From what the
Minister says it is apparent that there is
ample data justifying a petro-chemical
complex and the second oil refinery.
Yet news is going around that the decision
of the Government of India is due to
political pressure. I want to know from
the hon. Minister whether it is due to
political pressure or economic data Justify
this project. Secondly, so far as Assam
is concerned, unless we agitate about
something we do not get it. Where a
provision of Rs. 100 crores s needed,
they provide only Rs. 10 crores. With
regard to the broad-gauge line also, it
is the same thing. No provision has
been made. It may be necessary for
Assam to start an agitation. Therefore,
tosay thatitis due to political pressure
is wrong. If it is political pressure, who
compelled it ? T want to know whether

or hi

it is a political decisi g
else.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES

AND METALS (DR. TRIGUNA SEN):
I was a bit surprised when Mr. Kalita
roseand asxed this Short Notice Question.
T thought he stood wp to seck your per-
mission to withdraw this Short Notice
Question, because it was only yesterday
at 4.30 that we met Shri Kalita Shri
Barua and some other hon. Members
from Assam along with the Industries
Minister and his officials and discussed in
depth, threadbare, all the aspects. Shri

Barua now asked whether it was a
political decision. I want to repudiate
that charge, that insinuation. I saw in

some papers also. Sir, will you allow me
some time to explain this ?

MR. SPEAKER : I allowed him so
:|:r_|.an)3-r minutes. Why not you ? (Interrup-
Hon.

DR. TRIGUNA SEN : The decision
of the Government was not on political
considerations. Jt was based on econo-
mic and technical considerations.
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DR. RAM SUBHAG SINGH : It is
wrong.

DR. TRIGUNA SEN : It may
wrong, because  he did not care to
read the report of the expert committee,

DR. RAM SUBHAG SINGH : Yo
had first stated that it has not been re.:.-c:-l
m.mmded._ Later on, it was announced
‘I;ly the Prime Minister, to catch votes

ere.

DR. TRIGUNA SEN : The report has
been placed in the tibrary. T ?i’h my
hon. friend goes through the report.
Now, the expert committee has concluded
as follows : (i) The known crude oil
reserves in Assam are likely to sustain a
production rate of about 4.1 million
tonnes per year fiom 1971 onwards,
(ii) The Digboi, Gauhati and Barauni
refineries in East India designed to
process the low sulphur crude oil
from the Assam fields have the design
refining  capacities of 4.295 million
tonnes per year. Crude oil from the
Assam o1l fields should be supplied to
these refineries on a first priority hasis,
subject to the suitability of economic
processing of the crude oil likely to
become available from the new Assam
fields like Lakwa and Rudrasagar,
(iii) The present knowledge about the
characteristics of the crude oil from Lakwa
and Rudrasagar is not adequate, and it
is not known whether these crude oils
would be suiable for economic process-
ing at Baraunmi. No information is also
available about the quality of any
likely new crude oil finds. We have since
studied the property of the new crude
and we have found it is quite different
from the Naharkatiya crude and it
cannot be refined. Fourthly, the quality
of these crude oils will not, however,
affect their suitability as feed-stock
for the production of chemicals. An
integrated complex for the production
of chemicals is worthy of serious consi-
deration. This is the recommendation of
the expert committee.

In the above situation, it is found that
even with the normal crude oil produc-
tion at the rate of 4.1 million tonnes
per annum, there will  be a surplus of
about ome million tonnes per year of
crude oil in Assam for utilisation in the
chemical complex. The primary Justi-
fication for the decision of the Govern-
ment  lies in the need, therefore, to
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accelerate the economic

gl'Arts.'lm, This itselfl isa :ou:;‘ ':m:::
J_mt:ﬁca_tion for the decision. It means
industrialisation from  Assam's natural
resources, oil being one of them.

Then, they studied also t i
places 'where this wﬁneryhc :};‘Eli'[;re;:
placed; Galeki,  Gauhat;, Dhubri,

Barauni and Kanpur, and they f; out
that between  Barauni a% oaihti
there will bea difference of Rs. 1 crore.
You,. Sir, know, having been the Chair-
man’of the Public Undertakings Committee,
that the pipeline that is there between
Moran and Barauni can bring only two
million tonnes of crude, but we cannot
bring more than two million tonnes of
crude which is now being brought to Ba-
rauni. Even if we have more oil in
Assam, it will have to be processed in
Assan:l itself. It costs about Rs 6 crores to
energise or expand that pipeline. By all
means, lcchgically and economically, it
was a sound decision, and it had nothi

to do  with politics. it otiskg

MR. SPEAKER : Mr. Hem Barua.

SHRI NATH PAI : I am glad you
Hl]!!_d him. He went on an indefinite
fast lor 4 hours along with Mr. Kalita,
causing grave anxiety to us, to get the
Assam refinery. You will  be looking
partial if you did not call Mr, Hem Barua,

SHRI HEM BARUA : O 5th Dacem-
ber, 1969, tne Prime Minister made an
offer of the package dezl about the
petro-chemical complex plus the expansion
of refining capacity in Assam. Now it
has transpired that “you have appointed a
committee to determins :he production
pattern of the petro-chemical complex,
about wnich the Prim= Minisier has
already made an announcement. May
I know whether the Prime Minister
made  that . @nnouncement wiihout any
basis ? This petro-chemical complex is
always linked up with the oil refinery of
a particular pattern. May I know whether
Government are  going to establish the
second public sector refinery in Assam
or not on the basis of the aavailability
of crude oil at present ?

DR. TRIGUNA SEN : The Prime
Minister made the announcement that
the extra oil of about 1 million tonnes
that will  be found in Assam will be
processed in Assam itself, but one has to
go into the details and work out what
the production  prttern will be, what
the cost will be, what the quality of the
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crude will be etc.  All that requires a
lot of work. An announcement that it will
be processed in Assam itsell does not fulfil
all these conditions. We explained yester-
day what we have done during the last
two months and what we are going to do
next, and 1 thought all were satisfied.
About the second refinery, you know that
crude oil can be refined for fuel oils or
for other purposes like petro-chemical
complex. So far as fuel oil is concerned,
we have found that the new oilin Lakwa
and Rudrasagar can be better suited for
the auromatic complex. Whether you
refins it for fuel oil or for other purposes,
the refinery  would be there.

SHRI HEM BARUA : My question
was very specific. Would there be a
second refinery in the public sector or not
on the basis of the availability of the new
crude in that State ?

DR. TRIGUNA SEN : Naturally ‘the
new crude oil will be refined there.

SHRI BEDABRATA BARUA : We
are grateful to the Minister for the ex.
planation. But the people of Assam are
still concerned about the possible delay.
Itis notonly in the interest of the State
but of the nation itself thatitis expedited.
Some of the -oil wells of ONGC are being
scaled because their crude oil is not
going to be utilised at present. So, un-
lessitis expedited there will be so much
of loss of oil. Secondly, may I know
whether these two proposals are inlcuded
in the fourth plan ? Thirdly, may I
know whether there is any proposal
from the Assam Government that the
petro-chemical complex  be established
in the State sector with the help of some
loans from the Government of India and
other financial institutions ?

DR, TRIGUNA SEN : We received
a proposal from the State Government
that they want to do it in the State
sector. We  discussed about it yesterday.
I said, I have mo objection. Later on,
all the MPs discussed it and they thought
that it is better that it is done in the
public sector in collaboration with the
Assam Government, which has been
agreed to.

About the additional crude to be refi-
ned, true, we have found mnew oil in
Assam; it is also true that the ex ting
pipeline between Moran and Barauni
cannot carry more than 2 million
tonnes of crude, which is being done now
through the oil India pipeline. Also, if I
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may tell the House, it was the Assam
Government  which did not grant the
licence so long to exploit the ol wells
that were in existence in Assam., On the
question whether it has been provided for
in the Fourth plan the answer is yes.

SHRI N. R. LASKAR : The people
of Assam welcome the announcement of
the Prime Minister because it is the ful-
filment of a legitimate demand. Primarily
the State of Assam is concerned with it;
since the Central Government is going
with this project, may I know to what
extent they would associate the Assam
Government in this  project ?

DR. TRIGUNA SEN : My hon. friend
was also present yesterday when we dis-
cussed this question with the Assam
State Government officials. They have
submitted a scheme and they have agreed
to see whether the two schemes can be
considered together.

SHRI P. G. SEN : The hon. Minister
just now stated that the Assam Govern
ment has now allowed the exploitation of
crude. May I know the rcasons why the
Assam Government did not allow this
earlier ?

DR. TRIGUNA SEN : Let us forget
the past. Now they have done it.

SHRI P. VENKATASUBBAIAH :
For what reasons aid the Assam Govern-
ment disallow it ? You cannot simply
4 they have disallowed it.

SHRI BASUMATARI : We are glad
to hear thestatement >f the hon. Minister
that this is not a political decision but an
economic  decision and technologically
it is a feasible proposition. But a fecling
has gained ground in Assam that things
will be done for Assam only when there
is an agitation. Our request to the hon.
Minister 15 to do justice to Assam, which
is the poorest State, in the matter of
economic development.

DR. TRIGUNA SEN : I am extre-
mely sorry to say that the agitation that
was started in Assam was by the poli-
tical parties; I repeat that it was only
by the political parties. Becuase, the
leaders of the parties knew that we have
appointed an experts committee, we
were going to find ways and means to
exploit the extra crude that was available
in Assam itself. S5till, they wanted to
play it off and so they started his agita-
tion, which was very unfortunate.
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SHR1 P. VENKATASUBBAIAH
Sir, he is attributing motives to the poli-
tical parties. Does it means that political
parties should not take up public’ issues ?

DR. TRIGUNA SEN : In this case
there was no necessity  because the deci-
sion was taken before,

SHRI P. G. SEN : Was the dispute
with the Assam Government on the issuc
of the royalty ?

DR. TRIGUNA SEN : No, not on
royalty.

WRITTEN ANSWERS TO QUESTIONS
Indian Pilgrims Drowned in
Persian  Gulf

" *873. SHRI DHANDAPANI : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whetheritis a fact that one hand-
red and five Indian and Arab pilgrir s to
Mecca were drowned in the Persian Gulf
on 11th March, 1970;

(b) if so, the details thereof; and

(c) whether their relatives in India were
informed about their death and whether
any compensation has been paid to the
families of the victims ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) to (c). Government have made enquiries
in connection with the accident which
occurred off the coast of Abu Dhabi on
or about 11 March, 1970. According to
the information available, no indians
were involved in it. The question of in-
forming relatives or of compensation to
families does not thercfore arise.
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-*877. SHRI SURAJ BHAN :
SHRI OMKAR SINGH
SHRI KANWAR LAL GUPTA .

Will the Minister of
pleased to state : of DEFENGE be

(a) whether it is a fact that the Hi
stan Aeronautics Ltd. s devtlopi:: u;
m ‘l'f’[xlltary Aircraft for the Indian Air

(b) if so, the details thereof ;
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(c) when this aircraft will be ready
and what will be its benefits ; and

(d) whether any forcign technical assis-
tance has been taken in the preparation
of this aircraft ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENGE (SHRI L. N.
(a) to (d). The design,
development and productionisation of
modern aircraft is a long and continuing
process and Hindustan Acronautics Ld.
has been undertaking studics for meeting
the future requirements of aircrafu in the
IAF. The need for foreign technical
assistance will be considered as and when
necessary. It will not be in the public
interest to give any further information.

from China-
containing references
Re. their visit to North Viet-Nam

+g78, SHRIMATI SHARDA MU-
KERJEE : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state =

(a) whether it is a fact that some of the
documents captured from the China-
returned Naga rebels contain references
to the visit of some Nagas to North Viet-
Nam; and

(b) if so, the details thereof ?

Documents
returned Nagas

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF FAIRS
(SHRI SURENDRA PAL SINGH) :
(a) The captured documents do not con-
tain any reference to the visit of some
Underground Nagas to North Vietnam,

(b) Does mot arise.

Profits made by the Tea and Jute
demlhducﬂonhl;:pws

*g79. SHR1 DEVEN SEN : Will the
Minister of FOREIGN TRADE be
pleased to state :

(a) the benefits in money value accruing
w the export traders of tca and jute as
a result of reduction in export duty;

(b) the benefits which Gove
PN e i sttt

(c) whether any benefit has accrued
to the jute grower as a result of the re-
duction from export duty?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRT RAM SEWAK) : (a) and(b). It is
too eatly to assess the extent of benefit
acmingujto til_m ters of tea and jute
as a result of the proposal in the Central
Budget for 1970-71 for the abolition of
export duty on tea and reduction in
export duty on certain jute manufactures.
The proposal, is expected to impart compe-
titive strength in the international market
and to increase exports from India re-
sulting in more foreign exchange eaming
to the Government.

(c) In view of the limited nature of the
reduction in duty, the jute growers are
not affected in any way. The jute prices
are at present ruling above the minimum
support level and the growers are already
deriving the benefit of these higher prices,
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High Expenditure incurred Show
Rooms in Foreign Gvntrialu

*884. SHRI R. BARUA :
SHR1CHENGALRAYA NAIDU:

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the Show
Rooms ed in the foreign countries
to exhibit/sell Indian goods are proving
very expensive and the Public Accounts
Commitiee has recently declared some
of them as useless ;

(b) if so,
thereto;

the reaction of Government

(c) the total number of Show Rooms
opened at present abroad and the total
amount of expenditure incutred on their
opening/maintenance etc; and

(d) the details of Government’s assess-
ment about thier usefulness and whether
it is proposed to close some of them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) to (c). 16
Showrooms were set for rotational
display of Indian goods with the object
of creating interest abroad in our products
through visual publicity and trade promo-
tion. 8 showrooms were subsequently
closed since it was considered that the
initial objective for which they had
been  created had been achieved; 5
were transferred to S.T.C. which have
been subsequently converted into S.T.C's
Offices.  The reamaining 3 at Cairo,
Kabul and Bahrain are being run
as Government establishments. Pub-
lic Acecounts Committee have advised
the Government to consider the desirability
of handing over these 3 Showrooms also
to S.T.C. for being run on commercial
lines and the matter is under S5.T.C's
consideration. An expenditure of about
Rs. 42.40 lakhs has been incurred on these
three Showrooms from their inception
(July 1957, August 1961 and February
1961 respectively) till end of February,
1970, which works out to an average
expenditure of about Rs 1.40 lakhs per
Showroom per annum.

(d) A Committee is presently going
into the whole question and the matter
will be decided in the light of the recom-
mendations of this Committee.
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*885. SHRI YAJNA DATT SHARMA:
SHRI JAI SINGH :
SHRT HARDAYAL DEVGUN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the total number of purchase orders
received by the State Trading Corporation
during the last three years, year-wise;

(b) the number of orders in respect
of which delivery of goods was not ad-
hered to the time schedule ;

(c) the number of orders in respect
of which complaints were received from
the importing countries that the goods
su]:lplied were not of the specified quality;
an

_ (d) the steps taken by Government to
improve the quality of workmanship and
to execute the orders in time

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{SHRI RAM SEWAK) : (a) to (d). The
informatiomn is being collected and will be
laid on the Table of the House in due
‘Course,

Lifting of Restriction/Ban on Impo
of Ready made Gnr:m "

*886 SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have lifted
restrictions/ban on the imporis of ready
made garments out of third country
imports from Nepal; and

(b) if so,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) No, Sir.

(b) Does not arise.

the reasons therefor ?

‘Supply of Submarine by US.A. to
Pakistan

*887. SHRI BEDABRATA BARUA :
Will the Minister of DEFENCE be
pleased to state :

(a) whether am official proposal is
made in the U S. Congress for the supply
-of a submarine to Pakistan on loan;
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(b) whether this is not a violation of the
official U.S. policy in this matter ; and

(¢) the reactiod of the Governmeat
thereto?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) The
Government is not aware of any new
proposal for supply of a Submarine to
Pakistan on loan. But there is a proposal
for extending the loan of a Submarine
already supplied to Pakistan since June
1964.

(b) and (c). The grave implications and
the threat to our security and peace by
the supply of military equipment to Pakis-
tan has been brought to the notice of the
United States Government repeatedly.

Standardisation and Reduction in
the Varieties of Cloth Produced for
Domestic Consumption

*888. SHRI P. C. ADICHAN : Will
the Minister of FOREIGN TRADE
be pleased to state : i

(a) whether Government: propose to
standardise and to reduce drastically
the varieties of cloth produced in the
country for domestic consumption;

(b) if so, the reasons therefor; and
(c) the steps taken in this regard ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) No, Sir.

(b) and (c). Do not arise.

weq sAw & owdewy &% @ et
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Nepal’s Proposal to Nationalise Al
Indian Capital invested in Nepal
*8go. SHRI SHIVA CHANDRA JHA *

Will the Minister of FOREIGN TRADE

be pleased to state :

(a) whether it is a fact the Government
of Nepal intends to nationalise all Indian
capital invested to Nepal;
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(b} if so, the reasons therefor; and
(¢) the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) Government
are not aware of any such move by His
Majesty's Government of Nepal.

(b} and (c), Do not arise.

Incentive to Small Industries to
Export goods

*8g1. SHRI S. KUNDU
Minister of FOREIGN
pleased to state :

(a) whether any incentive is provided
to the small seale industries for exporting
goods;

(b) if so, the details thereof;

{¢) whether any policy has been evolved
to buy certain percentage of exportable
goods from some of the backward States ;
and

: Will the
TRADE be

(d) if not, the reasons therefor and the
nature of special incentive to be provided
for the industries located in the backward

States to export goods ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRTRAM SEWAK): (a) and (b). Gene-
rally the normal export assistance measures
such as import replenishment licences,
compensatory support, drawback of customs
and excise duties etc. are with reference
10 the export commodity and not with
reference to whether the commodity is
exported from the large scale or small scale
industry.

Certain institutional arrangements have
however been made to assist the units
in the Small Scale Sector to market their
goods abraod more efficiently.

Small Scale units who export 10%, or
25% or more of their production get
more preferential treatment in the matter
of sources of supply of their imported
inputs than the units in the large scale
sector.

A statement giving the details of pre-
ferential  arrangements for SSI  unit
is‘laid on the Table of the House.

{c) and (d). Efforts are made to en-
courage exports from all regions of the
country. A number of State Governmensts
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have established institutions export houses
to organize such exports.

The export benefits are allowed with re-
ference to the export products and not
with reference to the location of the in-
dustries.

STATEMENT

Incentive facilities to exporting  units
in Small Scale Industries

(1) Actual users in the SSI Sector will
be able to get raw material supplies from
the STC/MMTGC on surrender of import
entitlements and thus draw supplies ofi-
t.he_ shelf, instead of obtaining licences in
their own names, This will help in
export production.

(2) As part of the developemental
role of STC/MMTGC in the cxpg:tm field
they will render services to Small Scale
Industries in respect of procurement of
raw materials, quality control, product
standardization, identifying of market
opportunities abroad and bringing together
prospective importers abroad and poten-
tial exporters in India.

(3) Small Scale exporting wumts ex-
porting 25% or more of their production
will get their full requirments of imported
raw materials in free foreign exchange.

(4) Recognised Merchandizing Export
will also offer their services for
assisting the SSI Unit in marketing their
products abroad. Their ability to help
in this regard is being strengthened.

Ban on the Import of Hydro-sulphate
orl's-m'.hwl

*892. SHRI JUGAL MONDAL : Will
the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that import
of Hydro-sulphate of Soda is banned;

(b) if 30, when a decision to this effect
was taken; and

(c) the present indigenous production
of the said chemical in India by private
sector and public sector; separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) and (b). Pre-
sumahly the Question relates to ‘Hydro-
sulphite of Soda' and not ‘Hydrosulphate

APRIL 8, 1970

Written Anstoers 48

of Soda’. From April *64-March *65 licen-
sing period, the impoit policy does mot
provide for direct import of Hydrosulphite
of Soda by any category of importers
except those applying under the policy
for registered exporters. However, im-
ports have been allowed from time to time
through the State Trading Corporation
of India to supplement indigenous produc-
tion for meeting the requirments of actual
users,

(c) During 196g, the production of
Hydrosulphite  of Soda .in the public
and private sectors has been 1408 tonnes
and 4196 tonnes respectively.

Isracli Participation in International
Conferences held in India

*8g3. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of international con-
ferences and seminars held at Goverament
and non-Government level in India during
1969 till date in which the representatives
of Israel took part ; and

(b) if so0, the reasons for issuing visas
to the representatives of Israel for attending
such conferences and seminars ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) an (b). The required information
is being collected and will be placed on the
Table of the House.

Terms and conditions d&em
ployees of Bhakra management
Beas Boards

*854. SHRI HEM RAJ : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) the number of employees of different
categories working under the Bhakra
Management Board and the Beas Con-
struction Board ;

(b) whether it is a fact that before the
reorganisation of Punjab, they were consi-
dered, to be the employees of the Punjab
Government;

(c) what is their position now, whether
they will still be considered m@loyee!
of Punjab State or that of the Central
Government and by what condition of
service rules are they governed after re-
organisation of Punjab; and
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(d) whether they will be allocated to the
different State or Territory or considered
as Central Government Employees ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) :
(a) The number of regular employees
on the Bhakra Nangal and Beas Projects
is 2769 and 4962 respectively. In add‘tion
to this, the work-charged staff on the two
projects is 4005 and 31800 respectively.

(b) Yes, Sir; except those on deputation
from other States.

(¢) and (d). The work-charged staff are
the employees of the Project. Regarding
the regular staff, all except the circle cadre
staff, have been allocated to the successor
States. The employees allocated to different
States are governed by the service conditions
such as pay scales, punishment, pension
and leave rules of their respective States;
the unallocated staff continues provisionally
to be governed by the Punjab Service
Conditions. -

Medical Aid to Laos

*8g5. SHRI GADILINGANA GOWD:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(2] whether he met the Laotian Foreign
Minister in the month of February, 1970
and if so, the details of the discussions
held; and

(b) whether India offered any medical
aid and other relief to suffering Laotian
people and if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) :
(a) The Minister of External Affairs met
the Minister Delegate of the Prime Minister
in the Ministry of Forcign Affairs of Laos,
on 25-2-1970. It is not customary to
divulge the details of such discussions.

(b) No, Sir. No such request was
received.
Discussion Pro-

blem at National Development Coun-
cil Meoeoting held in March, 1970

*8g6. SHRI MANGALATHUMADAM:
Will the Minister of IRRIGATION
AND POWER be pleased to state :

fa) the salient features of the National
Development Council meeting held in
March, 1970 so far as irrigation facilities
for the States are concerned; and
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(b) whether the Minister of Irrigation
and Power met the Chief Ministers of Kerala
and Madras, separately in this connection
to settle the water disputes/irrigational
problems of these States ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) :
(a) The Fourth Plan programme for the
major and medium irrigation and flood
control sector envisaged in the paper
presented by the Planning Commission
was as follows :

Rs. crores

State sector . obr.11
Union territories s 12.48
Central Sector 23.50
1097.09

This was endorsed by the National
Development Council.

(b) The Chief Minister of Kerala did
not attend the meeting of the National
Development Council. The problems
of the Cauvery were discussed with t.hc
Chief Ministers of Mysore and Tamil
Nadu and it was agreed to have a meeting
of the Chief Ministers of Kerala, Mysore
and Tamil Nadu in April, to discuss the
matter further.

Ban on the Export of Aluminium
*897. SHRI RAMCHANDRA VEE-
RAPPA :

SHRI N. K. SANGHI :

Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that Governmen t
propose to ban the export of aluminium;

and

(b) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) and (b). The
Policy for the current year with regard
to export of aluminium is under consi-
deration.
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or Delhi Regarding delay

Release of Loan Amount approved
for Delhi for 1969-70

*fg8. SHR})H. VJ:’LB'IIKI CHOU-
ARY :

SHRI MANIBHAI J. PATEL :

Will the PRIME MINISTER be pleased
to state :

(a) whether her attention has been
drawn to the statment made by the Chief
Executive Councillor of Delhi that amount
already approved as loan to Delhi for the
year 1969-70 has not been released so
far as a result of which progress of certain
vital sectors like water supply, transport
and power was impeded ;

(b) the amount of the loan sanctioned;
and

{c) the amount which could not be
released till the 2oth March, 1970 and
the reasons therefor ?

THE PRIME MINISTER MINISTER
(SHRIMATI OF FINANCE, MINIS-
TER OF ATOMIC ENERGY AND
MINISTER OF PLANNING (SHRI-
MATI INDIRA GANDHI) : (a) Enqui-
ties from the Delhi Administration have
revealed that reference is to the Chief
Executive Councillor’s statement which
appeared in the Hindustan Times on the
25th December, 196q.

(b) and (c). A statement explaining
the position in regard to sanctions and
releases of loan for vital sectors of water
supply, Transport, Power and Housing
is placed on the Table of the House.
[Placed in Liabrary. See No. LT-3131/70].
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Demands made by Chief Minister
of Tamil Nadu in Regard to jFourth
Plan

*g00. SHRI OLI MARAN :
Will the PRIME MINISTER be pleased
to state :

fa) whether the Chiel Minister of Tamil
Nadu has put forward three demands for
the acceptance of ihe Fourth Plan;

(b) if so, what are they; and

(c) the reaction of the Central Govern.
ment thercto ?

THE PRIME MINISTER MINIS-
-TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). Yes, Sir. Three
demands made by the Chief Minister in
the last meeting of the National Develop-
ment Council are :

(i) Location of steel plantat Salem;

(i1) Allocation to the State Government
out of special assistance of Rs. 8oo-
oo crores to the States ; and

(iii) Allocation to the State out
of Rs. 104 crores for the Fourth
Plan period to create job opportu-
nities in the drought affected areas.

(c) The request of the Chief Minister
will be kept in view while taking decisions
on the location of new steel plants with
reference to  all relevant considerations.
As regards special assistance, this will
be made available to only those States
which are expected to have a non-Plan
gap in resources during the Fourth Plan
period; Tamil Nadu is not one of such
States. The programme to create job
opportunities in drought affected areas is
intended to be taken up in select districts.
The complete list has not yet been finalised.
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Export of Diamonds

5526. SHRI N. R. DEOGHARE : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the quantities of diamonds exported
to cach country during the year 1g69-70;

(b) the amount of foreign exchange
earned on this account; and

(c) the amount of foreign exchange
ﬂpﬂ‘:tgd to be earned during the present
year !

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) A statement
is enclosed.

(b) The total amount of foreign ex-
change carned un this account is Rs,
m,:g.ﬁg,ti;w during 1969-70 (upto Decem-

s 1 -

(c) The amount of foreign exchange
expected to be earned during 1g6g-70
are in the vicinity of Rs. 28 crores.

STATEMENT

Export of Diamonds during 1969-y0 (upta
Dec. ’6g)

Value in Rs. ‘ooo”

S. No. Description 1969-70
(upto Dec.’6g)

1 Industrial Diamonds
(Incl. Bort)
2 Diamonds (other than In-
dustrial diamonds) not set
or sirung ; cut

Isracl . . o8
Bclginm i gg 48
Japan . 2797

Hongkong . . 31071

Netherlands . . 2665

Singapore

Switzerland ]

U.K. . 12432

U.S.A. 17080

Other countries , 6o15

Total : (2) 210994
g Diamonds (other than In-

dustrial diamonds) mot set

or strung ; uncut

Hongkong 316

Japan . 491

Spain - . 104

Other countries . 54

Total : (3) . 965

Grand Total(r to 3)

211959
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‘Tractors received as Gift from Foreign
Countries im Gujarat Sate

5527. SHRI NARENDRA  SINGH
MAHIDA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) the total number of tractors received
in the State of Gujarat as gifts from foreign
countries during the last three years upto
the end of 1969; and

(b) the number of tractors as also their
horse-power received from each country
in Gujarat from this period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) and (b). The
information is not available as staiistics
of import are maintained for the country
as a whole and not Statewise or region-
wise.

Export of Cotton Yarn

5528. SHRI BABURAO PATEL : Will
the Minister of FOREIGN TRADE
be pleased to state :

{a) the total gquantity and value of
cotton yarn exported by India during
the last two years;

(b) whether it is a fact that Pakistan
has captured the Indian market for cotton
yarn in Ceylon, Indonesia, Hong Kong
and Japan by undercutting prices, and if
50, by how much percentage and the con-
‘geauent loss to India ; and

(c) the steps being taken to increase
exports of cotton yarn to these countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) Exports
of cotton yarn during the last two years
were as under :—

Year Qumgiltiv Value
(in million (incrores

Kgs.) of Rs.)
1968 16.54 10.69
1969 33.83  24.39

. (b) There is competition from Pakistan
in respect of sale of cotton yarn in Ceylon,
Indonesia, Hong Kong and Japan parti-
cularly in yarns of lower counts; but it
would be difficult to say whether Pakistan
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h::n Captured Indian market for cotton
L' 'n these countries and to assess the

(c) Export of cotton yarn has been
effeccted on a sclective basis through bulk
deals entered into by Cotton Textile
Export Promotion Council, This method
has proved effective and is being continuea
with advantages. Further, the Council
is likely to send a study team to these
markets 50 that ways and means of im-
proving export of cotton yarn to these
Countries could be evolved.

Visi M.Ps, Del
tbym 8. mepﬂumsdpn

5529. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state 3

(a) whether it is a fact that the South
Vietnamese and Cambodian  Missions
in Singapore and Jakarta invited the
delegation of 10 members of Indian Parlia-
ment which recently toured South Fast
Asia to visit Saigon and Phnom Penh
though these places were not on their
scheduled programme, if so, the names
of M.P. who accepted the invitation
in their individual capacity and the poli-
tical parties of which they belonged; and

(b) the reasons why Government of
India excluded these places from the
itinerary of the India Parliamentary
delegation?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
{a) Members of the Parliamentary Dele-
gation received formal inwitation while
in Singapore from the National Assembly
and the Foreign Affairs Council to visit
South Vietnam from gth to 1i1th Febru-
ary, 1970. The first invitation covered
only 3 members while the remaining
members were covered by the second
invitation. Shri Prakashvir Shashtri,
Shri Muthuswamy, Shri Lakkappa, Shri
Pitamber Das visited Saigaon in their
individual capacity, They subsequently

id a private visit to Phnom Penh, and
g?.lmreip in Cambodia. Originally Saigon
and Phnom Penh were not on their sche-
duled programme.

(b) The question of going to these
places did not arise since the Parliamentary
Delegation was only visiting Thailand,
Malaysia, Singapore and Indonesia on
a goodwill visit.
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Afro-Asian  Solidarity Association

5530. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given to
Unstarred  Question No. 466 on 19th
November, 1969 and state :

{a) the date of the inception of the
Indian Association for Afro-Asian Solidariry
in India and the names of its founders and
present office-bearers;

(b) whether any State or Central Minis-
ters arc members, patrons, associates
or office bearers of the Association, if so,
their names and designations;

(c) where the headquarters and bran-
ches of this Association are situated, its
financial position and the source of its
funds; and

(d) whether the Association had sought
the prior permission of the Government
before inviting a delegation to India of the
Al Fatah, a terrorist organization ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) As stated in the reply given on 1oth
November, 1969, the Indian Association
for Afro-Asian Solidarity is a non-official
organization. Gover und d
that it came into existence in October,
1955, and the late Shrimati Rameshwari
Nehru was its first President. The present

. office-bearers of the Association are stated
to be as follows :

President :
« Wies-Presidents :

Shri K. D. Malaviya
Shri Ramesh Chan-
dra

Shrimati Aruna Asaf
Ali

Shri Akbar Ali Khan

Shri Mathura Das
Mathur

Shri Tridip Kumar
Choudhry

Shri Abdul Qayyum
Ansari

Shri Indrajit Gupta

Gen. E. Habibullah

Giani G i
Mmg:‘_mukh Slagh

Dr. Ali Zaheer

Dr. Mulk Raj Anand.

Shri Ajit Dutta
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Generol Secretaries :  Shri Chandrajit Ya-
dav

Shrimati Ramesh
Chandra
Shri Kalimullah

(b) Shri Mathura Das Mathur who is
a Minister in the Government of Rajasthan
is one of the office-bearers of the Associa-
tion.

(¢) The Association’s headquarters is
Delhi and it is understood to have branches
in most of the State capitals. No informa-
tion is available regarding its financial
position or the source of its funds.

(d) The Afro-Asian Solidarity Organi=
zation informed the Government of its
intention to invite the Al Fatah Delegation
to India. The Al Fateah is as far as Govern-
ment arc aware not a terrorist organization.

Wagon Deal with Russia

5531. SHRI BABURAO PATEL : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the Soviet
Governmentis bringing pressure on Govern-
ment to reduce the price of an Indian
wagon from Rs. 100,000 to Rs. 58,000
(price quoted by Italy) and is insisting
!.Iutht“ g:ict t;:guiremcnts be entrusted
to the vy incering Corporatio
Ranchi instead of iv:'ngngit to variom
private sector manufacturers ;

(b) whether it is also a fact that th®
competitive Indian quotation given to the
Soviet Government does not cover auxiliary
eaquipment which was included in the
Indian quotation; and

(c) when the much-delayed wagon deal
is likely to fructify; and if not, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) No, Sir.

(b) The Government do not have the
details of Italian offer, if any, received
by the Soviet Government.

(c) Although the Soviet Government is
interested in vhe import of railway wagons
from India, further progress towards
concluding the sale contract has not been
made due to the lack of agreement on the
question of price.
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Import of Obsence Literatare

5532. SHRI N. R. DEOGHARE :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that a lot of ob-
scene literature is imported every year;

(b) if so, the names of the countries
from which it is imported; and

(c) the steps taken to stop the import
of this literature ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) to (c) The
import of obscene and undesirable litera-
ture is not allowed. It has been laid down
in the import policy (Red Book) that the
import of undesirable types of books,
comics, fiction and magazines will not be
permissible against licences for books.
The Red Book also contains a list of jour-
nals and magazines the import of which
has  been specifically disallowed.
A provision has also been made in the
Import Trade Control Hand Book of
Rules & Procedure 1968 that the Customs
authorizies will mnot allow undesirable
types of books even where hooks were
allowed to be imported under the policy
without impor¢ licences. Ac the same
time, a further provision has also been
made in the Red Book that import of
journals and magazines will not be allowed
against licences for books unless such li-
censes had been specifically endorsed for
their import. While considering requests
for such endorsements  undesirable types
of journals and magazines sought to be
imported are excluded. The list of banned
types of jouranls and magazines is reviewed

year in consultation with the Cus-
toms Authorities, so as to include in it as
many undesirable types as possible.

of §
e g Ay e
ment (INDIA).

5533. SHRI CHANDRA SHEKAHAR
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether the reports of the remaining
five groups on the re-organisation and
toning up of the working efficiency of
C.S.D. (I) have since been received ;

(b) if so, whether a copy of the same
would be laid on the Table, together
with Government’s reaction on cach one
of them; and

c) if the reply to part (a) be in the
nc;a)live, the reasons for this delay ?

Reorga”
Depart
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THE MINISTER OF DEFENCE AND
STEEL & HEAVY ENGINEERING
(SHRI SWARAN 'SINGH) @) As
metnioned in reply to Unstarred Question
No. 8690 on 7th May 1969, the recom-
mendations of the Committee in respect
of the matters dealt with by Study Group
Nos. 2 10 6 have also been received by
Government.

(b) at'ld (c): Orders in respect of matters
dealt with by Study Groups Nos. 2 and 4
were issued on the 29th August, 1969,
and the 17th January, 1950, respectively,
and copies thereof arc placed on the Table
on the House [Placed in Library See No.
LT-3132/70] A copy of the orders issued
on the 20th February, 1970, covering
some recommedations of Study Group
No. 3 is also placed on the Table of the
House [Placed in Library. See No. LT-3132/
70] The remaining recommendations
of the Study Groups are under the considera-
tion of Government.

It is not desirable to place on the Table
of the House reports of the Study Groups
which were departmental groups, as the
adoption of such a course would have the
effect of inhibiting free and frank expres-
sion of individual or collective views in
such studies.

Wearing of Name Plates on Uniforms
by Offices of Armed Forces Head-
quarters

5534- SHRI CHANDRA SHEKAR
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether all officers of the Armed
Forces Headquarters have recently been
ordered to wear their name plates in plastic
on their uniforms on their chest, in Eng-
lish;

(b) if so, the justification of such an
order at the cost of the Tax-payers money
and since when it has come into force;

(c) whether officers in odher stations
have also similar orders to wear name
plates as part of their uniforms ;

(d) if not, the reasons therefor; and

(e) what is the estimated recurring

expenditure on such name plates per year
as a result of such an order ?

THE MINISTER OF DEFENCE AND
STEEL & HEAVY ENGINEERING
SHRI SWARN SINGH) : (a) and (b): Yes
ir. In the Army and Naval uarters
this practice came into force on 15t Octo-
ber, 1969 and 7th April 1969, respectively,
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and the cost of the name plates in these
two Services is met by the Officers them-
selves and not met from the public funds,

In the Air Headquarters the practice
came into [orce from g1st August 1g68.
The cost of the namne plates of the officers
of the Air Headouarters is to he horne
by the Govermarnt,

The system has been introduced prima-
rily to help the growth of espirit de corps,
by quick and easy identification and

mutual recognition.

{€) Yes, Sir.

(d) Does not arise.

(e) Does not arise in case of Army and
Navy. In the case of Air Force officers
the recurring expenditure is Rs. 450
ptr annum,

Garrison Cinemas run by Canteen
Stores Department (India)! _

3543 SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased  to state

(a) the number of Garrison cinemas
that are run by the C.S5.D. /1) and the
name of stations where each one is located ;

(b) whicli one of them are running at a
loss and which one at a profit:
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(c) thesteps being taken by the G.S.D.
(I) for running such loss incurring cine-
mas, on a profitable basis; and

(d) whether a statement showing the
profit/loss of each of the said cinemas
during the past calendar yea- (month-
wise) would be laid on the Tuible ?

THE MINISTER OF DEFENCE
AND STEEL AND HEAVY ENGINEE-
RING (SHRI SWARAN SINGH) :
(a) o (d) : The canteen stores Department
‘India) runs 26 cinemas. The location
of these  cinemas and the gross profit
earncd or the gross loss incurred by cach
of these cinemas during the financial
year 1g968-6g are given in the enclosed
statement. The net profit earned by the
Cinema Wing of the GSD(I) during 1968-
69 was Rs. 2,18,603 as mentioned in the
Appropriation Accounts.j The month-wise
figures arc not readily available.

The cinemas are run primarily o pro-
vide healthy entertainment o troops at
reasonable  rawes. Consistent with  this
objective. effort is made to maximise the
profit by booking good pictures and
atbiacting revenues from ancilary sources
such as shop windows. evele stands and
tca shops.

STATEMENT
Cinemas  Run by Canteen Stores Depariment (India)

51, Name of Cinema Location Prohit Loss
o during during
_ 1968-69  10968-69
Rs. KHs.
1 Defence Services Cinema JULLUNDUR 12,278
2 . DELHI CANTT 11,552
3 - AMBALA CANTT 12,202
4 " ANAND PARBAT DELHI 58,229
5 LOHOGAON POONA 7+255
b KASAULI 1,664
7 .- DEHU ROAD 10,826
8 p TAMBARAM 38,691
0 i COLABA BOMBAY 99,087
10 » JALAHALLI WEST 6.047
it . JALAHALLI EAST 40947
12 . BANGALORE 71.355
13 . KALAIKUNDA 6,191
14 ” YOL 21.649
15 . HALWARA 254%5
16 - ADAMPUR 8,119
17 e AMLA 1,270
i - JORHAT 71,145
1] ROORKEE 2,852
ai ¥ MATHURA B.o40
i . DALHOUSIE 6.285
20 »- AGRA 7354
23 o PANAGAR 14,740
24 " JAMNAGAR 8,287
25 » HABBAL BANAGALORE 15.102
26 - AVADI 11,355

3—5 Lok Sabha/70
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Non-Payment of overtime allowance
etc. to the employees of Garrison
Cinemas run Canteen Stores
Department (India)

5536. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE

be pleased to state:

{a) whether the employees of the Can-
teen  Stores Department  run garrison
cinemas are not  supplied uniforms wnd
no overtime allowance is paid to them
for putting in extra hours of duty:

(b) il so, whether any representation
from the employees Union of the Cinemas
has bern made to voice their demands;
and

(c) if so, the stcps being taken by the
Canteen Stores Department  authorities
to brine the wages and other amentities
of its cinema cmployees at par with those
of the local cinemas in each of the station?

THE MINISTER OF DEFENCE
AND STEEL AND HEAVY ENGI-
NEERING (SHRI SWARAN SINGH; :
(a) According to the cxisting orders,
gitckeepers, walchmen sweepers and
peons employed in the cinemas run by
the Canteen Stores Dapariment (India)
are entitled to free uniforms.

The employecs serving  in the ciaemas
of the CSD(I) are also entitled to over-
time wages for performmg duties on
Sundays and holidays at morning shows
in addition to the normal regular shows.

(b) and (¢) : Do not arise in view of
answer to (a) above.

Public Sector Projects in Gujarat

5537. SHRI VIRENDRAKUMAR
SHAH : Will the PRIME MINISTER
be pleased to state:

(a) whether itis a fact that the State
Government of Gujarat had recommen-
ded to the Central Government, a score
of public sector projects to be set up in
Gujarat during the Third Five Year Plan
period;

(b} whether itisalso afact that nonme
of these projects was included in the
Third Plan with result that Gujarat
did not have even one public sector project
during the Third Plan; and

(c) if so, the reaons for non-inclusion
of even one public sector project in
Gujarat, and the steps proposed to be
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taken to rectify  this  injustice during the
Fourth Five Year Plan ?

THE PRIME MINISTER, MINISTLER
OF FINANCE. MINISTER OF ATO-
MIC  ENRRGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) © (a' Fuvery State s under-
standably  anxious to  sccure as many
Central projects for itself as  possible,
Towards this end. the Government of
Gujarat have also made various propo:als
from time w0 time.

(0) The locat'om of
15 based p.’imaril}' on technoeconomie
vensiderations.  Subject o this, the need
o redre » coonomic imbalance as between
different regions is also given due considera-
tion. So fur as Gujarat is concerned, the
Keayali Refinery, on which Rs. 48 crores
were spent. was  included in the Third

Central - projects

plan.  Comsiderable  investments were
also made on oil exploration in the
State.

(e) Further investments are envisaged
in the Fourth Plan in oil exploration and
expansion of the refinery capacity. Sub-
stantial assistance from the financial
institutions has also been provided for
the establislunent of a ‘ertilizer factory in
Gujarat. During  the Fourt® Plan, the
Central mvestments are propused to be
made on the Gujarat Aromatics project.
Gajarat Naphtha Cracker and the Kandla
Fertilizer project. There is also a proposal
for setting up an alumina project in
Gujarat s a joint venture in participation
with the State Government.

Qi @t Gfeen w1 g

5538 st wgrem fag wver : A
e s 7N ag aqT ) FI0 K
f¥ :
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FT AL ATAT A IR g F arae
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(@) afe g, av wwrew aur Gfes
1 I9ART T 3 f@d |ar sng 7 ar

RE ?
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e sqrqre wAWa | IqEA (s
uR Jaw) @ (F) ault TOIA L@
# saufy aft & oy dfazw @ qAE
fFq: wmar g 1

(@) % ® 9139 F Feq=A F 7RI
%, W7 AT SRR qF . 9Aed g
At =@ F ) dfew F0 FAET ST
=7 97 qF 77 a m@i g A aifofeas
AT q7 FA1 fAair & f@T awar sarfes

FTA TN ACATAAT T GA FATA T qARA
fmr ar 72T & 0
Curb on Litera-
ture of U.S.A. I.nll U.S.R. circula-
ting in India
5539. SHRI SAMAR GUHA : Will
the Minister of EXTERNAL AFFAIRS

be pleased to  refer 1o the call attention
motion on the  26th  February, 1970
regarding closure  of foreign  cultural
centres and  state:

{a) whether restraining  the circula-
tion of propaganda literatures in India by
USSR and U.S.A s being mooted;

(b) if so, the steps taken or proposed
to b taken by Government:

{c) the names and number of political
books,  bovklets, brochures, monthly and
weekly periodicals, imporied into and
printed and circulated in India during
the years 1967-60 and 1969 by U.S.S.R.
and U.S.A. diplomatic missions: and

(d) the news pieces, news letters,
circulars and articles supplied to Indian
dailies, weekly and monthly periodicals
for pablication during the years 1967,
1968 and 1969 the same diplomatic
missions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b) : Di of publicity
material by forcign missions, mcludmg
those of the USSR. and USA is
regulated by Government in accordance
with the provisions of the Vienna Con-
vention on  Diplomatic Relations, 1961.
Imposition of any restriction which goes
against the spirit of the Vienna Conven-
Jon is not contemplated.
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Written Answery 66

(c) and (d) A list of publications (prin-
ted and cyrlostyle dn brought out b the
USSR, and U. Embassivs in Lndia,
as appearing in 'P ‘ess in India 1969,
pablhed by the Reg's'rar of Newspapers
tor India, 15 laid on the Table of the
Huuse [Placed in  library s2¢ No. LT-
313370)s As regards book: and periodis
cals published  outside India, foreign
misions are free to  import  them for
their own use. If such books are distri-
buted to the public, the missions are
required 1o comorm  to the regulations
mid down by the Government in this
regard  According  to these regulations.
foreign missions are not  permitted  to
distribate any publicity material  which
(i) is clearly in comtravention of the
internal laws of India; (i) is hostile or
unfriendly to India or which has the
effect of creating ili-will  against the
Government or people of India; (iii) is
likely to pomoe  ill-feeling  between
different sections of the preople in India;
and (iv) is designed to or may have the
effect of creating ill-feeling against a third
country, with which India has friendly
relations.

Foreign mission are required to supply
copies of publications circulated by them
(whether imported or produced locally)
to the Ministry of External Affairs.
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(w) afz &, @1 v A W@ R ?
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Indian Delegation which went Abroad
during 196669

5541. SHRI JYOTIRMOY BASU :
Will the Minister of FOREIGN TRADE
be pleased 1o state:

{a) the mumber of official.  non-
official and mixed dclegations. separately,
which visited foreign countries, year-
wise from 1966 to 1969 to explore the
possibilities of steping up Indian exports,
Indian investments abroad. private foreign
investments in India and loans and granis
by forcign countries for economic develop-
ment of India;

(b} the names ol the countries visited;
and the amount of foreign exchange spent
on this account  vear-wise from 1966 to
1969: and

(¢} the owtcome of these  visits ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRT RAM SEWAK) : (a) to (¢). The
information is  being  callected and will
be laid on the Table of the House.
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Deputation of Members of Parlinment

and Members of Legislative Assemb-

lies of Himachal Pradesh to Prime

Minister for Rehabilitation of oustees
of Pong Dam

5543. SHRI  VALMIKI
DHARY :

CHOU-

SHR: MANIBHAI |. PATEL :

SHRI DEVINDER SINGH
GARCHA :
Will the Minister of IRRIGATION

AND POWER 'be pleased o state

(a) whether a deputation of members
of Parliament and members of Legislative
Assembly of  Himachal Pradesh met
Prime Minister recently and presented a
memorandum listing  their demands for
alleviating the miscrics of about 20,000
families that will be  uprooted following
the construction of the  Beas Pong Dam
Projeet;
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(b) whether Government have since
taken anv decision on those demands;
and

() ifso, the action Government propose
to take in  this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD| : (a) Yes, Sir.

'b) and (¢'. The demands iisted in the
Memorandum  submitted to  the Prime
Minister have been  taken note of and
action has  zlrcady been initiated  in
consultation with  the concerned State
Government-.
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(=) zf= a1, @ 39 @dg 7 F7
N afafrr & 2 7

afwewrd  waa § e (S
gtaer fog) : (F) awwc a7 &
aar #1§ sEreer g 3, A oFr A€ FTHAsQ
T

(=) a gz ara=da a7 92a
# 3§ goerT A feufa faega aree
2 1 72 W WA T T 7w
S2Tq 939 ¢ 1T T8 92w &1 g ggar
fael A gAY = w1 2 AT &1 T F)
A7 2zAT |

Applieltin:ns pending from Farmers
in Punjab and Gujarat for receipt of
Tractors under-Gift Scheme

5547- SHRI MANUBHAI PATEL :
‘Will the Minister of FOREIGN TRADE
be pleased 1o state :

{a) the number of applications 1eceivd
from farmers of Punjab and Gujarat for
Tractors under the gift scheme from
foreign  countries: and

(b} the number of applications sanc-
tioned from Punjab and Gujarat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRL RAM SEWAK) : (a) 788 appli-
cations were Teceived upio §1-3-70 from
applicants from Punjab and 236 applica-
tioms were  received from applicants from
(i\lj;\rm.

(b) 61 C.C.Ps. were issued
cants from Punjab and 181
Gujarat.

to appli-
to those from

Request from Uganda for Indian
Bufialoes

5548. SHR1 MANUBHAI PATEL :
Will the Minister of EXTERNAL AFFAI-
RS be pleased to <tate :

fa' whether itis afact that Govern-
ment of Uganda had requested Govern-
ment of India to send 10 buffalows to
Uganda four years bark;

AFPRIL 8,
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(b) whether the request was granted
by Government of India: and

(c) if so.
to Uganda?

whether  buffaloes were sent

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFIAIRS
(SHRI SURENDRA PAL SINGH) :
{ab and (b). Yes. Sir.

(¢} The animals could not be sent 1o
Uganda duc to shipping and other un-
forescen difficulties. However,  arrange-
ments are at hand to despawch the ani-
mals at tne  earliest,
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Effect of sand deposits in fields of
Purnea, Bihar

.

5530, SHRI BENI SHANKER
SHARMA : Will the Minister of TRRI-
GATION AND POWER be pleased to
state

(a) whether it is a fact that due to
faulty planning of Kosi Dam. canals and
its swelleries, sand is heing  deposited in
the fields sought to be irrigated by the

cannal waters;

(b} whether itis also a fact that in
the district of Purnca which is mainly
scrved by the Kosi Dam, atleast there were
drought conditions in asmuch as much
less paddy was giown due o sand
volume and excess water supply;
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(c) whether as a result thereof hercisa
great hue and erv in the district of Purnea
over this faulty planning which
turned the desert blessings intp a curse
and has changed green revolution o
a yellow revolution cney and

fd) if s0, the steps Government are
taking 1o save the cultivators of the area
from this = catastrophy ?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) The vyield of rice is repoted by

the State  Agriculture  Department to
have incremsed from - 138,000 tonnes i
1966-67 to 198,000 tonnes in 1967-68

and =4q9,000 tonnes i 1968-6q. The yield
in 196g-70 is provisionally estimarted at
279,000  tonnes despite infestation of
paddy crops by jasuds which resulted
in 10%; to 157, damage.

(cjand (d!. Do not arise.

Foreign Exchange spent on Election
of Indian Candidate for Judgeship of
the World Court at the Hague

5551. SHRI S. A. AGADI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether  Dr. Nagendra Singh was
sponsored  as the Indian candidate to the
recent  clection of Judges to the World
Court at the Hague;

(b) if so, whether it was the decision
of the Cabinet or only the External
Affairs Ministry; and

(c) the amount of foreign exchange
spent during this election?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA  PAL SIHGH) :
(a) Yes, Sir.

(b) The nomination was mad- bv th~
Indian Nitional Group and approved
by the Primc Minister and President.

{c) No separatc amount of foreign
exchange was sanctionsd for this purpose.
As wusual on such cises the matter was
processed tirough normal diplomatic
channels and our delegation to the U.N.
eneral Assembly.
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Report of the Committee Appointed
”E“Imthecetﬁi;‘uupof Dry Port
at

3552- SHRI DFEVINDER SINGH
GARCHA :
SHRI MANIBHAI J. PATEL :
SHRI VALMIKI  CHOU-
DHARY :
SHRI SITA RAM KESRI :
Will the Minister of FOREIGN

TRADE be pleased 10 state 3

(a: whether the Committee appointed
by- Government to examine the setling
up of Dry Port at D-lhi  has since subnii-
twed  its report; .

b) if so, the salient features thereof ;

e whether 11 is 4 fact that the Town
and Country  Planning Organisation is
not in fovour of setting up of a Dry Port
at Delhi; and

(d} if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : {al The repurt
of the Inter-Ministerial Working Group
on Delhi Thy Port. has not yet  been
reccived by the Government. The Group
has, however been roquested to submit its
report  as carly  as possible.

(b) Does not arise,

(¢) and (d), According to certain preli-
minary studics conducied by vhe Town
and Country Planning Organisation, the
establishment  of u  Dryv Port ac Delhi
would generawe an cxcessive demand for
land for inter-connected activities like
transport  companics,  shipping agencies
insurance companies, banking activities,
loading and unleading, warchousing mar-
shalling yards, office accommodation for
port activities ete. with concurrent
problrm: of space and civic services in
the capital region. The Government is
likely to take a final decision in the maticr
on the receipt of the report of the Work-
ing Group taking all asprcts of the prob-

lem inte comsideration including - the
s'udies  conducted by the Town and
Country Planning  Organisation.
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Villager Lkilled due to Army range
Firing in Delhi on 7-3-1970
5553- DR. SUSHILA NAYAR
SHRI S. M. KRISHNA :

Will the Minister of DEFENCE be

pleased 10 state

{a) whether i1 ix fact that a villager
Delhi in the  arm firing

was  killed in
range on the 7th March, 1970.
DUl so. whether  any ingqu'y  Las
been made  inte the incident: and
1¢) the steps waken or  proposed to

be taken in this regard ?

THE MINISTER OF
AND STEEL AND HEAVY

DLEFENCE
ENGINE-

ERING (SHRI SWARAN SINGH °© : (a)
Yes Sir. -
‘bY An inquiq' is being  heid.
‘el According 10 the  existing  proce-

dives the following precautionery measu-
res are taken 1o prevent  accidents and
kevp prople and eattle out of the ranges
when  firing is in progress [ —

' Ardvane:  novice s given  throush
civil authorities 1o clear the villagers
in the dunger area.

iy Firing  is  conducted  only after

the  civil  authority  concerned has
cerrtified that the range is clear.

iy Notice  boards are put  up to
warn prople  against  entering the
range  when  firing is in progress.

Jv) Sentrvies with red fiags are posted

to prevent entry of people und
cattle.,

v} A record of wmexploded  <hells is
kept and  these  are  searched and

destroyed afier  every  day's firing,

fod aomefl g sma wAaw
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Ban on sale of land in Nasirabad
Cantonment Area

5355. SHRI ONKAR LAL BERWA :
Will the Muister of DEFENCE be

pleased to state :

fa: whether itis  alact that Governs
nent have imposed a ban on the sale of
land in Nasirabad canionment Area;

(b) if so, the reasons for allotting the
laud. lyimg vaczant since long, on lease
at higher rates; and

(c} the maximum ratc of the land and
the rate  fixed ? '



9 Written Answers

THE  MINISTER OF DEFENCE
AND STEEL AND HEAVY ENGINEER-
ING (SHRI SWARAN SINGH) : (a)
The sale of defence land any in Canton-
ment is not permissible without he prior
orders of 1he Defence Ministry. No special
restrictions have been issued in respect of
land in the cantonment at Nasirabad.

(b) Presumably the question pertains

to <he  agricultural leases of lands in
Nasirabad ~ Cantonment, According 1t
the present orders. the annual  rent is
fixed on the

basis of 1/4 th of the esti-
mated valu~ of the gross produce there-
from.

(c) The maximum raic of annual remt
charged for agricultural lcase in Nasira-
bad Cantonment is at present Rs.
per acre.

3=
Non-Availability of Staple yarn at
controlled prices to Bhagalpur Weavers

5556. SHRI MOHAMMAD ISMAIL.:
SHRI B. K. MODAK :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS -

Will the Minister of FOREIGN TRADE
be pleased 1o siate :

{a) whether  the weavers of Bhagal-
pur are facing acwe  difficulties du- o
the non-availability of staple  yarn ai
fixed  rates:

(b) if so. extent of additional pavmeng
they  have o make;

(c) whether
properly and
and

the
e

bundles are sealed
marked - thercon:

(d) if not, whether  Government would
take: steps to cnsure adequate supply of
yarn at comtiolled prices 1o all the
weavers  in the district 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) {a) The
prices of staple varnin Bhagalpur markets
are reported to have  shown  some @
Crease.

(b) The ex-mill prices of staple
have been more or less aintained at
the July 1969 levels plus the increase
in the price of staple fibre since then,
but the market prices in February, 1970
in Bhagalpur area: are reported to have

yarn
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risen by 25 to 65 paisc per kg. over
the price levels of  July 1969 plus the

increase on account of rise in the price of
staple fibre

(c) No complaints have been received
in this regard.

(d? A meeting was held i Delbi an
4th and 5th December, 1969 with che
major spinners of staple yarn and they
agreed to ensure that retail prices in the

varions markets do 1ot exceed the level
which obtained in July. 1969 plus an
increase of 2. paisc per Kg., which was

Justificd by the
in the
them.

corresponding  increase
price  of staple  fibre supplied to

The Textile Commissioner is watching
the implementation of this agreement,
On March 18. 1960 another meeting
was held and the spinlll‘.rs were again
told 1o carry out the agreement and to
remedy  the situation in the remaining
onec  or two pockets.
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Total Plan outlay for Orissa in Fourth
Plan )

3339. SHRI  SRINIBAS MISRA :
Will  the  PRIME  MINISTER  be
pleased 1o state : .

fa; whether Ogissa is the onlv S ate
for whick the towzal outlay for the State
plan in the draft Fourth Plan has

fixed at a lower level as compared 1 been
wtal outlay for this State in the © the
Plan: and Third

(b) if su, the reaons therefor ?
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATO-
MIC ENERGY AND MINISTER OF

PLANNING  (SHRIMATI INDIRA
GANDHI) : (a) The Siate’s Fourth
Plan outluy  which is o tse  erder of

Rs. 222.6 crores is  almost the same as

the actual  expenditure on Third Plan.
But it is substantially higher than the
approved  outlay  under the State’s

hird Five Year Plan (Rs. 160 crores).

b} Central assistance for the Stawe’s
Fourth Plan is Rs. 160 crores as  com-
pared to Rs. 137 crores for Third Five
Year Plan. [tis thus the inadeuuacy of
State’s own  contribution which restricts
the size of its Plan.
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Graat of central aid to Bibar, UP.
and Rajasthan for Fourth Plan on
population basis

5561. SHRI NITIRA] SINGH CHAU-
DHARY : Will the PRIME MINISTER
be pleased  to state :

ta' the amoums Bihar, U.P. and Raj-
as:than would  have received as Gentral
aid for the  Fourth Plan on population
basis and the amounts these States actually

got  because of the principles  laid by
the National Development Council;
and

(b) whether  the amounts  now allot-

ted o the above States would  help raise
their per capita income and bring them
camtl w States like Pungab, Maharashiten
and Gujarat ?

THE PRIME MININTER, MINI-
STEK OF  FINANCE, MINISTER OF

ATOMIC ENERGY AND  MINISTER
OF FLANNING SHRIMATI INDIRA
GANDMI ar Aler meeting  the
reguirerients of Assam, Jamuu & Kashmir
and Nagzaland. Central assistance of Rs.
4100 crores was distributed among 14 States
for their Five Years Plans in accordznee
with principles laid d wn hy the N.D.C.
The figures of  Central assistance of e
three S ates  (Bihar. U.P. and Rajasthan)
out of Rs. gioo crores on the basis of the
population and N.D.C. formula respectie

vely  are indicated  below :—
Central assistance
On the  In accor-
basis of  dance with
population the N.D.C.
only formula
T Re (Rs
CrOres | Crores)
Bihar . 33%.7 13960
U.P. . 545.9 526.0
220.0

Rajasthan . 15540

(b) The implementation of the Fourth
Five Year Plan should. no doubt, raise
the per capita income in the above States,
but much will depend on how  well the,
plans are implemented by | these States.
It may mnot howover Le possible to
reach - the level of Punjab, Maharashtra
and Gujarat within the short period of
five  years.
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Import of non-Ferrous Metals
during 1969

5562, SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FOREIGN
TRADE be pleased to state the quantity
and value of imports of non-ferrous Metals
during 1960 7

CHAITRA 13, 1892 (S4K4)
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THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHRI RAM SEWAK) : A state-
ment indicating the quantity and value of
non-fvrrous metals and their alloys during
the period 1968-69 and 1969-70 (Upto
November. 1960) is placed on the Table
of the House.

STATEMENT

Import of non-ferrous Metals and their Alloys during 196k-60 and 16969-70 (upto Nor.,1669)

Value in Lakhs of Rs. Qty. in Tonne

S1. Description 19068-6q9 1969-70 (upto
No. v, By
Qiy. Val. Qty. Val.
1 Copper and allovs 43023 3917 31307 2893
2 Nickel and alloys . 2493 574 95 18y
3 Aluminium and alloys . Baro 451 1o0fi 71
3+ Lead and alloy~ . " 32000 i3 10452 qof
5 Zinc and alloys . Bolsb 1989 17427 383
#i Tin and alloys 4850 1155 027 241
7 Miscellaneous non-ferrous basce 373 174 431 126
Metals & alloys (incl. those emp-
loyed in metallurgy).
Total :—(1 to 7 183225 88g 71603 43¢

Supply of Raw Silk to Handloom
Weavers in Tamil Nadu

5563. SHRI P. RAMAMURTI :
SHRI UMANATH :
SHRI E. K. NAYANAR :
SHRI K. RAMANI

Wili  the Minister of
TRADF. be pleased o state :

FOREIGN

(a} whether Government’s attention
has been drawn  to be reporied speech of
Shri K. A. Mathialagan requesting Govern-
ment  to supply adequate raw silk at
subsidised rates  to the handloom weavers
of 'Tamil Nadu ;

(b) whether Government have taken
any decision with regard to this;

(¢} ifso, the action taken by Govem-
ment: and

(d! if not. the reasons thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) to (d).
Government is not aware of the reported
speech of  Shri K. \. Mathialagan regard-
ing supply of  adequate quantity of
raw siik  to handloom weavers in Tamil
Nade at subidised rates, However. to
relieve the pressure on indigenous raw
silk, steps  have been taken  to import
raw silk from abroad through the Central
Silk Board from st April. 1970 which
will be made available w exporiers
under  the Replenishment  policy.
Simultaneously, efforts arc being made
to increase  the production of raw  silk
in India. It is hoped, these steps will
bring stability in prices of raw silk.
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Production of Electronic Components
5364. SHRI A. K. GOPALAN :
SHRI K. ANIRUDHAN
SHRI C. K. CHAKRAPANI
SHRI VISWANATHA MENON g
Will  the Minister of DEFENCE be
plﬂa:cd 1o state

{a) whether itis a fact that Govern-

ment  have invited applications during
February, 1096y for the production of
electronic  components:

{by if =0, the number of applications
received  from Keralag

{c) whether itis also a fact that uch
submitted from Kerala are

applications
still  pending; and

(d) when the decision is likely to be
taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA ) : (a) Yes, Sir.

(b} Seven.

[c) and (d)_ All applicaliuns including
those received from Kerala are under con-
sideration, and a final decision is expected
to be taken this month.

Capacity of the Thermal Plant
at Bhatinda (Punjab)

5565. SHRI SHR1 CHAND GOYAL :
Will the Minister of IRRIGATION AND

POWER be pleased to state :

a) the capacity of the
11'503!“31 Plant of Punjab; and

Bhatinda

(b) the time by which it will start

functioning

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) : (a) Two generating Units
of capacity 110 MW each are proposed
for installation under the Bhatinda thermal
pl'o’eﬂl.

(b) According to Punjab State Elm_:t.rj_-
city Board, the first generating unit is
scheduled to be  commuissioned by Octo-
ber 1972 and the second unit in October

1973
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Expansion of Capacity of Raymond
Woollen Mill Ltd., Bombay

5366. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FOREIGN
TRADE  be pleased to state :

(a) whether itis a fact that an appli-
cation made by Ravinond Woollen Mille
Lid.. Bombay for expansion of its capacity
has been pending for over an year  now:

(b} whether the company  has offered
to export the ~ntire production resulting
from the  expansion;

e whether  the company  cannot
increase its production without permission
for expamsion  because it is  currently
working  at full  capacity on all three

shifts; and

{d} if the answer 10 the parts {a) to (c)
above be in the affirmative, the reason
for the delay in granting permission for
expansion even though it has been guaran-
feed by the company  at the expansion
would lead to increased exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RANM  SEWAK! : (a) Yes, Sir.

(b) No such categorical offer has been
received from the firm but they have been
asked to clarify this point.

(c} Substantial increase in production is
not possible  without expansion of their
present capacily.

(d) The firm's application will be con-
sidered on merits on receipt of the required
information.

Amount spent by Rural Electri-
fication Corporation

5567. SHRI NITTRA] SINGH CHAU-
DHARY : Will the Minister of IRRI-
GATION AND POWER be pleased to
stale :

(a) the amount Rural Electrification
Corporation has spent since its inception
and its break-up State-wisc; and

2

(b) its plans for 1970-71, State-wisc ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The Rural Electrification
Corporation has so far sanctioned Rs.
504.819 lakhs for rural electrification
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schemes of State Electricity Boards. The

amounts of loans sanctioned State-wise
are as follows 1--

Rs. lakhs
Andhra Pradesh 82.00
Haryana . 96.08
Madhya Pradesh . 129.00
Punjab 11g.02
Tamil Nadu 9754
Utiar Pradesh 78.179

(b) A number of schemes have  been
received from Electricity Boards in other
States and under the con:ideration
of the Corporation for sanction. No
amounts have been carmarked by the
Corporation Statewise for sanction of loans.
Schemes from the States would be con-
sidered by the Corporation for sanction
according to the criteria adopted by the
Corporation.

Foreign Secretary’s Visit to African
Countries Regarding mnon-Aligned
tory Meet at Dar-es-Salaam

5568. SHRI SAMINATHAN :
SHRI DHANDAPANI :
SHRI N. R. LASKAR :

Will the Minister f EXTERNAIL
AFFAIRS be pleased to state :

(a) whether it is a fact that Foreign
Secretary of India  visited African count-
ries to discuss issues that will come up
before the non-aligred preparatory meet-
ing at Dar-es-Salaam;

(b} if so, the decisions arrived at afier
the talks with the African countries; and

(c) the subjects

that will come up for
discussions in the

proposed meeting ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b), Yes. Sir, The Foreign Secre-
tary visited Kenya, Tanzania and Uganda
to exchange views om matters connected
with the forth coming non-aligned prepara-
tory Conference to be held in  Dar-es-
Salaam. No decisions were taken in thesc

exchange.

(c) The Preparatory  Conference is
expected to decide on vasious procedural
matters connecled with the holding of a
summit mecting including its timing,
venue and agenda.
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Committee on Science and

Technology
33009. SHRI SAMINATHAN :
SHRI DHANDAPANI :
SHRI N. R. LASKAR :
SHRI YASHPAL SINGH :
Will the PRIME MINISTER be pleased
to state @

1a) whether it is a faci that Commitice
on Science and Technology appointed by
the Government  to advise on a  policy
implem ntation has submitted prelimi-
nary report .o the Government;

(b) if so, whether the two members of
the Committee have putz note of dissent

to the Repori

‘c1 if so, the other points  mentioned
in ihe Repor:; and

‘d) whetler Government have aceep-
teedl  its recommendations ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(a)and (b). Yes, Sir.

(¢: and (d), The Report contains several
recommendations. R & D expenditure to
be raised to 1%, of GNP during .he
next decade; areas where R & D activitics
are to be strengthened and the imbalunces
to be rectified; lacuna in the organisa-
tional structure in the various seientific
departments of the  country, how thesc
should be modified so that the creative
scientific and technical talents can be
purposeflully geared o national tasks.
The Report is still under consideration of
the Cabinet Sub-Committee,

New Formula for Entry ol Kenyan
Indians in U. K.

5570. SHRI SAMINATHAN :
SHRI DHANDAPANI :
SHRI N. R. LASKAR :
SHRI RABI RAY :
Will the Minister of FXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Govern-
ment of India have suggested to Britain a
formula for Kenyan Indians at the recent
Indo-British bilatern! .2'ks in London;

(b) if so, whether U. K. Government
have considered the Indian proposal;
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{c) if 30, how far U. K. has accepted
and implemented the proposaly and

(d) how for this proposal has helped
the Kenyan Indians ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAIL. SINGH)
(a) to {d\. During the Indo-British bilateral
talks held in London in  January iaj0,
the Indian Delegation  had stressed the
urgent  need for increasing the entry
quota into the U. K. for British passport
holders  of Indian origin a: present in
Kenya. As far as the Government of India
are awarc  our proposal  has not been
accepted by  them.

Nepal’s allegation aga’ast India
rding Transit Facilities

SHRI SAMINATHAN :
SHRI DHANDAPANI
SHRI N. R. LASKAR :

Will the Ministin of EXTERNAL
AFFAIRS be pleased o siate @

(a) whether itisa fact that Nepal's
Minister of Commerce and Industry has
charged that India was not granted transit
facilities to Nepal according to customary
international practices as referred 1o in
Statesman on the 15th March. 19705

(b) if so. wheller have
examined the report;

¢} if not, whether the  Government
have also protested to Nepal about the
allegations made by the  Minister of
Nepal  to India; and

(d) how far these allegations are true?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). Government  has seen the
report in the  Statesman of March 15,
1970.

(¢! and (d). Adcouate facilivues are
givan o Nepalese goods transiting through
India. Government do not think any
protest wo Nepal is called for.

5571,

Government

ndian Factory gutted in Trinidad riots

SHRI N. R. LASKAR :
SHRI SAMINATHAN :
SHRI DHANDAPANI :
SHRI B. K. DASCHOWDHURY:

Will the Minisier of EXTERNAL
AFFAIRS be pleased o stale :

5572-
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{(a) whether itis afact that an Indian
factory was gutted in Trinidad riots;

(b) whether the  Trinidad Govern-
ment  had failed to give protection to the
Indian factory;

(c) if so. the total loss suffered by the
Indlian  factory; and

{d} whether Govermnent  of India
liavs sent any proiest nofe to that country
for not giving protection under interna-
tional practices

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDXA PAL  SINGH.
fa) No. Sir, The garment factory belonged
to & Trinidad national of Indian origin
and not 1o an Indian  national,

h; to (d.. Do nol

arise.

Confirmation and promotion of former
L.D.Cs. of Rehabilitation Department
now working in Ministry of Defence

5573 SHRI SATYA NARAIN SINGH:
SHRI K. RAMANI :
SHRI1 C. K. CHAKRAPANI
SHRI MOHAMMAD ISMAIL

Will the Minister of DEFENCE be
pleased to state

fa' whedher itix a fact that a large
number  of former employees Lower
Division Clerks) of .he Rehabilization
department, who have been  transferred
to AFHQ are not being considered for
confirmation and  promotion, although

they are Quasi permancm ;

\b) if so. the reason thereof;

(¢) whether the Government  will
consider  them for  confirmation  and
promotion: and

(d) ifso. when and if not. the reason

therefor ?

THE MINISTER OF . DEFENCF
AND STEEL AND HEAVY ENGIN-
FERING (SHRI SWARAN SINGH) :
(a) to (d). On being rendered surplus
from the Deptt. of Rehabilitation, 4u3
individuals were appointed as temporary
Lower Division  Clerks in  AF HQ.
Such of them as had been declared quasi

ent in that departmen: ceased to
have that status when they were struck
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Under the rules, their seniority in the
grade of LDC in AFHQ counts from the
date of their appointment in AFHQ
Of them, 307 individuals have been con-
firmed as LDC. Orders of confirmation
in respect of a few more individulas, who
satisfy * the eligibility conditions, will be
issued shortly. The remaining individuals
have not yet fulfilled the prescibed con-
ditions for cinfirmation. Out of those who
have been  confirmed as LDC, 243
individuals have been promoted to the
grade of Upper Division Clerk. The
remaining individuals will be considered
as & when they become due for promo-
tion.

Additional Assistance to Kerala for
Kuttiadi and Pamba irrigation project

5574. SHRI A. K. GOPALAN :
SHRI P. P. ESTHOSE :
SHRI VISWANATHA MENON;
SHRIMATI SUSEELA GO-
PALAN :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether itis a fact that the Kerala
Government have recently asked for
sanctioning one and a half crores of
rup=2s additional assistance for the
Kuttiadi and Pamba irrigation project;

(b) whether the Central Government
had given assurance to the Kerala
Government for allotting some more funds
for the Kerala irrigation projects; and

(c) if so, how much
allotted this year ?

amount was

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESH WAR
PRASAD) : (a) and (b). Yes,

(c) For 1069-70 Rs. 1.5 crores wa$
agreed to.
Regquest by Kerala Government to
include beedies in se progra-
mme of army Organisation

SHRI A. K. GOPALAN
SHRI E. K. NAYANAR :
SHRI C. K. CHAKRAPANT :
SHRI P. GOPALAN

Will the Minister of DEFENCE be
pleased to state :
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(a) whether it is a fact that the ArmY
Purchase Organisation and the Defenc®
Canteen _ Services have been requested
by the Kerala Government to include
beedies made by the Go-operative Societies
Cannan

ore, Kerala in their purchasing
programme;
(b) if so, whether they have since
included it; and
(¢) if not, whether Government will

consider to include the same and save
the Societies from the crisis consequent
on increasing accummulation of its stock?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) It is
correct that the Kerala Government
has requested the Canteen Stores Depart-
ment (India) to place orders for beedies
on the Cannanore Beedi Workers Central
Cooperatives Society. The Army Purchase
Organisation  which functions  under
the Department of Food does not purchase
beedies for the Defence forces and no
such request has been received by the
Army Purchase Organisation from the
Kerala Government.

(b) Not vet.

(¢) The Kerala Government has been
informed that the CSD(I) will be prepared
to introduce the small size beedies of
the Society on ‘“‘credit sales basis’™ and
the other conditions normally applicable
to the introduction of new items. The
State Government  has been advised
that the Society may contact the General
Manager in case the conditions are
acceptable to the Society.

Export duty on coir yarn
5576. SHRI A. K. GOPALAN :
SHR} P. P. ESTHOSE :
SHRIMATI SUSEELA GO-
PALAN :
SHRI K. M. ABRAHAM :
Will the Minister of FOREIGN TRADE
be pleased 1o state :

(a) whether Government will consider
to lift the export duty on Coir yarn;
and

\b) il'so when the decision is likely to be
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) and (b).
The matter is under consideration and
a decision will be taken shortly.
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Crisis in handloom industry in Kerala THE DEPUTY MINISTER IN THE

due to rise in price of cotton-yarn

5577. SHRI A, K. GOPALAN :
SHRI C. K. CHAKRAPANI :
SHRI K. ANIRUDHAN :
SHRI P. GOPALAN :

SHRI N. R. DEOGHARE :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the Hand=
loom Industry particularly in Kerala,
is facing a serious crisis due to the ex-
orbitant rise in prices of lower and medium
counts of cotton yarn;

(b) if so, the magnitude of the crisis;
and

(c) the steps taken to tide over the
crisis ?

MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) Complaints
have been received about rise in prices
of yarn.

(b) A statement showing the increasc
in the prices of yarn in hanks in Coim-
batore market in 10s, 205 & 305 counts
is attached.

(c) Steps like imports of cotton and
staple fibre and resrtictions on credits
have been taken to arrest the rising trend
of yarn prices.

STATEMENT

The prices of cotton yarn in hanks
in Coimbatore market in 100, 20s, and Jos
during January 1969, and January and
Feburary, 1970 are given below :—

Counts January, January, February, Percentage
1969 1970 1970  increase in

Feb. 70

over Jan.

1969
(In Rs. per bundle of 10 Ibs.)

10 Min. 19.23 24.65 25.25 31.31
Max. 23.46 26.09 26.67 13.68
20 Min. » . 28.56 31.71 32.17 12.50
Max. . 29.62 32.90 34.34 15.04
g0 Min. . . . 32.62 37.60 39.05 19.71
Max. . " 5 34.27 38.34 39-40 14.97

Export of Marine Products
5578. SHRI K. RAMANI :
SHRI A. K. GOPALAN :
SHRI P. P. ESTHOSE :

SHRIVISWANATHA MENON
SHRIMATI SUSEELA GO-
PALAN :

Will the Minister of FOREIGN TRADE
be pleased to state the names of the
countries which are importing marine
products particularly prawns and the
quantity thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : Marine Products
from India are exported to U. S. A,
Japan, France, U. K., West Europe,
Ceylon, Singapore, Hong Kong, Australia
ete. U. S. A. is the major market for our

prawns fallowed by Japan, U. K., France
Australia etc.

Qur export of marine products during
the peirod April 6g-February, 1970 has
been of the order of 28125 Tonnes valued
at Rs. 30°30 crores out of which Frozen
Prawns constitute 19321 Tomnnes valued
at Rs. 23.86 crores.

Restriction on Movement on Chinese
Built Kathmandu—Kodari Road
5579. SHRI GADILINGANA GOWD:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the Chinese-built Kath-
mandu-Kodari road has been completed
and opened to general public or there
are some restrictions on the use of that
road; and

'b) if so, the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b), The Kathmandu-Kodari road
was completed in May 1967 and was
officially open to all traffic on 27-5-1967.
However, foreigners were prohibited
from using the road beyond Barabise
88 KM from Kathmandu 2nd
25 KM from Kodari. This restriction
was removed by the Government of
Nepal from 28th February, 1970.
fagre aow g foard T § 50 gfem

afy

5580. s ToiT feg et : WU
fewid aar fawa w41 a8 q@ B oww
F4 fF ¢

(%) #m ag 7= ¢ f5 faere T
A fgard 28 & 5o sfaw 3fz 553 1
iz frgn & ;

(=) =fx &, @t 2z afe Fz
=g faaa % feq 77 fRei ¥ w77 o= &
g, Wx

() T &9 ¥ FH AN w© -
frar g ?

fewrf ao faga wxma & I
(st e swm)  : (%) fge w%-
s foarf o) =0 ¥ amr 509 A
Ffg #01 & serrl R frae s @ &

(=) #frc (w), Fgar§ afcaraan ¥
i arr A srmaafi @
dafs fafaa wwal A Agal & w0
afz g1 € ¢ AR sl F w-wE @
amd 13 v §, a7 A A F o
afg afi g€ & 1 a9 A 24 ¥ "o
FF 9 F @S A IILRN T T
fawrrar =fegd ok 7 = #) gqa 9g
97 FITX T JrAWWFAT § 1 TH N
#, a1 ued\a fawmm afcaz 1 faa fawm-
@F araarst.d fag aw faar &, 3 &
fad @=Tm THCET T # AT AT
a1 ¥ @y gu fage s e ge=r-
faz a7 A g # 3fg 1 A= A &r
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afrewrd WA § wfrn saard
5581. st gew W woaw | W

q T a7 T N T O

fs:

(%) Rfawwrd sarera # wfgar F4-
sifcdt A adarr weqn e & ) AT

(w) feflz a9t 1968-69 ¥ ¥°
= frah safw (¥ &) A wgfr
gz A wf ?

afe-wd  Arma § AR (s

graam fag) : (%) 116 0
(=) 716 fmm

fearf ax faga Aarm @ sfafaw
s

5582 = gEN WX woATA : AT
fewrf awy fg W 72 T A T
FarfE @

(¥) ™ avq wad dam § frad
gfewrd aar F=r sfafgfe = §;

(=) 1o &7 a9l § feay afaaft
Tar sAIfcl ®1 I Wi F Ay
dar g

(n) wn sfafagf|m o s 2
Ffamift §1 #A07 FTQ ¥ & o
iq @ qm AS fed A § wwwAr I
wfafrafer war faar amr §; sk

(v) =8 fog 2z w2 sfafagfer

wen fem A g 7

feurd am faga samea § gAR
(st fedwre wwm) @ (%) i ¥ 39
o wfasrd sfafagf oz smg &
(=) =

() st wfawrd wfafagfe 97 2
7 qg FTmfas g & fR & ar @
AT 97 ¥ FTA9M F FAAT FAA A AT
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fazmt & srefir Frrfeser &Y srgar qm Fmr
# fod At @ g 97 & srmmar frae
% yha argw gfafafer s &0
(w) wreat & sfaffe o s
sferrficdi /el 1 37 & qw 3.
FT 209 wm whafgie (s9d) =
& v & foqr wirar § 9oy 92 wo afaw-
AW 300 TG TF AT & WX WG TH A
A @l & fr fedl oA ww, ‘Hm qOA
s sfafrafar wer 241 fram #2 3000
Trd wfaam & a4 @@ 1| qEE, FA
afv s gwafea % @i & sfefrfer
qz @1 sfewifat #1 g2 w6l 3 o
AR &A1 H A FAT J4T 200 WF AR
300 ®3 1 fade T w7 fear amm

g

. Pravda’s Criticism About
Nationalisation -

5583. SHRI K. M. KOUSHIK :
SHRI R. R. SINGH DEO :
SHRI K. P. SINGH DEO :
SHRI A. DIPA :

SHRI N. SHIVAPPA :

Will the Minister of "EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Soviet Union Official
newspaper ‘Pravada’ recently commented
on the Supereme Court judgement on
the bank Nationalisation;

(b} whether
observations

aspersions

the article has made
which amounts to casting
on our judiciary; and

(c) ifso, the reaction of the Government
of India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :

(a) Yes, Sir.
(b) No, Sir.

(c) Does not arise.
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Use Of Nuclear ive For
Emcthgmcoppw
5584. SHRI SURAJ BHAN :.
SHRI KANWAR LAL GUPTA :
SHRI SHARDA NAND

Will the PRIME MINISTER  be
pleased to state :

(a) whether Government
of the fact that copper is extracted at
50 per cent of the usual cost through
nuclear explosions in U. S. A. ; and

(b) if so, how does Government
propose to utilise the nuclear explosive®
for the benifit of the people in the next
three years ?

arc aware

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The method of using
nuclear  explosions for the
of copper is not
in the U.S.A.

(b) The Department of Atomic Encrgy
is exploring the poteniial applications
of peaceful explosions which may be
of benefit to the people. However, at
this early stage of international develop-
ment in this field, no definite time-table
can be given for the realisation of these
potentialities.

extraction
yet in commercial use

Indias Participation In Polish Fair

55‘85. SHRI V. NARASIMHA RAO:
Will the Minister of FOREIGN TRADE
be pleased to state the estimated amount
‘of expenditure to bedincurred on India's
participation . in the internatiomal Fair
to be held in Poland this year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : According to
the present indication an expenditure of
about Rs. 2-25 lakhs is estimated to
be incurred.

Port Facilities At Calcutta For
Napalese Trade
5586. SHRI S. K. TAPURIAH : Will

the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the Government of Nepal
has made a demand for exclusive port
facilities at Calcutta for all its exports
and imports;
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. (t?l if so, the reaction of Government
in this regard;

(c) whether Government huve provided
a rent-free storage  house for  keeping
Nepalese goods at Calcutta; and

(d) if so, the reasons for

ovidin
rent-free houses ? . $

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) and
(b). During the trade talk held in
Kathmandu in December, 1066, the

Nepalese proposal for a self-contained
space for handling of Nepalese cargo
was accepted in principle. In November
1968, it was agreed by the iwo Govern-
ments ihat further action could be taken
after the Ambassador of India in Brussels
and the Ambassador of Nepal in Bonn
had furnished a joint report on the basis
of a joint'survey of som= of the important
ports in Europe handlihg transit traffic.
The joint report is awaited.

\c) and (d}s Under the general principles
followed by the Calcutta Port Commis-
sioners, cargoes consigned to his Majesty
the King of Nepal or the Government
of Nepal are allowed delivery free of
rent charges. No concession in respect
of payment of rent is, however, made
in respect of ial ig
ments for Nepal or e ts of
from Nepal. b e goods

Cial

‘Distribution Of Imported Cotton And
Stable Fibre

5587. SHRI S. K. TAPURIAH : Will
the Minister of FOREIGN TRADE
be pleased to state :

(a) the mode of distribution of the
imported cotton and staple fibre to the
spinning units in India; and

(b) whether any provision has been
made for equal distribution to smaller
weaving mills ?

THE DEPUTY MINISTER IN THE
"MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) In brief,
imported cotton is distributed on the
basis of spindle shift working of the
cotton  spinning mills during
of three preceding years of the mills
own choice. In order to meet higher
requircments of cotton, a specific quantity
of staple fibre is being imparted this

CHAITRA 18, 1892 (S4K.4)
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year to be used in place of cotton. Imported
staple fibre will also be distributed to
the spinning mills on the same basis as
imported cotton. :

(b) Since weaving mills (having no
spinning plants) do not consume cotton
or staple fibre, the question of distri-
buting imported cotton for staple fibre
does not arise.

Completion Of Naval Dockyard At
Bombay

5588. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of DEFENCE
be pleased to state the present stage of
completion of the Naval Dockyard
Scheme at Bombay ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : Naval
Dockyard Expansion Scheme at Bombay
was planned for execution in two stages.
The first stage, comprising various
works in the Inner Basin, commenced
in 1954 and has been completed. The
Second Stage, which includes mainly
works in the Outer Basin  commenced
in late 1967 and is now in progress. These
works, estimated to cost about Rs. 24.70
crores, are expected to be conipletéd
by 1975

M. Ps. Clash with Cairo
embassy official

5589. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) reasons why Shri R. 5. Yadav,
M.P., a member of the visiting Parlia-
mentary  goodwill  delegation, clashed
with a senior official of the Indian Embassy
in Cairo;

(b) the name of the official who wa®
involved in the clash and whether he

knows Hindi; and

(¢) whether it is absolutely necessary
for all embassy officials to speak in Hindi
with all visiting members of Parliament;
and if not. the reasons why any visiting
member should creat unnecessary un-
pleasantness  abroad and create a bad
impression ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). The incident to whish
the Hon'ble Member has referred involved
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a demand for political breifing in Hindi
after a briefing had been given in English
by Shri Sengupta, onc of our senior
officers;, who knows Hindi but was not
able to give a briefing in it. The
incident was not considered serious
and was quickly resolved on the spot
by the Members of the Parliamentary
goodwill delegation.

(c) No, Sir. However, instructions
have been issued to all officers in Indian
Missions abroad that, as far as practic-
able, they should use Hindi in their
conversation amongst  themselves and
with other Hindi knowing persons.
It is hoped that conmsideration and acco-
mmodation will be shown by all sides
in such matters.

WTE W WG &T @ datowa fadsit wies-
forw e, geerwTeg, anfe
5500. s TAX WY : TT  qXfere-
w5 o2 @R N g 9 fF o

(%) =1 0z w9 ¢ 5 wrew gz
# we vaafas fqaaf & 10 w=Q,
1970 ®1 tF qfyy §¥9 FT 99 @
¥ gA% gro el safasa aesfas
FzT, qEasTeEl a9 rEATeEt F oare
#F qQ A 7 g ;

(=) afz g, &t v&@= Taafas farm
% 0¥ smfaga F21 #1 fracor w7 &
e

(7) T maw F g N w0
gfafra & 7

sfimeed  wamg § gqdt (st
gana fag) : (F) 10 w2l 1970
T T o faded froal & a7 wer
fe fam Al ar w20 ® fama ar
FraaE®m 1 MY fomm & Ay @
Frd ar RN # A iegies $9, gEAr
&7, QA1 FATG, AT T, TEABIAL
ac T gFC ¥ 9 wratan feaw §,
FAH ATH TATC |

APRIL 8, 1970

Wrilten Anstoers 104

(=) feais 10 wT@d, 1970 &
aftar 3 3vre & oY ax s gu § AR
| AT & oar Faar g 5 qndF qar
FAH TAgATAR IT T 9T qeqH
T ¥ IR I AATT AT A FTAIAG
& F1qW & g, A FAF TAfasF, T
aq R fga & AT g @ d | o
&qraarst 3 faaor g e (1) W@
%, =N, TR, e A framn
# dgw g wadwr & wresfrw 3
(2) Frar A} gezmz & windl aey-
fors 372

(7) wmr ‘&' & fax F=2t &1 Feorw
foar mar & o8 s & ¥ fom 3
aftomrereq 18 ®¢€, 1970 % a=< A1
2, fmsr wediFwor 26.2.70 &1 ™
w27 #, 39 faqq o =qrATRdor gEETa
# g A foar ar g9t &0

1969-70 ® Troreary wt fererr€ afeataan
® fag sTOm
5591. =t sifwre @ Agr ¢ 4T
fourf o frma 5f 7z T A g
a1 fF :
(%) 2 a06TC ¥ a9 1969-70 &
A aaEsE & g fea€ afgaar
% fag frat sqofr A & ;

(=) weaw afm@ar at feeh ga-
oft &% A 7§ aq fean qvafy s
Tl wak; A

() ==d frasy stfaforr sy ) fané
g & FwrEar § wa ww & afgw
maram & ga feanf e fmar & 7

fewar€ aar frga s & gwR
(st faderr wwm) : (F) U= ®
FT WEEE TH WU AT AT
w0 A D ar @) & s ag e dwe
g1 (9% 9% fmarEt & sdfay
adrg
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(&) @t (7). Taegra & faarf  famfafes §—
% fagd  warfoe ofmmn sl &
1969-70 ¥ fad TeTfs AT
feag
Tz werfEra AT T
(A ¥73) (TF7)
wraer afgaar . . 4 4 — —
=y afcdram afrz-2 . 780 780 — —
AT AEL TLT-TF . 480 800 58000 51000
T Of R AT TO-0F T AT . 60 60 - 60000
T AET . . . 24 24 14000 14000
weqe fo=€ gfegaare 67 67 7000 8270
79000 133270

AT § 1969-70 3 377 7F a8
Mt wegw fear§ ofdeant & 3@
24.34 WTH UFT §Y 7 g wwwriwa
g

WA § QEEG-70 NI T @W

5592 »it sifwre A W
&1 go We WAl :
st Ao To WL :
st QHo ATCRWM TwET

w7 aafoe mare TR 77 A A
gt w4 fr -

(%) MM # wFEE-70 e 9
FTTT T 3« femar 93 &= fear @
g7 ag 9a fwa-fea didgsr 3 s
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Indian Journalists Denied Entry
in Jeddah Meet

5504. SHRI RAM AVTAR SHARMA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether itisa fact that thé entty
of Indians including Indian Journalists
was banned in jeddah (Saudi Arabia)
during Islamic Conference in the last
week of March, 1970;
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(b) whether it is also a fact that Shri
Ajit Bhattacharjee, Editor of Hindustan
Times, was refused wvisa;

(c) if so, the Government's reaction
thereto; and

(d) whether any protest note had
been sent to Saudi Arabia against this
unfriendly act; and if not the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) Enquiries made do not show that
such a ban was i

(b) According to information available,
the Editor of the Hindustan Times was
unable to get a visain time.

(c) and (d). Do not arise.

No Possibility of an Attack by
China in 1970

5595. SHRI D. N. PATODIA : Will the
Minister of DEFENCE be pleased to
state :

(a) whether  Government’s attention
has been drawn to the news item in the
Times of India dated the 15th March,
1970 about the views of German expert
about the non-possibility of a Chinese
attack in 1970;

(b) whether Government also subscribe
to the view that China will not attack in
1970; and

(¢) if s0, the basis for this ?

THE MINISTER OF DEFENCE
AND STEEL & HEAVY ENGINE-
ERING (SHRI SWARAN SINGH) :
(a) Yes, Sir.

(b) and (c). As the House is aware,
Chinese troops continue to remain in
strength across our border and there can
be no relaxation in our vigilance or
preparedness.

Setting up of Ware-houses by STC in
Foreign Countries

5506. SHRI YASHPAL SINGH -
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government are consi-
dering a proposal to allow the State
Trading Co tion to establish Ware-
houses abroad;
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(b) if so, the main purpose behind
this proposal; and
(c) when a decision in the matter is
likely to be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN' TRADE
(SHRI RAM SEWAK) : (a) to (c).
Government have set up a Comittee
to examine the neced for supporting the
country's export cffort with warehouses
abroad for display and for offering off-
shelf delivery o of goods. The report of
the Committe is awaited.

Refugee Influx from East Pakistan
inte Tripura
5597. SHRI YASHPAL SINGH : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the influx of rcfg!gces from
East Pakisthan into Tripura has increased ;

(b) if so, the humber who arrived
since January, 1970;
(¢) the reasons for the increased; and

(d) whether -any protest was lodged
with Pakistan ?

THE DEPUTY:MINISTER IN THE
MINISTRY OF EXTERNAL AFFAI-
RS (SHRI SURENDRA PAL SINGH):
{a) The pattern of migration of minori-
ties from East Pakistan into Tripura is
more or less the same as in the past.

(b) to (d). Do not arise.

Establishment of Permanent
Authority for Inter-State River
Disputes

5508. SHRI YASHPAL SINGH : Will
the Minister of TRRIGATION AND

POWER be pleased to state :

Government are thinking
authority to
disputes;

* {a) whether
of establishing a permanet
go into the inter-state river

(b) whether views of the State Govern-
ments have been obtained; and

(c) when the proposed legislation is
likely to be brought forward ?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI SIDDHESH-
WAR PRASAD) : (a) to (c). No, Sir
The Inter-State  Water Disputes Act
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1965, enacted by Parliament provides
e m:l’thiner)r for setting inter-State
water d.:sp_utcs which  cannot be settled
by negotiations amongst the States
concerned.

e & ward wrege fors 1 fawrw
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Production of Plutoninm .
dlﬂhNIdﬂrh:t:n',h

5600. SHRI SAMAR GUHA : Will
ft:.IME MINISTER  be plwed' t‘:rcn
e :

(a) the names of the Indian Nuclear
Reactors which  produce plutonium as
by-product;

(b) the amount of plutomiu
product  annually proﬁuccd b:l lhbc::
Ipdzan nulear reactors since their activa-
tion and their annual rate of production
of plutonium before and after installation
of Tarapur Nuclear Reactors ;

(c) whether, in view of the desi
the Indian reactors having been mal%‘est:)yr
the foreign companies and initial charge
for the reactors supplied by them, the
facts about the annual rate of production
of plutonium by-product and the total
amount of such element in hand of the
Atomic Energy Con ion are k
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to them or can be calculated by them;
and

(d) whether plutonium produced in
India is used or stored for use by India
alone or partly exported and if so, the
reason for export of plutonium ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) Apsara, Canada India Reactor
(CIRUS), Zerlina and the two reactors
of the Tarapur Atomic Power Station.

(b) and (c). Information required to be
furnished according to bilateral agree-
ments for reactors or fuel from abroad
is made available to the collaborators.
It is lso possible for such parties to
arrive at estimates in this reagrd. How-
ever, itis not in the national interest to
give publicity to such information.

(d) Plutonium produced in India is
being stored in India and is not being

exported.

Revalidation of the Licence
Applied by Tamil Nada Industrial
Development Corporation Ltd.

s6or. SHRI MURASOLI MARAN :
Will the Mnister of FOREIGN TRADE
be pleased to state :

(a) whether the Tamil Nadu In-
dustrial  Development Corporation
Ltd., has applied for revalidation of an
import licence in respect of one of their
projects piz., continuous steel Castings
plant, Arkonam;

(b) if so, the date on which the appli-
cation was received; and

(c) reasons for delay in not revalidat-
ing the licence so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) Yes, Sir.

(b) and (c). Madras State Industrial

Development  Corporation Ltd. in their
letter dated 17th October, 1969, addre-
ssed to the Ministry of Steel & Heavy

Engineering, New Delhi, requested for
revalidation of '.[mport Licence No.
G/CGz2026794 dated 14-10-1966 for a
further period if two years. The letter
in question was received by the Chiel
Controller of Imports & Exports through
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the Ministry of Steel & Heavy Engineer-
ing on 12-11-1969. Neither an applica-
tion for revalidation in the prescribed
form had been made, nor was the licence
sought to be revalidated poduced. The
import licence was received from the
licensee - on - 17-11-1969. The application
in the prescribed form as contained in
the Import Trade Control Hand Book of
Rules Procedure has not been made
so far. However, to avoid hardship to
the industry, the licence was revalidated
on 26th March, 1970 advising the licensee
that in future such applications should
be made in the prescribed form duly
completed.

Non-Aligned Summit in Delhi

5602. SHRI B. K. DASCHOW-
DHURY : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether any suggestion was
received to hold the non-aligned Summit
in New Delhi, if it is mooted at the prepa-
ratory conference of non-aligned powers
due to meet at Dar-es-Salaam; and

(b) if so, the reaction of the Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). The question of venue is to
be decided by the Prepartory Conference
of Non-Aligned States to be held in Dar-
es-Salaam in  April, 1970, Several places
have been suggested, including Delhi
but we are aleready committed to
Addis ‘Ababa. ;

Development Assistance to Indonesia

5603. SHRI B. K. DASCHOW.
DHURY : Will the Minister of EXTER
NAL AFFAIRS be pleased to state .

(a) whether Government assured the
Indonesian Foreign Minister for assistance
in all possible ways in he development in
:I::imonth of March, 1970 in New Delhi;

(b) if so, the details of talks held in

the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(2) and (b). Dr. Adam Malik, the Indo-
nesian Foreign Minister, visited India from
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the 4th to 6th March, 1970. The discu-
ssions held with him revealed a common
desire to establish economic and technical
cooperation between the two countries.
It was agreed to extend the existing trade
agreement, and to set up joint teams
comprising officials of the two sides to
study _the development plans of the two
countries and to identify areas in which
collaboration and cooperation could be
built to our mutual advantage.

Rejection of the Recommendations
made by the Textile Organisation
Committee

5604. SHRI B. K. DASCHOWDHURY:
SHRI P. RAMAMURTI :
SHRI UMANATH :

SHRI K. RAMANTI :
SHRI K. M. ABRAHAM :

SHRIMATI SUSEELA GOPA-
LAN : :

Will the Minister of FOREIGN
TRADE be pleased to state the reasons
for not accepting the recommendation for
removal of partial control on textile
production and prices made by the
Textile Reorganisation Committee appo-
inted by the Gujarat Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : The recommen-
dation of the Textile Reorganisation
Committee appointed by the Govern-
ment of Gujarat for removal of partial
control on the prices and production of
mill made cloth has not been accepted
as in the absence of the said control
it would not be possible to ensure adquate
supply of cloth of mass consumption at
reasonable prices to the consumer,

it g1 arfermr wt gfeard ot
wear§
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Foreign submarines in the Indian
Ocean

5607. SHRI HEM BARUA : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that sometime
back certain  foreign submarines were
sighted in the Indian Ocean; and

(b) if so, what are the countries to
whom these submarines belong and the
steps taken by Government to see that the
ctcean,is kept free from foreign penetra-
tion ?

THE MINISTER OF DEFENCE
AND STEEL AND HEAVY ENGINEE-
RING (SHRI SWARAN SINGH) :
(a) Government have not received any
report of sighting  foreign submarines
in the Indian Ocean;

(b) Does not arise. However accord-
ing to international convention, vessels of
all nations have the freedom of move-
ment in the High Sees.
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Floating of Pumping Sets in Bihar

s6i0. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to the Starred Question No. 376 on
the 11th March, 1970 regarding priority
in electrification for unprojected areas
and state:

(a) whether in view of the delay being
caused in the implementation of the West-
ern Koshi Canal Scheme, its proposed
command area is to be included in one
of the 16 point projects during the Fourth
Plan period;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether the scheme of floating
pumping sets is proposed to be launched
to utilised the waters of rivers Bhagmati,
Kamala, Khiroi and Burhi Gandak in
North Bihar; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) to (c). The 16 pilot
projects under dry land agriculture deve-
lopment amme will be in those
areas which fall within the rainfall range
between 375 to 1125 mm. The scheme
is still in the stage of formulation.

(d) and (¢). No such proposal has
been received from the State Government.
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Production of Drilling Rigs and
Boaring for Completion of River
alley Scheme

5611. SHRI BHOGENDRA JHA :
Will be the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Question
No. 2475 on the 11th March, 1970 and
state :

(a) whether it is a fact that Heavy En-
gineering, Corporation (Ranchi) is capa-
ble of producing drilling rigs and boaring
pipes for irrigation purposes on big scale;

(b) if so, whether his ministry is propo-
sing to put orders to the Heavy Enginee-
ring Corporation and other manufactu-
rers for rigs and pipes to the fullest capacity
achievable in our country;

(¢) if not, the reasons therefor;

(d) whether the Rajasthan, Gandak,
Western Koshi and other major schemes
can be completed earlier if adequate funds
are made available; and

(e) if so, why bank credits could not
be diverted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI  SIDDHESHWAR
PRASAD) (a) The Ministry of Steel
and Heavy Engineering have indicated
that the production profile of Heavy
Machine Building Plant of Heavy Engi-
neering Co tion Ltd,. Ranchi, in-
cludes oil well drilling rigs which are heavy
items of equipment. However, as a mea-
sure of diversification and in order to
meet the country’s urgent needs, the Plant
has developed the manufacture of three
types of water well drilling rigs. The
type of rigs and the number of rigs to be
manufactured have been decided upon
after consulation with the various State
Governments who are the main buyers,
and after assessing the capacity available
in units other than Heavy Engineering
Corporation for the manufacture of water
well drilling rigs.

(b} and (c). The Ministry of Food
& Agriculture have indicated that the
responsibility for ground water develop-
ment rests with the State Governments.,
who themselves place orders for the pro-
curement of rigs.

(d) and (e). The Western Koshi

Canal Scheme can be taken up only after-
the concurrence of His Majesty's Govern-
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ment of Nepal to the alignment of the
first 22 miles of the canal is accorded.

The nationalisation of major commer-
cial banks has been taken into considera-
tion by the Planning Commission while
re-assessing the resources for the Fourth
Plan. Maximum allocations possible,
keeping the resources position in view,
have betn made by the Planning Com-
mission in the State Plans for the Rajas-
than Canal and Gandak Project.

Constraction of Separate Cell in
Ministry for dealing with Rural
Electrification

5613. SHRI K. M. MADHUKAR :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that Government
have constituted a separate Cell for looking
after the rural electrification work and
that it is proposed to provide separats
financial assistance for this propose;

(b) if so, the amount of assistance pro-
posed to be provided to Bihar under the
head during the current year;

{c) whether Government have also for-
mulated a Scheme under which assistance
will be given to small farmers for the supply
of electricity; and

(d) if so, the details thereof in respzct
of each State and the time by which
this scheme is likely to be imple-
mented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD) (a) to (d). Government
have constituted in the Central Sector
the Rural Electrification Gorporation
which would provide finances for rural
electrification schemes in addition to out-
lays provided by State Governments within
their own State Plans. The Corporation
would provide additional resources for
accelerating the progress of rural electri-
fication schemes. The ration have
so far sanctioned loans amounting to about
Rs. 590 lakhs for supply to electricity to
farmers in rural aieas in the States  of
Andhra  Pradesh, Haryana, Madhya
Pradesh, Punjab, Tamil Nadu and Utter
Pradesh. Schemes received from State
Electricity Board of the other States in-
cluding Bihar are under consideration of
the Corporation. In respect of Bihar,
7 scheme have been received by the Cor-
poration covering a financial outlay of
about Rs. 317 lakhs.
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Ceylonese Claim over Kachchativa

5614. SHRI YAJNA DATTA SHARMA:
SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Kachchativu Island is
under the full and complete control of
the Government of India to the exclusion
of any foreign power;

(b) if not, whether Ceylon still main-
tains her claim over it; and

(¢) whether any talks have been held
with the Government of Ceylon in this
connection and if so, the outcome therzof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) to f{c). The question of sovereignty
over the uninhabited island of Kachchativu
has been the subject of discussions between
the Governments of India and Ceylon.
There has been no change in the situation
since the matter was last raised on the
floor of the House on 10-12-1960.

Plan Priorities in Public and Private
Sector

5615. SHRI K. N. PANDEY : Will
the PRIME MINISTER be pleased
to state :

(a) whether Government propose to
change the plan priorities in Public and
Private Sectors in view of the greater
control over resources after the Bank
Nationalisation; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINI-
STER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) (a) and (b). The estimated
increase in bank deposites following bank
nationalization would enable banls 1o
<ontribute in larger measure to the bor-
rowings of the Central and State Govern-
ments, borrowings by important Finan-
cial Institutions (like LF.C., .D.B.I. and
AR.C.), borrowings by State Enterprises
and horrowings by F.C.I. and thus help
to augment outlays for priority program-
mes in the public sector. These changes
are reflected in the revised outlays indicated
in the document “Fourth Five Year Plan—
Revised Outlay 1969-74"" placed on the
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Table of the House on 24th March, 1970.
The nationalised banks are alss expected
to meet the requirements of agriculture,
small industry, and small business to a
greater extent than hitherto.

gentia feqm & sgETTEn & wOE ad
o

5616. st 3w weTw @t ;AW

sfeen wdr gg @ & Fo F47 fr:

(%) ¥ g &1 &9 7 $@1Q,
1970 & " fomem " ¥ wwrfor 5w g
& aArArT A A fawrar v @ fE @
¥ sAT T g fega ¥ @ age-
WTHT ¥ 303 TAFA & FIGH 9T 4
&1 I AT (e 93W ) & el § =
mERyfm AT F T AT @ fr =
rgeraren & fewrst § 7 9 gu wregEi
s sfewfal g A= frar o
femmar mam & ;

(@) afz &, @ = oFER T =
waE T F X F 0 i aw
waag R AR swafedi 1 quw 3 &
fad 1§ sdardy @ & ; o

(w) afz g, @t = A afe =&,

TEE w1 F &7
siferca afte geanr ey Wt galtfrateon

F7 58, 1970 W * foorzw ' § wrfirr
g amet foid 2R ¢

(@) s (). dwfs 26 7w,
1969 %! Arw-gw1 § o< fav 7 FHarr-
e we &% 1428 & IO § wgr T
8 28 ¥TQ, 1969 W qaiT sy
fedr & €12 gt A 4000 M ™
qif wf 4f | W Awy F oy ow
dfqw w1 9% TTd 7 w1 gfaerd
FurEt # fawrfew & 4 1 s
i frdeomdm &)

AT gfe| R S AT ) T
gfe® & g%, 1969 ¥ J7A7 feem &
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&Y sxnfaal ¥ s A1 3000 Mfwai
I A G | T gfe 7 e geen
A % U faurdt #1 o ey 91, S qTHe
o ywue aargn wra g, R faerd

ofem & sfamz § & 1 sl Fdd
o ¥ ayfa & gquarg & sesdr

Compulsory 10 per cent Exports by
Indian Concerns

5617. SHRI MADHU LIMAYE :
Will the Minister of FOREIGN TRADE
be pleased to state :

{a) whether Government have received
any communications from a Member
of Parliament about the compulsory 10
per cent exports by Indian concerns; and

(b} if so, the action taken by Govern-
ment thereon ?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF FOREIGN
TRADE (SHRI RAM SEWAK) : fa)
Yes, Sir, a communication has been re-
ceived to this effect.

(b) There is already a scheme of com-
pulsory  exports. During 1969-70.. it
was applicable to 1o industrics in the
priority list. Three more industries have
been added during 1970-71. Units engaged
in these industries and failing to export
even 5 per cert of their production are
liable to cuts in their import requirements
of raw materials and components. apart
from being iceligible to preferred sources
of supply which are available to the units
exporting 10 per cent or more of their
proauction.  bmall scale industrial units
and other units which nave not completea
5 years in production, have been exempted
from the cut. The Ministry of Foreign
Trade have opened a special cell to assist
the units effected by this policy and which
have difficulties in marketing their produ-
cts abroad.

woz wEedi ® o%

5618 it ¥% ATQUiNE: T -
fors samare "dY ag T A PO 7@
fr

(%) 1 9=d1, 1969 ¥ 28 weady,
1970 % 19 ®¥0% 9391 ¥ IT F HAT-
a7 ¥ gA fFar 97 o7 ge @uv 9w
¥ gF § T T WS I5E W G ;
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(=) I7% & fra oaff & g afem
®7 ¥ 9w fad 79 § a9r § I oA
gmAa: feqar s amw ;

(7) o9 gl & T A [ F |
FTOT § qAT T I T gag F quA
wdft grar o feg 18 fRwi &1 q@nd

() =1 dwg wEEdl & q@Al F IAC
W # smrnas faema w fod foan
s @ foa® awg fad & q19 |19 99
9@l ¥ 33719 AT ATAA FT Agd qHA
& 91d ; W

(¥) 7 fom wai & o 9 o
& 378 Jord @ FB ATHE ¥ I G
fag @ &, 1 afz g, & W@ F S
g

e s WA 7 eq-AEr (s
w ww) : (%), (%), (1), 9 (2).
FAFTE oFA I 91 FY § I qvy g
X W@ & W o

(7) v, 7@

feard aar fagw daren W g w=wt
¥ A oFi & g% W A faoew

5619. sit ¥@ "W fag T
few€ aar frga 5 a8 7@ A T
w7 fFo:

(%) 1 o=ad, 1969 & 28 T,
1970 ¥ & g g ¥ 99 A
¥ g9 feod @ St gy owr IAH ¥
ST § T T AHA A W G

(=) =% ¥ frm quii & ¢ afem
& ¥ o fad 77 § our § 99 He i
ypara: fear gwa @

(7) g qfi ¥ sAT T AW F WM
FTOT & TAT AT I T9 49 H QU
#t g wrdr ford g faRwi #T qad;

(%) * d8g g2l & 9@ F IO
& ¥ saves famm @ fod e snan
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fr foradr gug @ & arg arg IT T4
4 Fe T WAAT ¥ AgA AAA &l
T ; Ak
(%) # forr gl & IO WS T
# 97 e T4 T AAET ¥ TAT AL
fad w4 &, sitx afz 21 &1 a¥ w7 o &7
faard am faga wamg & o
(s fageae ware) : (F) 1 F999,
1969 ¥ 28 a7t ,1970 T wafg F
A {HT HTETH 316 T@ WA EU
| T q@l F fawg @ g
T R E o —
aai &
=T

= faaa
=T
1. Faed ofeareera st 13
FoTqe ® AaEfuR
ATHA AT FEMT 77F1T
FIHATAATE |
2. fami qfamEma &k 70
HERTAT B AafaT 7
AT AT T FTET
afzarsT ufasrfar &
FH AT AT Z |
3. fawet ofgrasme @ 11
HAEATHT § gAfEA T
A F1 A F@Wd AT
Touma Fa
4, fawrsdt ofedrmen s 29
qHEATHT H HAfER &
WA FT VT ALHTU
#re Teg fawer aret
& T A9 & qd
qAE )
5. ®dfy  wawi &1 fawd 5
Fralt & A fae A |
6. @3z faggw 9w e 82
a1z feafami o
—5 Lok Sabhaj70
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7. Fe=ni 7 fao=h waray, 72
a9 Far faga smam
I T/ FATHT & T
7 |SAl 4 Hafaa
fready A

8, U qf@iaRT & §4- 20
o fasady armer

9, ®Y &ar % freaer 2
TS |

10, 37 ETHT ATHA | 12

316
(&) 37 9=t F1 g=n s afaw
IAL FAT A TFT 2 AYT IALT WA N
A1 e aug A aw g —
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T |
39 wiaE! #1 §=q7 foAwr 18
feaf sgqar saq &1 0
FrE FifEs &7 ¥ T
i
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WSAT ATIAF 7 AUA]D
Lo

T @
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e faaeT IaT I niftr & 69
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3 WA F sf=e | T
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(W) & (). wafy wng gzl @ TA
qdt & serfaiea 397 qwq ¥ fan
T AW e fEm S €, agd & A
¥ uva wvard, qfeataar st
afa & wavas qEAT OFA FAT 9TA
% W sa% "rq "wfa =9 7 wrard
FoA g3 g FifE fawid o a7 f4a-
Fu w1 faor wisg = 7 § w=fw fagen
F1 faug swadt g6t & s@@ & | qum
g0 gror Wil fma av fazen & e
§ T@T gU, ROZ FIEl T IBEA M0
gl O T F FAEE A I @ 4w
TR ATAIIF gl 2, WA afe aa-
st gran @ a7 az=di 3 arg 9a fAe-
qW FF A7 54 N £ 1 9w weRTe
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FIA AT gEeEgA W oArfga aamsi F
arawE A Afw AAT Of SR A9T §
TqEEE Afgw AW ATAEET ST AT

3
L

Fifeag Aawa ® dE @Il A
TR 9 & ST 3 A/ faww
5620. st aw AT fag : w7 42-

fere-#14 Wt 77 T W Fa FG e
(%) 1 waadr, 1969 & 28 wad,

1970 & 9 §6g 7= & I94 AATHA

wY §A fHaA T A U TAT IAH & NAF

qa ¥ FI-HT ATAT IIE T F
(&) v% & fead wa@i & ga¢ sifaw

= ¥ w9 fed @ & a4 § Iq NI H

A e &wg & ;

(7) 99 9 F I A X F I TN

& T a9 TW 999§ qurT welr grer

oy feg mE fRw F1 g
(a) ¥ dug Wi T ¥ IO

*x ¥ e faee Tw fag fem an

3 famd @wy 37 F AT IA 947
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(z) = fom &t & 392 &9 ™ 3
ITH 33 T I AIHAT ¥ IAT WS
fza ma 7, 17 afz 27 A1 o AT A7
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sfen dxma 1 §6g AFed ¥ SR

qal & 3o W 9 faeem
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(%) 1 78, 1969 ¥ 28 FLAW,
1970 § d19 #6g #I=G{ § IT% Kawon
F1 T fFaY 9@ I0q FO q4T IAH A
SeE § w0 A JEM W 4

(=) 3% & faw ol & go= Ffaw
®q ¥ 99 fad M § N 7 IO e '
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(z) ¥ o = & 390 AT ™ F
A% ING T FS AWAL & I AN
o W &, ot of7 gr, & T & s
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afaran six geum aq Wi gwifm-
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(F) 1 F9ad, 1969 T 28 HLEW,
1970 & I 5=g Aei & T2 a97 IAH
HaTAy w1 §9 fFaR g@ am guo aqr
ST T TAT T IRTAAT ATAA 3o W
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Amount sanctioned for Irrigation

ects in Rajasthan for
Fiesh Three Years

5623. SHR1 NAVAL KISHORE
SHARMA : Will the Minister of IRRI-
GATION AND POWER be pleased to
state

(a) the amount and the projects of
irrigation sanctioned during the last three
years in  Rajasthan ;

/b) the pravision of funds for he ist
year of the Fourth Five-Year Plan;

fc) the proposed schemes of irrigation
for the year: and

id} the percentage of the
compared to other States ?

amounl as

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD]) : (a) The outlay on irrigation
in Rajasthan in the last 3 years was
follows :
Rs. lakhs.

1966-67 11bg
1967-68 - 000
1965-89 1325-5

The new irrigation schemes sanctioned
from 196667 1o 196g-70 are as follows :

Sl Name of Project Estimated
No. cost
(Rs.
lakhs)

1 Angore . 20.03

2 Gopalpura . 33.41

3 Jetpura . 34.02

4 Sei Diversion 115.50

5 Mcja Feeder 166.30

(b) and (c). The provision for irigation
outlay in 1969-70, the first year of the
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Fourth Plan was Rs. 1370 lakhs as
detailed below :

Rs. lakhs.

1. Beas Project . 780.00

2. Rajasthan Canal 480.00

4. Bhakra Project 4.00

4. Chambal Stage 1. 20.00

5. Chambal Stage I1. 40.00

(Ranapratap Sagar)

. Gurgaon Canal 10.00

7. Other schemes including 36.00
investigation and

rescarch.
Gewano Toran - 13:.'0.0;
(d) The outlay during  1959-70 on

irrigation in the country is anticipated
to be Rs. 170 crores, of which about 82
was for Rajasthan.

Project
5624. SHRI P. C. ADICHAN : Will the
PRIME MINISTER be  pleased to
state @

(a) whether  Government's  attention
has been drawn to the article published
in the fortnightly “The  States’ deted
toth January, 1970 referring to the criti-
cism of the agreement between the Depart-
ment of Atomic Energy and the National
Acronatict  Space  Agency of U.S.A.
about the experimental satellite project;
and

(b} il s, Government's reaction there-
w ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATO-
MIC ENERGY AND MINISTER OF
FLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b} The DAE-NASA agreement was
concluded after  carcful and detailed
consideration of all aspects of the mattcr,
The Government  do not consider that
the criticism implied in the article is
ustified. -
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wr gim § wieenfaa &9 S
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5626. T fio Fo Mt : 1 F3fme
T F&T T8 qAT AT FAT FA4A
(%) = A7 aal 7 qex 93w 7 fFar
T3 fae ax gf

(@) 378 & foasr wazr fasg 1 ande,
1967 ¥ 31 ®TH, 1969 A% 1 Hafq
#oqq: 9 A1 e

CHAITR A 17, 1892 (SAKA)

Written Ausuers 134

() feeelt fae s o a2 § 3R
Iq% ATH W § 5 AT

(%) 9% g g w7 & fod wwre
F Far FEARET AT F g9 ¥ 11 fawr
32?

adfe ww AW A gewE (s
W FAE) : (F) UF

(@) TF

(n) #rg

(=) 9w 77 F&ar |

Demand for Power for Industrial
and Agricultural Projects in Nor-
thern Region
5627. SHRI R. K. BIRLA : Will the
Minister of TRRIGATION AND POWER
be pleased to state :

(a) the damand for power annually
in the States of Rajasthan. Punjab. Har-
yana .. Delhi, Himachal Pradesh;
and

b} the steps which are being taken to
ensurc  adquate  supply of power in the
northern  region  during  the  Fourth

plan period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SADY @ (a) According to the latest
assessment,  the  demands for power in
the various States and Union Lerritories
in the Northern Region  during  the
Fourth Plan period are anticipated to
be as follows :—

1969-70  1970-71 1971-72 1972-73 197374
(MW (MW) (MW} (MW) (MW
Uttar Pradesh 1202 1400 1587 1785 20506
Rajasthan . " 216 282 333 398 536
Punjab . 558 643 733 834 1002
Haryana . . 260 311 372 440 527
Jamunu & Kashmi 53 61 66 75 89
Delhi . i 209 230 253 278 306
Himachal Pradesh 27 31 35 42 51
Chandigarh 22 26 30 3 38
T oal (Northern Region) 2547 2984 3411 3886 4605
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{b) The aggregate installed generating
capacity in the Rogion which was 3320
MW at the beginning of the Fourth
Plan is expected torise to 5093 MW by end
of 1973-74 which will be adequate 1o
meet a total demand of 4165 MW. In
order to meet the anticipated deficits
during the Fourth Plan  Period, the
Baira-Siul HE Project with an installed
capacity of 200 MW and the Bhatinda
thermal project with an installed capacity
of 220 MW have been sanctioned for
implementation.

Increase in Inter-State Disputes over
Rivers

5628. SHRI R. K. BIRLA : Will the
Minister of IRRIGATION AND POWER
be pleased to  state :

{a) whether itis fact that the inter.
State disputes over rivers is on the in.
crease at  present;

(b if so, the details of such disputes
and the names of the Siates which are
involved in these disputes;

(c) since  when these disputes have
been  lying  pending ;

(d) the steps which Government have
so far taken to sctile these disputes; and

(e} whether the Government
are contemplating to declare all the rivers
in the country of national importance
and that the States control over these
rivers will be taken away and if not the
manner in which these disputes are settled
mutually without any further delay ?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER fSHRI SIDDHESH-
WAR PRASAD) : (a) to {e). A large
number  of  the inter-State water
disputes have been  sattled by nagotia-
tions between the States with  the help,
wherever necessary, of the Centre. How-
ever, the following three disputes, which
could not be settled by negotiations,
have been referred to Tribunals consti-
tuted under  the inter-State Water Dis-
putes  Act, 19306, for adjudication =

+i) Krishna Waters Dispute—Tribunal
constituted in Apirl, 1969.

fi1) Godavari Waters Dispute—Tribu-
nal constituted in April, 1969.

‘iii) Narmada Walers Dispute—Tribu-
nal consituted in  October, 196,
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- -A-request has also been received from the
Government of Tamil Nadu for the
reference of the Cauvery Waters Dispute
to a Tribunal. All the aspects of the
present Cauvery dispute are under careful
consideration of the  Government of
India with a vicw to finding out how the
present  water  dispute  can be settled,
A meeting of the Chicf Ministers of
Mysore, “Tamil Nadu and Kerala is
also proposed to b held shortly in this
connoct ion.

Guide Lines for Proje Indian
Imlme?ﬂigpﬂc;uh:uin

5629. SHRI R. K. BIRLA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Union Government
have issued or is  proposing tn issue
guidelines 10 our Envoys in foreign

countries to portray India’s image signi-
ficantly and purposefully in every walk
of life of the country to which they are
acceredited ;

(b) if so, the details thereof;

‘e’ whether  there is any  coordination
between our  Envoys in the neighbouring
countries to  pursuc  our pqlicies uni-
formaly and simultancously; and .

(d what steps are being
the Government to ensure
coordination  among our
ncighbouring countries ?

taken by
- maximum
Envoys in the

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIL-
RS (SHRI SURENDRA PAL SINGH) :
fa} and (b). According to the exigencies
of interrational situation  guidelines  on
publicity arc issued to our Envoys abroad
from time to time, These ins'ructions are
confidential.

fc) and id). Government keep issuing
instructions and  policy  directions on
various subjects to our envoys in various
regions and  sub-regions in the world.
With a view 1o coordinating the agtivi-
ties  of our  Missions in  neighbouring
countries, conferences of Heads of Missions
in particular regions are held periodically,
Three such conferences of Indian Hceads,
of Missions in (i) South Asia. South
East  Asia and East Asiz, (i) West
Asia and North  Africa, and (11i) Africa
(South of Sahara' were held in Delhs
in December, 1668, May, 1969 and
December, 1969 reapectively. '
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Production and Demand of Staple
Fibre

5690. SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE be
pleased to state

fa) the annual quantity of staple fibre
needed in the country;

(b) whether it is a fact that India is
fully equipped to produce staple fibre ot
meet  the damand of home consumption:
and

‘c) if s0, the steps

revoke:  the decision

import the fibie and to encourag: the
indigrmous  industry  to produce  this
fibre in large quantities ?

being taken to
recently tak o to

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{(SHRI RAM SEWAK) : (a) and (b}
Bocause of the flaxibility in the matter of
spinning of staple  fibre cotton, it is not
psible  to make a  firm and accurate
estimate of the demand for staple fibre.
Nevertheless whatever guantity of staple
fibre is produced in the country is fully
consumed and there  has been a shortage
ol this material.

fe) Tt has  already been decided  to
allow further expansion of staple fibre
manuficturing industry  to the extent
necessary  to reach the production target
for the Fourth Plan  poriod. However,
fur the present, it l.1s been tound necessary
1o import  sprcific  quantities of siaple
fibre to meet the requirements for the
purposes of export of staple e textiles
and more  for wse in place of coito,

Improvement in Work-loan Position
of Ordnance Clothing Factories

s641. SHRI 5. M. BANERJEE : Will
th Mindster of DEFENCE be pleased to
state

(a) whether
the Ordnance
improved;

(b) if so,

tc) whether idle time payment in the

the work-load position in
Clothing Factories  has

to what extent;

Clothing Factory. Shahjahanpur, Para-
chute Factory, Kanpur, Ordnance
Eqjuipment Factory, Kanpur and the

Clothing Factors, Avadi has been stopped
and

{d) if not. the number of workers who
are still on idle time in these Factories ?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : fa. and {b\. There has
been no sigrificant improvement in the
workload position in the  Ordanance
Clothing Factories. Howover, certain small
additional orders have rccently been recei-
ved which are under processing.  Efforts
are still in hand to procurc adequate
workload for the  Clothing Factories.

ey lale time payment continues in
Clothing  Factory. Shahjahanpur. Para-
chute  Factorv. Kanpur and Clothing
Factory  Avarli.

() 2868 as on

2fe2-14970.

Establishment of a Classification
Tribanal

5632. SHRI S. M. BANERJEE : Will
the Minister of DEFENCE  be pleased
o slate :

(a) whetlier it 1s a fact that a unani-
mous resolution regarding establishment of
Clas<ification Tribunal was passed at
the meeting of the Industrial Council
held in Kanpur from ist to 3rd March,
1970;

(b) il so, the reaction ol the Govern-
ment: and

(€) when tae Tribunal is likelv to be

esiablished ?

THE MINISTER OF STATE IN
THE.  MINISTRY OF  DEFENCE
(SHRT L. N. MISHRA) : (a' Yes. Sig,
The workers a nunanimous resolution passed
was to widen the scope of the !Mationali-
sation of Trades and Grades Committees
already appointed  without  preindice to
their demand for appointment of a full
ﬂrdgt'rl Classification  Tribunal.

th* and <", The matte; will need detzilea
exammation by the Governme-nt.

Demand from Foreign countries for
Conventional weapons Mannfactured
in India

5633. SHRI S. M. BANERJEE : Will
the Minister of DEFENCFE. be pleased to
slale

(a) whether it is a fact that the con-
ventional weapons manufactured in
Ordnance Factories are in  demand in
some  of the foreign countries;

(b) if so, which are those cou ntries
and
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(c) whether Government has agreed
to export the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) Yes. Sir.

(b) and (c). After meeting the re-
quirements of the services, the Government
has agreed to export some items of
small arms and ammunition to certain
friendly countries.

It would not be in the public interest
to give further details.

ion ber,
Participat Is&n 1gth Septem

5634. SHRI S. M. BANERJEE : Wil
the Minister of DEFENCE be pleased
to state

{a) whether it is a fact that some of
the employees belonging to the various
Defence establislunents who participated
in the 1gth September, 1068 strike have
been deprived of their legitimate promo-
tions;

(b} ifso, the number of such employees
in cach establishment:

(c) whether  they have since  been
promoted after Government's recent
orders condoning break in service arising

out of the 1g9th Scptember, 1968 strike;
and
{d) if not, the reasons for the same ?

‘THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to
(d). Promotions of loyees belonging
to vacerious defence establishments  who
participated  in the 1gth Srptember,
1968, strike are regulated in accordance
with Government instructions issued
from time to time. Government are not
aware of the cases alluded to in the
question.

Reduction in Licence fee for retting
Coconut Husk

5635. SHRI P. VISWAMBHARAN :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have reccived
tations from the Kerala Govern-
and others interested in the Coir

ment
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Industry requesting for drastic reduction
in the licence fee for retting ecoconut
husk, levied under the Coir Retting
(Licensing) Order, 1968; and

\bj irsu, the decesion taken by Govern-
ment in this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFEIGN TRADE
(SHRI RAM SEWAK) : (a) Yes, Sir.
through the Coir Board.

(bY A reference  has been made to the
Coir Board to indicate the basis of reduc-
tion since the rates currently prescribed
were adopted on the recommendation
of the Coir Board.

Formation of ‘‘Aid to Rhodesian Af-
rican and Exploited People C ittee
by India

5636. SHRI SHTVA CHANDRA JHA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

ta) whether India is  planning to sel
up an ““Aid 0o Rhodesian  African  and
Exploited People Committee’’;

(b il so. when, and the details  there-

of; and

‘ci if not, the reasons. therelor ?

THE DEPUTY MINISTER IN THL
MINISTRY OF EXTERNAIL AFFAIRS
{SHRI SURENDRA PAlL  SINGH)
{a) to (c). There is no such proposal
under the consideration of the Government.
However, in conformity wirh TU.N.
resolutions, Government will  continue
to render whatever assistance  they can
to the liberation movements in Zimbabwe
and in other parts of Africa,

Export of Female underwear Goods
To USA

5637. SHRI  SHIVA  CHANDRA
JHA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that India
exports brassiers and other female under-
wear goods to U.S.A.;

(b) if so, the details thereof;

(c) the amount of foreign exchange
earned by India during the last two
years, scparately; and

(d) if mo such goods

are exported,
the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) There is
hardly any export of brassiers and other
%naal;‘ underwear goods from India to

(b) and (c). Do not arise.

(d) There has been some
in meeting the quality
of U.S.A. market for

difficulty
requirements
these goods.

Allotment of funds for Production
of Electricity from Hydro thermal
and Unclear powers

3638. SHRI S. KUNDU : Will the
Minister of IRRIGATION AND POWER
he pleased to state the allotment  of
fund: on account of power generation
dur to Hydro, Thermal and  Nu-
clear in the 4th Five Year Plan Period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PR A-
SAD" A total provision of about Rs. 124108
crores is likely 10 be available for various
power generation  <chemes under  the
Fourth Tive Year Plan. The allocation
of this ammmt between hydro,  thermal
and nuclear scheme has not been finished
yet.

Setting up of New Ordnance Factories

56%9. SHRI S, KUNDU : Will  the
Minister of DEFENCE be pleased 1o
state

ra) what are the new Ordnance Fac-
tories  which have been set up and ex-
pension undertaken during the last three

years and to  be undertaken in  the
coming three vears:
(b) the capacity invested, place of

location and type and amount of pro-
duction; and

(¢} whether any policy has been
evolved to  locate such factories in
backward States ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) and (b). During
the last three vears, the new factorie:
at Chandrapur and Ambajhari  have
started  limited  production in certain
lines. These two  factories  are expected
to be commissioned within the coming
three years. The New Vehicle Factory
at Jabalpur is also expected to start
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regular production within this  period.
As regards expansion of existing capacity
a number of schemes are "!:e different
stages of implementation in the vanous
Oﬁ;m m‘l)’acmrics. It would not be
in public interest to disclose the details
of these projects.
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(¢) The location of new Ordnance
Factories is determined according to a
number of criteria  like availability of
raw material, skilled manpower, means
of transport and other facilities, proximity
to ancilliary industries as well as consuming
centers, cte. The backwardness of a
State would also be one of the relevant
considerations.
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5641. SHRI TENNETI VISWANA-
THAM : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) the quantity of Sodium Hydro-
sulphate imported by the State Trading
Corporation during the last  year and
its landed cost per kilo; and

(b) the price at which it has ‘been
sold bv the State Trading Corporation ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) The State
Trading . Corporation imported 1000
metric .tonnes  of sodium hydrosulphate
in 1969. The landed cost of the chemical
was Rs. 6 per kelo.

(b} The State Trading Corporation
it at Rs. 12 per kilo exgodown Bombay
in December, 1960. The price was raised
to Rs. 16 por kilo in January 1970 and
has been again  reduced now to Rs. 12
per kilo.

ﬂmaammﬁmﬁ;aﬁ?
(&) afz zi, a1 zawr W e & 7

- . i quih (v
gram fg) ;o (F) 92 (F). IFT
g & e F fawz foel @ oaw
AHIT OF TIF a4 F1 of@r==n 97
serfena faae 72 @ & 1 a7 %
G #eF ¥ oA, AT A= YA T
RO W aef ¥

HET g4 &7 AT /AT TIR1 W
N wf ft, IaF FAT H 16 8 18 W,
1970 aF 7% fz==t # anfqw. aamarfs
S awrer wa fawns dgEr s
HEMIT  TOTT A7 S ggw w7 aIw
g%, 9UH FAFTT T 19 97 jEwA #1
4t f§ ag awaw faviast e ofmard
fawre 4% & favimsi & soAd &, 34
fatws " w1 719 737 7 fav sredm
I qfedem ¥ frarags & 2 @@
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Proponaltout-pmminll P. by
H. A. L. and Bharat Electronics

3. SHRI HIMATSINGKA : will
lh1 \{lmstcr of DEFENCE br pkmd
to state :

(a) whether the Hindustan  Aero-
nautics Lid. and the Bharat Electronics
Ltd. propose to set up plants in U.P.;
and

(b if so, details thereof  indicating
items of production and the capacity
to be installed at cach place ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA) : (a) and (h). Government
have sanctioned the setting up of a new
factory by the Hindustan Aeronautics
Ltd. at Lucknow at an estimated
cost of Rs. 45 crores. The factory will
undertake the manufacture of various
kinds of aircraft instruments and acces-
soTies.

A seeond unit of Bharat Electronics
Ltd. is likely to be set up at Ghaziabad
(U.P.". The New unit of B.E.L. is intended

for the manufaciure of Radar and
Microwave Equipments,
It will not be in the public interest

to give details of production capacity.

Notices served on Cultural Centres

5644 SHRI HIMATSINGKA @ Will
the Minister of EXTERNAL AFFAIRS
be pleased 10 state

(2" whether  any  distinction has
been  made in regard to the  notices
served on  the different  foreign ~nliural

centres in India by virtue of their heing
run by foreign  missions and autonoimous
bodics and whethier natices have not been
served on the later category of Centres;
and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
AMINISTRY OF EXTERNAL AFFAIRS
(SHRI SURTNDRA PAL SINGH
fa) and (b, Government's policy on
the subject has been stated on the floor
of the house on 26-2-1970 in re:ponse
to the Calling Attention Notice on the
subject. Government's decision conveved
1o forcign  Missions 1o close such centres
applies only to  centres  run -directly
by foreign  Missions in places outside
of the location of their Diplomatic, Consular
or Trade representations.
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Setting up of power gemeration units
by damodar valley corporation

56i45. SHRI VIRENDRAKUMAR SHAH:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

{a) whetheritisafact that the Damodar
Valley Corporation is  putting  two
power generation units of 120 MW
units each at  Chandrapur 2* a cost of
Rs. 53 crores. of which Rs. 31 crores
are to be raised from  internal reources:

(b) whether  till now. the Union
Government and the state Governments
of Bihar and West Beagal were sharing
the capital costs of the Damodar
Valley Corporation in equal measures,
but the State Governments have now
refused to provided any such -capital
for the Damodar Valley Corporation:

(c) whether the State Governments of
Bihar and West  Bengal  are against
the Damodar  Valley  Corporation taking
up new power gencration projects because
the existing Damodar Valley Corporation
|)n;rc1' units are not working efficiently;
an

id) the details  of the Governments”
stand im the matter and the ways and
means of meeting  the capital  require-
ments of the Damodar Valley Gorpora-
tion’s  proposed  power units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The estimated expenditure on
the two power gencrating units of 120 MW
each at Chandrapura including associated
transmission  lines is about Rs. 53 crores
ont of which an amount of about Rs. 4+ 5
crores  has been spent up to 1968 -Go.
D.V.C. propose  to raise about Rs. 51
crores from their  internal resources for
meeting  the balance  expenditume on the
comstruction of the two units at Chandra-
pura as well as the expenditure on other
Plan schemes.

(b) “to (d). Till the end of 1668-6q.
the capital expenditure  on the power
schemes of the Damodar Valley Cor-
poration  was being  shared cquallv by
the three participating Governm 'nts
viz; Centre.  Bihar and West  Bungal.
Beecause  of the constraint  of financial
resources, the State Governments are not
able to adjust  their  capital contributions
to the Damodar Valley  Corporation
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during the Fourth Plan  within thejc
State Plans. The Corporation has accord-
ingly decided in January, 1970 to borrow
money from the open market, with the
approval of the Government of India,
under section 42 of the D. V. C.  Act
fur mecting their capital requirements
for power. Pending finalisation of their
borrowing programme a short-term loan
of Rs. 425 lakhs was sanctioned to the
Damodar Valley Corporation by the
Central Government in March, 1970.

Export of Handloom Products

5646. SHRI M. MEGHACHANDRA:
Will the Minister of FOREIGN TRADE
be pleased o state

(a) the comparative position of export
of handloom products during the years
1968-69 and  196g-70:

(b} the nct foreign exchange carnings
during the above period; and

(c; the relative share of the earnings
by the different State  Governments
and Union Territories in exporting their
handloom products ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE

(SHRI RAM SEWAK) (a)
{Rs. in
crorcs)
1968-69 15.77
1969-70 24.6g.

{upto I"eb.; 0’
(b As above.

ter Statisties of handloom  exports are
are being maintained for the countryvas a
whole and not State-wise.

Purchase of Second hand engines b y
the Manipur Administration

+647. SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased  to state

(ar whether itis fact that the Manipur
Administration is purchasing sume second
hand engines lor augmenting the power
supply in  Manipur;

(b) if so. the capacity and the price to
bhe paid for thcem; and

fr) the reason for not purchasing ntw
rugines in place  of the second  hand
ones ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PR.A-
SAD) : (a) Yes Sir.

(b) Seven diesel generating scts with a
total capacity of 2930 KW are proposcd
to be purchased at a price of Rs. 21.85,
000/-.

{c) The reasons for not purchasing new
diesel sets  are as follows :
(i) While 16 w0 18
involved in the procurement of
new scts, the second hand sets

are readily available.

(i1} The second hand diesel sets have

n tested and their condition
has been  found satisfactory.

Per Capita Consumption of Electricity
per annum in Union Territories dur-

ing 1969-70

4. SHRI M. MEGHACHANDRA :
Will the Minister TRRIGATION AND
POWER be pleased to state -

{a) the per capita consumption of
electricity per annum in the Union Terri-
tories during the year i1gfig-j0:

months  are

(b the elcctricity  rates per unit both
for domestic use and industrial purpeses in
lht different Union Territories ; and

(c} whether the clectricity rates lower
than the  cost  of production per unit ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD) : (a) The per capita consump-
tion of electricity in the Union Territo-
ries during 1969-70 is  as follows —

Namc of the Union

per capita
Territory consump-
tion in
kwh
Andaman & Nicobar Islands 23
Chandigarh (with Punjab and 144
Haryana
Dadra & Nagar Haveli 5
Delhi . 266
Goa, Daman & Diu 93
Himachal Pradesh 17
LMA Islands . , o
Manipur 4- 4
Pondicherry 181
Tripura . . . , 5
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(b) A statement giving the required
information is laid and the Table of the
House  [Placed in Libary S« No. LT-
3135/70]

fc) With the exception of the Anda-
mar. & Nicobar Islands, LMA Islands
and Manipur, the other Union Terri-
tories avail of bulk supplies from neigh-
bouring power systems in addition to their
own sources of generation. In t of
Andaman & Nicobar Islands, LMA
Islands and Manipur, average electricity
rates  are generally lower than the cost
of supply.

Strength of the Electricity Project
Division of Manipur

564g9. SHRI M. MEGHACHANDRA :
Will * the Minisier of  IRRIGATION
AND POWER  be pleased  to state :

(a) the total stafT strenght of the Electri-
city Project Division of Manipur and the
number of  employees drawing below Rs.
500 per month:

(b, the number of regular staff and the
number of the work  charged staff in the
said  Division;

fc) wheilier it is a fact that the project
authorities are discouraging the employees

w he members  of their  only  trade
union: and
‘d ifso. the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHFSHWAR PRA-
SAD) : (a) The total number of sEaﬂ'
employed  in the Electricity Project
Division in Manipur, at present, is 334.
Out of this, 328 employees are drawing
below Rs. j00/- per month.

{b) The number of regular staff is 77
and that of workcharged is 257
(¢) No, Sir.

(d} Does not arise.

Production of Tactical Nucler Weapons

shsn. SHRI ~ SAMAR  GUHA
Will the PRIME MINISTER be pleased

1o state

(a) the minimum amount of fissiorable
Uranium and plutonium required for
“Critical’ reaction for strategic and tactical
atomnic bombs;
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(b) whether  tactical weapons  like
nuclear shell and mortars etc. are being
made by U.S.S.R U.S.A.and China for
usc a8 tactical operation;

(c) if s0, their various descriptions
and the minimum quantitics of nuclear
cxplosives used for making such tactical

nuclear  weapons;

{d) the comparable firc  power  and
destructive  capacitics of  such tactical
nuclear  weapons with  similar  conven-

tivnal tactical weapons ; and

(€) the radiv-active effect  or fall-outs
produced as a result of explosions of such
tactical nuclear weapons ?

THE PRIME MINISTER, MINISTER
OF FINANCL, MINISTER OF ATO-
MIC ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHLI; : (a. From purcly theoretical
considerations. the critical mass of weapons
grade  plutonium-239 is in the neighbour-
hood of 8 kilograms. This minimum
amount docs not  differ for strategic and
tactical weapons.

th; to {e . The USSR and USA are repor-
ted ta have a wide range of nuclear weapons
including  shells and mortars in their
arsenals. Corresponding information about
China is not available.  Being  elassified
information. details of such  weapons are
not available.

Indian Cultural Organisations run in
Foreign Countries and Comparable

5651, SHRI  SAMAR GUHA : Will
the Minister of  EXTERNAL AFFAIRS
be picased 1o siate

(2, whether the Indian  diplomatic
missions or any other officially sponsorcd
or subsidised institutions are running
Indian  Culwral  Organisations and
Libraries in European and Asiatic Commu-
nist countries as well as in US.Au:

(b) if so. the locadion and naturc of
their functioning: and

(¢} the comparable figures of such Cul-
tural  Organisations and Libraries run
by the Communist Countries and Russia
separately and  U.S.A. in India and bv

ludia in those  countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAl-
RS (SHRI SURENDRA PAL SINGH) :
(a) Besides  maintaining libraries in
the Embassies, the Indian diplomatic
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Missions arc not running directly any
cultural organisations in these couniries.

(b} and (). arise.
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Import of Special Steel

5653. SHRI  P. G. SEN : Will the
Minister of FOREIGN TRADE be pleased

o state

(a' wheiher  orders have been placed
for import of about 29,000 tonnes of
special sieel from U.S.A., Japan and some
other  countries;

(b) the purposes for which this special
steel is to be  used and which are the
other  countries on whom  such  orders
have been placed; and

(c) unal amount involved in this
import  tansacdon and  the  amount
obtained in the export of railway wag.ns
textile machinery, ransmission towers
and equipment and  fabricated  steel
structurals ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{SHR1 RAM SEWAK) : a and (b'.
Yes, Sir. Orders for 29,000 tonnes of
mild stecl of different critical categories
have bten  placed on supplicrs from
West Germany,  Japan and UK. The
imported  steel is 1o be used  to supple-

ment  the  indigenous  availability for
fabricaton o engincering  guods  fur
gs.pm-l;-.

i} The import of 29.000 tonnes Stee!
is valued at Rs. 3.33 crores. C.LF.

The exports carnings  from exports of
railway wagons. textils machinery. trans-
mission  line towers and equipment and
fabricated  stecl structurals during the
fast three vears is as under :

Rs./Lakhs

under:

Product 1967-68 1968-69 (Apr. Dec.)
&1969-70

1. Railway

coaches add

wagons  225.91  830.79  g.54

2. Textile

Machinery  65.76 128.00  378.350

3. Trans-

mission Towers ]

and Poles  124.90 103.41 14556

4. Sicel stru-

ctural & including

PS Tanks 44.36 B5.64 143.73
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Expenses Incurred by Foreign Emba-
ssies in India

5633 SHRI JUGAL MONDAL : Will
the Minister of EXTERNAI AFFAIRS
be pleased 1o state whether the Govern-
ment of India have anv estimate of the
total amount spent per year in India by
all  Foreign Embassies and if so, the
details thereof, Embassy-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
Information in regard to the total amount
spent per year by all forcign Missions in
India is not available. However, a very
rough estimate of the remittances received
by them (other than the establishements
of the U.S.A. in India) is about Rs.
15.00 crore;. The establishments of the
U.S.A. in India draw their reguire-
ments from P. L. 480 Funds.

Misuse of Import Licences by the
Sarabhai Merck Limited

5656. SHRI  JUGAL MONDAL :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that Govern-
ment have recently received some com-
plaints against the Sarabhai Merck
Limited regarding the misuse of import
licences by them; and

(b) if so, the action taken so far in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) and (b). No
complaints regarding mis-use of import
licences by the Sarabhai Merck Lad.,
have recently been received.
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5657. SHRI  JUGAL MONDAL * x B - q7 y
Wil the T Minister of DEFENGE be il TN ey o N A wgh
pleased 1o state : g -
{a) whether itis afact that the number (1) & weger
of marrisge . ol Indian Avrmy officials with .
foreign  women i increasing  day by {3} 1{}%‘35 S
day; and (3) aT@wi & 767 mefge

(b} if »0. whether  Government have
taken step: against the dange: of leakagr of
official military seercts throvgh the wives
aof  ench  official. ?

THE
AND STEEL
RING (SHRI
(' No, Sir.

{b) Armed Forces officers wanting to
marry [oreign nationals have to obtain
permission from the Government prior
to comtracting such a marriage. Such per-
mission is not  given where there are
reasons to belicve  that security will be
jeopardiscd.

MINISTER OF DEFENCE
& HEAVY ENGINLEE-
SWARAN  SINGH):
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Irrigation Schemes submitted by
Maharashtra.

5650. SHRI ~ DEORAOQ PATEL :
Will the Minister of IRRIGATION
AND POWER be pleased  to state :

(a)} whether the  Government of
Maharashira have submitted any outline
regarding two Irrigation Scheme:, pertain-
ing to the Irrigation Commission appoin-
ted by the Central Government;

(b) if so, the details thereof; and

(¢) the action taken bv the Commission
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b° and (¢). Do not arise.

Conveyance Facilities to Employees
of Beas Dam Project

5660. SHRI VALMIKI CHOUDHA-
RY :

SHR1 P. C. ADICHAN :

Will the Minister of IRRIGATION
AND POWER be pleased state @

(a) whether itis a fact that the employces
working on the Beas Dam Project are
getting a free ride in buses and trains
from and to Talwara township;

(b} if so, whether it is also a fact that
the workers coming from across the Beas
river are not given this facility;

(€) if so, the reasons therefor;

(d) whether Government propose lo
start a free bus service from Village Dha-
meta to remove the difficulties ef the
workers in reaching the site of their work;
and



155 Witten Arswers

{e) whether any requests from Members
of Parliament have been reccived in this
regard and. il so, their precisc demand

and Government's decision thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD) : (a) Free transport facility by
train¢ and buses is provided to smployees
working at Beas Dam coming from Talwara
Township and to those catching trains
at its stoppages en-roule.

(b) Yes, Sir

(c) As villages arc scattered and roads
are scarce, so it is not possible to provide

bus service to all workers coming from
villages on the right bank of the Beas River,

(d) and {¢). On a request having
been received from a Member of the Rajya
Sabha, the posaibility of providing a bus
wervice from Dhameta was explored. The
Project authorities have intimated that
there is no proper approach 1o the village
Dhameta from the Project site except
from the Coffer Dam and even from the
Coffer dam no motorable/jeepable  road
exists to the village. As such it is not

<sible to introduce bus service between
the village Dhamcta and the dam site at

this stage.

Estimated
‘uingm(,'.hlm

Number of Rebel Nagas
for Military Training
5661, SHRIL ! N SINGH BHA-
DPORIA :  Will the Minister  of
DEFENCE  be pleased to state the
Government's estimate of the number of
rebel Nagas who have gone 10 China for
military training during 1969-70 ?

THE MINISTER OF DEFFENCE

AND STEEL & HEAVY ENGINEER -
ING (SHRI SWARAN SINGH) :
information with the

According to the
Government, no group of Naga under-
ground personmel has gone to China for

Training during 1969-70
Vielation of Import/Export Regulation

-66z. SHRT ARJUN SINGH BHA-
D(‘.',)‘IJI‘IZA + Will the Minister of FOREIGN

TRADE be pleased to state =
(a) whether there have heen any Cases

of prosecutions for violations of import/
export  regulations during the last three
years;

if so, the mames of the individuals

b :
auil ]tlhr parties which have been convicted

for such violations:
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(c) the names of parties or individuals
whose cases are still pending and since
how long; and

(d) the steps taken by Government
to  check such violations and expedite
those case: ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADFE
(SHRI RAM SEWAK) : (a) to (d).
The information is being collected and
will be placed on the Table of the House.

Stocks of ‘B’ Twill

5663. SHRI K. N. PANDLY
the Minister of FOREIGN
be pleased to state :

Will
TRADE

) {a) the details of the  stocks of ‘B
'[_‘WII" with the Indian Jute Mills Asso-
ciation as on the 3ist January. 1970;

(b} the details of the sold and unsold
stocks as on the jist January, 19703

{c) the details of the  outstanding
contracts of ‘B Twill  registered with
the Jute Commissioner’s office for shipment
from the above period onwards month-
wise; and

(d) the details of the stocks of ‘B’
Twill manufactured by the members
of Mills of the Indian Jute Mills Asso-
ciation in January and February. 1970?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) and (b).
The stock of B. Twills with member-
mills of the Indian Jute Mills  Asso-
ciation  (excluding return from one)
at the end of January, 1970 amounted to
4141 tonnes of which 1493 tonnes were
sold and 2648 tonmes were unsold.

(¢) During the period  from 15t June,
1969 to 25th March. 1970. export contracts

for 1110 tonnes of B. Twills had been
registered  for shipments — as indicated
below
Tonnes

January, 1970 - T
February. 1970 « .0
March., 1970 . . B
April, 1970. . 1040
May, 1970 . . 6
June, 1970 . . b
July, 1970 . 6

1io

—
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(d) Production of B. Twills by
member-Mills of the Indian Jute Mills
Association amounted to 4713 tomnes
in January, 1970 and 5979 ‘tonnes in
February, 1970. These figures do not
includes return from one mill for January
and 4 mills for February, 1970.

Release of Betelnuts and Cloves by
STC

5664. SHRI K.N.PANDEY : Will the
Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is faet that betelnuts
and cloves are given to cooperative stores
through the State Trading Corporation
and not to the interested parties; and

(b} il so, the names togcther with
quantity and rate at wich betelnuts and
cloves were relased to these stores for sale
in  their respective  States during
1968-6g9 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) Commer-
cial imports of cloves have been made
mainly for distribution to the establi-
shed Importers and to the cooperative
Stores through the National Co-operative
Consumers Federation.

(b) Commercial imports of cloves
and betelnuts were not allowed in 1968-
69. Small quantities of cloves imported
earlier and confiscated stocks of cloves
and betelnuts taken over by the STC
from customs authorities were distribu-
ted to the following parties <

(i) The National Co- g.746 metric
operative Consumer’s tonnes of cloves.
Federation Ltd., New @ Rs. 35 per kg.
Delhi.

(ii) The Himachal Pra- 5.00 metric tonnes
desh co-eperative of cloves.
Marketing and Deve- @ Rs. 35 perkg.
lopment Federation Ltd.

100.825 tonnes of betelnuts were also
relased to the Himachal Pradesh State
Co-operative Marketing and Develop-
ment Federation, Simla, at STC's cost
price amounting to Rs. 4,62,831.82
paisc,

Memorandum from the Secretary, Sea
Feod Exporters Associations of India,
Cochin

5665. SHRI E. K. NAYANAR : Wil
the Minister of FOREIGN TRADE
be pleased to state :

6—5 Lok Sabha(70

CHAITRA' 18 1892 (SAKA)

Wriltten Answers 158
(a) whether Government have
reccived any Memorandum or petition

from the Secretary of the Sea Food Ex-
po;ters Association of India, Cochin;
an

(b) il so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) and (b).
Yes, Sir,. They have submitted a represen-
tation against the Export Inspection
Council's  decision  to enforce compul-
sory bacteriological inspection of frozen
shrimp with effect from 15t Apirl, 1970

and the matter is under consideration.
Meanswhile slalus quo is being main-
tained till 1st July, 1970.

Concessions given by E. E. C. on the
Import of Handicrafts

5666. SHRI HIMATSINGKA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is fact that the Euro-
pean Economic Community have offered
some concessions on the imports of handi-
crafts;

(b) if 50,

(c) what special steps are being taken

Government to utilise this concession

to the maximum extent by maximising

cr?&oﬂs of handicrafts to these countries;
a

(d) whether specific types of handi-
craft items have been found popular
in these countries and which States in
India produce these items and the extent
of aid bheing given to these States for
maximum production and exports to
the Europtan Economic Community ?

to what extent ;

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) Yes, Sir.

(b) The total ammianmia hﬁ“d to
§5 million subject to a ceiling of § 0.5
u?d;::n of each of the I15 items eligible
for the duty free concession.

(c) The Government of India have
taken a number of steps to utilise this
concession to the maximum extent.
These steps are enumerated below :—

(i) Wide publicity to this scheme has
been given through newspapers;
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(ii) The scheme was brought to the

notice of the trade through the
Industries Departments of the State
Governments;

(iii) A special schemes for enrolment of
exporters of handicrafls to these
countries has been introduced by
the All India Handicrafts Board
and 353 exporters have been regi-
stered so far under this scheme;

{iv) The All India Handicrafts Board
and its Regional Offices have been
authorised and geared wup to the
need of issuing certificates of ori-
gin expeditiously for the goods to be
exporicd  to European Economic
Community countries ;

(v) The Design Development Gentres
of the All India Handicrafts Board
have been instructed to fashion
their designs from the piont of view

of their  acceptability in the
countries of the European Economic
Community;

{vi) A sales tcam has been sent to the
countries of the Community for
seeking on-the-spot orders and  stu-

dying the market;

(vii) A mobile exhibition for display”
ing various goods in the Community
is being planned; and

(viii) Special ~ brochures  depicting
the range of handicrafts for distri-
bution in the countries of the Euro-
pean  Economic Community —are
being published.

T (d) Yes, Sir. Artistic metalware, wood
carving and handprinted scarves are the
most popular items in these countries.
The principal centres _of production for
these items are Uttar Pradesh, Jammu &
Kashmir, Mysore, Kerala, Tamil Nadu,
Andhra Pradesh. Gujarat, West Bengal
and Delhi. In order to maximising produc-
tion and exports of handicrafts to the
European Economic Community, the
following assistance has been given to
handicrafts manufacturers and exporters —

(i) special import cntitlement for raw
materials like copper, zink, dyes,
varnishes and lacquers;

{ii) supply of new designs;
(iii) training of apprentices;
(iv) publicity and propaganda; and

(v) subsidies to sales teams.
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Taking over of of raw materi.

als of drugs by the State
Trading

5667. SHRI R. BARUA : Will the

Minister of FOREIGN TRADE be
pleased to state :

(a) whether the State Trading Cor-
poration is taking over the import of the
raw materials of drugs medicines as a
measure to bring down the prices of the
medicines;

(b) whether the State Trading Corpo=
ration is likely to take over the import
of the medicines also; and

_ (c) ifso, the details of the decision taken
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK ): (a) to (c). It is
the policy of the Government progressi-
vely to increase the role of the State
agencies in the import trade of the country.
Import of certain durgs. intermediates
and medicines has already been entrusted
to the State Trading Corporation. A list
containing of these itmes is attached.

Statement

List oF ITEMs oF Drugs AND MEDICINES
CANALISED FOR IMPORT THROUGH THg
State Trapine CorromraTioN oF INDia

1. Sulphadimidine.
2. Amidopyrine.

. Analgin.

. Phenobarbitone.

. Pipesazine and
. Vitamin Bi.

. Vitamin Ba.

. Folic acid.

9. Chloramphenicol.
0. Streptomycin
11. Sulphathiozole.
12. Sulphamethazine.
13. Sulphadiazinc,
14. Tetracycline.

its salts,

o~ Ml W

sulphate.

In addition, import of drugs inter-
mediates like Cyno pyridine and Meta
aminophénol is also canalised through
the State Trading Corporation.



161 Written Ansuwers

Extension of Kamala Embankment
up to Sisapani

5668, SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to the Unstarred Question
No. 3570 on the 18th March, 1970 regard-
ing Extension of Kamala Embankment

up to Sisapani; and state

(a) when was the joint survey carried
out by the engineers of India and Nepal
and what steps have sinc. then been taken
to expedite  agreement on the proposed
alignment;

(b) whther itisa fact that since the com-
pletion of the juint wurvey the Govern-
ment of Nepal has never been approached
with any alignment proposal for consul-
tation or agreement; and

{c) if so, causes thereof and responsi.
bility fixed for the same; if not, the actual
state of affairs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). The Joint survey
for the proposal to extend the Kamala
embankment up to Sisapani was taken up
in July, 1968 and survey maps prepared
by September. 1968. A map showing
prepared alignment of embankments

repared by  the Government  of
Eihar was sent to CW&PC for suggestions
which were conveved to State  Govern-
ment in December, 1668. A modified
alignment incorporating suggestion of
CW&PC was reccived from the State
Government in - August. 1969. A detailed
scheme has now to be prepared in consul-
tation with the H.M.G. Nepal. Meanwhile
the Government of Bihar have approved
a proposal to ctrengthen camal embank-
ments of the Kamala  Anicut o work as
flood protection embankments from ths
spill of Kamala in Nepal.

Additional Assistance to Kerala for
“ 13 1 .d T 1 s ]’ﬂs"
tion Projects

5669. SHRI A. SREEDHARAN ; Wil

the  Minister of JRRIGATION AND
POWER  be pleased 1o state :

(a) whether the Government of Kcerala
have sought for additional financial assi-
stance for the execution of the Kanjira-
puzha and Thazhassi Irrigation project;

CHAITRA 18, 1892 (SAK4)
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(b) if so, the steps taken by the Centra
Government in this regard; and

{c) how much assistance has bzen
given to Kerala for these projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
PTOWER (SHRT SIDDHESHWAR ‘RA-
SAD ) : (a) Yes, Sir.

(b) ard (c) Special assistance of Rs*
150 lakhs was agreed 1o by the Govern®
mer t of India for the Pamba and Kuttiadi
projacts.

Sale of Tanks by U.S.A. to Pakistam
Through Turkey

5670. SHRI RAMACHANDRA VEE-

RAPPA :
SHRI N. K. SANGHI :
Will the Minister of EXTERNAL

AFFAIRS be plea:ed to state :

(a) whether the attention of Govern
ment has been drawn to the news appear-
ing in the ‘Hindustan Times’ dated 2and
March, 1970 that  U.S, plans to sell
Pakistan oo Tenks ata nominal price
threugh  Torkey:

{b) if so. the reaction of Government
in the matter; and

{c) the steps Government propose to

take in the matwer 2

THE DEPUTY MINIS1ER IN 1HF
MINISTRY OF EXTERNAL AFFAI-
RS (SHRI SURENDRA PAL SINGH) :
(a} Yes, Sir.

(b) and {¢; Refercace is invited to the
Statement made bv the Minister of Ex-
ternal Affairs in the Lok-Sabha on grd
April. 1970 in response 1o a Calling
Attention Notice on the same subject.

Violation of Air Space by Pakistan
5671. SHRT RAMACHANDRA VEERA-
PPA ¢
SHRI N. K. SANGHI :
SHRI RAM AVTAR SHARMA :
SHR1 LOBO PRABHU :
SHRI D. N. PATODIA -
Will the Minister of DEFENCE he
pleased  to state :
(a) waether itis a fact that Pakistan
awrcraft violated Indian aimpace  en
March 17, 1970: and

(b) if so, the steps taken
Goverament in Lthe matter ?

by the
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THE MINISTER OF DEFENCE
AND STEEL & HEAVY ENGINEER-
ING (SHRI SWARAN SINGH) :
(a) Yes, Sir. On 17th March 1970, two
Pakis'an  Air Force aircralt crossed the
Indian border at 1332 hours. Immedia-
tely  thereflter they turned North and re-
entered Pakistan territory.

On the same day. two more Pakistan
Air Force aircraft entered Indian territory
in the general direction of North North-
East of Sialkot at 1356 hours. Their
track was seen to be about 5 miles within
Indian  territory and heading South.
After having violated Indian Air space,
these aircraft re-entered Pakistan territory.
At 14o0} hours they again crossed the
international border. Visual contact with
these aircraflts was established by Indian
Air Force Pilots from about 1409 to
1413 hours South-West of Dehra Baba
Nanak during which time the aircraft
were identified as Mirage aircraft of the
Pakistan Air Force. The Mirages were
observed jettisoning the long range tanks
putting the rcheat and making a rapid
descent for Pakistan territory.

(b) A strong protest has been lodged
with the Government of Pakistan.

Crash of Hangar in Hindustan
Aeronautics Ltd.

5672. SHRI RAMJAVTAR SHARMA :
Will  the Minister of DEFENCE be
pleased to state :

(a) whether a hangar costing Rs. 15
lacs crashed in Hindustan Aeronautics
Limited;

(b) whether any enquiry has been or-
dered in  the matter; and

(c) if so, the findings thereof ?

THE MINISTER OF STATE IN
MINISTRY OF DEFENCE
(SHRI L. N. MISHRA,) : (a) It is a fact
that a hangar under comstruction at
Hindustan  Acronautics  Lid. (Kanpur
Division) collapsed on 6th March, 1970.
The expenditure incurred so far on the
hangar and ancillary services is approxi-
mately Rs. 12 lakhs.

(b) and (c) An independent technical
investigation into the quality of material,
werkmanship and design  has been
entrusted by HAL to an expert of the
Indian Institute of Technology, Kanpur.
A formal cnquiry will be conducted when
the technical investigation is completed.
An enquiry by the Gentral Bureau of
Investigation is also in progress.
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Promotion of Assistant Foremen and
Foremen Working in Ordnance

Factories

5673. SHRI HEM RAJ : Will the
Minister of DEFENCE be pleased to
state :

(a) the number of Assistant Foremen
and Foremen who are working in the
different  Ordnance Factories Factory-
wisc. and the educational qualifications
they possess;

(b) the number of them who have
reached their maximum grades as Assi-
stant Foremen or Foremen ; and

(c) whether any percentage has been
fixed for their further promotion in  view
of their vast and varied experience ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) to (o).
The information is being collected and will
be laid on the Table of the House.

“Bachawat Tribunal’ on Krishna
Godavari Inter-State River Water
Disputes

5674. SHRI M. N. REDDY : Will the
Minister of IRRIGATION AND POWER
be pleased to stawe :

(a) the terms of reference and the compo-
sition of “The Bachawat Tribunal” on
Krishna-Godavari interstate river water
dispute and the present stage of the
reference;

(b) the approximate time required for
the adjudication of the disputes pertain-
ing to Nagarjunsagar and Pochampad
Project;

(c) whether the award to be given
by the Tribunal is binding and final;
and

(d) whether Tribunal will adjudicate
Godavari water dispute first or Krishna
water dispute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA.
SAD) : (a) The requests under Section
3 of the Inter-State Watcr Disputes Act,
1956(33 of 1956) received from the State
Governments of Andhra Pradesh, Maha-
rashtra, Mysore and Orissa in respect of
water disputes relating to rivers Krishna
and Godavari and the river valleys
thereof have been referred to the Krishna
and Godavari Water Disputes Tribunals.
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The Tribunals were also requested to
consider the represen:ations made by the
State Governments for and against the
possibility of diversion of waters from the
Godavari and the Krishna. The composi-
tion of these Tribunals, with all subse-
quent changes, is as follows :—

1. Shri Justice R.S. Bacha- Chairman
wat, Judge of the Supreme
Court (since retired)

2. Shri  Justice Shamsher Member
Bahadur, Judge of the Pun-
jab & Haryana High Court
(Since retired).

3. Shri Justice D. M. Bhan- Mcmber
dari, Chicf Justice of the
Rajasthan High Court
(since retired).

The hearings of the Tribunals are in

progress.

(b) The Tribunals have intimated that
no scparate and specific reference for the
adjudication of the disputes pertaining
to Nagarjunsagar and Pochampad Projects

has been made to them.
(¢) Yes, Sir.
(d) It is for the Tribunal to decide

after hearing the parties to the dispute
wheth=r  the disputes will  be decided
simultancously or one after the other.

Closure of U. S. Reading Room in
Hyderabad
5675. SHRI M. N. REDDY :
SHRI YASHPAL SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Government is cone
templating to ban the continuance of
American Cultural Centre and Reading
Room in Hyderabad; if so, the circum-
stances under which the action is being
taken;

(b} in case of closure whether Govern®
ment would make substitute arrangements
to uphold the interest of student community
and research scholars; and

(¢) whether Government would permit
the centre to be gifted to the Osmania
University or other  aj riate educa-
tional institution in the interest ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)

(a) The U. 5. Culwral Centre in Hyde-
rabad is to be closed by May 18, 1970,
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in consequence of Government’s decision
which was explained in the House on
26-2-1470 in response to a Calling Atten-
tion Notice.

(b) The interest of the student commu-
nity and research scholars is a scparate
matter.  Government’s decision is con-
cerned with the regulating of cultural
centres run by foreign missions on a uni-
form basis.

(c) If and when such a proposal is made
Government would consider it.

of Major Rivers of India
to Solve Problems of Drought

5676. SHRI M. N. REDDY : Will the
Minister of IRRIGATION AND POWER
be pleased tostate :

(a) whether there is any scope and
possibility of linking up the major rivers
of India as the bestsolution to the problems
of drought famine and navigation in
foresecable future;

(b) the rivers that can be linked easily
and the estimated cost involved in such
operation on each individual link up;

(c) whether any survey and investigation
were undertaken in this regard; if so, the
findings thercof; and

(d) whether the Government propose
to undertake this operation in the interests
of the country as a whole ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD) : (a) to (d) : A large volume
of water, after allowing for all possible up-
stream development and the requirements
downstream, would be available in the
Ganga during the monsoon months for
diversion. On the other hand, in most
of the other rivers, particularly in the
peninsula, the flows are inadequate and
erratic. These depend largely on the south
west monsoon, which is quite often delayed
or withdrawn carly or has a long break
leading to scarcity conditions in these
basins.

The possibility of diverting a smal
portion of the surplus waters of the Ganga
by connecting it with the Cauvery and
further south with feeder canals to serve
areas in Rajasthan and the peninsula for
irrigation, therefore, has been examined
in a preliminary manner. The link canals
from the Ganga from near Patna to Mattur
dam will have to cross the various major
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river basins of the country, namely Sone,
Narmada, Godavari and Krishna and
smaller basins like Palar, Pennar, etc.
The links will require the construction of
a number of dams and barrages on the
various Sub-basins to store up the water,
more than 2,000 miles .f canals with cross-
drainage works, adequate pumping stations
ctc. The work involved is of a considerable
magnitude and would rcqwm substamnal
invesiments,  The project s o be fiest
thoroughly investigated, if necessary by
stages and the investigations may take
about 10 to 15 years.

Only office studies are proposed to be
carried out in the immediate future.
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(a) whether the Government of India
have reccived represcntations from ex-
scrvicemen who have been re-cmployed as
last grade employee in Kerala Government
Service ucsting for enhancement of
their pension to the minimum pension
sanctioned to other ex-servicemen; and

(b) if so, the decision taken on these
representations ?

THE MINISTER OF DEFENCE
AND STEEL & HEAVY ENGINEE-
RING (SHRI SWARAN SINGH)
(a) Yes, Sir.

(b) Ex-Serviceman pensioners in re-
ceipt of a pension up to Rs. 200 per month
have been granted an ad hoc increase in
pension of Rs. 1o per month with cffect
from the 15t Scpiember, 1969. However,
this increase is not admissible to pensioners
who are employed with Governments,
semi-Government or Public Scctor under-
takings as they are in receipt of dearness
allowance or an element of dearness element
is included in their consolidated pay on
re-employment. The Kerala State Govern-
ment employces, who are ex-military
prnstoncrs had requested in their repre-
scutation that this ad dec increase may
also be extended to them.  As they are
re-employed with the Kerala Government
and arc recciving dearness  allowance
with their pay, «he ad hoe  increase is not
admissible to them in addition to military
pension.

National Conference on Electronics

for Assessment off Electronic
Indus
56709. SHRI R. BARUA : Will the

Minister of DEFENCE be pleased to
state :

(a) whether the national conference on
electronics, recently held under the auspices
oi the Union Government Electronic Com-

mittee, came to any general agreement
regarding an  asscssment  of electronic
industry;

(b) if so, the broad points;

(c) whether the Confercnce  expressed
di t t for not following Bhabha

Representation from Re-E y
Ex-Serviceman urll{.ﬂuhfwﬁnhn-
t of P

5678. S4RI P. VISWAMBHARAN :
Will the Minister of DEFENCE be
pleased to state :

Committee report;  and

(d) whether the progress of clectronics
industry in our defence telccommunication
is dismal and that in basic raw material
India is well behind targets ?



169 Written Ansteers

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) o (d).
At the National Conference on Electro-
nics held in Bombay from 24th March to
28th March 1970 a number of subjects
pertaining to electronics were discussed.
Franks views were expressed by different
speakers. The consensus was that there has
been phenomenal growth in the produc-
tion of electronic compoazats aad sontu-
met items during the last few years. The
production of comsumers items had in-
creased from Rs. 17 crores in 1964-65
to Rs. 63 crores in  196g-70 and that of
components from Rs. 4 crores to Rs. 28
crores. In  terms of quantity the increase
wat much bigger as the prices had come
down by more than 309, since the Bhaba
Committee report was submitted. Exports
have also increased from a few lakhs three
years ago to Rs. 45 lakhs in 1969-70.
No general agreement regarding the assess-
ment of the electronics  industry  was,
however, reached in this conferene.
The Electronics Committee would soon
form its conclusions on an overall consi-
deration of the views expressed by the
various speakers.

2. The Comferenee was of the unani
mous view that the progress achieved in
consumer elecironics and components was
phenomenal Though some delegates ex-
pressed the view that certain recommenda-
tions given in the Bhabha Committee
Report were not being followed. it was
clarified by others that this was not so and
that by and large Bhabha Committee’s
recommendations formed the guidelines
for the development of electronics industry
in the country, which was quite evident
from the fact that Bhabha Commitiee
targets as updated from time to time were
being fulfilled.

5. The progress made in the field of
defence eletronics has been satisfactory, if
the assessment is made on the basis of the
the updated requirements. The estimates
given to the Bhabha Commitlee were
on high side. The updated requirements
are almost half. Ptoduction established
in defence production units as well as
elsewhere would. by and large, meet the
total requirements. Production of defence
equipments has already increased from
Rs. 5.30 croves in 1964-65 to Rs. 30 crores.
It is expected to exceed Rs. 60 crores in
1974-75. Rescarch and development effort
is also being increased substantially so
that in future much of the equipment is
produced with indigenously developed
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know how so as to achieve self-reliance.
The research and development expendi-
ture in the defence electronics labora-

tories has increased from Rs. 1.45 crores
in 1967-68 to Rs. 3.11 croresin 1969-70.

4. In the case of telecommunication
equipment, the entire production is based
on indigenous know how. Though there
have Ysoa soimns chortfalls in production,
additional manufacturing facilities would
be established to meet the total require-
menits.

5. In  respect of basic raw material
steps are being taken to productionise
the items required except those for which
natural resources in the country are not
available or where the requirements are
small and ecomomic production cannot
be established. The production has
already gone up from Rs. 2.30 crores in
1964-65 to Rs. 5 crores in  1g96g-70. It
is planned to establish production of Rs.
14 crores per annum by 1974-75.

Centre’s share of amount alloited to
Tamil Nadua for Fourth Plan

5680. SHRI MURASOLI MARAN :
Will the PRIME MINISTER be pleased
to state :

(a) the Central share of the amount
allocated tw the Government of Tamil
Nadu in the draft Fourth Plan ;

(b) the amount now allotted in the draft
plan finalised ;

(c) whether there is any reduction; and
(d) if so, the reasons therefor ?

THE PRIME MINISTER,
MINISTER OF FINANCE. MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) A sum of Rs. 250 crores
had been indicated as Central assistance
for the original Fourth ‘Plan 1966-71.

(b) Rs. 202 crores.
(c¢) Yes, Sir.

(d) The Central assistance for the nesa
Fourth Five Year Plan, 1969-74. hw
been allotted on the basis of the formula
laid down by the National Development
Council.
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Committee set up to advise 5. T. C. to
increase exports to U. S. A.

568:. DR. RANEN SEN : Will the
Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that an Advisory
Committee has been sct up to advise the
State Trading Corporation on its project
to step up exports to U. S. A. ; and

(b) if so, the details of tasks assigned to
this Committee and how far it succeeded
in doing that ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) No, Sir.

(b) Does not arise.

SlWnguﬁsiannnfamringot

Weapons and Ammunition in Ord-
nance Factories

5682. SHRI N. K. P. SALVE: Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that wvarious
Ordnance Factories and other manufac-
turing units of the Ministry of Defence
have been showing a very slow progress
in the manufacture of improved varieties
of weapons and ammunition ;

(b) if so, whether it is a fact that this
slow progres s is due mainly to (1) delay
in receipt of drawings of manufacturing
Erogrammcs and tool drawings for col-

borators; (2) delay in delivery of im-
ported tools; (3) defective planning and
estimnting; and

(e) whether Government have taken
steps to improve the functioning of these
Ordnance Factories?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) and (b).  Except
in the case of a few items of highly sophis-
ticated weap and ition, the
progress of the Ordnance Factories for
the manufacture of improved wvarieties
of weapons and ammunition has been on
t he whole satisfactory. Some delay has
occurred in  the case of a few sophisticated
items due to delay in receipt of imported
tools from collaborators and due to
procedural delays inherent in  our system
of working, and the complex nature of
the items themselves mnecessitating consi-
derable time and effort to establish the
necessary production know how.
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(c) The working of Ordnance Factories
is constantly under review by Government
and steps are taken from time to time to
cffect necessary improvements.

Information Centres Housed in
Foreign Embassy Buildings

5683. SHRI N. K. P. SALVE: Will the
Minister of EXTERNAL AFFAIRS be
pleased 1o state :

(a, the number of information and
other centres run by Foreign Embassics
in India;

(b) which of these centres are housed in
buildings owned by the embassies; and

(c) the terms and conditions under
which these information centres are
permitted to be run and the natwe of
their operation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAlL SINGH)} :(a)
A list of the Embassies/High  Commis-
sioms and Consular Representative offices
maintained by Foreign  Missions in India
has been laid on  the Tab'e of the House
while answering Unstarred  Question
No. 2469 on 11-3-1970. Apart from places
where they have a diplomatic or consular
Mission, the U. 8. Embassv has cultural
centres in - Lucknow, Patna, Hyderabad,
Bangalorc and Trivandrum and the French
Embassy in Bangalore and Hyderabad,
run directly by them.

(b) Amongst the U. S. and French
cultural centres mentioned in (a) above,
only the U. S, cultural centre in Lucknow
is housed in a building owned by the U.S.

Authorities. The others are in  rented
buildings.

(¢) Government’s decision  asking
foreign  Missions to close all  cultural/

information centres in places where they
do not have a diplomatic, consular or
trade mission, has been explained on the
floor of the House on 26-2-1970 in res-
ponse to a Calling Attention Notice
on the subject.

of the restrictions imposed on
zﬂﬂw of raw materials on the
Small Scale Industries

5684. SHRI N. K. P. SALVE: Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the recent
restrictions imposed under the new import
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olicy on the import of raw materials
or the small-scale industries have resulted
in a set-back to th- s:nall-scale sector; and

(b) whether Government have made
any assessment of the impact of these
restriction: on the small-scale industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) and (b). No
restrictions have been recently placed on
the import of raw materials for small scale
units. The new import policy for 1970-71
provides for a comparatively more liberal
treatment for small scale units. The value
of import licences for raw materials, com-
ponents and spares issued to small scale
units was Rs. 51.15 crores during the 1969-
70 (up to 28-2-1970) as against Rs. 36.72
crores duting the full year 1968-6g.

Terms and Conditions of Service for
Recruitment of Civilian School Tea-

chers in Defence Departments

5685. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
DEFENGE be pleased to state :

{a) the terms and service conditions
on which CGivilian  School Masiers
serving in Defence  Depariments are
recruited;

. [b) whether these appointments are
liable to he made permanent, if so, when
and if not, the reasons therefor;

(¢) whether these teachers are allowed
to join or arc sent for professional train-
ing-+; and

(d) if not, the rcasons thetefor ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b),
Civilian School Masters are temporarily
employed in lieu of qualified combatant
Unit Education Instructors when the
latter are not available. They are replaced

when the combatant Instructors become
available. Their pay scales are given
below:-—

Graduates and above—Rs. 130-5-160-8-
200-EB-8-256-EB-8-280-10-300.

Undergraduates—Rs.  110-3-131-4-155-
EB-4-175-5-180.
In addition, they are entitled to other

allowances admissible to the civilians paid
from the Defence Services Estimates.
All general rules made by the Government
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of India for temporary/quasi-permanent
civiian employees paid from Defence
Services Estimate are applicable to them.

(c) and (d), Being temporary substitutes,
Civilian School Masters are not sent for
professional training. They can, however,
attend local educational courses in the
Station where they are serving and may be
trained locally in  methods of teaching
under arrangements of the Educational
Officers concerned, for  combatants,
Civilian School Masters are not sent for
professional training.

1892 (5AKA)

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RerorTep Decision or USSR 1o
SuPPLY TANKS TO PAKISTAN

DR. SUSHILA NAYAR (Jhansi} : I
call the attention of the Minister of
Defence to the following matter of urgent
public importance and request that he may
make a statement thereon :

The reported recent decision of
USSR to supply 200 tanks to Pakistan.

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEER-
ING (SHRI SWARAN SINGH) : Mr.
Speaker, Sir. The House has been kept
informed from tme to time of the per-
sistent cfforts made by Pakistan to acquire
arms from various countries, and of the
increased build-up of the armed forces
of Pakistan since 1963.

Most of the arms Pakistan has were
obtained from USA and China. Since
February 196q, Pakistan has also received
tanks, 130 mm guns, ammunition. radar
sets and other miscellancous  military
stores, from the Soviet Union. According
to our information about 150 tanks from
USSR have been received by Pakistan
some time back and there has been no
recent arrival of tanks.

Government's views on  the supply of
arms to Pakistan were conveyed to the
House in the statement made by the Prime
Minister on  22md  July 1968 on  the
decision of the Government of USSR to
supply arms to Pakistan. While conti-
nuing to imp-ess upon the Government of

iet Union, the serious repercussions
of these supplies in regard to our own
defence responsibilities and the objective of
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[Shri Swaran Singh]
maintaining ce in the
we have
our side.

sub-contient,
necessary measures of

DR. SUSHILA NAYAR: Does the
Minister think that the USSR Govern-
ment is not aware of the implications of
their supply of these arms to Pakistan ?
The USSR Government was the main
actor in bringirg about the Tashkent
Agreement.  While the USA some years
ago supplied arms to Pakistan, they said
that they were meant to fight China,
The USSR does not even have that excuse
because at present China is an ally of
Pakistan. Then. why are they giving these
arms to Pakistan for ? Is it to encourage
Pakistan to take a more belligerent atti-
tude with regard to India or is it that they
want some of these arms to be smuggled
into India to he!p their allies in the Com-

munist  Party just as Chinese arms are
being smuggled via  Pakistan into West
Bengal ?

I must say that it is a very, very serious
situation. The  Mlinister is aware that
we are relying heavily on the Soviet Union
for our defence needs. I would like him
to explain  to us as to whal extent this
change of policy and attitude on the part
of USSR implies a danger to the defence
of our country.

The Minister says that we have taken
necessary measures on our side. Would he
enlighten us as to what necessary measures
we have taken to ensure the safety and
security  of our countrv on the one side
and the safety and secuvity of our demo-
cratic values on  the other ?

SHRI SWARAN SINGH : The USSR
is fully aware of the implications of the
supply of arms to Pakistan if for no other
reason because we have not left them in
any doubt about the result of any in-
crease in the arms strenzth of Pakistan.

AN HON. MEMBER :
not care.

But they do

SHRI SWARAN SINGH: Therefore
1 share the concern of the hon. Member
when she poses the question as to whether
it is not meant against India. Obviously,
according to Pakistan's own statements on
various occasions, they have no other
enemy except India; so, any arms that
Pakistan gets from  whatever source they
succeed in getting, are surely a matter of
zoncern to us and it very much affects us.
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The other tion that has been posed
by the hon. Member is about the risk of

these arms being supplied by Pakistan to
the Communist Party in India.

SHRI P. GOPALAN (Tellicherry): It
is nonsense. Why should you reply to it ?

SHRI SWARAN SINGH: All right,
if hon Members do not want a reply, I
witl not reply to it.

SHRI KAMALNAYAN  BAJAJ
(Wardha): They have no right to say,
do not answer. The question was from our
side.

DR. SUSHILA NAYAR:  Chinese
arms arc being smuggled into India
through Pakistan.

SHRI SWARAN  SINGH:  This

question relates to the supply of tanks and
I do not think that tanks can easily be
smuggled or that the Communist Party
can use tanks even if they get those tanks.

The next question that has been asked
is about the risk to our defence. I have
already aniwered that question.

About the necessary measures on our
side, obviously, any increase in the armed
sirength of Pakistan has to be taken note
of by us. If they get more tanks, we have
to get more tanks by purchase and also
by manufacture . ..

SHRI RANDHIR SINGH (Rohtak) :
Not only taken note of; we should be fully
prepared.

SHRI SWARAN SINGH : Even the
preparations cannot be made unless we take
due note of it. In the matter of preparations,
the action that we have to take is to step
up our manufacture of tanks and also to
purchase tanks from abroad. We have done
both these things.

MR. SPEAKER:
Madhok.

DR. SUSHILA NAYAR: Sir, I want
a clarification from him.

Shri  Bal Raj

MR. SPEAKER: No question of clari-
fication now.

SHRI BAL RAJ MADHOK (South
Delhi): Sir, it is well known that every
country determines its policies on the basis
of its own assessment of its own mnational
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interest, This decision of the Soviet Union
to arm Pakistan clearly indicates a shift
in the Russian policy. That shift did
not begin in a day. In fact, that shift
started in 1964 and has continued. That
shift is to be seen in so many other matters
also, including Kashmir, and the clearest
move of the shift is the change in attitude
of the G. P. I. in India regarding so many
issues concerning Pakistan. Therefore,
whenever any proof is needsd about the
Russian policy, we can get it from the
attitude of the C. P. L. here. My assess-
ment is that the Soviet Union is going to
get nearer to  Pakistan because that has
its own policy ...

SHRI VASUDEVAN NAIR/Pecrmade):
He will be inviting trouble if he continues
tospeak nonsense  ([nterruptions).

SHRI BAL RAJ MADHOK : Anvthing
which goes home is nonsense to him. But
the whole House knows I am talking
sense because it goes home.  (Inferruptions)
My first question is whether it is a fact that
the Soviet Union has decided to arm
Pakistan to use it as a counter-halance to
India which. if such things do not happen,
can become a power in  its own right.
The same policy was followed by U. 5. A
to uwse DPakistan as a counte-balace,
If this is the policy of the Soviet Union
alsn, what is the difference between
U.S.S.R., and U. S. A.? How is it that
you are following the tail of U. S. 5. R.
all the time ?

My second question is whether it is a
fact that the increase in  the armed
strength of India is not keeping pace with
the icrease in the armed streng h of
Pakistan. Since the Tashkent Agreement,
Pakistan has increased its armed divisions
from 6 to 13, its armoured division from
1 to 2} and in the matter of tanks Pakis-
tan has more tanks than what we have,
Does it mean that it has completely upset
the military balance between India and
Pakistan which hehoves till for the days to
come about our security. May [ know
whether the Government will take steps
to step up its own production of tanks and
armaments in  the country and whether
they will take steps to introduce a second
shift in the tank factory so that we can
produce more tanks than what we are
producing at the moment ?

Then, I would like to know whether the
Government will take steps to see that the
ammunition for the armaments that we
get from Russia is also produced in India
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because it is a well-known fact that some
of the ammunition for the armament
that we are getting is still being imported
from Russia and that can spell disaster
for usin difficulties.

Lastly, I would like to know whether the
government will take steps to be more self-
reliant in the matter and stola depending
too much on U.S.S. R.in all matters.

SHRI S. M. BANERJEE (Kanpur):
He is a misguided missile ! ([nferruption).

SHRI SWARAN SINGH: Sir, with
regard to the first half of the speech of my
hon. friend, Shri  Bal Raj Madhok,
I think, he took out his brief in regard
to the foreign affairs debate. That debate
is continuing and he can better intervene
in the foreign affairs debate
(Interruption).

SHRI RANJEET SINGH (Khalila-
bad): Sir. you are requesting us to stick
to the point. You should request him also
to stick to the points raised. (Interruption:.

MR. SPEAKER: 1 see nothing wrong
when you are there.

SHRT SWARAN SINGH: T would not
try to make my own aisessment of the
foreigm policy hunlications o irtonations
which have beer. introduced by th: hon.
Member. 1 will be content to answer the
specific points that have been raised.

With regard to the first question. my
reply is in the negative when he said that
arms are being suppli:d to Pakistan to
counterbalance the power of India and to
ensure that India does not grow strong.
I don’taceept it It is not correct.

His accusation that we are depending
too much 1 pon USSR is also not correct.
It is true that USSR has hdlpsd us in
supglying equipment of a very vital cha-
zacter and we are thankful to the USSR.
We will be thankful to any country which
supplies our requirements to us 1o make us
strong.

SHRI M. L. SONDHI (New Delhi) :
Israel also ? Take help from Mr. Mashe

Dayan.

SHR1 SWARAN SINGH: T
happy if Mr. Sondhi for instance,
me. I will be grateful to him.

To thesecond question the hon, Member
asled also my reply is in the ncgative
when hesaid that tank per tank Pakistan
is superior to us. I strongiy repudiate
that. Tt is entireiy incorrect, (friermuplions),

will  be
helps
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SHRI BAL. RAJ] MADHOK: ‘The
military balance has been upset since 1965,

SHRI SWARAN SINGH : About the
‘military balance I have tried 1o explain on
a number of occasions that we should never
be caught in this argument of military
balance. Military balance has some rele-
vance if we had only Pakistan as our
adversarv. Now there is no question of
military balance. That concept is com-
pletely changed. We have to be strong not
only against Pakistan but we have alio
to meet a1y possible combined threat,
Therefore, we should alter our concept of
this balance.

The third question is about the Avadi
tank factory. They are doing well. We
would like to step’ up the production.
We are doing evervthire to step up the
production and I am glad to report that
this year’s performance of the factory has
been reasonably good.

gogg-lfll RANJEET SINGH: Reasonably

AN HON. MEMBER : What else do
Yyou want ?

MR SPEAKER: On all questions of
Army and military you have become
almost an authority, but when somebody
is replying. kindly don't intert upt.

SHRI RAJEET SINGH : I hope he
will also become an authority on it,

MR. SPEAKER : It is not so essential,

SHRI SWARAN SINGH : About the
fifth quesiion, we are taking steps to
start manufacture of ammunition in the
country and we have already succeeded
to a very Ia‘rgc measure and 1 fully agree
‘that self-reliance is of the utmost impor-
tance and that is the direction towards
which we are moving.

SHRI HIMATSINGKA (Godda)
Somctime ago the papers reported that
the hon. Minister’s visit to USSR was
successful.  Was the supply of these tanks
a result of that visit ?

Then, we have a full-fledged embassy
in USSR. If our Embassy have not given

timely information about the supply to
Paskistan of these tanks and other lethal
weapons, what is the reason for not giving
that information ? )
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What steps are Government going to
take to prevent such supplies ?

SHRI SWARAN SINGH : May I
request, Sir, that I cannot follow the
first part of the hon. Member’s question?

SHRI HIMATSINGKA : The papers
reported that his visit to USSR was very
successful. Was the supply of these tanks
a result of that trip ?

AN HON. MEMBER

SHRI SWARAN SINGH What
reply does the hon. Member expect me
to give ? I have gone there to arrange
supplies of tank: to Pakistan ? It is most
unfair for the hon. Member to put the
question in that form. It is true that
notwithstanding our effort, USSR are
supplying anns, armaments and other
equipment to Pakistan. But it is most
unfair coming as it does from an old
colleague that he should say this .
(Interruption)

SHRI P. VENKATASUBBAIAH (Na-
ndyall) : He did not say anything against
the Min:-ter. He only asked whether the
Minister's vi.it was successful.

SOME HON. MEMBERS rose—

MR. SPEAKER
many counsellors?

Not trick.

¢ Why there are so
The hon. Member is

here.

SHRI HIMATSINGKA : It is stated
that the trip to USSR is very successful.
That is why I put that question.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : Very relevent question.

SHRI SWARAN SINGH : You can
call it successful trip but certainly it has
nothing to do with this.

SHRI D. N. PATODIA (Jalore) : The
possibility of supply of tanks by USSR
to Pakistan has got to be examined in the
context of the overall situation prevailing
today wvis-a-vis Indo-Pakistani relations.
There is deployment of Pakistani forces
on eastern borders. The other day it has
been admitted that United States are
considering the proposal of supply of
100 tanks to Turkey. Now, we under-
stand that there is a proposal of supply of
200 lanks by USSR to Pakistan. All this
appears to be a peculiar way of explain-
ing the success of our foreign policy. On the
one hand Pakistan is successful in obtain-
ing supply of tanks and arms and ammuni-
tions from all possible quarters including
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Soviet Russia, USA. China, NATO, Fr-
ance, and what not; and on the other hand
we have made ourselves so weak that
USSR has taken us for granted and they
don't take care about any number of
protests and representations that we make.
May I, therefore, know from the Minister
whether it is a fact that USSR have so
far ignored all the protests and all the
representations made by ws with regard
to supply of ammunitions to Pakistan
and il so, what retaliatory action the
Government of India is thinking of taking?
Will the Government of India now con-
sider the Tashkent Agreement as a dead
agreement and will it consider that agree-
ment o be no more binding so far as
India is concermed ?

SHR1 SWARAN SINGH : There is
nothing that he has asked except that he
has given his own assessment of a2 complex
situation. Tt is true that Pakistan has
succeeded in getting arms from many
quarters and I would also like to add
that we have also succecded in getting
arms from many countries.

SHRI G. VISWANATHAN (Wandi-
wash) : Except China.

SHRI SWARAN SINGH : Yes, [
stand corrected. And, let us be quite
frank and let us clearly understand this,
that no country today can apply a veto
for the acquisition of arms by any other
country. For any country who is prepared
to pay arms are available. It will be a
wrong idea for us to have this feeling that
we have got the capacity to stop any
ceuntry from selling arms to Pakistan just
as it will be idle for Pakistan to imagine
that they can stop any country from
selling arms to us. This is a fair assessment.
I think there are several countries in the
world who are p ed to sell arms to
whoever is pre to pay. We have paid
for every weapon that we have acquired
and our information is that Pakistan has
also paid. We have to understand this basic
fact which is a hard reality—may notboa
very pl t reality—b even the
combined effort of under-developed coun-
tries to dissuade the main arms manufac-
turers from parting with their arms has
not met with success: let us admit that
frankly.

Therefore, it is a question of resources—

resources for manufacture and to acquire
armaments—which will decide the strength
of a country like India.

SHRI D. N. PATODIA : What about
Tashkent Declaration ?
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SHRI SWARAN SINGH: You could
put this question to the Foreign Minister.
There is no question of giving up this
Declaration. This is a good agreement.
Merely because certain  difficulties have
ausen  we should not take that attitude
(Interruption).

MR. SEPAKER: Order, order. May I
request the hon. lady Member to sit down ?

Let Shri Patodia not get annoved. Now
Shri Kothari. ' ok

SHRI S. S. KOTHARI (Mandsaur) :
Mr. Speaker, Sir, it is an indictment
of Governments' foreign policy that both
the U. 5. 5. R. and the United States of
America are supplying arms to Pakistan
with the full knowledge that these would
be used against India. The Soviet Union
has subordinated the considerations of
[riendship, political dicency, and Tash-
kant Agreement to ‘the dictates of expedi-
ency and narrow self-interest. Even if you
allow for that, the relevant point is that
there is a clear contradiction in Russian
policy: on the one hand, it claims that
it gives aid to India for her economic
development and on  the other hand it
supplies military equipment and fighter
planes to Pakistan, which would be used
against India.

The Indian Government's non-align-
ment policy is now leaning towards Russia
like the leaning tower of Pisa.

M:tlil. SEPAKER: Put your concerned
question.

SHRI S. S. KOTHARI: Our
arc Sub-servient to the dictates of
Despite the semi-satellitism of India,
Indian protests against supply of arms to
Pakistan are  just filed. Kremlin's
files are full of Indian protests, Perhaps
this is the legitimate fate of satellites and
there is nothing to be surprised at that.

MRI SPEAKER:
your question ?

SHRIS. S. KOTHARI : I am coming
to that. At the time of Chinese invasion
in 1963, we all remember that Russia
advised India that they would not be able
to help India at all and that it would be
regarded as a hostile act if India took azms
aid from the U.S. A. I am reminded of
Samuel Johnson's letter to  Lord Chaster-
field and I quote :

“Is not a friend who looks with umcon-
cern on a man struggling for life in
the water, and when he has reached
ground encumbers him with help.”

licies

What is the fate of
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[Shri S. S. Kothari]
“This has been the attitude of Russia.
Therefore, my question is:

Will the Indian Government effect a
basic change in its policy toward: Russia,
cast off the role of a semi-statcllitc and
warn Russia, that if it persists in its anti
Indian role, India would cease to regard
it as a friendly country?

My second question is: What is the
effect of representations by India to Russia
against the supply of armaments to Pakis-
tan ?

MR. SPEAKER : Now 1 am thinking
of disallowing any other question than
the seif-contained question. But, il any-
body wants to add on, he may say ‘may
I add?’ And then you may go on asking
questions. If you go on asking second,
third or fourth question I am not going
to allow it.

SHRI S. 5. KOTHARI: Sir, with your
kind permissicn, may I ask as to what will
be the effect of the past representations by
India to Russia against the supply of arms
1o Pakistan ?

Finally, with regard to India’s matching
measures, [ want toknow from the Defence
Minister whether it is a fact that many
new manufactured tanks cannot be put to
service because the production of guns fo
the tanks is not keeping pace.

SHRI SWARAN SINGH: I would
dispose of the last question first. We are
producing sufficient number of guns and
we have also got some guns already with
us which can be fitted on to the tanks.

About the remaining part of the ques-
tion, I would very briefly say that I
completely disagree with his long assess-
ment which contains so many strong words
and adjectives but did not contain any
substance. 1 strongly repudiate that.
Thercfore, his entire pemise is incorrect
and my simple reply to (1) and (2) is no.

SHRI $. 5. KOTHARI: Is he going to
change the policy ?

SHRI S. KUNDU (Balasore) : On a
point of order. The question was asked
about the size of the tanks. It is not the

uantity that matters but the fire-power.
What is the fire-power of these 150 tanks?
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SHRI NATH PAI (Rajapzr: : Material
information about the calibre of the tanks
has been withheld. Tt makes all the diffe-
rence. What is the use of telling how many
tanks are there? What kind of tanks are
they, minor, medium and so on ?
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SHRI SWARAN SINGH: Our in-

formation is that these tanks are the

TU-54 and TU-55.

12,56 Hgs.

RE : PERSONS INJURED IN POLICE
LATHI CHARGE AT PATEL CHOWK

SHRT HEM BARUA  (Mangaldai) :
Would you kindly ask the Home Minister

to make a statement on the progress of
health of the MPs injured on the 6th
incidents?

ot fa v (g0) ¢ 3w AW oEr

@ | g ? 125 @ oA @
FT L AT § o T vtHoRde F iy
1 wEEe 5t | = g

THE MINISTER OF HOME AF-
FAIRS( SHRI Y. B. CAHAVAN) : 1 have
some information which I would certainly
like to give to the hon. Housr, ’

The past-mortem report on  the body of
Shri Behari who died on the 7th March
at 2.15 a.m. under unfortunate circums-
tances has been received. The cause of
death is siated to be duc to shock and
haemorrhage as a result of head injury by
blunt force. The magisterial inquest
ordered by the District Magistrate, Delhi.
isin progress.

Anxious inquiries were made also about
the present condition of the MPs admitted
as indoor patients. Shri Geroge Fernandes,
Shri Bhadoria and Shri Raj Narain are
reported to be progressing and they have
developed no complications,

The Delhi  Police have 1coeived a list
of 130 persons who are reported to be

missing. Efforts are being made to trace
them by setting up a special squad.

st 7w T 7 A1 fead
aq g 7

=t gwERE S Tw I fed
Feow afi g wfww & aw F 2 G

If hon. members give me further addi-
tional information, T can certainly take
it up.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : How many of them are women ?

DR. RAM SUBHAG SINGH (Buxar):
It has been publicised that only cane was
uscd. Was the head injury duc to a canc
charge? Or was any other weapon used ?
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Also was cane used against Shri George
Fernandes whose head was broken, and
Shri Raj Narain whose legs have been
fractured ?

SHRI Y. B. CHAVAN: I would not
like to make any positive statement in this
matter. The whole thing is under inquiry.

DR. RAM SUBHAG SINGH: But
they are propagating such wrong things.

SHRIY. B. CHAVAN : As far as the
post-mortem report is concerned, it has sia-
ted that the wound was as a result of use
of some blunt force. I would leave it at
that. I do not want to take any position.

13 Hrs.

DR. RAM SUBHAG SINGH : Bw
they should be directed not to give wrong
publicity.  The Deputy Commissioner
made a public statement that only cane
was used.

SHRI Y. B. CHAVAN : If he has made
astatement it will go before the  judicial
enquiry and it will be looked into.

= uw A6 qiEd (MIEA) - TE-
wh & qamar @ 5 g 4% 2 A e
wréw fead as g g AR feaT aw
e gAT wK mw feaw wq 4 v
7z T anawrd grifew sOr F1 &0
= A ¥ ifes s A w0 €
T gaa agor o A o€ g F am
wrgar g fF @z &= o= @ ) an A
A R AT T A g w27
#19 HUET AT &1 T FEAITT 7 HGT
2 fv ger 92 M W A SREE-
FwIfEl & 921 ) WIT NI 7 FHE
& 49, wivrx fAg z3TE, 99% 6% Ta
AT AT QT £ % 77 a@ & aam fe=ar
arm | T A7 & g Awd v q@
gY T & Sl wr oaw fear 9 @ 2
W IR B IE A T T 7
AA1 J1EaT g i a7 safeaq seamd
g 2 & gz o afaEfma meEmmd
F A AR HGIIL F S &, TART T
wF ¥ 7 Al 79 W@ ¥ FOE AT @I
¢ ? vafewmr sawmd ¥ 3z A Ay
AT T A
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o ader 3 o e § dfage
R &ty ot ® A FW@ & faw
e sgEd FT @ £ W fasin 9w
Fhe F1H sPfewa sAaa@O F T
doar ft....

W e (f797) TR fag,
Ao wTEo Ho Tre TH g3 g & waflst
£ 3w N = & wifae fem g
34 Al TR g

¥to T gwm Tag : T4 A TR
F AT |

st M ¥WF ART: T ARG W AR
g 1 @ federd s waR T wilE
a3 2 fom w0

N wAT AT AR F HAF § A
St =za 2 fF wara W= F T g vRe
THo T B AW F1 FFAI, T,2AT, 7THaT
Tz W UF 9EA W TR 9% &7
AT AT T | 2T AFAT @ R o A
F1 TZAIH FE & A0, TA@ A
& fog o\ O&T 21 @AY | I /) S
AT FY AWM & (90 A T I w07
a7 & fac o #7977 7 € 1
a7 afagz & @ o1 NN g7 FEHT
7 § o fom A€ ¥ 72 @ § I
2 g0 W1 19 FAAA £ aifaw e
e 572 & & AN P 3R g fa,
T mafme fEo faa & syfesa
zAEEA F1 1€ 7FAF 1 A0 7o
T Aqaes NF AL # ame ?

qAFTI F1 M) AT T3 T qAr qar
FT o wio Flo & 27 F 71T T7 T}
F AT T BT F B Z, AT TAAY
qfemfad) ¥ 3 &, 9w o1d A 7@
=) fa=fady & faag A ¥ sivey qn
A faar g | 37 T ¥ 97 oF aEle
afesrfat 51 e g2 8 &, T a3
fre 73 481 &, T 7% 9 AfaT A
o1 F1§ AT AL T | F AT § FF
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[t TdaE a7ea ]
ggor Aifr #1 g W FT AT A
AFFA §F I ¢ 3 N W T A
T

SHRI NATH PAI (Rajapur) : The
House and the country was stunned to
know what had transpired the day before
yesterday.,  We had thought that there
would be improvement in the police
attitude towards the demonstrators and
public after what was conveyed to them
by this House but they seem to be persist-
ing. Far {rom trying to make amcnds
for what they did, they want to persist in
stopping a Proper enquiry. I wrote to
the Home Minister also. Thakural Com-
pany which supplicd the loud-speaker
unit and the proprietor Mr. Yogender
Singh are being harassed. The womenfolk
of his family are being questioned and
the police are visiting his house again
and again. The hon. Home Minister
should see to it that this intimidation
and deliberate effort to frighten people
comes to an end. There are about 107
prosecutions. Several sections of the Penal
Code are being employed, when it is
considered by the Home Minister that
the demonstration was peaceful. The
demonstrators are today being prosecuted
and a large number of cases are being
instituted. This is something extraordinary.
What we except him to do is that the
Government takes initiative in (a) with-
drawing the cases and (b) instituting a
charge for culpable homicide on those
who tried to see that Mr. George Fernandes
was done to death. We do not know what
is being done. Anybody who sees Mr,
George Fernandes reaches the conclusion
that the effort was to do Mr. Fernandes
to death.

SOME HON. MEMBERS
shame.

SHRI NATH PAI : I want to know;
it should not be difficult because the men
on duty can be identified. Instead of
beinging a charge under section 302 of the
Pemicodcagaiml those who weie trying
te commit murder like this—deliberate
premeditated and calculated—what is
being done by the police today is to inti-
midate the participants in the demons-
tration. May we w‘wlut the Home
Minister is doing in this regard? The
enquiry is a different thing.

W A ST (§FTET) R AR
A ¥ a9 GO GO ¥ ga4w ¥ aEETQ
agﬁqmn‘-twmﬁqi;q

: Shame,
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£ faq A gram M9F &, A% A # A
amsTd) A D @ F Frwal §T
Fai gurd ord F s & 9F gU §
ot #fgad g gu &, A% daw §
A FE awrd, 4l £ g F ama
g7 § f foax o st ¥ ), 9w
§ ¥ fead faamas £, fead snifeard €
fraq a-3 & o fFadl $ied & 7 qu
=1er frgr aro |

MR. SPEAKER During the last
two days, every Member has expressed
his wviews. Mr. Nath Pai was not there;
he had certain information and he gave

it. 1 am not going to allow another
debate. Now, the Home Minister.

_SHR[ S. M. BANER]JEE (Kanpur) :
Sir, the magistrate has made a statement
in which he has said something about the
incident which he should not have said,
knowing fully well that the matier is
referred to the Committee of Privileges
and also a judicial enquiry is being insti-
tuted into it. Kindly read the statement.

SEVERAL HON MEMBERS rose—

MR. SPEAKER : Enough time was
given yesterday.

Qo giten ame (7)) TR AR
forar 2 f fat 521 a7 Ol faw 27 &
FO 37 ARE 7 mr | fax gaw
arz IaF1 T yErAT A7 FT w0 aAfeq
& frar mr. . . (fEveaw)

s\ wAve fag (anfar): ax gt
¥r AFF UF 9 7 foqr e wifE a=
£ qaTEl F1 AqTS TE AN | OF OF
T &1 ard ard ¥ sara fear are o

Wro gehiar A : A AW T gARY
gfere & F41 & wr mn, g A9
FeE w1 Ad qgmar wr, wh |8
s g ?

SHRI Y. B. CHAVAN : The first
question that was asked was, by what time
the post-mottem was completed. It went
on for some time and by about 2 O’clock
the post-mortem was completed. Naturally
it takes some time for handing over the
body. I think that was possibly the inten-
tion of asking that question.
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SHRI Y, B. CHAVAN : [ made enqui-
ries about the delay that took place in
handing over the body. There were two
factors that came in the way. One was,
cven though the postmortem  was com-
pleted.... (Interruplion).

=\ Tfa e : T qETe A g3 AT AW
SEAL 920

SHRT Y. B CHAVAN : I am merely
giving facts. - Immediately after the post-
mortem was completed. they wanted for
the magistrate who isin charge of holding
the inquest, becauscit is considered to
be his duty he goes and see the body and
note down the eondition of the body, bee-
ause he bas ultimately 1o make certain
observations. That took time.

=i\ fy wm - aizEfefedam & far
919 92 &0 %%F 7 fear sy [
g7

SHRI Y. B. CHAVAN Possibly
they have to take certain steps even for
handing over the body. There was delay.
I do not want to claim there was no delay.
But these are the facts. The magistrate had
to go there and observe things

S W FAw quEw : H aTM0 TED T
f arqE® 5 Ffed 7 amdig 77 2
il

s\ go Ho aadl: i strz¥Aiferaa
% fam ora w2 @ & 7 git 9 W A
1 AT AT IIMAT 920 |

SRI MORARJI DESAIl (Surat): I

do not think there is any law which requires
it

SHRIY. B. CHAVAN - That is the
practice.
SHRI MORARJI DESAI It is a

wrong practice,

SHRI Y. B. CHAVAN: He has (o mak=
certain observations and see the condition
of the body.

SHRI BAL RAJ] MADHOK : (South
Delhi): The dead body was given only
after the matter was raised here in  the
Housc twice.
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SHRI Y. B. CHAVAN: Tbkis is the
reason for the delay. Whether he did
it by way of abundant caution or as a
statutory obligation, I cannot say. (Inter-
ruptions). About the loudspeaker man, as T
entered the House, Mr. Nath Pai gave
me a letter about it. T will certainly find
out the fact*. As far as the invesLgations
are concerned, natur:lly the police aad
other authorities who ar= investigating will
contiue to investigate the matter. How
can anylody stop the investigation ?
(Interruptions’. T would like to make it
elear: I heard such a statement was made
yesterday also. [ have made enquieies.
and the Deputy Commissioner .Arora,
is in no way related to  Mr. Arjun
Arora. | do not thirk il anvbody is
relative of Dr. Ram Subhag Singh. that
is going to become relevant in this matter.
1t will be our duty to sec that the officers
also are not demoralised for this reason.
(Interruptions).

Mr. Gunanand Thakur wanted to know
the number of MLAs. scheduled castes
scheduled tribes, cte. Unfortunately 1 have
not got detailed information  about it

st s fag o 9 A@RE w4-
Fatst s feamasi § aw § gaar

it FmEETE T : I 7 =) T
frrdl 2, i fe7 2, faq w1 & faenr
z 1 Afew = a7 g9 o= 5w @
¥ 9@ AE 2 1 9T wAAA g Mg
Al HwT QAT Z AT

SHRIMATI SUCHETA KRIPALANI
(Gonda: In view of the fact that a judical
enguiry is goiog to be ordered. it is but
natural that the officers concerned will like
to shield those people. That is why the
officers like the D. M. S. P. and others
who were there should be cransferred. At
least that must be done. Otherwise, they
would try to protect the concerned officers
and police men.

SHRI Y. 8. CHAVAN : Yesterday when
<his question was referred to, T said. T will
heve to go into those motters. I will
certainly go into it. The question of
officials dircetly concerned with the lathi
charge can be considered. But you cannot
change the entire set up of the Delhi
Administration for that purposc.

CSHRI S. M. KRISHNA (Mandyal :
Why is there delay in naming the Judge whe
is to conduct the enquiry ?
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SHRI Y. B. CHAVAN : The House
wanted that some serving Judee should be
appointed. For that, we will have to
consult the Chief  Justice. That will take
some time. 1 would like to finalise it as
early as possible. (Jrterrplions ).

Then, Dr. Nayar raised the question
about the facts—how the man got injured,
why was he not brought to the hospital
in tim=, etc. I must say these matters
are being looked into. I eannot give a reply
nov. This is exactly the matter which will
have to be gone into.

o AT NAT : Feay AZEA, TR
Tar @Y W § ) uferiz § A w1 oA
¥z @1 &, 9 @1 2, ¥few 5w = arfera
7 ¥ wr T gfaw Sa= & amar arar 2
7z T Afow am 20

st amEa® T : 7 IH &1 AW
A

= aier fas (§997) : s=a -
7q, TE-AET F AR # g w2 1
THCE FT W & | A AT A q@i w
four A fifew st RE | w7 7 =gl
Fiw A7 ¥ faw 4} 37 og=n, @ afe-
g2z, A yw I, e Tz Fr 2
g 153 I § yar fF am foe da
FH F9 @ | TR *E 5 7 o 9
ad @ FAL § arfaw gar ar 1 7 7 R
ga1 fF gfam & @5, Mo wo Fo W
# frez-wiEw faaT a9 foar ar | 97 qam
mqr & it 12 a7 Tr-Aiy Fede
feqr gt 1 12 a7 ¥ 9% T AT aF N
IR FAE | W FAT A 3§ A4
#1 % IFT AE) T I G F ag 7
a2 fam &% w2 9% & ¢ Wh WEER |
™ At # g afl amar ¢ | 3@ @
# ad fear @ & 1| wa drewrEy @A
.. . (wmam) & W & i 9.
AER R ST F% AL T argd g
T aF0E F J@ g 1

Feuq wWAwa : 7 §F AT AfewA U
s § @ Fmaq o
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s s AT fa : v TR T AR
ff diez-aréw g1aT & A1 3w & A dfa-
wz faz 2m 2 1 a1 wr dfagz &
ATHT TFE-AIER AL7 ZHT FEAT & P wEr
#farde va@z @A § A aq gfaw
1 A9 GrEE-HER & ¢ 7 s W
% gqrea 7 faz) A 9 fF 9 qm
97 Q) AT ; I AT A% ¥ A @ 0
2, 7= fau ag gz ad &, Afew feg A
arr agf & 1€ 1 gArY 97 ¥ F qEAGT
fr za smzazem 4, 4} & F aw
uF 92 a% Jfas & F0 T g w0
faar

SHRI Y. B. CHAVAN: As T said
possibly he might have completed the
cxamination by 12 O'Clcok but actually
the report was reccived by 2 O'Clock,
may be a few minutes carlier or later. But
the only point I was making was that Shri
Kapur, who was the ingiring magistrair.
he had to go to sce the body, Whether it was
legally necessary or not, I am non certain
possibly, that may be the practice in
Delhi. But here the hon. Member made
mention tnat during the post mortem the

magistrate is supposed to be present.
That is not so. Iiis not necessary.

)\ fF wm : sEAR Il Y SfaweE
fer ar @ & f& za AmA f F-qT A
f&qr 2/ | 9z 97 ¥ KTA FT FARH )
fag AW & < IS FEAT F] WO
7 F1 grawT ar gufae 7@ e ar @
g

s T ¥aw ared ;. AfgE A §)
99T % qE A A HAST AT FWEA T
g, 99 AT A A AERT B My
Fgar g 7

SHRI Y. B. CHAVAN As far as the
press report is concerned, if  the Jfficer
concerned of the Delhi  Administration
has put his own point of view belore the
pub?ic, I do not know how one can stop
that. I do not know what statement has
been made by him.

i\ Tw ¥TE TR : AN IT FT TR
grar & feq gran, @ gwa § A1 Fav
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q7, ¥ g1 & AA A 3w A
e AT RN E | >R A FEw o D @
2

s\ gHo Ro W (TAr) @
79 F1 gulaa ar gmee 72 faar anm,
A ag I § oy aw F7 oAwar § )
AfFT o9 9% 97 AT TE FT T #1 A
A F aFry I &1 o sfawr & 7

SHRI Y. B. CHAVAN: I would like
to make onc point very clear. You have
raised the question of the officers who were
directly concerned with the lathi charge
etc. I think the District Magistrate is not
directly concerned with  lathi charge.
He is not. S5, on the question of the
transfer of the officers who arc directly
concerned with the lathi charge, who
gave orders of lathi  charge etc. I have
told you that I will look into this matter.
I am looking into this matter.

SHRI SAMAR GUHA (Contai) :
How long will you take? In the mean
while, the officers may commit mischeif.

SHRI Y. B. CHAVAN: I can under-
stand the worry ana anxiety of the hon.
Members in this matter. But as long as .he
judge who will be asked to look into this
matter will be an objective serving High
Court Judge and I do not think we
should have any reasor: to suspect anything_

MR. SPEAKER: So far as the motion
of privilege and the letter the about some-
body lobbving for the Prime Minister ate
concerned, thev came to me only this
morning.

SHRI S. ol. BANER]JEE (Kanpur) :
‘What about our privilege motion ?

MR. SPEAKAR: I cannot give any
ruling on it. They came to me while I was
sitting here. Every paper comes to me
while T am sitting here.

SHR1 KANWAR LAL GUPTA (Dclhi
Sadar) : What about my privilege motion
which I gave yesterday ?

MR. SPEAKER: There could not be
two motions at one and the same time.

SHRI KANWAR LAL GUPTA: That
is why 1 am asking about it today. I gave
notice yesterday.

MR. SPEAKER: 1 did not acuept it.

CHAITRA 18, 1592 (S4K4)

13.21 Hra.
PAPERS LAID ON THE TABLE

NoTiFicATioN REG. MANAGEMENT OF THE
Bencar Nacrur Corron MiLts Axp
AnnvAL Report oF Tea Boarp -

w2fres s sAem A F9-e
(st < ¥aw) : & frmfafar ox o
Tz 9T TAdr g—

(1) zawr (fasmm mar fafeer)
gfafag, 1951 ) a1 187 ¥ IN-
ar(2) ¥ wAAT AT ANgL FER
foeq fafwde, Taq=TE, & @9 %
a1 § wfagan g=ar o Hlo 1098
(fel @ar simen wearor) # uw wfa,
St feiw 17 719, 1970 & WTET & TR~
a7 & gFifa g€ @) | [Placed in Library.
Ses No. LT-3129(70]

(2) ad 1968-69 % fao = are
2 ifes wmafrs sfedza 9 oF 9fq

[Placed in Library See. No. LT-3130/70]

PUBLIC ACCOUNTS COMMITTEE

NiveTu-Frrry REPORT

s e fagrt i (TFawgE) ¢
yorw wE@W, § DA T4T AR
I ¥ g A wen qfwfa
& 72 ¥ wiedzw # = fawrfat ox &<-
FTT 10§ 7€ FEATE) & T F afafq
#1 95 ai Wfoags T=F 7@ § |
13.22 hrs,

The Lok Sabha adjourned for Lunchi
minutes past fourteen of the Glock.

thirt

The Lok Sabha re-assembled after Lunch at
thirty fowr minutes past Forutesn of Clock.

[Mgr. DEPUTY-SPEAKER in the Chair]

*DEMANDS FOR GRANTS 1gj70-
71—contd.

MinisTRY OF EXTERNAL AFFAIRS—contd.

MR. DEPUTY-SPEAKAR : Shri S, Mr

Joshi.

The Minister will reply roundabout 4
O’'Clock.

*Moved withhe reccmmendation of this president.
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SHRI HEM BARUA  (Mangaldai, :
Sir, this report is a departure from  the
ones in the previous years.  This report
indicates the attitude and approach o. the
Government to certain  basic problems.
What is the analysis made with regard to
bazic problems ? The analvsis is made in
a veiled mauner and the coufusions that
conf{ront this ministry arc nidacn.  For
example, 1rom  this report vou will find
that a number of wvisits were made by
forcign  dignitarics. There were about 43
such visits. On page 34 of this report it
is stated:

“Our extremely friendly relations with
Blhiutan  were highlighted by the visit
ofthe Royval Mothers of Bhuean., ",

These visits by forcign
courtry were about 42 in  the last year.
This report mav not indicatc how and
irom where does  this [riendship  come
from. This is a fact. Whatever that may be,
there is o basic confusion in  the Ministry.
And Shri Dinesh Singh - who presides over
his vast  empire of this mivistry docs not
take anv intcrest in  the working of it for
he knows that he is going to be cased out
ol this officc after the budget scssion of
Parliament. He knows that.

dignitarics to our

SHRI ATAIL BIHARI
(Balrampur) : How do yvou

VAJPAYEE
know this ?
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SHRI HEM BARUA : I know it. I
also know how this dclegation 1o the
Conference at Rabat was consituted. And
everybody knows it. Behind his back that
was constituted and it is everybody’s
knowledge. Everybady knows who tele-

honed whom in the ministry and who went
I'Fr‘ﬂm pillar to poit in the empassies of the
countri=s in D=lhi wanting invitations for
India to attend that Conference. That is
cvervbody's knowledge and I do not want
to dilate on that.

Then, Sir, we have sur Ambassador
in Moscow. Maoscow i3 one of the
most  :xpensive Embassics. Dut what
about the ambassador there 2 He spends
mest of his time in  Srinagar taking
interest  in  the political  developn.cnts
in his Saate r:ther than in his post
in Moscow. Who faots the bill  for his
journzys to Srinagar and back to Moscow?
The point is that at this critical time of
hisotry, w» want our ambassadors at their
pusts. If they arc absent from their posts,
there are difficulties no doubt.

I' have already said that Shri Dinesh
Singh is not taking any interest in  the
workinz of his  Ministry. Ambassadors
are appointed over his head. Except for
three rooms in the Vigyan Bhavan Anncxe,
Jawaharlal Nehru  University  does not
exist. It is still in embryo. But you have a
Vice-Chancsllor there all right. He is a
retired official of the Ministry of External
Affairs who goes on  advising the Prime
Minister unofficially over the head of Shri
Dinesh  Singh. He is able to do it because
he has no work  as Viece-Chancllor of a
University in its cmbrvonic stage.

SHRI G, VISWANATHAN (Wandi.
wash) : Better utilisation of capacity.

SHRI HEM BARUA: Yos.

In the report. thor is a reference to
Vietnam. It is a major issue that confronts
nol only this country but the world as such.
In  this report. there is no  claborate
analysis of the attitude of Government
towards the Vietnam problem. When the
Paris talks took plac:. prospecis of  a
solution fo- the Vietnam situation s=cmed
to bringhten up. But with the collapsc
of the talks, thc war has escalated into
Vietnam again. Should India be a silent
spuectator of this ugly scene? Why cannot
India ask for the withdrawal of all foreign
troops and armics rom there, whether

American or Chinese 2

CHAITRA 18, 1892 (SAKA)
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We are goig to raisc the level of our
diplomatic representation in  Hanoi to
that of ambassador. But there is ition
from South Vietnam, because there are
4.000 Indians living in  South Vietnam
whereas Indians living in North Vietnam

can be counted on one’s fingers. This is
what is happening.
About the Plain of Jars, the Russians

have said that the Americans should stop
bombing it. At the same time, they should
also have said that there should be with-
drawal of all foreign troops from there.
But that they have not said. Why cannot
India say it? We must be able to.

The conquest of the Moon has brought
certain hopes in the mind of man. But I
would say that it has only narrowed the
gap between the earth and the moon: it
has not affected the political thinking of
the world.

About Combodia, whether it is right or
left, whoever is in power there, whether
it is a poeple’s regime or not, we have to
analyse it. Ifit1s a people’s regime there,
we have to support it. Prince Sihonouk
has lost his scat even in  his homeland and
is cooling his heels in Pcking. Let him.
He is a Prince and can afford to go about
the world and cool his limbs anywhere
he likes.—Shri Dinesh Singh can also
do that. because he too is a prince.

The report says that there is no doctri-
naire approach in our forcign policy.
That is a good thing. At the same time,
our forcign policy must not also suffer
from any emotional or psychological bias
towards this or that bloc. If American
intervention in Vietnam is reprehensible,
which it is, the rapc of Czechoslovakia by
Russia and the other Warsaw Pact coun-
tries is equally condvmnable.  But what
happens? We condemn the one and con-
done the other. This bespeaks of an
cmotional bias in our forcign policy. Our
forcign policy should really be non-aligued
and ncutral.  Thisis what I fcel. There
is an atmosphere of racial violence in
Rhodesia. Whoever is opposed to Mr. lan
Smith’s illegal regime in Rhodesia is
hanged. Itis no use saying in the abstract
that we are opposed to racial discrimina-
tion; we must do something so that the
world is rid of this racial discrimination.
What about Prime Minister Harold
Wilson? Cannot he tell Rhodesia: if you
do not liguidate yourself, we are going to
apply physical force? Cannot our Prime
Minister say to Mr. Wilson : If you do not
apply physical force to bring down the
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[Shri Hem Barua]

illegal regime in Rhodesia, we arc going
to walk out of the Commonwealih. What
is there in the Commonwealth and how is
India gaining by association with the
Commonwealth ? There is nothing common
in ity even the wealth is not common.
What have we gained by our association
with  the Commonwealth ? The report
expresses a noble sontiment here when it
says that the victor must not be allowed 1o
enjov the fruits of aggression.  This is in
relation  w Arab-Isracli conflict. At the
same time, what abow the fruits of aggres.
sion enjoyed by China and Pakistan ?
China has occupied 14,500 sq. miles of
our precious territory and we have allowed
China to ecnjoy the fruits of aggression
whereas we want fruits of aggression o be
liquidated in other places ? This is double
thinking in forcign policy and this is not
going to pay. When our interests are
involved I do not want India to look on
as an umpire in  a cricket match. India
should take intcrest when her own interests
are involved. The foreign policy must be
part and parcel of our national interests.
That is what Shri  Surendra Pal Singh
also said yesterday. Itis a very goad  idea.

MR. DEPUTY-SPEAKER : Please con-
clude.

SHRI HEM BARUA: About the
Chinese, we know how intransigent they are.
They are feeding the Naga  hostiles with
arms and ammunitions. The  captured
general Mau and his cohorts returned from
China with arms and ammunitions from
China.

It only govs to confirm what I have said.
It is a confirmation of this fact. I do not
want to dilate on this for a long time:
because there is no tim=. China has built
a military road connccting  Sinking with
Gilgit in Pakistan occupied Kashmir.
China has also built another military
road acroii Aksai China area eanaccting
Ladakh. Now it has become very casy for
Pakistan to atrack India in

a  pincer
movement because of these two roads.
Pakistan is also intransigent. 1 do

not want to dilate on that. Ther are many
things to be said. We have been very kind
to Pakitan. Over and above the fact that we
have given our dues to Pakistan according
to the Indis Water Treaty, we are ready
to g'vr 2 millim acre feer of water 1o
Pakistan. What do we get in  return—
blows, ingratitude. There are persons in
this country who think that once the
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Kashmir problem is solved, there will be
a rainbow of peace reaching from the
Pakistani sky to the Indian sky. Even
if Kashmir is offered 10 Pakistan wrapped
up like an Easter egg. Pakistani  hunger
would not come toan end; itwillcontinuc.

There are ns who say that the
Tashkent Dcc‘lrr:?irm has upgncd a new
chapter of peaccful relations between
thesc two countries. We have been imple-
menting the provisions of the Tashkent
agrecements whith  all faith  and caution
and in minute details. Pakistan has been
violating it. Whenever we bring this to
the noiice of Mr. Kosvgin who presided
over that conference, there is no reply from
him. Can there b unilateral 1mple-
mentation of a bilateral agreement which

the Tashkent agreement is. We  are
unilaterally implementing it
MR. DEPUTY-SPEAKER: Please

conclude.

SHRI HEM BARUA: I sit down; I
had a lew more things to say.

15 hrs.
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SHRI KRISHNA MENON(Midnapore):
Mr. Deputy Speaker, Sir, it is neither
appropriate nor sensible, or purposefui,
for a back Lencher in a Parliament. during
a general debate on Foreign Affairs,
to attempt to traverse the whole ficld and
philosphy of foreign policy, or to deal with
every possible problem, or all that is
raised in the Government’s Report or
in the debate.

1 want, however, to say, at this stage,
that we cannot, irrespective of the content
of the Report made or not made, ignore
facts and problemsjof actual or possible
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conflict in the world, nor the movements
and ideas that affect our own future.

The most important of the incidents
that have occurred in the recent days is
the coup d'etat in Cambodia, engineered
by the United States, and master-minded
by the C.LLA. We have so lacked apprecia-
tion of the problem and even given an
impression to others, I say, a quite un-
warranted one, perhaps, that we are
likely to ‘play” with the new regime. If
we do so, then we shall do great damage
to ourselves. because we shall be siding
with imperialism against  every body
else. It would be a great error. I do not
for a moment say that the Foreign Minister
contemplates this. I have not heard so
from him or any one else. There is also
no reason for me to think that. If in
respect of the new situation in Cambodia
we try to play political gymnastics and
strike a  pseudo-legalistic posture and
say that it is a “legal” change, we shall
be grievously wrong. Most or all coup
de’etats are legal ! When Cromwell ordered
Colonel Pride to purge Parliament of
all but 65 of its members, and the life
of Parliament became extended in con-
sequence to 20 years, that was also legal.
We may sek to argue that we are sup-
posed to follow the British example when
there is none else ! All coup de'etats are
then legal. Thus argued, are we, therefore,
to support the displacement of Prince
Sthanouk and play with the new Govern-
ment there? If we do so, that will be a
very dangerous mistake. There is an
impression abroad that we are likely
to play ducks and drakes with this business
and find ourselves on the wrong side, as
we have done to an extent both in Laos
and Vietmam.

1 also want to say that the responsibility
that we carry in Indo-China is not the
responsibility to be neutral against inter-
ventionism. Neutrality does not mean
being mute witnesses of horror. The
late Prime Minister Panditji used to say
and said in this House so many times,
that neutrality does not mean that we shall
sit quiet when there is genocide and when
there is supression of human rights.

Mr. Deputy Speaker, I will not allow
myscif to stray too far into past history,
But this country, some 40 Yyears ago,
on the banks of Ravi, in her declaration
of independence proclaimed, that “Free-
dom is the birthright of the Indian people
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as of any other people’”. That was a decla”
ration of policy and ideology. It was a
commitment. We may not have always
followed or kept it but it was the faith
of this Nation that we solemnly proclaimed.
It was a commitment for Human rights
and for the liberty of those who stand for
or fight for freedom. That is why we
speak about Cambodia and speak about
the United Arab Republic and so on,
not because we are more interested in other
peoples’ affairs than our own. It is our
obligation, to stand by the side of those
who are su or threatened by
imperialism. Running through almost the
whole course of this debate, it secms
that as though it is believed and taken
for a fact that there is a kind of reap-
proachment between the Soviet Union
and the United States and, therefore
the whole policy of non-alignement has
gone by the board. I may be very ignorant
about this matter. Perhaps I am. I have
not seen in the last 15 years any basic
changes in this respect to warrant
this belief. It has been said that there
have been conferences recently between
the two superpowers. There have been

ce in the past too e.g. at Dum-
bartan Oaks, and at Camp David. There
was a conference at Vienna. There have
always been conferences between great
powers and there have been deadlocks
and little others result. No conflicts have
been really resolved. It is useful for us to
understand things in their reality and
that we get over the superstition that this
is all an “‘ideological’” comflict. It is not
an ideological conflict between the United
States and the Soviet Union. The real
difference is that the United  States
empire is always on the side of those who
stand against revolutions and social changes.
They are also seeking sources for cheap
or key raw material as well as markets
and are highly dominated by what Pre-
sident Eisenhower called “Industrial Mili-
tary Complex”. The 500 armament ma-
kers in their World decide the policy, not
the politicians, the Ministers who spend
time at International Conferences, it is
this domination of profit-makers that is
responsible for international tension. Only
this morning, the Defence Minister said
here, that any country will sell arms
to any other. It is true, that not only
we ourselves get arms from every country—
now from Soviet Union and others also.
This is the part of the real crux of World
politics.  Stated briefly, U.S. foreign
policy is dominated by what has been
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called the Trumen doctrine. This doectrine
may be interpreted as an ideological
conflict too, which the United States
postures as its mission to force on
oher, He spoke of ‘“our way of
life”. In early presidential days he
sent for Mr. Molotov and talked down to
him. Mr. Molotov said ‘I have never

been spoken to in this way'. Trumans
reply was, ‘You behave yourself’
Here there is no question of rapport,

negotiation or anything of that kind. The
theory propounded by this doctrine is
that the business of the United States is
to rule the world as the British ruled in
those days when they said ‘God created
the Englishmen to police the world'. That
situation has disappeared but imperialist
strategy and attitudes play the same
roles. Like the British Imperialist in his
day to day, the United States is willing
to forgive those whom they have have

. This is the meaning of the
newly discovered basis of reciprocity about
which the U.S. speaks at Paris, willing to
forgive those whom you have wronged.
They tell the Vietnamese *You do this if we
are to do something. You withdraw your
men from Vietnam, then we withdraw
our people from your country’. How
can a country that is agressed withdraw
From?its own soil and be reciprocal in this
way

Therefore, briefly I think our policy
whether we are able to implement it or
not, should be one that calls on the United
States and her allies to stop all aggression
against the Indo-China territory by land,
sea or air and by propaganda also, and
that we should adhere to the principles
of integrity, sovereignty of other states
and non-interference in other’s  affairs.
The United States must respect the
liberty of Indo-China States and their
neutrality.

Secondly, it is necessary that the Inter-
national ission in Indo-China in-
stead of trying to find some way to get
into the Cambodian tangle by some body’s
permission or otherwise or even by calling
a meeting in Delhi, should proclaim
to the world, in true accordance with what
is their real purpose as a commission.
That is, to tell the world who is committing
aggression and who is continuing the
the conflict. If they so find that North
Vietnamese personel had aggressed in the
South, let them say that. Let them say
also that more people have been killed
in the Vietnamese territory by air-hombing
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by the United States than the whole
numbers of Germans killed in the second
World War. Nearly half a million children
have been killed in Vietnam alone by
bombing from the air. The United States
has invaded Vietnam. Instead of telling
the world this we strike posture of un-

commited and they are mute  wit-
nesses to invasion, war crimes and
atrocities.

There is no sufficient sense of com-
mitment in or by our country. It would
be untrue if I say, that we have changed
our policy in this matter or our inter-
national outlook. We still call ourselves
non-aligned and other also call us that
too. We are still supporting the neutrality
of Indo-China States but there is far less
sense of commitment, to peace and freedom
and less emphasis on them. There is a
recession in the dynamism of our policy.
This kind of thing has occurred in the
history of almost every country; and
it is not carping criticism or one of an
irresponsible  kind, what I seck to do is
to draw attention of the House and the
Government to the pathetic, but never-
theless true and contmuing factors
which should concern us all.

The other area which concerns us the
Middle East, as it is called. This area
was first so named by an American navi-
gator, some 300 years ago. It is of course
not the Middle East for us. Here the
position is simple enough. Itisnot a ques-
tion whether we like the Arabs or we don't
like them. We should at least have a
care about our own skins! It is our security
thatisin jeopard, as well as the indepen-
dence of Arab States. The Middle East,
since the fall of Constantinople in the 15th
century has been the pathway of the Em-

ire to the East. In two World Wars the

ndian Army stood guard in the Middle
East to guard the Empire. Such liberty
and Statchood as came to this area was
used by the British Empire for buttressing
its own strength, to create that block
house of Empire called Israel which is
in Arab territory. It is Arab territory.
The Arabs never gave it away and Israel
even as ‘created’ by the United Nations
by the partition of Palestine never existed
even for a day, because the day after it
was proclaimed the jewish section took
Tel Aviv and other places occupied and
annexe them and called the new area a
State and Isreal. The United Nations
never created Israel. There can be no
peace unless this and later and continuing
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agressions are ended. The aggressor wil
vacate only when Imperialism no longer

gives s to it and Isreal i
of the Tmperialists " serategy.” " P

In the days when Ben Gurion was ruli
Ine-l: 20 million dollers of defecit in the
States” Annual Budget was made up by the
United States and the rest the support for
her came from private subscriptions. That
Is to say, the State was not only motivated
but worked from outside, in order to fulfill
the purposes of zionest Imperialism. In the
Middle East, as in the other places we are
opposing Imperialism, we are fighting
against Empire, for our own survival,
this is our position. That is how
We came into existence as a nation
:)_y shth;g a ml_:thy Empire 1o its founda-
tons and establishing our liberty in our
land. So long as Empire cxists,wwe have
no hope of survival in independent and
sell respecting Nationhood. We should
deal with this problem and its world
aspect, n:t it is '::'nm'e than what can be

in the i i i i
mn ntervention in this

The third aspect is this., Some one
clse referred yesterday, to the question
of European Security. The matter was
sought to be ridiculed. It was implied
that we were playing about with a
new found toy.

Mr. Deputy Speaker, Sir, two great
world wars have originated in this Century
in Europe. European security has be-
come more important to-day because,
contrary to what we may hope and ima-
gine, a world war is not, either so impro-
bable or as remote or not as far away
from our generation or from our lives
as we may like 1o think.

_ Therefore, the question calls for see-
king out ways of the avoidance of the
causes that can make small wars into
larger wars.  Aggression some where
tends to become aggression everywhere,
World Peace depends not a little, and
not in remole way upon stability in E; X
This stability cannot be bmy.,gm f&t
either by the Soviet Union or by the Western
powers, along  but only by their joint en-
deavours and initiatives. This is the main
factor at present and of immediate im.
portance is the inclusion of what js known
by the name of the German Cratic
Republic in the comity of the Worlg
Nations. Here again, it is not merely
a sentimental or even a logical analysis
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The German Democratic Republic has done
one thing if nothing else. It has broken
the power of the Junkers who made the
wars in the past.

Their power was broken by the econo-
mic and social transformations that have
taken place in East Germany. Junkerism
is no longer possible in that part of the
world.

The other and contrary aspect is what
is not perhaps so well known viz., that
half the NATO armies of occupation in
Europe are to-day officered and main-
tained by West Germany. The Germany
which was defeated in the last war, to-
day is calling the tune. The British are
to-day not in a position or able to finance
the luxury of occupation. Somebody
else has to pay. Germaay is affluent.
She is militarising herself and is enco-
uraged to do by the United States.

The other aspect of West Germany
being rich is that She is again secking
to be a Military and Naval power.: Bhe
is becomming armed. The placing of
Nuclear Weapons in the hands of Germany
is no longer a remote issue. They are
struggling very hard to obtain at once both
potency and significant share in nuclear
Arms location and control in Europe.
Once Germany has Nuclear Weapons,
European security is no longer practical.
The balance of power approach which
dominates world polities today can
neither bring disarmament nor peace, It
is the way to War,

I want to speak about the African people
now. This is not a colour question as
often spoken of. It is a colour question
too in the sense that in modern times,
that is for about 400 to 500 years or perhaps
for more years, all the big wars of agres-
sion have taken place against the non-
European races. To-day, in the south
of the copper belt, in South and South-
Woest Africa—I have forgotten the new
name of the place formerly called South
West Africa, Rohodesia, all colonial and
former territories in Africa where the
Black people the Negro population—who
are the indigenous population are not
only dispossessed, but arc proscribed
from having any civic rights, let alone
the fuller paraphernalia of citizenship.
South Africa and South West  Africa
have diamonds. The diamond and the
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copper controlled by wvested interests in
imperialist Countries, be it the Oppen-
heirmes of Africa or the Beits the Milli-
onaircs who control the Arms Industry
or the United Fruit Corporation. In Moza-
mbique, thousands of the Aftican popu-
lation are being slaughtered, tortured
enslaved, segregated, starved and sup-
pressed. There was resistance to the policy
of the United States both in the United
Nations, in the Congo, in the later
years of the United Nations Interventions.
The policy there proved to be mixture,
on the one hand of playing with I'mperi-
alism and on the other of supporting
the independence of the Alrican
peoples.  Anyway in Africa—in the
whole of Africa-the situation was such
that the continent is in ferment and con-
flict. On the one hand, there is tribalism
which iscoming intoa new stage making
a new nation unstable. This is not some-
thing about which we or any outside
country can do anything.

On the phenomenon of the return of
the empires. I have said in this House
before, that empires do not really
change. They may not come to-day by
the front door. but they try to and indeed
do come by the back door. They try to
get into the entrails of a people and their
cultures . This is what is happening every-
where. This is what the Africans call
Neo-colonialism, although there is little
that new about it. It is Colonialism and
realism knit large. I will say, if T may,
so without prejudice, refer to this
subject, this country can, never, become
really a non-aligned country, so long
it begs for food, for clothes, for reputa-
tion and it goes round the world begging
for everything.

A few years ago, when I was in Amster-
dam, there were three thousand young
childern walking up and down the streets
collecting pennies for “‘feeding the poor
Indians’”. No propaganda, no glossy
paper pamphlets and no speeches by the
Foreign Minister and no successful visit
by him or anybody clse will make amend -
for this country when it displays or ex-
hibits lack of self respect and dignity.
We have no selfl respect we caunot expect
respect from others. If we cannot respect
ourselves, how can the other people res-
pect us? Has at any time PL 480 aid or
whatever it may be helped this country
to be free from food shortages or helped
to prevent their accentuation or helped
and remove their causes. We have scar-
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city of every kind despite massive aid.
This however is another problem. I
am not going to deal with these here
to-day. Our self respect and our non-
dependence are what are basic to non-
alignment.

While Tam on this subject I may say
that there has been a  lot of critism
about, and denigration of non-alignment.
Most of it is by way of ridicule. I am
sorry to say that some times our Foreign
Minister—his won party or his own leaders
say that it is an ‘out-of-date doctrine’.
Foreign policy the world over hasto
be flexible, if it is to be dynamic no one
questions  that.  But  flexibility is the
essence of non-alignment. Non-alignment is
not something which you can take or we
have taken out from a book. Even the
nomenclature itself came only long after
our policies began to take shape. When we
started practising it, we were chided by

the Americans, that we were being
neutral, that we were sitting on the
fence and trying to get  money from both

sides. But we said that we were not sitting
on no fence. We were on the move,
dynamic and secking progress. We
did not want however to be precommited
to war blocs. We did not want our

licies to be defended on the banks of

'otamac or on the banks of the Volga,
but on the banks of the Jumna. Non-
Alignment in international affairs is but a
projection on our national outlook, and
policy. True Nationalism is of a construc-
tive and dynamic character. This country
took this d=cision on its (Non-alignment)
own. Following Lord Salisbury, we could
well have said that we had no permanent
friends and we had no permanent enemies
but we have had only permanént interests.
It those ‘‘permanent interest® arc pursued
in the way that modern Nations should,
then they should not lead to greet tensions
or war. Therefore, while attacking non-
alignment in these debates or clsewhere,
no one should forget that whether one
Government or another is in office, for a
debate on foreign affairs in this House,
there is a far wvaster aupdience than that
covered by the atiendence in this
chamber. The whole world  listens.
if T may say so, towhatis being said
here. Therefore, when  we throw bricks
or flowers against each other or at any
forcign personality of coumtry of any-
body in the world outside, it should be
understood what its impacts are upon
an audience much farther and wvaster
than ourselves. It is not for me however,
to lecture about this. I do not presume
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to do so. It is for all of us to realize that
in dealing with our relations with another
country, or other countries there is mnot
only ourselves but the other country
and of ten world opinion involved. The
consequences are far greater and often
far reaching.

To take an example from outside
Mr. Brezhnev made a speech about collec-
tive security in Asia, He himself has said
that his observations were not exactiy as
were reported in the press. It was alco an
observation at the end of long address on
world matters. But it became one of the
major issues of speculation, suspension or
hope and defeat. Everybody talks about
it.So if our Foeign Minister makes a speech
and use a phrase of any kind the rest of
world picks it up for its own use, either
for fear or out of apperhension or hope or
for whatever purpose required. [t would
to so often, irrespective of the context and
emphasis in the original.

I would, therefore, say that on matters
as Indo-China we have to declare our
position with full commitment and not
get involved in or on Indo-China in a
way that we find ourselves on the side of
Empire. I have no doubt. Speaking for
myself, that Prince Sihonouk is not merely
regarded as person who is ecentric or
otherwise he is the head of the nation
and the State. Afier reuouncing his royal
office he, was elected to presidency by
the referendum or the people.  Where
then lies the right for any Parliament or
anybody to throw him out? It is legal
let alone propriety or decency, for the
C.ILA. to interfere in the matter.

It is the same with Israel so far inter-
ference and master minding is concerned.
The United Nations voted on the parti-
tion of Palestine one morning or the
previous  afternoon, Trueman recognised
it as the State of Israel in a few hours.
Here in  Cambodia there was a coup d’
etaf in the morning; in the afiernoon,
the U.S. Department of State recognises
the new regime. Yet. we are asked to
believe that there is no causal connection
between the two. The whole thing was
obviously arranged beforehand, engineered
and mastermined by the Unitded States.

The Foreign Minister requires no referen-
¢r or enmpliments from me. [ have the
good forture to see people in other coun-
tries and capitals. In the last few years and
recently ~more increasingly, thene has
been greater attention paid than in the
less recent past what is done here and
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what is spoken, and the impression that our

tatives make when they go abroad.
The Foreign Minister [ am glad to say,
has  himself mentionable contribu-
tion to this.

Our foreign service or any service for
that matter could be better than it is.
We could ourselves be better than we
are. But it would be a great mistake in
Parliament, pick on individuals who are
our  Ambassadors abroad. I would,
however, say that Government should
pay greater attention to the countries
where some of our people are regarded
as having acted as*‘brown imperialists”.
in British days, thatis to say where we
or some of our inations have played second
fiddle to the British Empire in certain
African areas, and are not well liked or
quite welcome for that reason. It is neces-
sary that some of the best of our repre-
sentations go to such places to bring
down the prejudices of which we are the
inheritors, even though we have been and
are victims also. We speak of the colour
bar as though somebody practices it
against us and there it begins and ends.
But can we conscientiously and honestly
say that we are ourselves not guilty of
discrimination against others.

The position in Africa calls for the
best  attention and understanding that
we can bestow. Some of our best people
would have to go the the African countries
and understand the changing conditions.
There is noting incongruous in the African
wanting to run his own country. May be
that we or some of our people suffer by
it. I suppose the British would say that
they lost business by going out of here.
But that is a concommittant of Empire
at its demise.

We should also not take for granted
“*doctrines’ so, called. ficile inferences
from other peoples prejudices on the
bases of their pleas and arguments. The
particular  pieces of philosophy of the
doctrine, of avertments of idealogical virtue
in justification of id ical issues is
often doled out to us. I will take you
to the imtance of Doctrines. We were
always treated to these doctrines. When
certain  countries want to do something
it should not do, either it revoked a reli-
gious test or maxim as in the old days.
Now it propounds a “‘doctrme’. It may
be the Monroe Doctrine, the Eisenhower
Doctrine. or the Truman Doctrine or the
Great Society of the New Fromtier. All
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there means is this am?ag;:u :sum
revolutions, suppress i tion
ments, support reaction and vested
interests and spread the frontiers of entire
Economic or Political Diem who was the
creature of the United States in Vietnam,
an American puppet, was refused 30
million dollars while asked for it, to
introduce land reforms. The U.S. Govern-
ment at that time, though Diem was
their puppet said, ‘No money for land
reforms’. I am not saying that the reforms
could or should have been carried on with
American or foreign money. But only that
that the monecy was not _avmlguhlc, for
such purpose, Imperialist are,not interested
in land reforms.

This is a conflict rooted in economic
factors and not merely of a legal or political
character. It is for the sustenance, conti-
nuance and advancement of private
property, of vested interests, of what
have often been called monopolies, for
concentration of power and for the faci-
lity for a few people to dominate a country
or a majority in a countfy of two coun-
tries or five countries along with others
to dominate the bulk of people. This is
made possible by the inherent character
of the acquisitive society, that initiates
promotes, and sustains expansionism and
exploitation. This is the crux of the prob-
lem. Therefore, our internal policies of
social advance naturally have obstacles
and pressures. If forcign interests are
allowed to penctrate or dominate our lives
and our countries, we are less able, my less
willing offer, to resist them.

With regard to the German Democratic
Republic, perhaps the Foreign Minister
would tell us what precedent or justifi-
cations, he has in international law for
not recognizing that State. The United
States is the one country in the world which
has helped to lay down definitely the
principle of recognition of Sate and set
historic example. The theory of recogni-
tion is simple. The State to be recognised
must have territory; it must have a Govern.
ment; that G 1t must ¢ d
habitual obidience from its inhabitants and
must be able to carry out obligations
under International Law. Here, East
Germany has 2 Government and Territory.
We trade with the German Democratic
Republican. Our mutal trade entends to
Rs. 50 crores a year and it has increased
by more then 17 percent this year tham
the previous year. We have very consi=
derable credit in regard to the supply of
ships; I do not know how much; the
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Minister of Transport can tell wus how
much; we have also considerable credit
also in regard to the supply of agricultu-
ral machinery. Apart from all sentimen-
tal, ethical considerations or even legal con-
siderations is it in the interest of our com-
pany to be ried up to significant extents in
economic relationhships without having
d:gum:uc exchanges ? It will lead to
difficulties if you get involved in credit,
other money deals and collaboration and
so on with other countries and at the
same time cannot use the machinery of
diplomatic conciliation, diplomatic pres-
sures and so on. We will at a disad-
vantage. The whole world knows that the
reason why we do not recognize the G.D.R.
is that we subscribe or even if we do not
do 50, we submit to the Holstein Doctrine.
The Holstein Doctrine is just this; we are
rich and we have paid you so much; you
will do what we sav. That is what it means;
other contries may not have regard for the
Holstein  Doctrine but  we have, whether
the Minister admits or not submitted
to the Holstein Doctrine. For us, it
should be matter of profound humilia-
tion, that a country like ours should have
to trim its soils, because we have borro-
wed too much money or we have received
too much aid. Even in regard to the United
States we had not submitted in this way.
Certainly not even after long years of aid
relationship. Tht German are to a
certain extent perhaps more rigid the
Ho'ste in Doctrone is invoked; or it bangs
over us like the sword of Dumocles : It
is neither wise nor dignified, nor it is a
sign of firmness of policy to send State
Trading Corporation officials and let them
function willy-nilly as Trade Commis-
sioners and then send Trade Commis-
sioners and let them function consider
officers. Instead we should establish Di-
plomatic Relations with the G.D.R. and
take it the good and bad as we do
with equal and sovereign States. Hereis a
country which has been responsive to
the need of peace. In her consuttion the
G. D. R. declares that it will not take to
clear weapons; it will not take to war;
it will do nothing to endanger the security
of Europe. European security is a vital
matter for us. The G. D.R.is among
our best allies in the promotion of world
peace, by contiibuting, to security in
Europe.

MR DEPUTY SPEAKER
conclude.

SHRI KRISHNA MENON : I want to
conclude by saying that it would be
wrong for us as responsible parties and

Pleas®
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individuals in Parliament to be unduly
critical of ot Government in regard to
forcign affairs. Whether they say so or
do not, foreign policy is regarded in many
countries as bi-partisan. Others held this

country in  high esteem  because the
people outside know that irrespective
of our party affiliations, behind the

policy which Pandit Nehru with his
unique personality was able to adum-
brate, were the mass of our people.

MR. DEPUTY SPEAKER : Please
conclude your remarks.
SHRI KRISHNA MENON : Th¢

world knew that we then stood against
the kind of terror, the reign of terror
let loose in  Vietnam. Are we to be lest
concerned when the imperialists inter-
wentions in Vietnam take to slitting open
the middles of women to taking out the
bodics of unborn infants and exposing
them in public places in order to strike
terror, in the hearts of the people ?
Terror is the symbol, is the weapon of a
defeatist and defeated nation. Americans
have been beaten to a stanstill in Vietnam.
It would be to our good if we stood with
the Vietnamese people. I say without any
reservation that their  heroism; their
ingenuity, their stubbornness is unpar-
alled in human annals. They are fighting
the war of human liberation and Asian self-
t. For a thousand years, from 113

res
B. C. to gbo A. D. they fought the Chinese
Empire of that day, when the latter
invaded Vietnam in that early milien-

nium. If the Americans may fight for thou-
sand years the Vietnamese will continue
their resisistance and fight for liberation.
We should take an honest and courageous
ition and call upon the Internatinal
a‘nmis:ion to proclaim to the world
what the facts are and not be mute wit-
nesses to crime and horror, Neither the
Co-Chairman, nor anybody else has got
the role to do this. We have a duty to
tell the world and not be silent in the
ce of violence and crime, to expose

the fact that not only is this war t:'r!minal,
but it is waged by methods which are
war crimes. The six articles of Nurem-
berg are defied every day. From Okinawa
and other places every morning a 52
bombers go and bom Vietnam area.
Children are killed everyday in this
way. There is violation even of the articles
of warfare. It is a war crime to practice
genocide to destory sources of livlihood
and practice atrocities. Those articles of
Nuremberg have been made part of the
Municipal law of America. I think we can



235 D.G. (Min.of

{Shri Krishna Menon]

Play a useful part, if weas a State ask for
the examination of the charges of genocide
against American soldiers involved by the
World Court.

MR. DEPUTY-SPEAKER: The Hon.
Minister.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : Sir, no Member from the
UIPG has so far spoken.

MR. DEPUTY-SPEAKER: I  know;
but the time is up.
SHRI B. K. DASCHOWDHURY:

Please give us at least five minutes.

MR. DEPUTY-SPEAKER: All right;
five minutes,

SHRI B. K. DASCHOWDHURY : Mr.
Deputy-Speaker, Sir, I do not like to
comment on the foreign policy of this
Government within a short span of time.
As said in the report, the Government
never pursued a doctripaire policy. It
cannot but be so as suggested now by our
senior colleague, Mr. Krishna Menon.
As a matter of fact, the foreign policy is a
projection of the national policy and
unless we are selfsufficient and self-reliant,
there would be no effective foreign policy.
As my time is short, I would like to leave
out many other points and only refer to
certain very important things.

In regard to Pakistan and in the policy
of our government towards Pakistan the
Ministry’s report has shown a certain
complacency: that the relations are better
and better. [Even yesterday, the hon.
Deputy Minister has stated that despite
Pakistan's membership  of the SEATO
CENTO and NATO, Pakistan is coming
closer to the non-aligned countries and
so it is a step forward for successful per-
suasion of a non-aligned policy.

Leaving aside, and leaving apart, all other
aspects, I would like to draw the attetnion
of the External Affairs Minister to certain
basic facts. What is the basic policy of
the Covernment of India ? It is here that
I would like to submit that this is really
to be treated as an act of criminality on the
part of the Government of India for not
gone into scriously about the ‘exact
boundary of the country. Im  this con-
nection, we should go back to 1947, the
year of partition. At the of time parti-
tion of the country certain areas were
demarcated by the Radcliffic and Bagge
A ward. I would like to point out to the hon.
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Minister, as he himself has stated, we have
certain boundary disputes regarding Tri-
ura and East Pakistan, Assam and East
istan, and on the West Bengal border.
But I would ask Sir, whether the Go-
vernment considered this Boundary Com-
mission Award—the Commission known as
the Radcliffe Commission, regarding the
demarcation of the boundarics between
Assam on the one side and the Sylhet
district, now included in Pakistan, on the
other ? It has been clearly laid down here
that out of the 35 thanas or police stations
in the entire Sylhet district, eight thanas
are mostly inhabited by Hindus; known
as Hindu majority area . Out of these
eight police stations, six, according to the
Boundary Comniission, award, have been
given to Assam, not Pakistan.

Let me, in this connection, quote from
the judgement, the award given by Sir
Cyril Radcliffe. He said :

“In those circumstances, 1 think
that some exchange of territories must
be effected if a workable division is
to result. Some of the non Muslim
thanas must go to East Bengal and
some Muslim territory and Hailakandi
must be retained by Assam. Ac-
cordingly I decide and award as
follows:

A line shall be drawn from the point
where the boundary between the
thanas of Patharkandi and Kulaura
meets the fronticr of Tripura State
and shall run north along the boundary
between  those thanas, then along
the boundary between the thanas of
Patharkandi and Berlekha, then along
the boundary between the thanas of
Karimganj and Barlekha, and then
along the boundary between the thanas
of Karimganj and Beani Bazar to the
point where the boundary meets the
river Kusiyara ,..”

Sir, I would not like to take the time of the
House, and I would certainly like the hon
Minister to go through this award given
by Radcliffe, In the end, it has been stated:

“For purposes of illustration, a map
marked A is attached on which the
line is delincated. In the event of any
divergence between the line .as deli-
neated on the map and as described
in paragraph 13, the written des-
cription is to prevail.”

I would like to request the Minister to
devote his undivided attention to this ey
important fact.
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The map has been given, and also the
description of the Award. The eight thanas
in the Sylhet district are: Sulla, Ajmir-
%znj. Srimangal, Kamalganj, Kalaura,

rlekha, Patharkandi and Ratabari.
Out of these, six thanas should be included
in the Indian territory. In view of the fact
that our border with East Pakistan-West
Bengal and East Pakistan-Assam, has not
yet been properly demarcated, there is
scope to reivew the whole position in the
light of the Radcliffe A ward.

I am certain Sir, on a proper examina-
tion of the Award of about one thousand
signatories of the awards would come to
India. Tt may be argued by some that
it is already a dead issue. But I would
remind the Minister to look at the
Pakistan's foreign policy. They seem to
be very clever. Even after 18 years of
partition, they were in a position to take
the case of the Rann of Kutch to the
International Court for arbitration and
proper award. So, what is wrong on behall
of our Government to raise this matter
before the International Court to have a
correct interpretation of this award ?

About the policy towards minorities in
East Pakistan, several times this question
was raised and the minister simply stated,
“We have the agreement with the Govern-
ment of Pakistan of 1950, the Tashkent
Declaration’” and so on and so forth. I
would like to quot= from Lok Sabha Debates
Vol. XXIX, grd to Bth April 1964. On
20th March and grd April, a resolution
was discussed in this House which was
unanimously adopted. The reslution was
moved by our hon, colleague, Mr. Tridib
Kumar Chaudhary, while Mr. Lal Bhadur
Shastri  was there as a member of the
Cabinet. He accepted the resolution with
amendment which was adopted on 3rd
April 1964 reads thus:

“This House is of the opinion that in
view of the insecurity of the life,
property and honour of the minority
communities living in the Eastern
Wing of Pakistan and general denial
of all human rights to them in that

. Fart of Pekistan, the Government of
ndia should in addition to relaxing
restrictions in - migration of people
belonging to the minority communities
from East Pakistan to Indian Union

also consider steps for enlisting world

opinion.”

In view of this specific resolution which was
adopted in 1964, what has the Goverament
of India done for the last 6 or 7 years to
enlist world opinion ahout the pitiable
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condition of minority communities in
East Pakistan ? If the Government were
to say that they have rtaken ceriain
measures, I would request the minister
to tell the House what specific measures
he has takea or his predecessors, whether
he has submitted a memorandum to the
Human Rights Commission under thg
UN Charter and taken other measures:
Whenever the question of minority com-,
munities from East Pakistan is rause{i h'.:re
the Government have always said simply,
““We have our High Commission a:l'z‘d they
are issuing migration certificates. But
these migration  certificares have been
issusd under certain conditions. They are
issued only when they swear by Iaﬂ’xdavn
that on reaching the Indian soil, they
will not ak for any help from the Govera-
ment of India. These iestiictions are

imposed.

About the properties taken over by
Pakistan in the 1965 conflict, these were
ragarded as enemy property ‘When the
Tashkent Declaration was signed in
January 1066, article 8 of that declaration
stated that there will be restoration of
those properties. But since then in 1968,
in 1969 and still the other day, the minis-
ter has baen saying, “we are pursuing the
matter”. From time to time, the Govern-
ment was putting forward the plea that
we have these agreements and we cannot g0
beyond these agreements and do anvthing
else, ar if the agreements have the status
of sanctity or of being sacrosanct. In fact,
there are not so.

Shri Jawaharlal Nehru had stated ir‘1 the
course of the debate regarding the Nehru
Liaquat Ali pact, 1950 that:

“_ the Agresment is not a law which
cannot be touched™.

He had explained that the terms ol the
agreement capnot be treated as law. It is
not a law. Even if it is accepted as law,
1 would request the hon. Minister to ex-
plain this point in the light of international
law. Js 1t not an accepted maxim in
international law that all treatie and
agreements arc dissipated by the first attack
of hostitity ? So. is this to be regarded as law,
as sacrosanct when the hostilities came in
19652 So T would recommend to this
government to take all possible measures
to securz the position of the minorities
in East Pakistan.

16 Hrs.

T would also like ta know whether this
Government will be prepared to pay ade-
quate compensation, as the hon. Minister
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[Shri B. K. Daschowdhury]

has ossured us on various occasions, for the
propertics taken over by Pakistan as enemy
E:opertyand also for the properties left

hind by displaced persons in East
Paxistan. He has stated to me by a letter
of grd.July :

“However, we are keeping the issue’’.
(...he was refeiring to the payment of
compensation for the displaced persons from
East Pakistan for the properties left there
and also for the propertics taken up by
Pakistan under the garb of €nemy pro-
perty...)

“undr revisw and shall de our best to
see that the legitimate claims of the
people who have come from East
Pakistzn are not lost.”

Then, the hon. Minister wrote to me in
his letter dated gist December:

“I should like to assure you that the
matters regarding compensation are
kept under constant review of the
Goverament.”

I would like to know from the hon. Minister
whether he has any plan o policy regard-
ing the East Pakistan minorities for their
proper rehabilitation and compensation
of properties left behind.

THE MINISTER OF EXTERNAL
AFFAIRS(SHRI DINESH SINGH) :
Mr. Deputy § er, Sir, I am greatful
to the hon. bers who participated
in the debate on the Demands of the
Ministry of External Affairs for the frank
and forthright manner in which they have
put forward their views and the analysis
they have presented of the intermational
situation. As 1 listcned to the debate,
it did appear to me that while a number
of controversial issues were mentioned,
a broad measure of consensus has emerged
regarding the approach to foreign relations.
Some doubts continued to linger in the
minds; some of them it is possible to
clarify by discussions here in the House
and other committees of the House; some,
of course, remain as basic points oi ap-
proach, of internal thinking, of policies
at home, which continue to be reflected
in international relations becuase, after
all, foreign affairs i« only an extension
of the hopes and aspirations abroad of
the various people in the country. But
there is, I am glad to say, a growing ac-
ceptance of India’s policy of peaceful
coexistence, non-alignment and interna-
tional co-operation which is the only
answer to the conflicts that we have seen
from time to time.
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Sinee I had the privilege to put forward.
the budget of the Ministry last year,
there has been a further movement for-
ward in the discussions between the Super
Powers. They have coatinued their dis-
cussions in areas which have concerned
them primarily, whether it is the SALT.
the agreement on outer space or the dis-
cussions regarding keeping the sea bed
free of nuclear weapons. But we have
not seen an equal measure of cooperation
in resolving either the political or the
economic problems that face the world
as a whole. There has been, what one
may call, a certain measure of vertical
discussion and understanding but what
we need is not a vertical understanding
between the super powers or a group of
powers but horizontal understanding
between the sovereign nations of the
world. Itis this that we have to continue
to attempt.

In a world in which we have seen
conflicts come up from time to time—
some conflicts engulf all countries while
other minor conflicts affect an area or
certain countries—the only answer lies
in building up a system of cooperation
based on the equality of all nations, the
recognition of their sovereignty  the
recongnition of their territorial integrity
and the giving up of the use of force to
settle all differences.

In the year of the centenary of the
Father of our Nation, we made every
effort to highlight ihis issue before the
world forum, in the United Nations and
outside, and all over the world people
had an opportunity tolisten to the teachings
of the Father of the Nation and to see in
photographs his work noi only for his own
country but for humanity as a whole.
Although one cannot say that we have-
made a landmark in the solution of pro-
blems of the world, I would say that
there is a growing acceptance of the need
to forge closer cooperation as the only
possible alternative to war in this world.

My hon. friend, Shri Pillo Mody, pree
sented to the House our relations with the
countries of the world with all the theatri-
cals at his tommand but may
submit to the House that Ithe}r are xsed.
on these principles that I attempted to
mummle?r I le sorry, Shri Mody
is not here. One can understand that
he is not here; he always tries to read
out his statements and then disappear.
This is the third time, I think, when we
are in this position.
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It is a measure of the reflection of the
success of our cfforts that we have been
able to maintain good friendly relations,
relations of close cooperation, with large
number of countries which enabled him
to spend quite a lot of his time during
his speech here; otherwise, he would have
been totally at a loss to know what to say,

The main effort that we have made
during the year is in Asia, We have at-
tached very great importance to the streng-
thening of our relations with Asian coun-
tries. India, situated as it is in a strategic
centre, the southern part of Asia, itis only
natural that we would wish to have friends
both on the western side as well as on
the eastern and northern sides of Asia.

Shri Piloo Mody was rather distressed;
he said that we had accepted the Soviet
Union as an Asian power. He may be
able to stand and block part of a map but
I cannot change the geography of the
world. When more than two-thirds of the
Soviet Union is situated in Asia, can we
say in all sincerity that the Soviet Union
is not in Asia? If the capital is in Europe,
that does not mean that large parts of the
territroy and the citizens ot the Soviet
Union are not Asians or that they
have nothing to do with Asia. But Mr.
Piloo Mody sees red as soon as anything
concerning Soviet Union is presented and
that is something which I cannot help.
He has himself to re-orient his thinking
te bring it in line with what is happening
in the world today.

In this respect, a number of references
were made by some hon. Members about
the need for us to pay attention to our
neighbours, that we have neglected
them and that we have not paid sufficient
attention to them. Sir, I would like,
with your permission to read out a brief
quotation from what Pandit Jawaharlal
Nechru said in the Constituent Assembly

?s early as Bth March, 1949. He said,
quote :
““Asia today is primarily concerned

with what may be called the immediate
human problems. In each country of
Asia, these main problem is the problem
of food, of clothing, of education and of
help. We are ¢ >ncerned with these problems.
We are not directly concerned with the
problems of power politics. The countries
of Asia may have quarrels with each other
here and there. But there is no basic
legacy of conflict such as the countries

of Europe possess.”

CHAITRA 18,

1892 (SAKA) External Affairs) 242

Pandit Jawaharlal Nehru felt that India
can play a big part and an effective part
in helping to avoid war in Asia It was
his hope that Asia would succeed in safe-
guarding itself from the sources that seek
to inject war into our part of the world.
I cannot say that we have wholly succeeded
in keeping war of the Asian land. In fact,
we have not succeeded in ending war in

SHRI M. L. SONDHI (New Delhi) =
Are these words of Mr. Nehru or of Mr.
Dinesh Singh? Is this a part of the quo-
tation or the quotation ends there?

SHRI DINESH SINGH : If it leaves
any measure of doubt whether these are
words from Panditji or from me, per-
sonally, it will be a very great honour
for me.

Sir, we have not been able to preven®
war. But we are trying to build peace
which will keep wars ou:. We are trying
to build in this area the bonds that united
us, the links that were destroyed by
hundreds of years of colonialism, which
had carved out Asia to be linked with
thier own economy tofeed their own people.
We have now to make efforts again to
re-establish these bonds between the Asian
countries.

It has been our feeling that this can
best be done by establishing close economic
cooperation between the Asian countries.
Our concept of cooperation between the
Asian countries is not linited to expansion
of wrade although, for a long time, the
developed countries kept on harping
that the economies of the developing
countries in Asia being parallel, there
was no possibility of greater expansion
of trade.

What we have been attempting under
the Asian Council of Ministers is a much
deeper economic co-operation between
the Asian countries. should like to
say that the efforts that were made about
a year ago to forge closer economic,.
cooperation between the Asian countries
are beginning to bear fruit. The tasks
that were assigned by the Asian Council
of Ministers to the Working Group that
had been set up are nearing completion,
I think, by the end of summer or early
autumn, and then we shall have an op-
portunity to meet in the Asian Council
of Ministers towards the end of the year
to take stock of the various studies that
have been going on and how we can
ourselves establish closer bonds between
the countries of Asia.
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[Shri Dinesh Singh)

In trying to establish close tie
lateral collaborations between the T:ilan
countries, we have not neglecied our
b:iaterlal contacts.  The economic co-
operation that we have es:ablished with

lon and with Iran are examples of
close bilateral collaborations which are
not only for the promotion of trade
but also for encouraging economic acti-
vity in the two countries and other pros-
peets of multi-lateralism. My hon. friend,
Shri S. K. Tapuriah finds it a little diffi-
cult to understand because it does not
give money quickly but very soon he
will appreciate...

SHRI S. K. TAPURIAH (Pali) : Heis
no longer the Commerce Minister; he
is speaking only about economics and
all that. If he wants to go, that is a
different thing.

. SHRI DINESH SINGH: The difficulty
s that such economics takes away the
attempted monopoly that he makes and
therefore, he fears that even if I am
not the Commerce Minister I continue
to trouble him. I can assure him that it
1S not my intention.

It is my intention to forge closer econo-
mic cooperation in Asia.

SHRI MANUBHAI PATEL (Da-
bhoi) Are you reading his thoughts?
Is there mental telepathv going on?

SHRI DINESH SINGH : Although
he sits close to vou... (Interruptions)

I am putting forward the economic
aspocts. We have not negleted the poli-
tical aspects. I was trying to say that
in Asia it is necessary to reforge the links
that were snapped away and the economic
l_mlu are of vital interest to all countries
in Asia because problems of Asia are
the problems of developments and unless
we can find quick answers to give to
the peoples in all countries of Asia, a
beticr life and unles: we can give them
the prospect of close identity for develop-
ment in their own countries and in Asia
as a whole,  ths position of instability
will continue. Therc will always be
risks of domination. Whether it comes
in terms of foreign aid or whether it comes
in some other forms of militaty pacts or
other system, it is domination because
the Arian countrics have not been enabled
so stand on their own feet. That is why
one hears of all kinds of pacts, influences,
and unless we go t> the root of it,
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it is difficult to find an answer. As
mentioned it has not been limited to the
efforts that we have made in the economic

Thfc Prime Minister, Mrs. Indira Gandh
put forward a itive proposal in 1967
to forge close Aspi:x idenﬂl}g The Pr:g:;e
Minister suggested the idea of having a
convention among ‘he nations of Asia
ensuring respect for independence  and
sovereigney and territorial integrity of
the countries of the region and ncutrality
of all countries which wish to remain
neutral. Such a convention should be
signed no« only by all countries o, the
region but also by the great powers. It
should incorporate into it the five principles
of peaceful co-existencc and the concept
of economic, cultural, scientific and 1echni-
cal co-operation. I hope the concerned
countries will give consideration to this

tion made three years ago and that
it will form the basis of promoting peace,
security, stability and progress in Asia,

The hon. Member had said that we
had talked of the European security system,
and that we have welcomed what they
are doing in Europe. I am now trying
to give them an idea of what we are
doing in Asia and perhaps it hurts them
because they know that we are making
a positive contribution forgings closer
Asian co-operation and they arc only
rying t> build up an image of our not
having been able to do so. So , I can
understand the small irritations but the
facts cannot be rubbed out by small
jibes here and there.

When I talk of the Asian co-operation
therc has heen a certain measure of, if I

may say s0. a deliberate attempt to
confuse what is called the Brezhrev
proposal with Asian co-operation. I

read ouc the proposal that the Prime
Minister of India had made in March,
1967. It was three years ago. The proposal
that has been put forward by Mr. Brezhnev
is very much more recent.  Yet,  there
is an attempt to try to say that whatever
comes from Moscow, we attach more
importance to it. This is born out of an
inferiority complex on the part of some
of our friends on that side who always
look to Washington, London and other
places. So it is absolutely necessary for
us to look to what is happening in New
Delhi, not Washington or Moscow or
London. (Interruptions). If they do so, they
will find for themselves a.place of dignity
and honour.



245 D. G. (Min. of

SHRI S. K. TAPURIAH : This is the
first policy pronouncement in his speech.
He says, look at New Dlhi and not to-
wards Moscow. I am really happy today
at this change. I hope he keeps looking
towards Delhi.

SHRI DINESH SINGH : If the hon.
Member likes to go to Washington he
can go there now.

Mr. Deputy Speaker, Sir, I should
like to say that the ideas put forward as the
Brezhnev proposal are in many ways
what the Prime Minister has said 3 years
ago; we cannot condemn them because
they have come from Moscow. If they
coinside with our ideas we must welcome
them.

SHRI M. L. SONDHI : How is Mr.
Brezhenv's health today ?

SHRI DINESH SINGH : I have no
doubt that if the proceedings of the House
are known outside, Mr. Brezhnev will
be deeply touched by the concern the
hon. Member has expressed.

Now, some Members made an insinua-
tion that we were recognising the Soviet
Union as an Asian power only to enable
the Soviet Union to bring its navy to the
Indian Occan as if we could keep out
navies of other countries, as if the American
navy is not present, as if the British navy
is not here even when they are not Asian
powers in any way. But that does not
hold, T am amazed that they felt it was
a sort of security and the going away of the
British navy has now created a vacuum.
And I have said in this House repeatedly
that we welcome the withdrawal of the
British navy. It was a symbol of domina-
tion in Asia and never a symbol of progress
in Asia, and I am surprised and in many
ways humiliated when my countrymen
say, what will happen it the British go
away. Asians will have to fight for their
independence, noi the British, And, itistime
that we realised that we are not going to
depend on others either for our defence
or for our progress or for development,
that we have the resources here, we have
the technical know-how and we have got
to prepare oursclves to meet the challenges
that come and it can be done only with
a measure of self-respect, dignity and self-
reliance and not looking to Washington
or  Moscow.

Some hon. Members referred to our
relations with China. That is not a new
situation. The House is aware of the
efforts that we have made over the last
two decades to forge close friendship with
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China. It has not been alwa appreci

we have received many se{sba:h. Iﬂ;:g,
we have got to look at the situation as
it has emerged today. In China jtself
many changes are afoot. They have had
three revolutions and they are still trying
to settle down and build for their people
a new hfc.' This is what we are doin,

also in India as in other countries of A‘ial.
We have got to take therefore the s tuation

not of the past, not of what ha.ppcned'
but what is happening today and what,
may happen tomorrow. And we have
made it known to the House. [t had been
said by us, by the Prime Minister and
sometimes I have also said, that we are
willing to disucss our differences with
China taking inte account our national
honour and our national interest,

And that situation remains. W shall
mntig::c to \évalch the prc'.uspocts. tl:une there
may to find a peaceful i
differences with Crl:lina. v solution to- our

Some hon. Members suggested th
should exchange Ambassadors with Ctiu:v:
The very idea of exchange of Ambassadors
implies action on the part of the two coun-
tris—China and India, China must be
willing to thi an Ambassador to India
we must be willing to send an Amba-
ssador to China. May I say that it is not
a matter o which we have closed cur
minds? We are willing and at an appropri-
ate time we will sec how we can establish
closer diaglogue with China, This would
be one of the things and I would fike to
assurc the House that while we may not
have an Ambassador in China we have a
Senior Diplomat of the status of an Ambas.
sador-charge-d'affairs—and the diploma-
tic contacts between the two countries are
not suffering on account of the lack of the
presence of an Ambassador.

Some hon. Members bad also raised th
issue of Tibet. I would not like 1o go im:
it because our pasition is well known and
has been stated again and again in this
House, that we have recognised that Tibet

is part of China. And it rema;
ol'%lhina. FESNNE & Pt

Then some hon. Members have rai
the question of Indo-China, I musr[m::ﬁ
that we have been deeply distressed and
paincd 1o see extension of hostilities
in Indio-China. About a vear ago, when
I had the opportunity to discuss this
matter when we presented the budget
last year there were some signs buliding
up which could give an indication that
we would be able to find ultimately a
peaceful solution. The Paris talks began.
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There were hopes that they may be able
to produce some workable .
In the year that has gone by, the situation
has deteriorated. Although the U.S. has
expressed its desire to withdraw the
American forces from South Viet-Nam,
and we have welcomed this, there has
been, on the other hand, a certain measure
of escalation in Laos and in Cambodia.
It is rather a complex situation. It is
easier for Members to express their opinions
on what is haﬁpening there. In their
position I would also be able to express
an opinion. One makes an assessment
by the events from newspapers. But we
Eave a very complex situation in Indo-

hina.

SHRI M. L. SONDHI : I said about
Cambodia last year. But the Prime Mi-
nister blamed that Jan Sangh discovered
Cambodia, and you shared that attitude.
You are not different from her. For about
one year what did you do ? Did you pay
a visit to Cambodia? Did you give up
your sleep?

SHRI DINESH SINGH : I am glad
that the hon. Member in his entusiasm
aod the manner in which he addresses
us from time to time has indicated giving
up of sleep as a means for finding a solu-
tion. If that finds a solution I am sure
that this will be a new political instrument.

far, we have seen fasts, dharna and
gheraos. Now, giving up our sleep will
also be used as an instrument. 1 wish
that the leader of his party takes note of it.

So far as I am concerned, I would rather
give the matter serious thought than lose
my sleep at nighi. So far as Indo-China
is concerned, the House has been kept
informed of the developmets as they
have taken place in Laos. We have now
certain proposals made by the Pathet-
Lao which are under the consideration of
the Laotian Government. We hope that
after a dead-lock they will ultimately find
a peaceful solution out of the difficulty
in which Laos finds itself.

To-day certain developments are taking
place  which we have again brought
before this House. We have to watch
this situation wvery carcfully. It is very
easy for the hon. member to say
that Government does not have a policy
and why does not Government say so.
But that is not the way in which diplo-
macy is conducted. I did point out even
then to the hon. member that at that time
apart from one particular country, no

APRIL 8, 1970

External Affsirs) 248
other had expressed any views one way
or the other. Now I can understand the
hon. member may say that this Govern-
ment is mum, it does not say anything;
but when gg per cent of the world govern-
ments had not said anything, then I
think that keeping quiet was the correct
thing to do.

As for the reconvening of the ICSC,
we must quite clearly sec what is the role
of the 1CSC, what it can do and how it
can be reconvened. So far as Cambodia
is concerned, the Commission for Cam-
bodia continues. But it had to withdraw
from Cambodia because of lack of funds
and facilities. Today if we wish to take
the Commission back to Cambodia, we
would naturally have to consult with the
supervisory powers.

SHRI M. L. SONDHI : Why ?

SHRI DINESH SINGH : Because
they constitute the Commission. Just
Shri Sondhi or I going there will not
constitute the Commission. Much as we
would like to think that we represent
everybody, we do not.

SHRI KAMALNAYAN BAJAJ (War-
dha) : If Shri Sondhi were there, he would
do a better job of it.

SHRI DINESH SINGH : We did
try and ascertain from the other super-
visory powers whether they thought this
would be the appropriate time for us to
try to go back to Cambodia and the res-
ponsc has been negative.  We are now
trying to en ourselves in a dialogue
not on behalf of the Commission, but with
the three countries constituting the Com-
mission. 'We are trying to see whether
we cannot meet again, not as a Commission
but as representatives of the three coun-
tries to see what needs to be done in Cam-
bodia.

But I would say that the situation as
it is developing in Vietnam is again a
reflection of the constant interference by
foreign powers in the domestic affairs
of others and the only way we can find
a peaceful solution—and there can be no
other solution because other solutions
have been tried ouw—is to assert and be
able to get implemented the withdrawal
of all foreign forces from all the three
countries of what was called Indo-China.
Once foreign forces are withdrawn, the
peoples in these countries would be able
to find a way of their own to sort out
their differences. 1t is this effort we have
been making.
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Some hon. members asked me what
we had done about s thening our
relations with DRVN. I d like to
tell them that it would be not only in
our interest, not only in the interest of
DRVN but in the interest >f peace in
Asia to have with DRVN closer relations.
If DRVN is isolated, she will certainly
face greater difficulties and the pr ts
of greater influence from others. It is
the DRVN's functioning in the Asian
community which will enable her, South
Vietnam and the ‘other countries of Indo-
China to gradually work a way out of the
difficulties into which others have landed
them, for we must not forget that it is
not the Indo-Chinese or the Vietnamese

or the Cambodians or Laotians who
created them. They inherited  this
situation. It can b: worked out only

by close co-operation between and with
them. It is our hope that we shall be
able to strengthen contacts and relations
with DRVN and that DRVN will play a
positive role in finding a peaceful solution.

Some hon. members referred to our
relations with Pakistan. Prof. Mukerjee
asked me why we are shy of a Ministers’
meeting on Farakka. I can assure him
that the minister of Irrigation and Power
is always willing to meet with his colleague
not only from Pakistan but from all other
countries to exc views on these
matters. But the point here is entirely
different.

Talks were started beiween India and
Pakistan to assess the requirements of
Pakistan, the surpluses if any of the waters
and how we can make sure that Farraka
barrage that we were building would not
in any way come against the interests of
the ple in East Pakistan. We have
sati in evcrlr possible way that building
of Farraka will not in any way affect
adversely the position of the people in
East Pakistan, But the Pakistan Government
has bzen trying to present a picture in which
its demands for water have been rising
constantly and therefore we continued with
officials meeting to get some agreed data,
some basis on which the ministers can meet
and settle the matter. If we do not have
the basic data, what will the Ministers
decide? Because, from the political
point of view we have assured ourselves
that  Farraka will not  adverscly
affect East Pakistan. Theirs is a problem
of drainage and ours is shortage of water
and therefore building Farraka will not
harm them. We are willing to discuss
with Pakistan and draw up arrangements
to see how we can be of assistance to them.
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SHRI H. N. MUKERJEE (Cak
cutta North East) : Do I take

it from the Minister that in view of the
larger interest involved and in the interest
of friendship between the two countries
and also technical possibility of a much
bigger scheme where the Ganga-Brahma-
putra region could be tackled at least
a beginning could be made in the process
of improving Indo-Pak relations? Do we
take it that in the context of these things
Government are ready to have ministrial
level talks and not insist on purely
secretary-level discussions to continue from
time to time?

SHRI DINESH SINGH : I tried to
explain to the hon. Member that unless
they had the basis staiistics the Ministers
cannot by themselves meet and agree on

anything. The hon. Member knows it
well and he has been to many iniernational
meetings, that in any international

meeting it is customary to arrange for
discussions at technical levels in which
grpt!ndwk is prepared over which the
ministers could be in a position to take
political decisions. In the absence of
technical data, it would not be possible
to take political decisions.

SHRI H. N. MUKERJEE : Does it
not amount to a denial of discussions
at a level where basic decisions in the
matter could be taken and not merely

limited discussions on technological fac-
tors?
SHRI DINESH SINGH : No, Sir,

not at all. On the other hand it show
lack of desire on the part of Pakistan to
enter into meaningful discussions. They
do not want discussions to be meaningful.
Even if you hold meetings at the level of
ministers or the Prime Minister they
cannot decide things unless there are
certain basic statistics and data to go by.

SHRI H. N. MUKERJEE : You can
still make an imaginative approach and
appeal to the people of Pakistan over
the head of their Government making
this gesture?

SHRI DINESH SINGH : We have
tricd to make this known to the people
in Pakistan. Even in the Government
of Pakistan, I should like to inform the
Professor, there is better appreciation
now that if they keep away this data
from us it will be difficult to have meaning-
ful discussions and at meetings more and
more data are provided and we hope that
if at all Pakistan is sincere on this matter
it will not be difficult to reach a satis-
factory agrecment.
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1 should also like to assure Prof. Muker-
jee that it is our desirc to forge
close links with Pakistan on the basis
of the Tashkent declaration and to have
Pakistan asa partner in Asian co-opera-
tion which isbe tnng attempted. So
far the respodse from Pakistan has
been negative. Pakistan is going through
of political and constitutional

:hggg?nd may be at the end of it, It
will be possible to review the position

between the two countries We sl_ull
certainly be ready to do sosat any time
when Pakistan is willing.

s\ womiie fag (Tedw) : AmER
fereraer Y afsat I3 TEE | ¥R
qrrz fewrtaw ? g @wEl & fag
4z &, Afew T dATC A 8 0
arTeEd aTaera gy e |

RI BALRAJ] MADHOK (South
D:?E} : Is it not a fact that Pakistan
wants to keep Farraka issue alive as a
political level, counterpart to Kashmir
because Kashmir does not appeal to the
emotions of East Pakistan and therefore
Farraka has been brought in to aPpea’I
to their emotions and keep up the tensions?

1 DINESH SINGH : Well, the
hoﬁﬁ&ember has made his points already.

there was another small point
railjecr 'by Prof. Mukerjee about Pakis-
tan’s membership of the non-aligned
conference. 1 would like to assure him
also that it is not our desire to keep Pakis-
tan out of the non-aligned conference.
1 have said that we shall be not only
the first to welcome it but we shall be
lad to sponsor Pakistan into the non-
B ed conference provided Pakistan be-

:ll;ri!;s non-aligned. You cannot have
a country which is both aligned and
he same time. Let Pakis-

igned at t : k
t!;?\n-aé’cgr.nomc non-aligned. Let it give
up the pacts. Don't, Mr. Mukerjee,
support Pakistan holding on to these
pacts and coming into the non-aligned

conference.

SHRI H. N. MUKERJEE :If it
can come into the bandwagon it 1s better,

SHRI DINESH SINGH : We arc
not comsidering the non-aligned con-
ference as a bandwagon. It is a com-
ference of serious-minded sovercign coun-
tries working in the interests of the world

commumty.
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Certain references were made to our
relations with Nepal. I would like the
House to bear in mind that our relations
with Nepal go back deep into the his-
tory and tradition, that there has been
a developing situation, and that it has been
our constant desire to maintain these
very close political, economic and cul-
tural relations with Nepal. In fact, Nepal
is the only country with which we have
an open border. In many ways, many
other relations exist between Nepal and
India. But weshould not get too concerned
by what some newspapers or some indi-
viduals, even if they are in authority,
say about our relations. We have got
to go on persevering in offering our co-
operation to Nepal and not getting into
a position in which our Co-operation
is misunderstood for any kind of domination
or anything being taken for granted.
It is this that we are pursuing with Nepal.
We are willing to assist and to co-operate
and are willing to have the closest pos-
sible relations with Nepal. That mus:
be on the basis of recognition that it
is necessary for both the countries and
that it would not be in the interest of the
country to play one country against the
other. India’s friendship with Nepal, its
open border and its thousand years of
historical contact cannot be compared

* to Nepal's relations with any other country.

Therefore, we shall continue to recog-
nise Nepal as a sovereign country,
fully sovereign, and it would not be our
desire to interfere in their inwernal affairs.
We wish to co-operatec with them and,
to the extent that they would wish, also
in international affairs.

st wfxwma (7f) : Imenw wEwEE,
T WEET &1 AT FFAT &, 4@ v @
& 39 ¥ WA g, AfET o W Ay
aF H 39 #1 # woiw fawar & 7 o=
# 1 437980 g, 94 F fq war vgw
T ATE ¥ FT w4 fAwar g—aT W
F A ¥ weA1 "wEvaw a@endd ?

SHRI DINESH SINGH : All these
matters have been discussed in a number
of questions and answers. If the House
wishes to spend more time, I an willing
to go into them again, but vou arc re-
gulating the time and I leave it to you
to decide whether we should go into them
or we should move on.

s\ Wi Wt (SEAE) ;TSR
RN, A9 F WIE AN CF qGraL AT
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SHRI DINESH SINGH : Mr. Deputy
Speaker, Sir, the House is aware of the
complex situation that is continuing to
exist in West Asia. Time and again
we have discussed this matter in the
House and expressed our deep concern
not only at what has happend in West
Asia but the continuing deteriorating
situation there, We hear more and
more chances of further escalation of
conflict in that area.

1 should like to say in West Asia also,
we have a situation in which many factors
from outside have tended to complicate
the situation and we hope that all countries
will make a firm resolve to implement
the UN Resolution of 22nd November,
1967. That alone offers the possibility
o? reduction of tension in that area, which
can make a beginning to the peaceful
efforts there.

The House is aware of our very deep
relations with the Arab countries and
we have condinued to maintain them.
I think Mr. Asoka Mehta had very rightly
raised the issue of Pan Islamism. It
is one of the most dangerous thoughts
that has been prevailing in that part
of the world, in many ways encou-
raged by certain vested interests from
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outside from time to time. It is the
mixing up of religion with politics
and the creation o a Pan Islamic Bloc.
It constitutes a danger not only for us
in India but for other countries in Asia,
Africa and the world as a whole if you
now think in the 19708 in the form of
building religious blocs. The whale pro-
blem that West Asia was facing was the
problem that Israel was tending to mix
politics with religion. Now a bigger
effort is being made to do the same.
How can it be justified? It is one of the
most amazing situations where a certain
completely antidiluvian out of date idea
is given encouragement by some countries
tor their own national needs to create in
that area a situation which will not only
affect the area adversely but can create
certain  difficulties for the Arab cause.
We are glad to see that a number of
countrizs which take a more progressive
outlook in international relations have
condemned the idea of institutionalising
this arrangement and setting upa sccretar-
iat. It is 2 matter of regret that not all
Arab countries have been able to see the
dangers that are inherent in this situation.
But as days go by, it will become more
and more apparent and countries which
are going out of the way to forge this
kind of religious combinations based on
religious hatred, which we have seen
being practised on our sub-continent,
will realise that it can present a similarly
dangerous situation in other parts of
West Asia and North Africa. 1 should
like the House to know that it is a matter
in which we have been deeply concerned.

SHRI RANJEET SINGH (Khalilabad) :
With the Chinese still in occupation of
our territory, our Government is ready
to hold a dialogue with them. Would
they advise their intimate, personal and
private friend, Mr. Nasser, also to hold
a dialogue bilaterally with the Israelis ?

SHRI DINESH SINGH : The hon.
member is free to send his suggestion.
Certain questions were raised about
our relationship with Afrcia. A fecling
is sought to be created that our relations
with Africa are weakening. I should like
to dispel this feeling that is tended to be
created. We had very close cooperation
with the liberation movements in Africa
when they were fighting for their inde-
pendence. That stage is over. These coun-
tries are independent. The cooperation
that we can give them now is not in terms of

ting for independence which has
:ﬂ. realised but for consolidating that
independence, for having closer economic
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cooperation with them, and closer political
identity, whether it is in non-aligned
conferences or somewhere else. i
continues to go on. The House has been
presented with facts and figures by my
colleague, the Minister for Foreign Trade,
to prove the close joint collaboration
schemes that have emerged between African
countries and India. We are also pro-
viding facilities for training for a number
of students who are coming here. In
this connection, I would like to say that
our assistance to the liberation movement
in Africa continues. Though it is not a
matter for us to adverties, in what manner
and how closely we are in contact with
them,we have continued to render assistance
to them. Tie hon. Member, Shri Asoka
Mehta, is the President of an organisation
that has played a fairly active role in
building close relations with  African
countries. So, he should know how closely
we are continuing to work with African
countries.

D. G. Min.

But the chronic problem of Africa still
remains. Racial discrimination, as it is
practised in South Africa, South West
Africa and now in Rhodesia, is not only
a crime against the people against whom
it is practised but it is against the conscience
of humanity as a whole. And again and
again the international community asa
whole has tried to find an answer. The
answer is there, but there is mot as yet
enough will to implement it. The coun-
tries whose cooperation in enforcing
the ecomomic sanctions against these
countries could be the deciding factor
have not made up their mind to give
this assistance to the international commu-
nity. They continue to trade with Africa
they continue to accept them in  many
ways. Unless we can bring about a
situation where these countries will conform
to the will of the international community,
it will be difficult to seek a ceful solu-
tion, and I hope that this House, by
expression of its wishes, will contribute
in gradually persuading these countries
to implement the wishes of the Untited
Nations.

SHRI G. VISWANATHAN : What
about the nuclear policy?

SHRI DINESH SINGH : The hon.
Member, whose speech I listened to with
t attention, and the hon. Member,
Shri Sondhi, raised the question of the
nuclear policy. They are fully aware
that it is not within the purview of the
i nistry of External Affairs. Only this
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morning they had an opportunity to
discuss this matter and a categorical
statement has been made about Govern-
ment of India's nuclear weapon policy.

SHRI M. L. SONDHI : Sir, it is a
categorical evasion; it is a categorical
misstatement, if anything. All that we
have said is lost. It is an insult to the
intelligence of us, of the House and of the
country. On the question of the nuclear
policy Shrimati Satpathy’s staternent was
like one of the novels or short stories;
her recitation was absolutely of that quality;
it has some lyrical quality about it, some
literary quality about it but no ruclear
quality about it. How can we have a foreign
affairs debate without a statement on
nuclear policy? It is a contradiction in
terms. I do not mind his sticking to his
policy, ignoring the wishes of go per
cent of the Indian people, if he wants,
but let him not insult us, let him not
provoke us. Sir, I crave your indulgence;
I am not going to accept this, T fec! it is
an important matter. We may iguore
other 1ssues, but the nuclear policy 1> an
important issue.

SHRI DINESH SINGH : I did not
want to provoke the hon. Member. . | .

SHRI M. L. SONDHI : Let him
reply to it. If he does not agree with us,
let him say so, but let him not take shelter
behind Satpathy.

= *fa ma: ITEeAw wEEy, v
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So far as the nuclear policy is concerned . .
(Interruptions) The hon. Member must
learn to listen quietly. We have listened
to him. He should behave himself instead
of shouting... (Interruptions)

SHRI M. L. SONDHI : You know,
Sir, a bomb had been dropped over
Hiroshima and Nagasaki. This Govern-
ment will be held responsible if it places
India under the danger of a nuclear bomb.
Tomorrow when a bomb is dropped
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on India, what will happen? Let him
give an answer. I made a very serious
sugzestion and other Membefs made
suggestions. You gauge the sense of the
House, I will yield to you. I weuld like
to know your views.

SHRI SONAVANE (Pandharpur) : Sir,
there should be some discipline in the
House. ., (Interruption)

MR. DEPUTY-SPEAKER
aorder.

SHRI M. L. SONDHI : When a nu-
clear bomb drops on his worthy head,
then he should ask about discipline. What
is going on in his political party ? I am
making a serious point. The whole world
is concerned about the nuclear policy . . .

(Interruption)

MR. DEPUTY-SPEAKER : I share
Shri Sondhi’s views that the nuclear policy
is a very important subject but it is not
properly the subject of the External Affair,
Ministry. Please do not insist on it now.

SHRIMATI TARKESHWARI SIN-
HA (Barh) : Already the non-proliferation
treaty has been signed. India took a
definite attitude at the time of signing the
non-proliferation treaty and did not sign
it. After the treaty has been signed, India
has to take some attitude ois-a-vis the
non-proliferation treaty. We would like
to be enlightened as to what exactly is
the attitude of India vis-a-vis the treaty
because many countries have signed the
non-proliferation treaty. They have put
certain conditions. In those conditions
what exactly is likely to happen in case
such a situation comes on our border
that the nuclear menace increases ? Will
he please clarify ?

SHRI DINESH SINGH : So far as the
nuclear non-proliferation treaty is con-
cerned, nothing new has taken place since
then. We have already stated our views in
the House that we are against signing
the nuclear non-proliferation treaty because
it places unequal obligations as between
members which possess the nuclear bomb
and which do not possess it. We are not
willing to accept such unequal arrange-
ments.

Regarding the nuclear policy as a whole
it has been amply clarified that we propose
to use the atom for peaceful purposes,
The only thing is that we do not wish to
manufacture nuclear weapons.

Hon. Members had referred to the
situation in Europe. I had said that we
had welcomed the efforts that were being

: Order,
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made by the European countries to esta-
blish a dialouge between themselves, to
get together to try to selve their problems
peacefully. We had welcomed this be-
cause this is exactly what we were attemp-
ting to do ourselves in Asia. In fact, this
is the only answer that we see for all coun-
tries of the world, namely, to try to solve
their disputes peacefully and to try to
enter into meaningiul cooperation with
one another.

The questions of our relations with
GDR was raised by the hon. Member,
Shri Krishna Menon, Professor Mukerjee
and others. I should like to say that
we have said on several occasions in
this House that our relations with GDR
are continuing to grow and we shall take up
the institution of formal arrangements
in keeping with the developing relations.
As the need increases for us to have different
arrangements with the G.D.R., we shall
not fight shy of them. We are not dictated
by the HALLSTEIN doctrine or by any
other doctrine. It is purely in our ewn
national interest and it will be our endea-
vour to continue to strengthen our economic
and political arrangements with the G.D.R.

17 brs,

Just a word about the foreign service.
The members of the Foreign Service,
scattered as they are all over the world,
have a difficult task to perform because
of limitation that we have on our finances,
the shortage of time, the two decades
in which the Service has come up and has to
take responsibility on terms of equality
with nations which have had Irgaitiom
ofthis Servicegoing back toseveral count-
ries. May [ say it has been a matter
not only of pleasure but of pride for me
to see members of the Foreign Service
work in different parts of the world and
to command the respect and cooperation
that they do? It should be a matter of
very great satisfaction to this House that
India’s Foreign Service is rated as one
of the best Foreign Service in the world.
We are trying to strengthen any insti-
tutional weaknesses that there may be,
We are trying to develop better experties,
to have better system of their transfers
and postings and the working conditions
in which they will have a greater sense of
security in participation.

In the field of External Publicity, we
are trying now, gradually, to give greater
emphasis to public relations rather than
to dissemination of news under External
Publicity and with the changes that we
are thinking, I hope, we will be able o
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project a more accurate picture of
what is happening in India and what
our achievements are in this country.

APRIL 8,

May I, in conclusion, say that in review-
ing the international situation and out-
lining the major elements of our foreign
policy, I have, inevitably, had to mention
our efforts at enlarging the area of coopera-
tion and collaboration both in the poli-
tical and economic sense. I have been
encouraged to believe, and there is a
broad consensus in the House and in the
country at large, that the ends of our
security cannot be maintained against
the background of isolation in scientific
technological, industrial, economic or
political fields. For a counrry of our
size and of our resources, there is no
other way. In pursuing this policy, we
are merely re-afirming Gandhiji's belief
which he expressed in these words, I quote:

“My nationalism is fierce but not
exclusive and not devised to hurt any
nation or individual. India's freedom,
as conceived by me, can never be

a menace to the world. The whole

of my country may die so that the
human race may live."

Thank you.

MR. DEPUTY-SPEAKER : Now,

there are a number of cut motions. May
I put them together?

SHRI G. VISHWANATHAN : [
want to have a clarification from the
hon. Minister...

MR. DEPUTY-SPEAKER : No, please
we have already taken such a long time.

You should have asked him  while
he was replying.
SHRI G. VISWANATHAN : Only

those who shout get
(Interruption)

MR. DEPUTY SPEAKER : I had
allowed many Members to put questions.

SHRI G. VISBWANATHAN : I want
to get only a clarification...

MR. DEPUTY-SPEAKER : No please, if
I allow you, I will have to allow others also.

SHRI G. VISBWANATHAN : Do you
want us to shout? Those who shout
get a chance...([nterruptions)

MR. DEPUTY-SPEAKER If the

whole House agrees to open the debate all
over again, I am in the hands of the House.

SHRI BAKAR ALI MIRZA (Secun-
drabad) : You asked us not to disturb him.

an opportunity...
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MR. DEPUTY-SPEAKER : Kindly listen
to me. If I allow one Member to put
a question, I must allow others also.
Therefore, I request you not to press
for that. We have already exceeded
our time allotted for this Ministry.
I would humbly request the hon. Member,
Shri Visbwanathan, to kindly cooperate.

Now [ will put all the cut motions
to vote.

All the cut motions were put and negatived*

MR. DEPUTY-SPEAKER : Now the
question is :

“That the respective sums not excee-
ding the amounts shown in the fourth
column of the order paper, be granted
to the President, to complete the sums
necessary to defray the charges that will
com: in course of payment during the
year ending the gist day of March,
1971, in respect of the heads of demands
entered in the second column thereof
against Demands Nos. 12 and 13 relating
to the Ministry of External Affairs. ™

The motion was adopted.

[T he motions for Demands for Grants which
were adopted by the Lok Sabha are reproduced
below—Ed).

Demanp No. 12—EXTERNAL AFFAIRS

“That a sum not exceeding Rs.
22,10,97,000 be granted to the President
to complete the sum mecessary to defray
the charges which will come in course
of payment during the year ending the
gist day of March, 1971, in respect of
‘External Affairs." '

Demavo No. 13—OtHER REevENUE Ex-
PENDITURE OF THE MiNsTRY oF EXTERNAL
AFFAIRS.

“That a sum not exceeding Rs
19,01,35,000 be granted to the President
to ¢ sums necessary lo defray
the charges which will come in course
of payment during the year ending the
g1st day of March, 1971, in respect of
‘Other Revenue Expenditure of the
Ministry of External Affairs’.”

17.06 hrs.
MINISTRY OF IRRIGATION AND
POWER

MR. DEPUTY-SPEAKER The
House will now take up discussion and
voting on demand Nos. 64 to 66, 125
and 126 relating to the Ministry of Irri-
gation and Power for which four hours
have been allotted
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Hon. Members present in the House
who are desirous of moving their cut
motions may send slips to the Table
within 15 minutes indicating the serial
numbers of the cut motions they would
like to move,

Mr. Naidu,
DEMAND NO. 64 MINISTRY OF IRRIGATION
& PowER
MR, DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs 37,39,000
be granted to the President to complete
the sum necessary to defray the charges which
will come in course of payment during
the year ending the jist day of March,
1971, in respect of “Ministry of Irrigation

7,

and Powe
DeEMAND NO, 65—MULTI-PURPOSE RIVER
SCHEMES
MR. DEPUTY-SPEAKER :
“That a sum not exceeding Rs.

2.65,56,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in course of
payment during the year ending
the 31st March, 1971, in respect of Multi-
purpose River Schemes'™

DeManDp No. 66—OTHER REVENUE EXPEN-
DITURE OF THE MINISTRY OF IRRIGATION AND
POWER

MR, DEPUTY-SPEAKER :

“That a sum of not exceeding Rs.
8.49,38,000 be granted to the President
fo complete the sum necessary to defray the
charges which will come in course of
payment during the year ending the gist
day of March, 1971, in respect of ‘Other
Revenue Expediture of the Ministry of

R

Irrigation and Power’”,

DEMAND NO. 125—CAPITAL OUTLAY ON
MULTIPURPOSE RIVER SCHEMES

MR, DEPUTY SPEAKER :

“That a sum not excedeing Rs.
16,71,43,000 be granted to the Presidnet
to complete sum necessary to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1971, in respect of
‘Capital Outlay on Multi-purpose River

Schemes™”.
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DemAND NO. 126—OTHER GAPITAL OUTLAY
OF THE MINISTRY OF IRRIGATION AND POWZR

MR, DEPUTY SPEAKER

“That a sum mnot exceeding Rs.
21,27,25,000 be granted to the President
tw complete the sum necessary to defray the
charges which will come in courie of
payment during the year ending the 3ist
day of March, 1971, in respect of ‘Other
Capital Outlay of the Ministry of Irrigation
and Power"."

The Demands are before the House.
Hon. Member may now move the cut
motions submit to their being otherwise
admissible.

SHRI P. G. SEN (Purnea) : I beg

to move :

“That the Demand under the Head
Ministry of Irrigation and Power be
reduced by Rs. 100.”

[Failure to tap the other water re-
sources and bring more land under
irrigation in the Kosi and other belts
of Purnea District in Bihar e.g. Maha-
nanda and Kankai and other net work
of rivers (3)]-

“That the Demand under the Head
Ministry of Irrigation and Power be
reduced by Rs. 1o0.”

[Failure to supply power at cheap
rates to the “Kisans”” (4)].

“That the Demand under the Head
Ministry  of Irrigation and Power be
reduced by Rs. 100.”

[Failure to evolve a uniform for-
mula for determining the electricity
tariffl. payable by the Railways for
purchase of electricity from different
electricity State Boards (5)].

SHRI YASHWANT SINGH KU-
SHWAH (Bhind) : I beg to move :

“That the Demand under the Head
Ministry of Irrigation and Power be
reuced by Rs. 100"

[Failure to provide funds to Narmada
river projects in Madhya Pradesh (20)].

“That the Demand under the Head
Multi-purpose River Schemes be reduced
by Rs. 100."

[Failure to supply Chambal project
water to Madhya Pradesh in adequate
quantity (21)].
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[Shri Yashwant Singh Kushwah]

“That the Demand under the Head
Multi purpose River Schemes be reduced
by Rs. 100’

[Failure to approve the plan of
Madhya Pradesh (22)].

SHRI P. P. ESTHOSE (Muvattupuzha):
I beg to move :

“That the Demand under the Head
Multipurpose River Schemes be reduced
by Rs. 100.”

[Urgent steps required to prevent
flood and sea erosion in Kerala coast
and particularly in Ernakulam, Quilon
and Cannanore district (23)].

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : I beg to move :

“That the Demand under the Head
Other Revenue Expenditure of the Ministry
c;{ Irrigation and Power be reduced to

e 1.

[Repayment under Indus water treaty
(24)].

“That the Demand under the Head
Other Revenue Expenditure of the Ministry
of Irrigation and Power he reduced to
Re. 1.”

[Delay in resolving inter-State water

disputes (25)].

SHRI P. P. ESTHOSE
move

“That the Demand under the Head
Other Revenue Expenditure of the Ministry
of Irrigation and Power be reduced by
Rs. 100.”

[Inadequacy of funds for power pro-
jects  like Kuttiyadi, Idamalkyar and
Idkki in Kerala (26)].

: T beg to

“That the Demand under the Head
Other Revenue Expenditure of the Minis-
try of Irrigation and Power be reduced by
Rs. 100"

[Serious inadequacy of funds for

rural electrification in Kerala (27)].

SHRI SRADHAKAR SUPAKAR
1 beg to move :

“That the Demand under the Head
Capital Outlay on Mulu-purpose R.wer
Schemes be reduced by Rs.

[Delay and waste in the execution
of the Farakka Barrage Project (28)].
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“That the Demand under the Head
Other Capital Outlay of the Ministry
of Trrigation and Power be reduced by
Rs. 100.”

[Regional imbalance in rural electri-
fication (29)].

SHRI SHIVA CHANDRA JHA
(Madhubani) : I beg to move :

“That the Demand under the Head
Ministry of Irrigation and Power be
reduced to Re. 1. »

[Failure to expedite the excavation
of the Western Kosi Canal (30)].

SHRI BENI SHANKER SHARMA
(Banka) : I beg to move :

““That the Demand under the Head
Multipurpose River Schemes be reduced
by Rs. 100.”

[Need to keep old course of the
high-level canal emanating from Chan-
dan Dam as envisaged in the original
plan (31)].

“That the Demand under the Head
Moulti-purpose River Schemes be reduced
by Rs. 100.”

[Need for desilting of canals emanating
from Kosi which destroy fertility of
the land due to dumping of sand in the
District of Purnea in Bihar (32)].

“That the Demand under the Head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Failure to construct small dams
costing not more than five lakhs of
rupees in the hilly areas of Hazaribagh,
Chota Nagpur, Santhal Parganas and
South Bhagalpur in Bihar (33)].

“That the Demand under the Head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Change of the course of high level
canal emanating from Chandan Dam
in the District of Bhagalpur in Bihar
near the villages of Pair and Lahoria
(34)]-

“That the Demand under the Head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Failure to commplete the Rajasthan
capnal in time depriving the country
of the much needed cotton and grain
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which could be grown in the area in
the command of the canal in abundant
quantities (35)].

“That the Demand under the Head
Multi-purpose River schemes be reduced
by Rs. 100."

[Failure to complete the Kosi and
Candak Projects in Bihar (36)].

“That the Demand under the Head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[High-handedness in realising canal
rates from cultivators whose lands were
never irrigated or could not be irrigated
due to lack of distributories and village
channels (37)].

“That the Demand under the Head
Multi-purpose River Schemes be reduced
by Rs. 100"

[High-handedness of the authorities
in raising canal rates for acreage far
beyond in the occupation of the culti-
vators (38)].

““That the Demand under the Head
Multi-purpose River Schemes be reduced

by Rs. 100

[Failure to comstruct distributories,
various channels and fallouts in the
area commanded by Barua Dam causing
untold hardship to the cultivators of
the area in the shape of inundation
of their fields when water was released
in the canals and could not be controlled
(391

“That the Demand under the Head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[High-handedness in realising canal
rates even where canel water on account
of lack of distributories and village
channels inundated the fields and spoiled

the crops (40)]-

“That the Demand under the Head
Multi-purpose River Schemes be reduced
by Rs. 100"

[Failure to socialise the two canals
emanating from Barua Dam on the
same level in spite of the Minister’s
assurances (4.1;?:.

“That the Demand under the Head
Multi-purpose River Schemes be reduced
by Rs. 100.”
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[Failure to release sufficient wate
in river channel of Barya Dam to ensure
proper supply of water to those culti-
vators who were getting the same
from the river usually. (42)].

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : I beg to move :

“That the Demand under the Head
Ministry of Irrigation and Power be
reduced to Re. 1.”

[Appointment of junior officers on
permanent posts setting aside the claim
of senior officers recruited in the grade
of Assistant Directors in CW & PC
during the year 1963 to 1964 (43)]-

SHRI K. M. MADHUKAR (Kesaria) :
I beg to move :

“That the Demand under the Head
Ministry of Irrigation and Power be re-
duced by Rs. 100.”

[Failure to improve the service condi-
tions of Class I1I and Class I'V employees
of Farakka Barrage and other projects
(44)]-

“That the Demand under the Head
Ministry of Irrigation and Power be
reduced by Rs. 100.”’

[Failure to bring requisite real and
efficiency in the Ministry of Irrigation
and Power (45)].

“That the Demand under the Head
Ministry of Irrigation and Power be
reduced by Rs. 100."”

[Failure to effect economy in tour
Tl\:ﬁ of the officers of the Ministry
(46)].

“That the Demand under
Ministry of [Irrigation and
reduced by Rs. 100.”’

[Failure in reaching an agreement
with Pakistan and Nepal in connection
with Farakka Barrage and Western
Kosi Project despite the efforts of various
delegations of the Ministry (47)].

“That the Demand under the Head-
Multi-purpose River Schemes be reduced
by Rs. 100.”’

[Failure to effect economy in entertain-
ment and hospitality expenditure.
(52)]-

the Head
Power be
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[ShriK. M. Madhukar]

“That the Demand under the Head
Multi-purpase River Schemes be reduced
by Rs. 100.”

[Failure to run the Gandak project
in Bihar as a Central project. (53)].

“That the Demand under the Head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Slow progress in the works of the
Gandak project due to non-availability
of Central assistance in time. (54)].

“That the Demand under the Head
Multi-purpose River Schemes be reduced
by Rs. 100."”

[Closure of work on the Gandak
Canal project in Saran district due
to non-provision of Central assistance.
(55)]-

“That the Demand under the Head
Multi-puropse River Schemes be reduced
by Rs. 100.”

[Failure to set u
station at Bhainsa
the Gandak canal.

a hydel power
tan Barrage on
(56)]-

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Failure to formulate a separate
scheme for preventing the accumula-
tion of water on cither side of the Gandak
canal and to provide Central assistance
therefor. (57)].

“That the demand under the head
Multi-purpose River Shemes be reduced
by Rs. 100."

[Failure to comstruct a reservoir
for channelizing the water of the bran-
ches of Gandak canal to farms so as
to enable them to carry one cusec of
water. (58)].

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Leaving the construction of drains
with one cusec water flow from the
Gandak capal to farmers which may
lead to clashes among the villagers
(59)1-
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“That the demand under the head
Multi-putpose River Schemes be reduced
by Rs 100"

[Failure to metal the roads along
the Gandak canal (6o)]

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs 100"

[Failure to implement the Bagmati
project after treating as a Multi-purpose
river valley project and roviding
central assistance therefor (61)].

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Failure to implement Bagmati pro-
ject at early date. (62)].

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100

[Failure to make progress in

pr the
work of Western Kosi canal.

(63)]

“That the demand under the head
Multi-purpase River Schemes be reduced
by Rs. 100.”

[Failure to implement the scheme
for installing floating pumping sets
in the rivers in Bihar which provide
water throughout the year from Bagmati,
Boori, Gandak and Kamla. (64)].

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Failure to make requisite progress
in the Farakka Barrage. (65)].

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100.

[Failure to control the floods of the
Boori, Gandak, Bagmati, Kosi, Pon-pon
and Sone Ganga. (66)].°

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Failure to provide permanent solu-
tion for continuous floods in Assam,
Bihar, Rajasthan, Bengal, Utter Pradesh
and Andhra Pradesh. (72)].
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“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Failure to implement the schemes
for utilizing the additional waters of
the Ganga during rains. (73)].

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100."

[Failure to implement the schemes
for controlling floods of various small
rivers in Bihar. (74)]

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Failure to protect lakhs of people
affected from the erosion by the Gandak,
Buri Gandak, Ganga and Bagmati
rivers. (75)]

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100."

[Failure in maintaining the Dams
constructed with the object of protect-
ing Bihar from floods. (76)].

‘“That the demand under the Head
Multﬁpurposc River Schemes be reduced
4. 100.""

[Failure to implement the scheme
for the construction of Inter-State
waterways and for flood control by
connecting the Ganga with the rivers
of South India. (77)].

“That the demand under the Head
Multi-purpose River Schemes be reduced
by Rs. 100

[Failure to conduct a survey of all
rivers for multi-purpose project in India
and implement the same by making
a phased programme (78)]

“That the demand under the Head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Failure to check erosion near Variar-
pur in District Muzaffarpur so as to
save the railway track and highway
(79)]-

“That the demand under the Head
Multi-purpose River Schemes be reduced
by ks. 100.

CHAITRA 18, 1892 (S4KA)

Irrigation and Power) 270

[Inadequacy of funds released by
the Centre for implementation of multi-
purpose schemes in Bihar (80)].

“That the demand under the Head
Moulti-purpose River Schemes be reduced
by 100."

[Failure to complete the work re-
garding study of water in Gangotri
Valley soon. (81)].

“That the demand under the head
Multi-purpose River Schemes be reduced
Rs. 100.”

[Failure to include Uppel’ Sakri,
Kopal and Pon Pon, major irrigation
schemes in the Fourth Plan. (82)].

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Failure to extend grants and loans
to State Governments for implementa-
tion of medium irrigation schemes
along with major schemes, (83)].

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Need to adequately utilise under-
ground water resources in the country.
(84)]-

“That the demand under the head
Multi-purpose River Schemes be reduoed
by Rs. 100.”

[Failwe to remove
deposits in the Kosi river,

increasing silt

(85)]

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Need to complete high level Sone
Canal during Fourth Plan positively.
(86)].

“That the demand under the head
Multi-purpose RJvcr Schemes be reduced
by Rs. 100.

[Failure to check mismanagement of
Triveni Canal in Cha an District
included in Gandak Project. (87)].

“That the demand under the head
Mu]h-pm])osc R.wer Schemes be reduced
by Rs. 100.

[Failure to set up a Flood Warning
Station in ecach State, (88)].
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[Shri K. M. Madhukar]

“That the demand under the head

Multi-purpose River Schemes be reduced
by Rs. 100.”

[Failure to chalk out and implement
a phased all-India Scheme to control
floods. (8g)).

“That the demand under the head
Other Capital outlay of the Ministry of
Irrigation and Power be reduced by
Rs. 1.

[Failure to remove the backward-
ness of Bihar in matters of electricity

(90)].

“‘That the demand under the head
Other Capital outlay of the Ministry of

Irrigation and Power be reduced by
Rs. 100"

[Failure to implement tube-well
schemes in the areas where irrigation
by canal is not practicable. (g1)].

“That the demand under the head
other Capital outlay of the Ministry of
Irrigition and Power be reduced by
Rs. 100.”

[Failure to provide proper drainage
system in the country which could
solve the problem of water stagnation,
flood contol and provide irrigation
facilities. (g92)].

“That the demand under the head
Other Capital outlay of the Ministry of
Irrigation and Power he reduced by
Rs. 100"

[Failure to abolish contract system
in respect of central irrigation and power
schemes. (93)].

“That the demand under the head
Other Capital outlay of the Ministry
of Irrigation and Power be reduced by
Rs. 100.”

[Failure to bring about speedy develop-
ment of rural electrification works (94)].

“That the demand under the head
Other Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs.100.”

[Failure to give grants to meet re-

curring annual losses to Bihar State
Electricity Board (95)]

“That the demand under the head
Other Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs. 100.”
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[Failure to provide power for tube-
wells and pump-sets in Bihar and
other States (g6).

“That the demand under the head

Other Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs.100.”

[Failure to set right technical and
mechanical defects in Barauni Thermal
Power Station. (97)].

“That the demand under the head
C_)ti:u:r Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs. 100.”

[Charging of concessional trates of
power being supplied to Birla and other
big industrialists. (g8)].

“That the demand under the head
other Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs.100."”

[Failure to generate cheap electricity
from rivers flowing in Bihar. (gg)].

“That the demand under the head
other Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs.100.”

[Failure to supply electricity at cheap
rates in Bihar. (100)].

“That the demand under the he.d othe-
Capital outlay of the Ministry of Irriga.
tion and Power be reduced by Rs. 100.”

[Failure to supply power for irrigation

and development of small-scale and
medium  industries  (101)]
“That the demand under th: head

other Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs.100."

[Failure to set up common grid for
supplying power to wvarious parts of
the country. (102)].

“That the demand under the head
other Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs.100.”

[Failure to check bureaucracy and
corruption in giving power connection

(103)]-

“That the demand under the head
other Capital outlay of the Ministry of Ir-
igation and Power be reduced by Rs.100.”

[Failure to make such arrangements
as to obviate deposit of Rs. 1,200 as
security by farmers for getting power
connections for lift irrigation. (104)].
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“That the demand under the head Other

Capital outlay of the Ministry of Irriga-

tion aud Power be reduced by Rs. 100.”

[Failure to check irregularities in
power supply. (105)].
“That the demand under the head

Other Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs.100.”

(106)].

“That the demand urder the head
other Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs.100.”

[Failure to electrify villages.

[Failure to supply power to small
farmers for agriculture and industry.
(107)].

“That the demand under the head
other Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs.100.”

[Failure to supply power to North
Bihar for its development. (108)].

“That the demand under the head
other Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs.100."

[Providing comparatively lesser
finances to Bihar State for arranging
more power to Bihar. (10g)].

“That the demand under the head
other Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs.100.”

[Failure to set up another Power
Generating Unit at Motipur to meet the
power shortage in North Bihar. (110)].

“That the demand under the head
other Capital outlay of the Ministry of Ir-
rigation and Power be reduced by Rs.100."”

[Failure to set up a new Thermal
Power Plant in Hazaribag district des-
pite availability of all amenities. (111)].

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : I beg to move :

“That the demand under the head
Ministry of Irrigation and Power be re-
duced to Re. 1.

[Failure to take up a project to
control North Bengal rivers like Teesta,
Torsha, Jaldhaka for effective flood
protection and irrigation in the area
known as North Bengal River Valley
Project (112)].
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“That the demand under the head
Ministry of Irnganon and Power be
reduced to Re.

[Failure to instal a Thermal Power
Project in North Bengal. (113)].

“That the demand under the head
Ministry of Irrigation and Power be
reduced to Re. 1.”

[Failure to strengthen the existing
Jaldhaka hydro-electric project in West
Bengal in all its three phases. (114)].

“That the demand under the head
Ministry of Irrigation and Power be
reduced to Re. L.”

[Failure to instal Thermal Power
Stations in Cooch-Behar district, West
Bengal to open up scope for better
irrigational facilities through energized
pumps. (115)].

“That the demand under the head
Ministry of Irrigation and Power be
reduced to Re. 1.”

[Failure to take up flood protection
measures at Malerjher, Bheladanga,
Rajarhat, in the district Cooch-Behar,
West Bengal. (116)].

“That the demand under the head
Ministry of Irrigation and Power be
reduced to Re. 1.”

[Failure to take up the scheme for
dredging the North Bengal rivers, (117)]

SHRI R. K. AMIN (Dhandhuka) :
I beg to move :

“That the demand under the head
Ministry of Irrigation and Power be
reduced by Rs. 100"

[Need to develop a very efficient
system of flood forecasting. (143)]-

“That the demand under the head
Ministry of Irrigation and Power be
reduced by Rs. 100"

[Need to intensify rural electrification
in Gujarat State which is lagging behind
other States in the country in this
regard. (144)].

“That the demand under the head

Ministry of Imgatlon and Power be
reduced by Rs.

[Need to give priority to supply
electricity for irrigating land. (145)]-



275 D. G. (Min.

TShri R. K. Amin]

“That the demand under the head
Ministry of Irrigation and Power be
reduced by Rs. 100.”

[Need to provide flood control mea-
sures for Narbada river. (146)].

“That the demand under the head
Ministry of Irrigation and Power be re-
.duced by Rs. 100.”

[Need to establish flood warning
stations in all States. (147)]
“That the demand under the head

Ministry of Irrigation and Power be re-
duced by Rs. 100.”

[Need to make a survey of under-
ground water resources in Gujarat

State. (148)].

“That the demand under the head
Ministry of Irrigation and Power be re-
«duced by Rs. 100.”

[Need to accept the Dharoi Project
in Gujarat State. (149)].

“That the demand under the head
Ministry of Irrigation and Power be re-
duced by Rs. 100.”

[Need to expedite the work of Narbada
River Tribunal by fixing the time limit
of six months. (150)].

““That the demand under the head
Ministry of Irrigation and Power be re-
.duced by Rs. 100.”

[Need to expedite the work of comple-
tion of Kakarpara and Ukori Irrigation
Projects in Gujarat State. (151)].

“That the demand under the head
Ministry of Irrigation and Power be re-
duced by Rs. r100.”

[Need to provide one power station
in the North Gujarat region during
the Fourth Plan period. (152)].

SHRI OM PRAKASH TYAGI
(Moradabad). I beg to move :

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100"

[Failure to fully utilise the waters
of Sutlej, Beas and Ravi even ten years
after the Indus Water Treaty. (153)1.
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“That the demand under the head
gl.dn-purposc River Schemes be reduced

. 100",

[Constant neglect shown towards small
dams. (154).]

“That the demand under the head

Multi-purpose River Schemes be reduced
by Rs. 100.”

[Failure to exploit huge underground
water resources lying in the areas bet-
ween the Ganga and Jamuna. (155).]

“That  the demand wunder the
Multi-purpose River Schemes be reduced
by Rs. 100.”

[Failure to implement irrigation
schemes in all States on a uniform basis.
(156).]

“That the demand under the head
Multi-purpose River Schemes be reduced
by Rs. 100. "'

[Failure to prevent loss of crores of
rupees every year due to floods. (157).]

““That the demand under the head Multi-
purpose River Schemes be reduced by
Rs. 100.”

[Failure to prevent increasing beds
of rivers during floods due to constant
soil erosion (158).]

“That the demand under the head
Other Capital outlay of the Ministry of
Irrigation and Power be reduced by Rs.
100."

[Neglecting the rural sector in country’s
clectrification programmes (159).]

“That the demand under the head
Other Capital outaly of the Ministry of
Irrigation and Power be reduced by Rs.
100.""

[Backwardness of rural areas in respect
of industries due to lack of power-availa-

bility. (160).]

“That the demand under the head
Other Capital outlay of the Ministry of
Irrigation and Power be reduced by Rs.
IOD."

[According precedence to industry
over Agriculture in the matter of power
supply. (161) ]
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“That the demand under the head
Othe " Capital outlay of the Ministry of
Irrigation and Power be reduced by Rs.
100.”

[Need to provde adequate and re-
gular power so that tube-wells in rural
arcas do not rema n idle. (162).]

“That the demand under the head
Other Capital outlay of the Ministry of

Irrigation and Power be reduced by Rs.
100."

[Failure to supply power at cheap
rates to rural areas. (163) ]

“That the demand under the head
Onher Capital outlay of the Ministry of
Irrigation and Power be reduced by
Rs. 100.”

[Laxity in construction of Rajasthan

Canal (164).]

MR. DEPUTY-SPEAKER : The
motions are also before the House,
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of the next Ministry, how can any po;
of order be raised ? After all, Lok Sqblha.
in all seriousness has passed those demands,
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gwnfa w@am : 78t & fa@w saw
F eIl FT A § IH O AW wT Wy
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FTETAG |

of\ frramr W A% wfe &
# Fz wwg T w0 & foad famge dac
g1, #fgm oF ¥Fe F 0 IFA AW
7ar faar |

MR. CHAIRMAN : You have to be
vigilant. You will get full opportunity
on Demands of Irrigation and power.

SHRI G. VISWANATHAN : (Wandi.
wash) : The way everything was disposed
of cannot be approved of. Everything
was disposed of in one minute. It cannot
go on like this in this House.

SHRI MANUBHAI PATEL (Dabhoi) :
He did raise objection at that time. He
was not allowed. He did raise it.

=\ fagwsw W1 : OF 5 w1 A FER
Wig a@l fam Smar g 1 ag FC Www
F AT HET FAT @ £, . . (Twaw™)

avwnfa wiwa : T fragw § f am
% frd arvmn gam A g ATse I fea
aifs sem-erew geEdl #1 wiEr fan
WTT | 9 9g 9T g [ , T 9% et
wq #faw 1 o sfawT oo g A
fentgs aX 2 AW F T @M D
fafra =9 ¥ ot wy e smom

SHRI CHENGALRAYA  NAIDU
(Chittoor) : In a tropical country like
India successful agriculture depends
upon irrigation facilities. Even after 23
years of independence  809% of our land
irrigated has to depend on_rain only.
Even after 23 years if our lpmnicm is like
this I do not know what will happen to this
country. When we want to be self
sufficient in agriculture, experts say...
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MR. CHAIRMAN : I have to say
onc thing. Your party has 26 minutes.
I have got 4 names and now it is for
you to decide how much time to take
and leave how much time for the rest
of the members of your party.

SHRI RANDHIR SINGH (Rohtak) :
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He is the only Kisan leader from the
Opposition.
SHRI CHENGALRAYA NAIDU

In our country nearly 50% of the area
can be supplicd with water if the Governe
ment takes interest and allots funds for
completing the projects. Sir, in our
country now cven after end of the 4th
Five Year Plan only about 40% of land
will be irrigated. At the present rate
of development, about 2 million acres
per year, it will take another g0 or 40
years to complete all our irrigation
projects.

I do not think our people will have the
patience to wait for long for these
basic amenities of irrigation to be made
available. We have to see that in the next
decade or so all major sources of irrigation
are available.

Inthis context, theoutlays proposed in
the Fourth Plan for irrigation are utterly
inadequate. Appendix I of the Ministry's
Report is very interesting. It shows clearlv
that the bulk of the benefits of the Fourth
Plan and the early years of the Fifih
Plan have to come from the projects like
Gandak, Rajasthan Canal, Ram Ganga,
Maha Nadhi Delta, Nagarjuna Sagar
and Kanakasabapathi Projects. It is for-
tunate that these projects are now relati-
vely in advanced stage of construction.
We should complement Dr. K. L. Rao
for at least requesting the Government 1o

allot more funds for accelerating these
projects.
In 1966-67 to 1968-69, due to Dr.

Rao's efforts some funds were allotied
by Government. We are also very grate-
ful to Shri Morarji Desai who was the
then Finance Minister who thought of
the importance of agriculture and irriga-
tion and who was very helpful in allot-
ing funds to accelerate these projects.
Therefore over the last two years or so
they were able to go forward a little.

Now in this year they have notallotied
any special funds outside the Plan to
accelerate  these  projects. If these
projects are not given special allotment
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outside the Plan and if this is not given
first priority to complete these projects, I
do not know what will happen to the
country. And at least at this rate it will
take scveral years for the State Govern-
ment to complete them. The State Govern-
ment with| little resources that they are
having cannot complete these projects.
These are national projects. The Central
Government should come forward and
they must allot special funds outside
the Plan to accelerate completion of
these projects so that we mav be self-
sufficient in foodgrains by 1971.

I shall now come to the question of
irrigation  projects in drought affected
arcas, Lot me meniion one area, Rayala-
seema, from which arca I come from.
Tungabhadra Project was being talk:d
about for nearly a eentury. It is unfor-
tunate that Government could not com-
plete  the project. Now it is twenty-five
yzar: when this project was started.
Work is still going at snmail’s pace. One
of the most important components of
this project is Tungabhadra High Level
Canal State II. In the meanwhile costs
have gone up.

The original estimate was Rs. 15
crores. Now, the estimate, due to the
delay in execution of this project, will go
up to Rs. 40 crores nearly. When it was
only Ras. 15 crores, had the Central Govern-
ment assisted the State Government, they
could have completed this project with
lesser amount. Due to negligence as
also delay on the part of the Central
Government, the cost has gone up to
Rs. 40 crores. I do not know how the
State  Government can complete this.
They have allotted Rs. 13 crores only
in the Fourth Plan. With thissmall amount
to complete this important project in a
drought affected area would take several
years. I only request the Government to see
the importance of this project and to
help constructing this earlier so as to
relieve the dry area chronically affected
by famine. I hope the Government will
give assistance to complete this within
a year or two so that the people who
live in these dry areas may be benefited.
We are aiming a lot about evolving
methods for the improvement of drought
affected areas. But we arc only tinkering
with these problems unless we clearly
recognise that the first priority has to be
given to these areas in executing whatever
irrigation projects are feasible at a quicker
pace by which our engineers can build
them. projects serve not only
to irrigate lands, but more important, to
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provide drinking water to large areas
around them. Such projects are needed
for drought affected areas and I would
urge Government to accord the highest

lority to projects like the Tungabhadra

igh Level Canal, Rajasthan Canal
ete. which are the only hope of millions
of our countrymen in  these drought
affected areas. Necessary funds for their
execution should be provided by Govern-
ment as assistance outside the Plan. It is
only such a wise policy decision backed
by the resources of the Centre which can
ensure a solution of the problem of the
chronically drought affected areas within
a reasonable time.

Coming to power generation,
development to the country is very un-
satisfactory. In spite of so many vyears
of development, we are still having only
15 million kw of power. This is certainly
inadequate in building up the prosperity
of the nation both in the field ofindustry
and of agriculture. We must have at
least twice the power being generated
now. It is always better to have an
excess of power than a shortage of it

power

because shortage comes in the way of
development of the country.
For example, in my State of Andhra

Pradesh, we have a very seriousshortage
of power. No central project is sel up in
that State, nor any arrangements made

with  the neighbouring State  where
there is surplus of power, where they
have  constructed  central  prajects
for generation. In Madras State,

they had started the Naivelli project
and now the Kalpakam project at the

of the centre, They must share
this power with Andhra as Tarapur
power is shared between Maharashtra
and Gujarat. Similarly Damodar Valley
power is shared between West B I and
Bihar. Why not this be done as between
Madras and Andhra?

Taking into account the heavy
shortage of power in my State, Govern-
ment should give us power supply from
Naiveli and Kalpakam and also take
full advantage of the extremely good coal
deposits in the Godavari valley. In Tamil
Nadu they are starting a big power
generating unit run by coal. They have

to transport coal from Godavari delta
and the cost will be more. In our State
in the Ra m area, we have a lot

of coal. Ifthe Central Government can
start a project to generate power there
the cost of production will be cheap.
Then power can also be supplied to
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Madras, Mysore or any other State.
We have no objection to that like
Madras.

Regarding agriculture, we have

been focussing attention on the supply
of power to industries only. Agricultural
development is  equally, if not  more,
important. The green revolution is more
due to the availability of power and elec-
trification of pumping sets. I would say
it is entirely due to the electrification of
rural areas that we could advance on
the agricultural front. Especiallyin Madras
State and Andhra State, due to pump
sets run with electric power, more food-
grains had been produced and ifmore power
is given in the southern States they will
produce  more foodgrains. Therefore,
1 submit that more power should be given
to the southern States for agricultural
purposes. While  supplying  power,
drought affected areas must be given the
highest priority because in those areas
they have to dig wellsand go deep and
itis impossible to draw water by bullock
or with oil engines. It is only possible
to draw water with deep well pumps,
electric pumps. Itis only with the help
of electric pumps that farmers in such
arcas could draw water from such deep

wells.

1 would also like to mention another
important point. Very often the vol-
tages drop down steeply and the pump
burn off in the villages. Necessary steps
may please be taken that this voltage
fluctuation does not occur. We have
got to build up a very large amount of
power in the country and special studics
must be made for generation of enough
power. I, therefore, suggest llhat we should
think in terms of generating power by
the Centre. Thus Central gencration is
most important as it would be possible
then to achieve equitable distribution
of power among the different States.
Then we can also have one uqu.-_.-n
rate for the whole country and alse attain
integration of the whole country. I'would,
therefore, strongly urge that thc{c‘ should
be Central generation of electricity and
its distribution.

1 also find that the additional power
every year is less than w}}n we are tar-
getting for. 'We must go into the reasons
for this. Not only we should overcome
all the difficulties but also we should try
to accelerate the programme of power

generation.
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Finally I would like to mention that
power supply is very important in the
drought areas. If power is made available
we can set up small scale industries and
thus improve the purchasing power of
the people. With this we can set off
the disadvantages caused on account
of the deficiency of water supply in these
scarcity areas. So please make a special
effort and a special provision for develop-
ment of power in the drought and famine
stricken areas of the country.

Lastly, I can only appeal to the Govern™
ment to start power generation with
central funds, not on a political basis.
You should not think of politics. So
far Andhra had been neglected and only
because of politics coming into play
no central power generating plant had
been started in Andhra where as in Guja-
rat. Madras and Maharashtra there are
such sets. There is plenty of coal available
in Andhra. Politics should not come
in the way of helping Andhra Pradesh
and other backward areas which are
producing rice and supplying it to all
the southern States.

DR. KARNI SINGH (Bikaner)
The end of the Indus Water Treaty
has suddenly focussed considerable atten-
tion on the Ministry of Irrigation and
Power. Not that we were not aware
of the fact that it was coming to an end
but the fact is that it caught the country
flat footed. Unfortunately, we failed
in proper planning in as much as we were
not prepared to utilise the surplus waters
which after 1st April, 1970 were to flow
into India. I have great respect for the
hon. Minister Dr. K.L. Rao. He s
a specialist in  his subject and I realise
his difficulties because often when we
meet him in deputations, he has tried to
go out of his way to help Members of
Parliament and their constituencies in

trying to solve these problems. I do
appreciate the great  difficulties that
he faces with regard to funds. I feel

that the Government of India will have
to give far greater help to this Ministry
because in future years irrigation will
be the life line of the country.
Today, the country has 390 million
acres of land for cultivation, out of which
only g1 million acres of land are covered
by irrigation, and the irrigated area is
only 20 per cent of the areas sown. This,
anybody can see, is far from satisfactory
and we will have to take steps to tap
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sume of our rivers to sec that far greater
water, instead of allowing it to flow into
the sea, is utilised for irrigation purposes.
How we can get finance for this is a matter
for the Government to solve.

But onc thing is quite certain. With
the population explosion that our country
is facing, unless we increase our food
production, India will always remain
with a begging bowl in its hand, and a
disgrace to us and our prestige in relation
to other countries in the world, who will
be trying to help us with some pittance
to come to us in the shape of food.

The delay in planning to utilise the
surplus waters that are going to Pakistan
even now in spite of what the hon. Minister
told us, is a pathetic state of affairs. 10
million acre feet more of water is available
to India. I will just quote what a very
important man in Punjab has said—
it was published in the Hindusian Times
of the 5th April, 1970—concerning the
Indus Water Treaty. He said :

“The Punjab authorities have dis-
puted the statement of the Union
Minister for Irrigation and Power,
Dr. K. L. Rao, made in Parliament
last Wednesday, that with the expiry
of the Indus Water Treaty, no water
from the three eastern rivers of Punjab
was flowing down to West Pakistan.

A Punjab Government s
claimed today that about seven million
acre fi. of water would continue to
flow down to Pakistan from the Sutlej,
Beas and Ravi rivers so long as the
Pong and Thien dams were not com-
pleted.

The spokesman said of the 10 million
acre ft. of water per year that became
available to India on April 1, not
more than three million acre ft.
be used rightaway. Of the
seven million acre ft. five million would
be prevented from going to Pakistan
when Pong on the Beas river was com-
pleted in about three years’ time.

But the remaining two million acre
ft. of waic” could be stopped only by
the conutruction of Thien dam on the
Ravi, for which the Centre had not
yet given its clearance . . . 7

Now. what I cannot understand is,
how does the Ministry of Finance, the
Ministry of Irrigation and Power and the
Planning Commission dovetailed them-
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selves into solving these problems long
before they hit this country like a hur-
ricane. There is no doubt that ths
termination of the Indus Water Treaty
had created in this country a great feeling
of rejoicing, that millions and millions,
of cusecs of water would now be flowing
to the parched lands of our country
which needed it so badly. But due to
some slip-up somewhere, we will have
to give water to Pakistan : not that we
grudge our neighbours anything. But
once you conclude a treaty, itis a treaty,
A treaty is a treaty. The treaty is bila-
teral, and if our country has failed in
preparing  to utilise the water, then
the blame for that must sit fairly and
squarely on the heads of our Government.

When we had the occasion the other
day, on a Calling Attention, to discuss
the Indus Water Treaty, I had asked a
few questions on which the hon. Minister
did try to reply but his answers were not
absolutely satisfactory. The first one was
the exact quantum of water that we
were going to get in the shape of increased
water supply in the lift channel. Now
that so much more water is available
to India, why cannot the lift channel be
made longer and taken down to Nagaur
—1I can understand that this will be
in the second or third phase—and Bikaner,
and a far greater land in the district
utilised for irrigation? . The hon. Minister,
Dr. Rao, visited our desert and the hon.
Deputy Minister also recently visited
the desert. They realised the immense
difficulties under which people live, parti-
cularly in these two recurring famines.
In such a situation, on humanitarian
grounds alone, high priority must be
given to irrigation projects in the desert
areas of this country, be they in Andhra
Pradesh, be they in Rajasthan or anywhere
else. I hope because of that higher prio-
rity will be given.

The other question to which the Minis-
ter did not give a clear answer was the
question of connecting Rajasthan Canal
to Kandla Port, which was at one Ctirnc
a prestige project, so that the Canal
could made mavigable. I believe
due to shortage of water we had to give
it up, or perhaps it was due to shortage of
funds. With the Indus Water Treaty
lapsing, I do not think there is going to
be any shortage of water. Whether there
is shortage of funds or mot, it is for the
Finance Ministry to answer,
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I would briefly refer to the condition
of famine labour. It does not come
under this ministry but under the Ministry
of Food. But because of the fact that
this year the famine labour is being em-
floyed to construct the Rajasthan Canal,

have got here a letter from the area
concerned and I hope that the Minister
will be kind enough to use his good offices
to help some of the poor people living
right in the desert, in the scorching heat,
trying to build that great canal, facing
tremendous odds, in the hope that the
Minister, kind as he is, will see that the
relevant ministry will go into this question.
Some of the points sent are, wheat is
given only to the extent of 12 kilos which
is not sufficient for a man who does physi-
cal labour. 8 kilos of jowar are provided,
which is of wvery poor quality, which
is not eatable. For the last 2 months,
labourers have not been provided with
milk and ghee. It is very hard on them
to subsist on dal. Thirdly, pregnant
women are given no relief in the matter
of payment. It is dangerous for their
life to go on working even in advanced
‘pregnancy, which is not a very good
thing for a socialistic democratic country.
Fourthly, sick labourers do not get any
relief. If whilst working on the camp
the labourer gets ill and is not in a fit
<ondition to do the work, he does not
get any money and his very existence
becomes precarious. Fifthly, the greatest
complaint is that payment is not made
in accordance with the work done. Since
we had famine for two years, last year
I had raised this point. Now that the
labour is all channelised to work on the
Rajasthan Canal and the left channel,
surely the Minister can use his good
offices to see that the labour is regularly
paid. In some camps, it is said that
the gangs are sitting without work. I
have seen it with my own eyes. Rajas-
than canal is a very big project. As
the work is completed, the labour will
be idle until such time you provide enough
work. We have had two years of famine.
Unless work upstream or downstream
is provided well in advance, thousands
of people will be left without any jobs
and without sustenance till such time as
the new works begin. I would draw
the Minister’s attention to that.

We always talk about shortage of
funds. The House perhaps know that
43 years ago, the famous Gang Canal
was brought into the parched deserts
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of Rajasthan by Maharaja Ganga Singhji
who happens to be my grandfather.
What the House perhaps does not know
is at that time there was no central aid
or foreign aid and no income tax. The
entire canal system was financed by the
sweat of the people of that area. Why
is it that todav when it comes to the question
of taking over the mighty Rajasthan
Canal under the centre or of completing
it ahead of schedule, it creates a gigantic
problem? This country prints its money.
In olden times in the States nobody could
do it. Keeping in mind the sentiments
and feelings expressed by MPs in the
informal consultative committee for the
ministry that the Rajasthan Canal be
taken over by the Centre—this was unani-
mously passed and the Minister was
in the Chair—whatever the reason may
be against such a move, Rajasthan as
a desert and famine area may be treated
as a separate case and the Rajasthan
Canal may be taken under the Centre,

I would like to say one thing more
about some of the problems of the Gang
canal. Some portions of this canal have
been damaged in Punjab and the matter
had been brought to your attention by
the Rajasthan Government. But I bzlieve
that this damage has not bzen repaired
and we are losing a great deal of water.

Then you told us the other day that
we were going to get about 1600 cusecs
as a result of the termination of the Indus
Water Treaty. When the canal was
brought into being 43 years ago it could
take 2,700 cusecs. Surely you can now
see that with the termination of the Indus
Water Treaty we will get 2,700 cusecs
of water which is not only our due but
which is also feasible.

Finally, I will just say a word about
the corruption that has developed in the
canal area. This is in Punjab; it must
be found everywhere else, You cannot
root out corruption entirely but when
it comes to diversifying the waters into
the fields, the corruption that goes on
is something phenomenal. As you perhaps
know, Ganganagar is the granary of
Rajasthan. The police inspector’s post
or any other petty revenue officer's post
in that area is virtually auctioned, because
a good amount of money can be made
there out of corruption. In that one
district alone, if a police officer or revenue
officer goes there, he must pay the autho-
rities X amount of money because by
going there he can make twice X amount
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during his tenure. This is the sad state
of affairs. I do not know how you can
tackle it, but I would very much like you
to go into this question.

T shall not take up the time of my
other brothers. I thank you for giving
me time and I sincerely hope that the
river valley projects will be given higher
priority than at present.

**SHRI K. SURYANARAYANA (El-
uru): Mr. Chairman, Sir, because of
drought, because of heavy rains and
because of non-availability of funds from
the Finance Ministry, in our country the
Irrigation and Power Ministry could not
function as effectively as we expected it
to do. In this connection 1 would also
like to submit that the available loan funds
from foreign countries were mnot properly
allocated nor spent in such projects which
would yield quick results. Even the plan-
ning is not properly done either due to
vested interests or ignorance. For example,
in Andhra Pradesh, last year the cyclone
and the floods that followed the cyclone
have wrought havoc and the people suffered
a lot. This could have been easily avoided
at least to some extent, loss of life could
have been saved if a radar-like machinery
to warn the approaching cyclone of rains
had been installed.  Ewven though the Go-
vernment could instal this machinery
at a very nominal expense, as it has not
been done, the cyclone which started
in the Andamans on 6th May,1969 could
not be forecast until it reached Andhra
Pradesh on 10th. The Collector had been
warned of the approaching cyclone only
on gth and as such not much could be
done to warn the people or to effectively
take precautionary measures. It is fortu-
nate that at least now the Government-
has decided to instal such a waming
machinery on the coastal area of Andhra
Pradesh.

If the Government takes up A:rojecu
and schemes without being influenced
by political or regional considerations
I am sure we would be able to attain

at progress in the ficld of agriculture,

t is a matter of pride for us, Sir, that
Dr. K. L. Rao, who is an expert in his
field is the Minister of Irrigation and
Power. Largely because of this the people
have a lot of faith in him. In spite of this
either due to the wrong implementation
by the State of the scheme that have been
prepared here by the Ministry or duc to
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the paucity of funds placed at the disposal
of the States much progress had not been
made. In this respect mention should be
made about the difficulty in strengthening
and modifying the anicuts on the rivers
Krishna and Godavari which are about
115 years old. As the State Government
had no funds they propased to levy a cess
of about hundred rupees per acre for four
years on the farmers to enable them te
take up the work. This could not be imple-
mented because of the havoc of the cyclone.
However, the Andhra Pradesh Government
is now going forward with the work which
would be inaugurated on the rith of
this month for the construction of a barrage
on the river Godavari.

Andhra is the granary of our country
Out of the total production of foodgrains
in the State eight to ten lakhs tonnes are
being exported from the two districts of
Krishna and Godavari only. The farmer
in Andhra Pradesh, we are proud to say,
is not commercial-minded and that is why
we arc able to produce the required quan-
tity of paddy in our State and we are
also able to help other deficit States. But
in regard to the allotment of funds to the
State the criteria are the population of
the State and the amount of Income-tax
collected in the State. Because the Sou-
thern States implement the Family Plan-
ning Scheme more vigorously, we lose
in the matter of allocation; similarly as
the State is industrially backward, the
criterion regarding Income-tax accrual
also adversely affects our State. So either
ways Andhra State is losing.

Andhra State is not a foreign countr¥
but is very much a part and parcel
our country. The farmer in my State
when he produces more than his needs
he is only helping the deficit areas in the
country. The Government should bear
in mind, when they plan orojects, that

i or political influences should not
come in the way. They should take up
such projects wherever they mav be in
the country which would yield results

uickly. Then we would be able to solve
the problems of drought and famine whe-
ther it is in Rajasthan or Rayalayseema
as mentioned by our friend Mr. Naidu.

After the advent of new techniques
in agriculture, if enough electric power
is supplied to the farmer he would be
able to produce more. If at all there
is any who does not resort to
strikes unlike the people working in indus-

**The original speech was delivered in Telugu.
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tries it is the farmer in the villages and
the Government should bear this in mind
always. It is also the farmer who is a
fine example of a man who does not evade
taxes that are due to the Government.
1 weuld like to submit that the Government
should take stringent measures to bring
to book all those tax evaders; otherwise
this would result in a great loss to the
country. In Andhra State a lot of poten-
tial for production of electric power is
available. I would like to suggest that the
ower that is produced in a Central project
Ekc Neyvelishould also be made available
to neighbouring States ai the same rates
as obtain in the State where it is produced.
‘There is the Nagarjunasagar  Project
in our State, it is a huge project and re-
quires a lot of money. As the resources
with the Andhra Government are not
enough, we are trying to complete it
by floating wvarious State loans. We
have to resort to this as the Central Govern-
‘mnent had not so far conceded to our
request that this preject should be taken
‘up by the Centre. If the Centre had
“taken up this project we would have
been able to implement and construct
‘warious other projects with the funds
‘which at present are being consumed for
‘the Nagarjunasagar Project. My sub-
mission is that while the planning is being
‘done for Central Projects, if all these
“factors are borne in mind and relief given
to Andhra State, then we would be in a
‘position to help the country more in times
of need. This year my State has already
made a provision of 4 lakhs tons of rice
to be supplied to other States. If the far-
mer in Andhra Pradesh produces more
it is not his personal gain he has in mind
but the needs of the country at large.

In the ¢ase of consumption of electri-
city while the per capila energy consufn-
ption in the country is 79, it is 31 in case
of Andhra Pradesh, unlike the compara-
tively higher figure in Maharashtra and
Delhi. It is wery essential to have a
sound agricultural base if a country is
to progress industrially. If electricity is
made available in a large measure for
agricultural purposes, our agricultwre can
make considerable progress.

I should like to mention here the diffi-
culties of my consiituency in this respect
as there are no Irrigation facilities, espe-
cially in dry arcas. The farmers are not
able to make much headway and they
have also suffered the onslaught of a
severe cyclone recently. The District Col-
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lector also came to their rescue with the
relief funds that were available with him
to tide over their difficultiés during the
cyclone and flood. The farmers aie
trying to get electricity for their
paying for it through
loans obtained from the Land Mortga

Banks by mortgaging their lands. P:
this way we had been able to compelte
five schemes by mortgaging our land to
the Land Mortgage Bank and placing
the furids at the disposal of the Electricity
Board to complete this work. The Hon.
Minister Mr. Shinde, recently came to
our place and inaugurated one of sucn
schemes. In this connection 1 would like
to mention about the Mitra Committee
Report. This report is being talked of
for the last 10 years but so far has not
seen the light of day. Presumably, it
had became a prey tc the white ants.
As T understand it the salient features
of this report centre round the meausrcs
to be taken for effective fight ageinst
drougnt and floed. In this respeet 1 would
like to make a mention about the Kol-
leru lake which is a fresn water lake ex-
tending over an area of 200 sq. miles.
If the project for flood control and drainage
improvement in the Kolleru basin is
completed  early we would be able to
produce  enough focdgrains for three
States on the land tha. would be available.

I would also like (o mention the seiious
condition that has been created because
of the recent hailsterm that hit 21 villages
in my Ccnstituency. They were already
suffering from the after-effects of the three
cyclones which hit my State. Becausc
of the heavey burden ol loans which they
cannot pay back three farmers in a parti-
cular village were on the verge of commiting
suicide. The State Government came
to their rescue in time and helped them.

Nobodv appreciates if we try to copy
a few alien slogars and fail in their im[\re-
mentation. We shoula assess our require-
ments and resources and carefully plan
our futwie based on these resources.
Then only would the people appreciate
and support the Government wholchear-
tedly.

Finally, T would like to submit tna the
Central Government should give more
importance to the various schemes ana
projects that are being proposed by the
Minisary of Irrigation. and Fower so tnat
more could be produced in this country.
Thank you.



93 D.G. (Min. of CHAITRA 18,

SHRI RAMACHANDRA J. AMIN
}Mchsana_]: Mr. Chairman, Sir, coming
rom Gujarat State, I am just giving the
conditions obtaining in Gujarat. Every
alternate year, there is a drought year in
most of the districts of Gujarat owing to
absence of any irrigation scheme in
Gujarat. Formerly, there was the Nar-
mada scheme which has been left under
the tribunal for a decision and inter-state
dispute arises every year. For the last 10
years, the scheme has been left unutilised.
Then, in Maharashtra, the Koyna
ptoject which was :.ot on the paper in the
Second Plan came into existence and they
transferred the money to the Koyna project
even though the Narmaca project had a

iority in the Gujarat State. Now, if there
i1s no irrigation project in Gujarat, the
drought years cannot be put an end to.
Every alternate year the people of Gujarat
are suffering from drought. On that ac-
count, Banaskantha and Sabaikantha are
always in need of rain and in need of
employment. The two ways of irrigation
are: either you develop big rivers and
canals or you tap underground water by
tubewells, There is a scheme in Gujarat
but the tubewells are few. They are not
sufficiently worked out and they are mot
put in the Fourth Plan alse. I wish that
the canals of Narmada and Tapti are
completed during the Fourth Plan. I
emphatically stress on the Government
that they should take up the wark of
tapping underground water and allot
sufficient money and resources for tubewells.
North  Gujarat is the granary
Gujarat. People there are very diligent
and the agriculturists are always indus-
trious and have adopted modern methods
of agriculture but they want water,
We are always not getting as much crop
as we desire. So, il irrigation schemes are
put into practice, I think we can be self-
sufficient completely which we are trying
since the last 22 years and yet we have not
achieved the objective which we set before
us cven  before our Independence. So,
the only way to achieve selfsufficiency
is to irrigate the land which is left unculti-
vated for want of water,

Second question  is power. Nowadays
agriculturists are supplied electric power
and ihat too only after 8 p.m. in the night
and upto 5 in the morning. It is very
difticult after a day of hard labour in the
land for the agriculturist to go to the land
and use the power for irrigation pu
in the night. So far as thermal stations
and atomic cnergy stations are concerned,
Gujarat has got projects but they are not
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yet commissioned. ‘They have not yet
started. 1 think the atomic energy project
should be the earliest scheme to be started
in Gujarat and North Gujarat may be
given a thermal er station so that
they can utilise that power during the day.
The oil engines used are very costly.
Nowadays crude oil engines and the
materials and equipment command a high
price and much expenditure is involved
and agriculturists cannot be called upon
to pay these high prices. Let the power be
given. If they get power, they will get a lot
of relief because it simply requires pushing
the button and switching it off when not
required. Electricity is also cheaper in
production. So I  would stress on  the
Irrigation Minister that as far as possible
in Gujarat a thermal station be located in
North Gujarat at an early date along with
the Tarapur atomic  plant near
Cambay. Then, if the canals are not to be
commissioned soon, let us have the use of
underground water by way of tubewells.
Enough water is available in Gujarat
because the tubewells that are available at
present do give sufficient water for nearly
10-12 hours. I hope, Sir, that necessary
money would be spared for Gujarat in
digging tubewells in these drought-
affected areas of Sabarkantha and Banas-
kantha and North  Gujarat. I hope, Sir,
in this matter the Governmeat will take
the necessary steps as early as possible and
have the population from the insufficiency
of food and thereby Gujarat may become
surplus and provide enough food for the
populati of jarat and alse supply
the surplus to other States.

18 hrs.

SHRI BRIJ] RAJ SINGH-KOTAH
(Jhalawar): Mr. Chairman, Sir, every
year we gather here to pass the Demands
of the Irrigation Ministry and every year
we voice our sentiments out of genuine
criticism that the Government may take
heed and improve the situation of this
land. But I see that most of the points
which are made are just not heeded and
we keep on Tepealing as we have been
doing for the last 23 years.

I will now highlight as best as possible
under the limited circumstances of tim®
the question of the Rajasthan Canal which
is of the utmost importance to this nation
and to my State. As you all know, this
Canal is the biggest venture of its kind in
the world. It is 292 miles long with 134 mile
long feeder. It will have 4,874 miles of
branches, distributaries and minors and
nearly go,000 miles of field channels. It
will cost approximately Rs. 200 crores
and it will absorb 529 of our castern
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rivers in the Indus Rivers as its water.
Now, _Sir, with all this and all the
potential that it can generate, what is the
progress of this Canal ? We have not yet
completed even the First Stage. We are
still going on in a cavaliar manner. The
completion of this canal is most essential,
for, it will make this area a green garden
where the whole green revolution  will
start, which will help this country and give
employment to thousands of people. This
sort of a project is a labour oriented
project, Sir.  You build the canal, it
gives jobs to all sorts of people, it gives
Jobs to the ma-ons, to the contractors,
10 the fieldsmen, to the agriculturists, to
the landless, everything is included ; agro-
industries will start, machanised farms
will come up, etc. And thatis why I say
that th:s' Canal has been sadly neglected.
The project is dwindling and wallowing
in doldrums, I don’t know why such
inefficiency should exist there. That is
why we have always been demanding, and
we will request Dr. Rao to expedite it
who is in my opinion one of the ablest
ministers who his job; but, Sir,
in spite of that, he has not been able to
get this Canal made into a national project.
‘Itt 1s not a question of who makes the canal:
1t is a question of who completes it withj

the time-limit. As you lnmfr, Sir, et:rueg
with the expiry of the Treaty of the Indus
Rure:r Waters, 259 of the water are still
flowing into Pakistan in spite of our
official pronouncements. If  this canal
is completed in time, it would also satisfy
the needs of our defence requirements.
You may populate this arid zone of
Rajasthan with the settlers from Himachal
Pradesh and with settlers like ex-service
men who will be an asset to the area, Vast
tracts of land will bloom, hecause of
irrigation potential and we will be growing
not less than 50 lakh tonnes of food per
year \?-orlh Rs. 1 50 crores in valye,
That is why I have put these facts as
briefly as possible, because this is a vital
need for India, a vital need for this
country, I  would like the Minister to
calculate what has been allocated. If they
had allocated due funds much progress
would have been made. I think on the
average Rs. 5 to Rs. 6 crores every year
IS given to this Canal. If it is wrong,

I would like them to corret me. Let u.;
calculate the drought and famine and the
crores of damages that have accrued to this
land since independence. As you know,

region  does not get more than an
average rainfall of 4 to 3 inches and
sometimes, as it has happened in the last
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consccutive 7 years, we have not had a
single inci of rainfall for years in this
area. If you calculate what you have put in
as relicf for drought measures and famine-
relief you have spent alrcady over Rs. 40
crores in these interim measures, in the

last year alone.

Had you been planning on a systematic
scale and tried to make this canal go faster,
all these famines and droughts could have
been eliminated. Calculate the colossal
benefits that would have vyielded. But
nothing has happened. It still remains
a thing which is mostly on paper. The
next thing which is so closely connected
with this is the question of Pong Dam and
its implications as far as Rajasthan goes.

As you know, Pong Dam is suppoved to
be completed according to our commit-
ments to the World Bank by 1972 or 1973.
It will displace over 60,000 people from the
regions where it will fill up and this will
need over 3 lakhs acres for these people to
be setiled. Where are these g lakhs acres
going to be produced if this Rajasthan
canal does not have the potential to irri-
gate those lands? I would like the Ministry
to examine this in the quickest manner
and let this House know as to when you
expect to complete the Pong Dam as you
are bound to by your international com-
mitment ? What is going to happen to
these unfortunate settlers? Are they going
to be given the due water benefits or an
you going to throw them in the desert
of Rajasthan where these poeple are not
even acclimatised, they having come from
Himachal Pradesh where apples grow ?
Are you going to put them in the regions
where aothing is grown ?

Now a word for Himachal Pradesh. The
Beas-Ravi  link is in Himachal Pradesh;
the power house which you are proposing
to build at Deber which is going to the
twice the size of Bhakra will also be in
Himachal Pradesh. When all these are in
Himachal Pradesh yet from what I learn,
you are not prepared to give the power at
cheap rates to them at all, but that you
arc asking them to pay for it at a substan-
tial price. T think it is rather a great in-
justice and it should be rectified and the
land where everything exists should get
its due share.

SHRI G. IVISWANATHAN: The
something about Tamil Nadu.

SHRI BRIJ RAJ SINGH-KOTA :
Unfortunately I have no  particular

knowledge of Tamil Nadu.
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I shall now come to my region -Kotah,
and the commanded area of Chambal.
1 was fortunate to get some time last
year to tell about certain troubles that
have accrued from Chambal irrigation
systtem. And I told the hon. Minister
through the debate, that a lot of land is
being spoilt because of the after-effects
of this badly handled canal system, I
would highlight how much of water-logging
has taken place in this area. Even in pre-
monsoon months, that is, before the
monsoon rain, when the land is the driest
in the region between the root-zones of the
crop, out of nearly three lakh acres which
are irrigated in the Rajasthan area, that
is mostly in Kotah and Bundi districts
nearly o9, of those ficlds are affected
by water-logging.

SHRI RANGA (Srikakulam) : Is it so?

SHRI BRIJ RAJ SINGH-KOTAH
Yes, it is. You should go and see that fof
yourself. The official figures of the Go-
vernment show that in October of a parti=
cular year, 1968, 83,000 acres were
water-logged from O to 5° and 2,19,000
acres were affected from O to 10'—this is
a very high figure. I would also say that
the problem of alkanity of soil and salt
and ecrosion have become a  growing
menace. You know it was a revelation
for me. The other day 1 went with the
UNDP. As the hon. Minister knows, there
is a UN.D.P. Team working there in
Kotah analysiing the baffling problem.
They have been doing it for couple of years.
Also there are experts from Hungary,
Russia, Poland and Czechoslovakia and
they are all sitting in Kotah trying to
analyse so as to know the best method
to solve this particular problem in this
region. I asked them and they told me
that so far they have not arrived at any
concrete solution. If they had airived at
any solution, it should be in the posses-
sion of government. From the ground
apparently a field looks so nice, but when
you see the thing from air from a helicop-
ter, the effect is totally different. It is like
the head of a nice man; if you see at the
eye level, you think that he has a very good
growth of hair. But if you look from the
top side, you sec a big patch of baldness.
This is the state of ficlds in that region.

In the report it is mentioned with
regard to Chambal, that the main reason®
for inadequacy of water were the inade-
quacy of the run off into the Gandhinagar
dam, breaches in the main canals and
change in crop pattern. 1 am referring
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to p. 97, the last paragraph. We are not
getting as much water in our canal system
as was pr d. I think something should
be done to examine why this full utilisa-
tion of the water is not being done.

You promised us 6,000 cusecs in the
right-wing canal. I think we get not more
than 4,000 . 2000 cusecs are lacking.
That is during the season when the wheat
is growing and most of the people are de-

manding water. Specially in the regions
of the tail, nothing trickles dowa. This
needs to be looked into by the  Ministry

to sec why those canals are choked. They
must be knowing that the canals are very
badly chocked with weed, which has
grown and flow is hampered by this
growth and water does not reach to the
ends.

In our particular region, there are a lot
of lift irrigation schemes. T will not go into
details for want of time. But [ would say
that the whole Chambal Valley generates
a lot of power. You have the Gandhisagar
dam. the Pratapsagar dam; you will
be having the Kotah dam and soon you will
be having the Rajasthan Atomic power
project. With  all this power so close to
an area which produces a lot of grain,
where you have pools of water and where
watcr can be lifted from the canals, you
are not giving adequate power lines to the
region to energise the pumping sets so that
waler is available to the kisans. At pre-
sent the diesel rates are prohibitive,
ranging from Rs. 108 per acre to Rs. 152
per acre. It is not within the reach of
well-to-do farmers even, what to talk
of the average farmer, to irrigate the land
at such exorbitant water charges. I would
suggest that powerlines should  criss-
cross this region. Wheie a region  grows
this much hydro-power, we are not get-
ting our due share of it

o e—

The other day, a Minister from Rajas-
than had the check to announce in some
place ‘Yes, we know that power comes
from Kotah. But we know that you did not
vote Congress. We will see that you do not
get the power’. T say we are the people
who are growing hydro-power because of
Chambal and we have the first right to
use it. So the kisans of this region must
get their due share specially when half
the time the pumps are not functioning
and on the other hand it is so expensive

SHRI C. M. KEADRIA (Mandvi) :
No political motive should be brought in
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SHRI BRIJ RAJ SINGH-KOTAH :
It is a fact. This year we have had a funny
weather , We have had mistimed hailstorms
and thunderstorms during the time of the
ripening of the crop. In my region, we
have had a large hailstorm as a result of
which wide tracts of land were completely
smashed to rubble. There is nothing in
the ficld when you go and see. You cannot
even pick out a single grain in its original
shape as they were all chopped to bits.
The region through which the hailstorm
passed was in  Shahabad and Kishenganj
tehsils of Kotah district. There areirriga-
tions schemes which had already been san-
ctioned and if they are implemented would
give a lot of work to the poor villagers
during these troubled times. It will also
create potential for the irrigation depart-
ment to water the land and grow more food.
There are certain  projects which are,
hanging fire since the integration of States.
The Bhimsagar project in Khanpur tehsil
in Jhalawar Distt. has been in the blue,
print stage for the last 23 years. 16 lakhs
have already been t on it. Yet mnot
a single bigha is irrigated by a single drop
of water. Close to it is the Harigarh project
in another tehsil called Ramganjmandi
in Kotah district. This project has also
been sanctioned by the Central Water
and Power Commission and according
to their figures it will cost about rupees
60 lakhs to implement it and it will irri-
gate more than 10,000 bighas of land.
Government should examine this project
or ask the Government of the State to
commission it soon so that we can get the
benefits accruing from it. These projects
which had been lying for so many years
on paper and without cultivating a single
bigha of land must be looked into. You
must also see that small dams are made
which do not cost much money. If
clectric  pump sets are  put there so
that 1,000 or 2,000 or 4,000 bighas may
be irrigated it will help the peasantry and
improve their economic standard. 1 once
again thank the Chairman for allowing
me this time and I hope that whatever
I have said will be noted for action and
not just filed as usual, as it happenes so
commonly with this Government. I hope
that some serious note will be taken with
regard to the Rajasthan canal and other
projects.

feadt am faga @xa & sz94
(A fodwar mam) : § 7 arw
el & 9fy gz@ & e 5% FEO
g fagi fawrf sk faga qama &
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T 9% 1T gE AN W gee e
g

FdfY =ro Foft fag o & ag aaar fs
F% y@ardl # 7g o a1 fr faeg @
dfa #1 FwgtET FATT ST F AR G
TER ¥ fedt afuwrd ¥ a7 Tom @
fF qriy ®1 qur ST A &Y @ e
afFT ag @ & & § 1 99T qUE
& ot afeg 3 w2 & f5 smardd &
Wt @9T oY & ag wed @ A’ q9rT 691
w1 & ey srferwrdy & 39 wwrew ¥ oA
ga 74 & 2 1 | ara # faw @
fau #% a1 g T 5@ @@ § o Ww
g fFar T & @ WW AT & AT |
qare gt & fo=rg a@fqg & a3 qamm
g:

“No official statement has been
released by the Punjab Government on
the subject (reported continuance of the
supyly of Indus Waters to Pakistan even
after the expiry of the Indus Waters
Treaty on 1. 4. 1970) during these days.
The Secretary, Irrigation ‘and Power,
Punjab further stated that there is no

factual inaccuracy in the statement made
Dr. K. L. Racin the Loke Sabha on

1, 4. 70.7
# gaear g {5 o0 www § St 9 1ea-
wget da1 @ E & @ q & vl wfied

Y & g T & aria Y T
# i AgY, TOEAT AgT AR SAHEAT
¥ TS A1 Y gaTwer §7 8, WA ¥
fqo mar ar S &% 3g v fF foed
fedt ¥ art 1 foraem ITEw & w@r A
IEY FE TS AT ITANT FIA AY Frorw
T 9T & A S FF el smar o
¥ &Y Tl I A4 § o &7 IqAm
2

zr> Foit fag § ag W v 2 frgar-
Tea qAT ¥ A A 3T FW OFEF
fax arg £, 33 F HF |IAT A @
W e A7 I arw felw dedf o
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A FT @I, W FH FT A qIGA
7 feafyr ff @ st 97 § e A
A, afey gAia oM i fremre 4@
# | 37 AN U ) fowray q—afz W
¥ fawma w—fF 37 # g § a2
A s, wafq s qr am, fqa
mifgw 1

A TF I F N AR gw fawd w1
qIW &, WQT WEAAT G F1 AT
Zrm fif a8 #1q ae€ §¢ T & deid
g W@ g I8 ST § T AEIAT §
@ ¥ T AT A a1 7€ § 1 39 @
feiw #7491 & o FAT 40,000 FIGL
FW FT W@ §, I B 4 AT ITANA
T A w8

% § 9 0@ aml 9 w9t F [
g f57 % s amw a & o awAg
gTEl 7 gATa o g fr # ek
oz & feadfl & sraear & g ¥
a0 79 a1 £ fr foo™ a6t # 7o 3w
i faasl 9 o & 10 wnfr g€ 2 o
# T© ywT deq ¥ ATWA @A WTEA
g1 1950-51 # zHTL A # faadh AN
sfa-=frr @rer 18 fearEte snaz 4,
W f& 77 T 1960-61 ¥ 38 famrarz
AT, 196566 & 61 frFerars smae,
1968-69 # 79 fretare srrr ot 1969~
70 % 83 frerare s g € | gw ufie
T E 5 gaw N qvadiy g
w1 ot yfem v fem }, T % s
Fraarat §1 g F & fraf H afr-
s aTa 129 fedmre sma 7w e
TN | TR WS ¥ qg s
1 gFaT & F 7w 7 o dw 7 oy adf
# w1 i A 2

AT B ¥ AFQ TRAT F s aw
FH 43,670 WiEt % faas f ar gh)
), AfFT T 7% TW T 84,000 WA
ftfaasfi A& 1| 20 F o8 TAT T
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2 fr gu w1 Sm-eaed) ad § e AW
UF qra aal #1 faad) 2 9F 3w e
¥ fegar gre faarf s fasad wfi
FT A TFRAT AT 9T, 34 F whH TG0
& fam€ A faas @i 4 39 & @-
afr sz ® € AT o asw Ty
™ AT F1 FAffaa F37 3 [0 w7
e A AN R ag ww AT
qraAT F1 & FT 4rg) o v a7 ¢
T Zw O TU F WG T AT T
faare-famst < 7€ & f& ew @ Al
A FN A FF g0 FT THT E

g fagfistor d@ar F1 FA &
Frffes 5 3 a0 § arAt £ F0
& sfafer aoehl A &0 N ow 3mr
FT arfl & 1 w0 gEEEd f w4 g
ar 2, @+ grEwe FmEy A
Zt Al & 1 T T ame s 9se-
FFT R W 70 2t ardl 2 1 T EA DA
AN N F0 AN FIaE ¥ A FHAFA
¥R T Tt AE @7 gwA £ 3w fam
T U9 92 g9 T 37 AmirEt § sww
wayar fafira fearmi & stfewifai A
ow &z grs A A% 39 § Tows fEar
qr | s & fr g amwfual « wfemg
Y FTH g7 5 §L FT THA | 73 sqaeqm
A vt ¢ fr faher ool & fawsh and
AN e ¥ amfrdt & g & oo
WA, A & JX H qz9 vy & Ao
#qg, gma 9 yemFAEan fafe
faredt A1 d38 qATE AN, mfE wm-
frdt § weafrae wfomedt & g F@
% fao 29 3519 A1 78 A afz .
ww &1, a1 grag o fear @ \®3

fagd a9l § g9g ¥ M 37 TR
mar ¢ e &) % fag faas oreeT 7<%
# A wrEmF T 7g fear @
727 ¥ 1 A1a91 |FT F) A G E, I
N AW ¥ @S gU qTHIT F Q9 /-
Fri &R fasd @t v @ @ faay
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N M rp= fear a1 @ v werw
X g qnd w€ off | T s w1
afcom 77 gerr & fr W@t 1966-67 &
% fad = faosh s1 18 s
o< fear w1 w@r a1, @@ 1969-70 ¥
7z feafar g1 € & fr g 3= faashs wr
26 gfrea & % wt ¥ foc &¥ w1
@ 1 gvar § wmAg Tzedt w39
A=A | o § o I ¥ 1wy
T TEA R )

T T ag & fe o gfz & T
A F AT F 1@ FT gw ¥ T AR
fades s For & eqem @ 20
Tl T Fwar w0 wfew e fan
T 2, 9% ¥ §0 $03 0 w9y § q79T
€, T ® 29 sfem daw faad A
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g 1§ s gaufa 7@ 2 e
N Tt w0 s 29 v faad
% fewie & fod &< feqr s & a1 3@
¥ F7 & & =@ @ gwar & 1 Afwa
T A ww  rifgfedmn aidhwa
™ fog enqar A & fr gard @ ®
aigT A g faafesr faa & fog
AT Ioeew g1 w% 1 TW wAREA
F F qE g1 mar § 797 79 7 FE aA-
T B EFfr N 2 A 2 T & fa-
fom wwa wifigfeden w9 a1a-
Frait w1 =N gla T g 7 a7 w1 WA
@ f At Troy am faafasor 3 F14-
*q H-@ & A1 Ave fawma gar
2, 99 ¥ frex @ ™ §, 3 A G
9% faiy =miq frar am | 35 fagd wmY-
wa % famfor & of iz & o 2
fF =9 faer & o &N & e F19 A
qHT |

T & afafea @ dT wEw T1@
g f9a %) #r 927 & AFR GE=l A
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AT A APEZ T F AT F
¢ @t 7 §—aw )7 fae & famfor A
31T faga =9 & sy ¥ | ) 9 vl
qaAr & 7w I 1 fagw w0 F =A@
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MR. CHATRMAN : Now we will take
up the half-an-hour Discussion.

18, 1892 (SAKA)

18.30 hrs.
HALF-AN-HOUR DISCUSSION

Hippies 1N Devur

SHRI S. R. DAMANTI (Sholapur) :
Mr. Chairman, Sir, manyofl my friend
are surprised that I am raising this subject.
In the last sesior I thought that some
of my friends will raise this subject. But
I was disappointed. During this session
also [ found that my colleagues are not
taking any interest in raising this subject.
So, although it is mot my subject, I thought
I should raise it in view of the seriousness
which the situation may lead us to in
case the hippies are allowed to continue
in our ‘country as at present.

Now thereisan invasion on ouf country,
not by Pakistan or China for grabbing
our territory, but by the hippies for attack-
ing the morality of our youngsters which
is a very serious and dangerous thing. I
think the Government should take serious
notice of these hip]:ies who are coming to
our country in such large numbers.

Who arc the hippies? Why are theY
coming to our country? What is their
number ? What is their object? These are
important things which we should go into.
I have no kind of prejudice against them.
But they do mot have any moral res-
ponsibility and they do not want to work.
They are rejected by their family and their
country and they are coming to our
country. What is their effect on

society, especially on our youngsters?

Previously, they were seen only in Delhi-
Now they are spread all over the country:
We can sce them even in small towns o
Goa. They move about in their dirty
clothes with their shabby features. They
also indulge in anti-social activities. Many
a time they have been caught smuggling
goods. Most of them are addicted to
narcotics. The presence of hippies is
certainly having its adverse influence on
our youngsters. So, government should
take very serious notice of it.

our
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Pakistan has swpped their entry. Why
is it that we alone are silent and we are
doing nothing? It is a serious matter.
Our youngsters have to work hard and
develop our country. They have their
social responsibilities. Butif our youngsters
are allowed to associate themselves with
these hippies, they will also try to follow
the hippy way of life, which is a very
serious thing.

Government should take a very serious
view about this and inform the House as
to what steps Government proposes to
take to prevent the hippies who are coming
to our country. What is their intention;
what is their number; why is Government
allowing them; what are their activities;
in how many cases have they been found
indulging in  unsocial activities— these
are things which require attention of
Government and ahout which Government
should inform the House.

We want tourists to come to our country,
Good people should come and see our
historical places, visit our cities, sce our
industry, social customs and other deve-
lopments. We would welcome them. But
we do not want such people to come to our
country and create disaffection among
our younger generation. They are affect-
ing our young generation. It is hetter that
some action is taken as soom as possible
to stop these unsocial poeple from  visting
our country and affecting more  our
youngsters., This is a matter which is
very serious and requires consideration.

These are the things to which I wanted
to draw the attention Government,
I would like that the hon. Minister should
enlighten the House about the policy
of Government in this regard.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
Mr. Chairman, Sir, as far as this question
of the hippies is concerned, we have for
some years past noted an inceasing
number of such persons coming to India.
We were ourselves apprehensive of the
effect that they might cause in our society,
particularly among the younger genera-
tion. We considered this matter from time
to time and tried to assess the extent of
impact that they might make on our
security or social problem or on the
university youth or the young persons
of impressionable age.
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As far as security is comcerned, these
persons who are normally described as
hippies have no relevanee. The question of
their social and personal morals also is not
such a serious one which really should
engage the attention of this Parliament.
The main thing that we were worried
about was their trafficking in illegal drugs
and such other things which cause not
only physical harm but also mental
defects and mental harm to people who
consume those drugs and become addicted
to them.

We have found that they have beea
coming to India for various reasons. One
reason is that the people of this eountry
are quite tolzrant to various modes of life
and various kinds of dresses. The amount
of social tolerance that we showed towards
visitors is something which might have
encouraged these people to come to our
country, Our country’s past traditions and
culture have buen to welcome and absorb
people of all kinds of ideas and also to sec
that they aiz not bothered or taken as
criminals or hounded as unwanted people.
It is wrong to say that most of these Hippies
are rejected persons.  We have not made
any systematic study of this problem. But
from my general knowledge, I .can say
that only persons of a particular mentality
or a particular background take to this
way of life which we call *“Hippy way of
life”. The persons who come here as
Hippies, a good many of them, belong to
rich families and they adopt this method,
sometimes, temporarily in their life and
then they revert back to their normal life
after sometime. Therefore, it is not a
correct assumption  that these are the
rejected stufl from  their society and they
come and try to harm social and personal
maorals of our boys and girls here.

Another reason why they might hLe
coming here is the comparative cheapiss
of living. They can stay in a sarai or a
dharamshala and they can, probably, live
in a very cheap manner here. A« T said,
coupled with sacial toleranee and cheapness
of living, this might have encouraged
Hippies to come here. As you might have
noted, a few years back, I think, in 1968,
the Delhi  Administration had launched
a special drive to check up and see whether
these Hippies were carrying on  illegal
traffic in drugs. Some of them were found
carrying on this kind of traffic and they
were nabbed and punished according to
law. But this menace or this problem has
not been of such e magnitude that we can
consider the question of banping their
entry' in the country.
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Sir, after this matter was raised in news-
pers and also in the form  of questions

in this honourable House and the other

House, we decided to make a more syste-

matic study about the incidence of these

people, astowhen they come here, what
they do, what impact they make on our
boys and girls and whether they carry on
any illegal trade in narcotics or drugs.

This study we hope to complete by the

year end. But in the meantime, whatever

information we have in  our possession
does not make us think that any ban
should be put on the entry of Hippies.

The hon. Member mentioncd the ins-
tance of Pakistan. He knows the different
attitude we adopt to such social questions
and our attitude to such matters is rather
different than what they adopt in Pakistan.

SHRI S. R. DAMANI : Are you going
to screen them so that onlv such people
who have gotsome good background and
who come from good familie: are allowed?

SHRI VIDYA CHARAN SHUKLA:
As far as we are concerned, we are taking
the precautions only regarding these three
things, namely, firstly, regarding security;
secondly, regarding their illegal trade in
narcuotics and drugs and. thirdly, whether
if at all, they make any impacf on the
morals of our young boys and girls who
are of an impressionable age. These are
the thrée things we are worried of. If we
can be assured that these thiggs are not
affected, then, I do not think anybody
will mind any number of Hippies coming
and going out of India. We are not one
of those countries who will take a very
stiff attitude in sach matters and try to
shut our doors to people who want to
come. Sometimes, most of them, as a
matter of fact,  want to mix up with . our
people who have spiritual acc.mplish-
ments, For instance, they go to Ban-
aras ; they go to Mysore and many other
pilgrimage centres. We do not know and
we have not made a study whether they
are rcally making a serious study of or it it
is just a pastime they are indulging in. But
they do go and try to find out what “is
happening in  our religious centres and
they go to various centres of pilgrimage.

‘We have not yet come across any ins-
tances where these prople pose any danger
to the security of the country or they
indulge in espionage activities or activities
which are against our security.

SHRI KANWAR LAL GUPTA (Delhi
Sadar : How do you definc a hippy ?
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SHRI VIDYA CHARAN SHUKLA :
Definition of hippy is not properly done
atall and I would say I have given that
in answer to various questions here, The
foreign nationals who come here, the
vagrants who do not conform to commonty
accepted modes of dress and manners are
normally called hippies.

SHRI K. LAKKAPPA (Tumkur) :
They have their own philosophy.

SHRI KANWAR LAL GUPTA: The
number of political hippies is much more
in Delhi. We have no norms or principles_

SHRI VIDYA CHARAN SHUKLA:
They do not conform to the normal social
standards of dress and manners. Their
manners and standards are completely
their own. They do not conform to the
normal manners.

The main thing I want to say here is
that the information that we have at
present about these pecple is not sufficient
for the Government to come to adecfinite
conclusion about their impact on the
young generation of our country. But we
want o make a specific study about this
matter and after this study is completed,
only then we shall be able to come to
a conclusion whether any action on the
part of the Government is called for or not.

SHRI 5. KUNDU (Balasore): Mr,
Chairman, this is a very important prob-
lem. T would at the very outset like to
dispel the impression that anybody who
grows long hair or moves about without
any slipper or shoes or wears certain dress
peculiar to us is considered a hippic or
anybody who smokes charas and other
things is considered a hippie. It would be
wrong tq generalise this sort of youmger
generation as a class of hippies, This I
want to make it very clear,

This is a problem we have to deal with
very dispassionately and we have to go in
to the depth of it. Why these young people
from Europe, America and these affluent
countries are coming away more and more
to Asian and other countries ? What is the
reason ? The reason is: in short these
young people are becoming more and more
rebellious againt the establishment which
has been created by a vested interest in
their countries for years and years together.
This vested interest is not only of money
but have vulgarised the culture and
this sc called culture, this philosophy,
this affluence has brought some sort of
frustration in these young men and they
are losking out for new things, for fresh
things and for better things of life.
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MR. CHAIRMAN : Please ask a ques-
tion.

SHRI S. KUNDU: Is the Home
Ministry taking all steps? Mr. Damani
who was tll now discriminating perhaps
believes that there are Brahmins and if the
shadow of a Harijan falls on a Brahmin, the
Brahmin wants to go and take a dip in
the river. Itis not like that. It is comple-
tely a different matter, Protest are coming
in greater floods. Unless we diagnose the
whole thing, we may not be able to find a
solution. The problem has to be studied
in greater depth. I know some of them are
coming here lured by our philosophy. Some
of them come here lured by our music.
Some of them come here lured to sec
Kajuraho. What is wrong in Kamasutra ?
There is nothing wrong in it. Kamasutra
is a scripture produced many years ago.

MR. CHAIRMAN : Are you assisting
the Minister or are you asking some ques-
tion ?

SHRI S. KUNDU: I am asking him
to be more thought-provoking next time
when he comes to deal with such a subject,
Therefore, in short, I would say this. From
as assessment which I had from the hon.
Minister's speech, I found, he has catego-
rised them into a class of smugglers, into a
class of fifth-columnists or such other things.
It is completely wrong. 1 would urge
upon the Minister to make a dispassionate
study of the sociological problem. Take a
sample of say, 500 Hippies, put some
questions:  why they come? what they
see in India ? Have they been able to
sce the soul of India ? What they think
of us? What they think of our system?
And what they have totell us? , ., .

MR. CHAIRMAN : That he has
promised to do.

SHRI S, KUNDU : No, Sir. He is
thinking on Mr. Damani's lines, how to
discriminate.

SHRI VIDYA CHARAN SHUKLA:
You did not catch whatever I said (Jnter-

ruption)

SHRI S, KUNDU: So, Sir, let us not
have some sort of frontal attack look
with annojance at these people. Let us try
to look at them with sympathy, with care,
And I would like the investigation or some
soit of research to be undertaken to
understand their way of life and that
would be of profit to our people and to our
society also, I will just give one example,
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In Amesterdam I saw this when I went
about 1§ years back. There were a group of
young people who were not Hippies, but
those who were against the present establi-
lished order; they went to a fountain and
put some soap there; and I asked what
is this funny thing. Fnding the soap
water coming out they all clapped and
said, “‘we are going to purify this present
corrupt society like this, working in the
soap water.” This is a peculiar idea of doing
certain things. They are getting more and
more dejected when they see the firing in
Vietnam, or oppression in Africa,
suffering in Asia etc. and they start rebel-
ling. And some of these people, when they
meet us, ask us: when thousands of people
are dying in streets, an average Indian
and that too MPs and Ministers and all
those people who are supposed to represent
the people are well todo; and I find the
affluent just sprouts, comes out every-
where, right, front, back and everywhere,

Sir, it shows a mind, an indication, how
they are thinking about the things which are
going on in this country, Therefore, I
would request him that there must be a
proper study about it and it must be based
on certain sociological pattern, not on
conventional or traditional way or meddling

with law and order. Thank you.
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SHRI 5. R, DAMANI: My intention
of raising a discussion on this subject is to
know how it is affecting our younger gene-
rations. And I think my hon. friend, Shri
Rabi Ray also has said the same thing,

MR. CHAIRMAN : The hon. Minister
will reply.

SHRI S. R. DAMANI: The hon.
Minister said that he was going to examine
it. But I say that it has already started
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affecting the people. We should not wait
for one year for completing the investiga-
tion and for the report. The Minister said
that the report would be made availabie
at the end of this year, That means still
we have to wait for eight months to get the
report.

I want that immediate action should
be taken in this connection.

SHRI K. LAKKAPPA: I am not
putting any questions. But I am entitled
to seek a clarification from the Minister,

MR. CHAIRMAN: You can seck a
clarification.

SHRI K. LAKKAPPA: In some
countries like Singpore and other places,
if the Hippies come they have got a plan for
them. If they find that they are a nuisance
or whatis called a menace to the society,
they will be packed off at the expense of
the Government to their respective coun-
tries, whether such a device could be fol-
lowed here is my question.

SHRI VIDYA CHARAN SHUKLA :
Shri Kundu was not properly listening to
what I was saying. As a matter of fact
our approach to this problem is that o
liberalism. We do not want to deal with
this matter in a2 close-jacket manner,
They are dealing with this in a very
conservative and close-minded fashion.
‘We do not want to deal with this problem
in that manner. Our only worry or con-
cern about this matter is regarding the
unhealthy effect that might be caused to
our younger generations. We do not want
any unhealthy effect to be transferred to
our younger gencrations.

The second :thing] is this that I mentioned

was that we do not want illegal trafficking
in drug to be carried on through these peo-
ple. We want to be clear about that matter.
As long as these two things are clear we
do not mind in their getting involved with
the Sadhus. Whether they learn yogas
properly or not or whether they move
about in the streets with dirty clothes
barefooted or not that is not our concerr.
They can do whatever they wish to do
as long as they do not beome a source
of nuisance.

As for the number we have not yet
classified them different from the tourists
because, as the House knows, it is very
difficult to define who exactly isa Hippy.



315 Hippiss in Delhi
[Shri. Vidya Charan Shukla]

There is a difference in degree and there
are differences in various features that go
to form for a person to be called a Hippy.
We have issued letters to various depart-
ments and requested them, by giving more
or l=ss some sort of a definition, to find
out how many of such people have come
hete and what they have been doing and
other connected information about their
activities etc,

After getting the informatior, we will
examine if any action by us is called for.
If no such action is called for, as I hops,
we shall take no such action. But if it is
really creating an unhealthy effect on our
younger generation or is giving encourage-
ment of opening the way to illegal traffic
in drugs, we will have to think of taking
some action, I can assure the House that
as far as Government are concerned, we
do not want to interfere with the way of life
of foreign tourists here as long as they do
not interfere with the social life of our

le and our law and order situation is
not disturbed.

MR. CHAIRMAN: Shri Daman’s
question whether it has come to Govern-
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ment’s notice that it is having an adverse
effect on the morals of young persons is
not answered.

SHRI VIDYA CHARAN SHUKLA:
I said that we have nothing to believe
that it has actually happered. But before
we come to a final conclusion on this,
we will make a study. Several representa-
tions have been made to us, Shri Kundu
and Shri Rabi Rai may say that nothiug
of this kind is happening,

st o T : ¥ M F arE F o
faar ar

SHRI VIDYA CHARAN SHUKLA :
There are several centres where these
people have congregated in large num-
bers, but it is by no means certain that
this kind of thing is happening. But before
we take a decision in this matter, we must
have facts and proper statistics in our
hands.

19°03 Hrs.
The Lok Sabha then adjourned till Eleven
of the Clock on T hursday, April g, 1970/Chai-
tra 19, 1892 (Saka).



